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1915 (Saka)

‘The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : I have to inform the
House with profound sorrow about the
passing away of Shri Samarendra Kundu,
former MP and former Union Minister of
State for External Affairs.

Shri Kundu was ill for the past few
months and was receiving treatment at
the All Ind‘a Insiitute of Medical Sciences.
New Delhi. He passed away early this
morning. He was 63.

He was a member of the fourth, sixth
and ninth Lok Sabha. He was Union
‘Minister of State for External Affairs
during August. 1977—July, 1979. He
made valuablc contributions in the parlia-
mentary debates. His special interests were
rural develcpment, education, ecology, en-
vironment, trade union movement and
mternational affairs. He was member of
various parl’amentary Committees, like
Estimates Committee and General pur-
poses committee. He was Chairman of
the Committee on Environment and
forests. He was a member of Consulative
Committees on Steel as well as Depart-
ment-of Atomic Energy, Space, Eléctronics.
Ocean Development and Ministry of
Science and Technolgy. ’

Shri Kundu engaged himself very acti-
vely in the socio-cultural development of

Adivasis and rural poor, adult education
and improvement of medical facilities. He
was associated wilk several social, cultural
and educat'onal institutions.

A widely travelled person, he partici-
pated ‘n various international conferences
including the World Youth Conference at
Tokyo in 1968, 36th Commonwealth Par-
liamentary Conference in Harare and
World Conference on Environment and
Ecology in North Korea in October, 1999.

We deeply mourn the loss of this friend.
I am sure the house will join me in con-
veying our sincere condolences to Shrimati
Kundu and other members of the
bereaved family.

The House may now stand n silence
for a short while as a mark of respet
to the deceased.

11.03 hrs.

The Members then stood in silence for
«a short while.

SHRI NIRMAL KANTI CHATTERIJEE
(Dumdum) : We do not want to disturb the
Question Heur. Put three blasts have oc-
curred in three trains, Bombay Rajdhani,
Calcutia Raidhani and  the A.P. Express
simuitaneocusly this morning. 1 do not see
the Railway Minister here. 1 request,
through you, that a statement should be
la:d before the House as scon as possible

SHRI RAM NAIK (Bombay North) :
There has been a fire also in the dining
car.

SHRI BASUDEB ACHARIA (Bankura):
Some hon. Members have been travelling
by the Rajdhani Express.
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SHRI RAM NAIK : There should be a
statement because there has been a spate
of bomb blasts.

MR. SPEAKER :
afterwards.

You can raise this

[Translation}

SHRI DAU DAYAL JOSHI (Kota) :
Mr. Speaker, Sii. it is a very serious
matter, causing concern and no informa-
tion in this regard has been given to the
House. This accident occurred in my cons-
tituency, Kota. We should be ‘nformed as
to what happened.

MR. SPEAKER : Though it is your
constituency, please raise the matter
later on.

(interruption)
[English}

SHRI BASUDEB ACHARIA : Three
coaches have been damaged. The Railway
Minister should come and make a state-
ment.

MR. SPEAKER : You can raise it later
on also.

11.06 hrs.

ORAL ANSWERS TO QUESTIONS
ANTI INDIA PROPAGANDA BY

PAKISTAN
t
*41. SHRI MANORANJAN BHAKTA
DR. D. VENKATESWARA
RAO :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Pakistan has raised the
Kashmir issue at the Commenwealth
Heads of Government (CHOGM) Summit
held at Limassol, Cyprus recently;
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(b) if so, the reaction of the Indian
delegation thereto and the response of
the other member countries to the Indian
v.ew on the matter;

(c) whether anti-India material was
distributed by Pakistan among the dele-
gations and media persons during the
Summit ;

(d) whether Pskistan has made efforts
to defame India at other international
fora also in the recent past; and

(e) f so, the steps taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. 1.. KHATIA) : (a) to (e) ‘A’
Statement is lad on the Table of the
House.

STATEMENT

In her intervent'on during the Executive
Session at  the Commonwealth Summit
(CHOGM) on 22 October, 1993, the
Prime M nister of Pakistan referred to re-
gional tens'ons from Somalia to J&K and
Bosnia, and said that it was necessary to
puisue the resolution of these conflicts
through the guiding principles of the UN.

In keeping with Commonwealth tradi-
ton, in terms of which bilateral issues
are not raised at CHOGM, the leader of
the Indian delegation, Finance Minister
Dr. Manmohan Singh, did not respond
directly to the Fakistan Prime Min ster’s
reference to Kashmir. In his intervention,
Finance Min ster indicated our hope that
success of the bilateral talks proposed by
PM for the rrogiessive resolution of out-
stand ng issues between India and Pakistan
would not be vitiated by negative publi-
city or allempts to internationalise essen-
t'ally bilateral issues.

The restraint shown by the Indian dele-
gation was grecily appreciated by othar
member counires attending CHOGM.

Anti-India propaganda mater.al was
distributed to media persons at the officisl
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media centre in Limassol on 21 Octobet,
1993.

Pakistan has been raising the Kashm'r
issue and indulging in anti-India propa-
jganda at various international fora. The
issue was raised at the Vienna Human
Rights Conference ‘'n  June 93, at the
current session of the UNGA and at various
meetings of the OIC. Pakistan has also
attempted to table a draft resolution
against India on the Kashmir issue in the
Third Committee of the UN.

Appropriate steps have been taken by
the Government to counter Pakistani pro-
paganda and attempts to internationalise
bilateral issues. Government have taken
the consistent stand that Pakistan should
desist from such efforts and join India :n
sincere efforts to resolve all issues peace-
fully and bilaterally ‘n terms of the Simla
Agreement.

SHRI MONORANJAN BHAKTA : Mr.
Speaker, Sir, it is distressing that Pakistan
is misus'ng all international forums by
‘raising this bilateral issue, particularly
Jammu and Kashm'r. In CHOGM, on
22nd October, 1993, the Prime Minister of
Pakistan has referred to Jammu and
Kashmir and brought the reference from
Somalia to J&K and Bosnia and pressed
for a resolution to be passed, whereas our
Prme Minister beforehand had already
invited the Prime Minister of Pakistan to
discuss this b'lateral issue after her election.
It is surprising that though she had ac-
cepted the invitation to d'scuss it bilate-
rally and to sort out this issue and the
problems, this matter was raised as
CHOGM by her. Our Finance Minister.
who was there when this matter was
raised by her at CHOGM, had not directly
intervened in the matter. I would I'ke to
know the actions the Government of India
has subsequently taken to protest such
action, every now and then, in all the
‘nternational forums.

Sir, some leaflets, some propaganda
materials, had been distributed to the
media persons. I would like to know from
the hon. Minister the contents of those
anti-Ind’a propaganda material and also
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the action taken by the Government of
India.

SHRI R. L. BHATIA : Mr. Speaker,
S'r, it is a fact that Shrimati Bhutto raised
the queston of Kashmir in the meeting
of the Commonwealth Summit Conference.
She only referred to tensions from
Somalia to J&K and Bosnia and said that
it was necessary to pursue the resolution
of these conflicts through the guiding
prnciples of the UN. Our leader of the
delegation, the Finance Min'ster, Shri
Manmohan Singh, gave a reply in his
intervantion and hoped that success of the
bilateral talks proposed by PM for the
progress've resolution of outstanding issues
between India and Pakistan would not be
vitiated by negative publicity or attempts
to 'nternationalise the question.

Sir, with regard to his second point
about the distribution of propaganda
mater'al, the material was distributed
there. And it is a fact that as soon as
the delegation reached there, they distri-
buted the propaganda materrial. Im-
mediately we protested. . .. (Interruptions)

SHRI ANNA JOSHI : To whom ?

SHRI R. L. BHATIA : We protested
to the local Government as well as the
Secretariat of the Commonwealth. And
as a result, that mater'al was stopped being
distr'buted.

SHRI MANORANJAN BHAKTA
Sir, throughout the length and the breadth
of the country, we are aware of Pakistan’s
direct involvement in promoting and en-
couraging terror'sm 'n Jammu and Kashmir.
Time and again the Spokesmen of the
Government of India had also appreciated
that such actions as training the terrorists
promot ng with men and material to sub
vert the activities in Jammu & Kashmis
and also promoting the secessionist actic
vities are going on in our border. In view
of these, what action the Government of
India has taken to apprise the world body
and the other countries n the appropriate
forums by taking up these issues ? What
are their reactions ?
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SHRI R. L. BHATIA : Sir, it is a fact
that Pakistan cont'nues to aid and abet
terrorism in Kashmir. In this regard we
have already informed the local Missions
of d'fferent countries here. Our Mission in
New York is also keeping informed all
the Governments and the M ssions there.
In our bilateral meetings with the v'siting
guests here in this country, myself as well
as my colleague Mr. Salman Khursheed
have been inform ng all of them. Similarly,
‘n other ways also, such as, by giving
them leaflets and apprising them of the
true situation in Kashm'r, our Missions
-are playing an ‘mportant role in this
regard.

{Translatian]

SHRI RABI RAY : That, Pakistan is
carrying an anti-India propaganda in vari-
ous paris of the world 's known to the
Parliament. In connection w'th the next
month's secretary level meeting of both
the countries, the secretary, Goverment
cf India, in his siatement used the word
compromise and sa'd that he would do so.
When an officer of the rank of Secretary
speaks ‘n th’s manner and the way our
country opposes Pakistan in America and
other places, it seems that there are draw-
backs in our propaganda machinery for
wh'ch all this takes place. We have not
been able to lobby against Pak'stan in
America as the former has done against
us. Therefore. what would be the govern-
ments information to the House regarding
Pakistan’s lobbying at the international
level ?

[Translation]

SHRI R. L. BHATIA : That our
foreign secretary used the word, com-
promise, ‘s wrong. It has been contradicted
and was a misreporting. There is no
doubt that 'n America, anti-India propa-
ganda by Pakistan is very aggressive. But
we are also making efforts form a lobby
and very soon the matter would be fina-
I'sed. Pakistan’s preparations against
India, partcularly Kashmir, in a few
page ago, will be sternly encountered.
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SHRI SUDHIR SAWANT : Sir, we are
well aware that Pakistan has undertaken
aggressive lobby:ng for the past many
years on the Kashmir issue and s trying
to internationalise the issue. But we are
fall'ng short of scmething. The primary
reason I feel is the lack of coordination
between various Ministries, whether it is
the External Affairs Ministry or the Home
Ministry or the Defence Ministry. This
fact was very clear in the Hazrat Bal
affair where all the Min'stries took con-
tradictory stance in many inc'dences.
Pakistan’s stand was very clear, that is,
to damage the shr'ne in the garb of laying
a trap and making our secur'ty forces to
attack. It is creditable that the Govern-
ment did not fall into the trap and hand-
led the situation very effectively. .. (Inter-
ruptions). . :

MR. SPEAKER : Come to the queston
please.

SHRI SUDHIR SAMANT : But these
facts were not known to the M nistries and
the people at large and the international
media. My question is :what  measures
have been taken to ensure that there is
proper coordination between different
Ministries and to utlise the internat onal
television network and the print meda ?

SHRI R. L. BHATIA : Sir, I do not
agree w.th the hon. Member that there is
no coordination between the different
M nistries. He has mentioned about Hazrat
Bal. The success of the Hazrat Bal affair
‘s the net result of the coordinated efforts
of the Home Ministry as well as the
Foreign Affairs Min'stty. The Govern-
ment of India has done well in other
spheres also. Pak'stan was making much
propaganda outside the country about the
Hazarat Bal affa'r.

But since we settled the matter very
amicably with patience and we have come
out successfully, Pakistan has not been
able to play misch'ef there and it has
been apprec’ated everywhere.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Mr.
Speaker, Sir, may I add that India’s posi-
tion that Kashmir was part of India, is
part of India and will remain part of India,
is very well conveyed to all countries.
Pakistan has really nothing to claim on
Kashmir and that is why it goes for small
things here and there. I think we should
not worry about these small squibblings.
This only gives more publ city. We should
keep our firm stand and not worry about
Pakistan mak:ng all kinds of little squib-
blings wh'ch is to gain propaganda and
to keep this as an international issue. We
should not fall in that trap. Thank you.

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Mr. Speaker,
Sir, Pakistan is continuously spreading
propaganda, using all international fora,
on Kashmir and against India. As per
today’s news from Dhaka, th's was raised
in International Conference of Parliamen-
tarians also, and every time our res-
ponse is that we opposed, we are preparing
a note and we will complan to them. It
is evdent that you are doing your duty.
But it has no impact on Pakistan. It con-
tinues w'th its propaganda. Please say
whether the Indian government is in a
position, is capable to take such action
that you would force Pak'stan not to
undertake such propaganda or would you
only observe diplomatic n’ceties by handing
over a protest note and thereby end your
responsibility ?

SHRI R. L. BHATIA : It is true that
Pakistan raises the Kashmir issue in all
international fora and it makes ant-India
talks You made a refercnce regarding
Dhaka. Chaudhry Saheb, who is also
sitting. was presidng, gave a befitting
reply on  that very moment. Whenever
this issue is raised by Pakistan
in any international forum we face it
boldly and give appropriate reply. As
you have said about deplomatic nicety, I
would like to say that it is our duty to
put our point of view before other coun-
tr'es and convince them that the propo-
ganda being carried out by Pakistan
against India is wrong. I think most of
the countries apprec'ate our approach.
There is no use of making a noise un-
2559 1SS/94—2
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necessarily over the issue. I am also of
the opinion, as the hon. M nister Shri
Dinesh Singh has said, that there is no
need to over react to any act of Pakistan
rather we should ignore it. There is no
two opinion about it that Kashmir is
our integral part and will remain for ever.

'[English]

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : This ignorance
is out of weakness and not out
of strength.. (Interruptions).

SHRI MANI SHANKAR AIYAR
Mr. Speaker, S'r, may we have the assu-
rance from the hon. Min'ster that this
extremely welcome dialogue between India
and Pakistan including issues relating to
Jammu and Kashm'r, which is to ‘com-
mence on the first of Jaunary, 1994 at
the Foreign Secretary level, will be kept
going without benig unnecessarily broken
so that over a period of time we can
ensure that through friendly dialogue with
our closest neighbour, Pakistan, we are
able to arrive at a soluton of problems
between us instead of attempting on either

side to find th'rd party support for our
respective posit'ons ?

SHRI R. L. BHATIA : Sir, it has always
been our policy to resolve the 'ssues bet-
ween Ind'a and Pakistan by a dialogue.
It has been the practice in the past and even
now our Prime Minister has written to
the Prme Min'ster of Pakistan and the
talks may take place. The Foreign Secre-
tary level talks are taking place, as has
been explained, by the hon. Member. I
would like to assure him that it :s a bila-
teral matter. It will be discussed between
the two countries and we do not require
the intervention of any third party in our
bilateral talks.

SHRI SYED SHAHABUDDIN : Mr.
Speaker. Sir, we have taken note of the
fact that Pakistan never misses an oOp-
portunity to raise this question at any in-
ternadtional forum. Naturally when they
raise it we rebut them. But the point 1
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want to make is th's. In view of the fact
that Pakistan is likely to raise such ques-
tions at all fora, what level of pre-con-
ference diplomacy do we engage in ? Do
we caution the organisations or the spon-
sors of the conference that Pakistan is
likely to comm’t such a mischief and that
they should, in advance of the conference,
use their good offices to make Pakistan
desist from committing such a m’schief and
befouling the atmosphere of the confe-
rence ?

SHRI R. L. BHATIA : Sir, this is a
common fact that whenever there s a
conference and we know that Pakistan is
likely to raise this question we always
try to explain to the part cipants our point
of view and also emphasize that in a par-
ticular conference no bilateral issues can
be ra'sed. That had always been ex-
plained and that was explained in the
Commonwealth Conference also.

TELECOMMUNICATION NETWORK
*42. SHRI HANNAN MOLLAH :

SHRI AJOY MUKHOPA-
DHYAY :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Government propose
to involve multinational companies in the
operation, maintenance and expansion of
telecommunications network;

(b) if so, the detalls thereof;

(c) whether any final decision has
been taken in this regard; and

(d) if so, the details thereof and the
response of the multinational companies
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir.

(b) to (d) Do not arise in view of
(a) above.

DECEMBER 6, 1993
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SHRI HANNAN MOLLAH : Mr. Spea-
ker, Sir, it is a totally evasive answer be-
cause operation, maintenance and expan-
sion of telecommunications cannot be sepa-
rated or isolated from the production. I
went to refer to the statement of the Chair-
man of the Telecom Commission. He says:

‘We want to encourage multiple com-
petition in all setcors of telecom-
munication for attracting funds
from multinational companies or
from within the country. We will
attempt to attract funds from both
sides.”

So, this is the statement, but the Minister
is evasive. My specific point is that it can-
not be separated from production. May
I Fnow from the hon. Minister whether
it is not a fact that multinational companies
have already garnered 85 per cent of the
domestic market and several indigenous
manufacturers of components and assemb-
lies—about 35 in number—are starving for
orders to supply telecommunication equip-
ments such as fielding equipment, electronic
exchanges, 1ural automatic exchanges, ins-
talling equipment etc. ? They are not get-
ting ovders for the last six months from
the Department of Telecommunications. I
want to know whether it is a fact. If it is a
fact, what steps the Government proposes
to take to keep the indigenous industry
running and prosper ?

SHRI SUKH RAM : Mr. Speaker, Sir,
telecommunication services can be divided
into two parts. One is basic service and
another is value added service. As far as
the value added service is concerned, we
have already taken a deeision to asso-
ciate the private sector for providing value
added services. But as far as the basic
service is concerned, we have yet to take
a decision whether we have to associate
the private sector also for providing basic
services. This is a very major decision
and only the Cabinet is competent to take
this decision. We have already prepared
the National Telecom Policy and that has
already been referred to the Cabinet Sec-
retariat. Certain meetings have already
taken place in this regard. The Revised
Telecom Policy has also been sent and
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that also has been examined by the Sc-
reening Committee.  So, whatever the
Chairman of the Telecom Commission has
said, it may be his personal view as long
as the Government does not take any
decision.

As far as the indigenous industries are
concerned, I do not agree that they are
suffering and we are not protecting them.
Only for the large digital system which
is the latest switching technology, we re-
quire those technologies in our country.
Of course, it is only the Indian compan-
ies, which are doing it in collaboration
with the multi-national companies which
have registered themselves in this coun-
try. We see that it may be one-time
import because these are the new techno-
logies. DBut then, these equipments have
to be manufactured here within the
country.

As far as our indigenous industries are
concerned, their interests are well protec-
ted. It may be taking some time to place
indent on them. But whatever they are
manufacturing for our telecom sector, we
are purchasing from them and their in-
terests are well protected. It is only for

the latest technology which we have in--

ducted in the country. they are trying to
set up this industry and that also does not
ccme into conflict with our own industry.

SHRI HANNAN MOLLAH : Regard-
ing this proposed policy. T would like to
know whether the Government have made
up their mind specifically in regard to
the area they want to open up, the num-
ber of technology they want to induct re-
parding value added seivice and the cri-
teria of iariff structure.

Have you made adequate provision for
level field playing for indigenous units to
compete with the multi national com-
vanies?

SHRI SUKH RAM : As this Hoose
Knows, telecom is a very important sec-
tor for our economic growth but the fi~an-
cial constraints stand in our way.  For
instance, for the Eighth Five Year Plan,
we need Rs. 40,500 crores for installa-
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tion of 75 lakh lines. I think, this number
is also very inadequate keeping in view
the demand of the country. But against
that financial requirement, we have been
allocated only Rs. 25,000 crore and the
balance has to be raised through bond
by MTNL. We are trying to take funds
from some other sources also and we are
trying our best.

Now there is a possibility. We have
sent a proposal to the Cabinet for its
approval as to what extent, the private
sector is to be associated. There are pro-
posals, as you have pointed out, by some
multi national companies also and they
are being examined as to which extent,
they can be allowed. Of course, those
companies have to get registered here
within the country according to our law.
It is being examined to which extent they
have to be allowed to participate in rzn-
deiing basic service. I cannot say that at
the moment, because the decision has to
be taken by the Cabinet.

AN HON. MEMBER : What is your
personal view ? (Interruptions).

SHRI SUKH RAM : As far as the
industries are concerned, I have told you,
we are protecting their interests. Only the
new technologies which we are importing.
thev may be manufacturing certain equip-
ments. Those have to be purchased from
them. The inflow of technology also we
are encouraging in this country.

SHRI AJCY MUKHOPADYAY : 1
would like to know from the hon. Minis-
ter whether the Government is going to
allow the multinational companies inclu-
ding the US companies the liberty of fixing
the tariff and, if so, what are the reasons:
and secondly whether Government is going
to make any provision for n dual rate of
return on irvastment and. if so. what are
the reasons.

SHRI SUKH RAM : I do not think it
is possible to allow any companies to 1m-
pose aav type of tariff. DOT has to per-
torm its duty as the regulatory autho-
rity. So. that provision cannot be given ts
any company.
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[translation]

Shri Prithviraj D. Chavan : Mr. Spea-
ker, Sir, The companies of C-DOT Tech-
nology working in India are not getting
any supply crder from the Department of
Telecommunication for the last 6 months
and as a result of it the workers in thece
companies are being retrenched. So {
would like to ask whether these compan-
ies would be given orders ?

SHRI SUKH RAM : Mr. Speaker, Sir,
as I have said earlier that orders are
‘given to them. It is correct that the pro-
cess of flouting tenders and examining
technology and financial aspects take
time. Now there is no need to obtain
licence. Any one can set up industry of
his own choice. We are taking equip-
ment as per our requirements. One thing
I can say with full confidence, that we are
importing not more than one per cent of
our total requirements. Therefore. we are
purchasing material from these industries
for our requirements. So long as we do
not adopt other technology. we shall con-
tinue to get supply from these industries.

[English]

SHRIMATI SUSEELA GOPALAN : Sir,
the hon. minister, even after taking a final
decision, is trying to mislead the House.
Actually, the employees’ associations have
placed a report and in that report, they
have said that the Eighth Five Year Plan
envisages an investment of Rs. 40,000/-
crores of which Rs. 29,000 crores are to
be mobilised internally. This will increase
the total availability of telephones in the
country. The balance of Rs. 11.000 crores
is to be mobilised from external sources.
They are going to mobilise Rs. 29.000
crores internally and the other part can
be mobilised from our own country. The
workers themselves have placed proposals
before the Department as to how this
amount can be mobilised. But the Govern-
ment is not doing anything..

The hon. Minister said that there is no
effort to pive service sector to the multi-
nationals. But a parallel exchanges is built
in Thiripur and it is going to be given to
US Elcots. This is almost finalised. In
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Markarpur in  Gujarat, the exchange is
geing to be handed over to Erickson. In
Karnataka, Purnea and Tumkur exchan-
ges are almost going to be given. They
are not going to limit their work locally
but it will go into the netwoik and that
can be dangerous even to the security of
the country.

So, before taking a decision, there
should be a full-scale discussion in this
House and we should decide what should
be done in this regard. I want to know
whether these things are correct. The
security of the country is involved.

SHRI SUKH RAM : As I inormed this
House earlier in reply to another supple-
mentary, there are certain proposals put
forward by the multinationals. For ins-
tance, the U.S. West has submitted a pro-
posal to the Government which is under
consideration. We have not taken any
decision. The FIPB and the CCFI are
considering that also. As I have informed
the House this is a very major decision,
we have to go to the Cabinet and seek
the decision of the Cabinet.

There is another proposal by a multi-
national company for providing basic ser-
vices in Gujarat. All these proposals are
being examined. No final decision has been
taken so far by my Ministry or by the
Cabinet so far.

As regards the financial aspects of the
problem, I have already informed you that
we have been demanding Rs. 40,500 cro-
res. But in case we succeed in installing
the requisite number of telephones in the
country, we are likely to raise resources
up to Rs. 29.000 crores. This is a fact.
But at the same time I may inform this
House that, as you are aware, there is a
demand now that all the rural areas have
also to be provided this facility. It has to
be done. It is also our policy-decision that
all the Panchayats have to be provided this
facility. But then, if you have to provide
these facilities for the entire country, for
the entire rural areas, you need at least
Rs. 6000 to Rs. 7000 crores. So, all these
facts have to be borne in n.ind when we
try to improve our services and provide
this service to the entire country.
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SHRI SOBHANADREESWARA RAO
VADDE : The hon. Minister has not given
full answer to the question. While answering
the question about the expamsion of tele-
communication network, the answer in part
(a) of his reply was ‘No.” But the fact of
the matter is the multinationals are being
involved-through the supply of telephone
lines, switching equipment-with our Depart-
ment of Telecommunications. As things
stand today, the installed infrastructure, as
it is encouraged by the DOT in respect of
several entrepreneurs, is around 2.5 million
lines per year. Today, the persons who are
in the waiting list for the entire country
total around 3 millions. So, under the cir-
cumstances, to the fullest extent, we must
make use cf the indigenous installed capa-
city and over and above that, we can give
it to the other multinational companies. But
you have already given order to our indig-
enous companies only to the extent of one
million lines and order to the extent of
.85 million lines has been given to the mul-
tinational companies which, in no way, ser-

2s the interests of the domestic manufac-
turers. So, in this connection, I want a cate-
gorical assurance from the hon. Minister
that to the fullest possible extent, our in-
digenous capacity would be utilized which
will definitely meet our requirements during
the Lighth Five Year Plan period. Will the
hon. Minister assure this House in this
regard?

SHRI SUKH RAM : The target for this
year is about 17 lakh lines out of which one
million lines have to be purchased from our
domestic manufacturers. Only in the case
of big cities with more than five lakh popu-
lation. we are trying to install large digital
systems and the latest technology we have
inducted into this country. For that, we
have to purchase only from them. We
have to purchase only from those who have
got this techrology. They are setting up
industries in the country. We have made
it clear to them.

SHRI SOBHANADREESWARA RAO

VADDE : It has become obsolete. The ana-
logous cellular technology has become out-

dated technology.
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SHRIMATI SUSEELA GOPALAN :
By the time we want the spare parts, there
will not be any spare parts available
i Interruptions).

SHRI SUKH RAM - If you try to under-
stand the things, as I said earlier in this
House, it may be one-time or two-times
import. But all these large digital systems,
large equipment and the switching systems
have to be manufactured within the coun-
try. '

And we are not making any distinction
among our own indigenous manufacturers.
Their interests are well protected

(Interruptions)

Shri Sobhanadreeswara Rao Vadde : Not
at all. (Interruptions).

SHRI SUKH RAM :Anyway. you may
be knowing more than what I know.
(Interruptions)

SHRI SOBHANADREESWARA RAO
VADDE : You are favouring multina-
tionals at the cost of our own domestic
manufacturers. (Interruptions).

SHRI BASUDEB ACHARIA : You are
only protecting the interests of multina-
tional companies and not of indigenous
industry. (Interruptions).

SHRI SUKH RAM : No, no. As I
made it clear, we are asking multinational
companies for the latest technology only
and not otherwise. And all those 23 or
27 manufacturers are being given orders
and they are supplying. My target is to
instal two million lines in the current
financial year subject to availability of
funds. of course. Out of that, minimum
of one million lines have been reserved
for the indigenous manufacturers. And
their total capacity is, if I am not wrong,
15 to 17 lakh lines. Out of that total
capacity, if we are purchasing one million
lines, wherg is the question of saying that
their industry is being kept idle ?

(Interruptions).
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SHRI SOMNATH CHATTERIJEE : The

question relates to telecommunication net-

work and operation of the network. Any
civilised system will require telephone
directories for the operation of telephone.
I do not know what will happen about
Shimla. After the recent results, I do not
know what is the position of telephone
directory of Shimla. But for Calcutta, the
last telephone directory was published in
1988, only in 1988. Is it being held up
because the latest printing technology is
not being given by any multinational ?
It is a shameful situation. We have been
writing every time to the Minister, to the
Department.  There has not been any
telephone directory for Calcutta for five
years. I would like to know what the
Minister is doing. Is it -held up because
of multinationals not coming forward ?

SHRI SUKH RAM : I need a separate
notice for this because it does not relate
to the question which is under considera-

(Interruptions)

SHRI SOMNATH CHATTERIJEE : We
are writing in every session and putting
questions, Will you make a statement
after going to your office ?

SHRI SUKH RAM : You please give
me a separate notice, I will reply to it.

SHRI SOMNATH CHATIERIJEE : 1
am now giving the notice in the whole
House. (Interruptions).

SHRI SUKH RAM : No, no.

(Interruptions)

SHRI SOMNATH CHATTERJEE : That
shows how the Department is functioning.

POWER TARIFF.
+*43. DR S. P. YADAV :

DR. RAMESH CHAND TO-
MAR :

Will the Minister of POWER
be .pleased to state
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(a) whether the Delhi Electricity Supply
Undertaking has revised its nower rates
recently ;

(b) if so, the details thereof and the
reasons therefor ;

(c) the percentage by which D.E.S.U.s
revenue is likely to rise as a result thereof;

(d) whether the Government have re-
ceived any representations in this regard ;

(e) if so, the details thereof ;

(f) the reaction of the Government

thereto ; and

(g) the break-up of the out-standing
dues of DESU from the Government agen-
cies at the end of April, 1993 and the
reasons for their non-recovery ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to {g) : A
Statement is laid on the Table of the
House.

Statement
(a) Yes, Sir.

(b) : There has been sn increase in the
cost of power gencrated/purchased from
outside agencies duz to hike in ihe cost of
various inputs like coal, oil, freight, etc.
In order to reduce the gap between the
cost of power generated/purchased and the
revenue realised the electricity tariff of
DESU has been rationalised from 1-10-1993.
The earlier and the revised elctricity rates
are summarised in Annéxure-I

(c) : The estimated increase in revenue
of DESU as a resua of this revision is
about 379, per annum. The estimated
increase during the current year is 18.467¢,
as the revised tariff became effective from
1-10-1993 only.

(d) to (f) : A Public Notice was issued
by DESU inviting public commentsirep-
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resentations in connsction with the tariff
revision. As a result of these represen-
tations while finally anproving the Tarifls
of domestic consumers due consideration
was given to ensure lesser burden on con-
sumers in the lower category.

(g) The break up of the outstanding dues

of DESU from the Government agencies
at the end of March, 1993 is given in
Annexure-II.

The main reason of non-recovery of dues
has been the poor financial condition of
these organisations. Strict measore like
dis-connection has been. avoided by DESU
as these public utilities have been provid-

"ing civic amenities to peop'e. Consistent

efforts at appropriate level are, however,

- being made to recover the outstanding
- dues.

ANNEXURE-1

Tariff rates at a glance as on 30-9-93 and eﬁ'ectlve from 1-10-93.

RATES AS ON 30-9-93

RATES EFFECI'IVE FROM 110-93

I. A. DOMESTIC LIGHT , FAN & POWER

40 Ps/Unitfor first 100 U/Month
50 Ps/Unit for next 100 U/Month
150 Ps/Unit for next100 U/Month
200 Ps/Unit for all consumption
above 300 Units/month.
B. DOMESTIC POWER
200 Ps/Unit
II. NON-DOMESTIC (LT)
150 Ps/Unit

II1. MIXED LOAD (HT)

Demand charges : Rs. 60/- per KVA or
part thereof per month. Plus energy
charges 170 Ps/Unit.

IV. SMALL INDL. POWER (S.1.P.) :
125 Ps/Unit

V. LARGE INDL. POWER (LIP) :
Demand charges: Rs. 60 per KVA or part
thereof per month Plus energy charges

200 Ps/Unit.

V1. AGRICULTURE:

20 Ps/Unit.

VII. STREET LIGHTING:
Maintenance charges Rs. 30/~ per month

per street lighting point plus energy
charges 137 Ps/Unit.

60 Ps/Unit for 1st100 U/Month
100 Ps/Unit for next100 U/M
180 Ps/Unitfor next10g U/M
240 Ps/Unitfor all consumption
above 303 Units/month.

240 Ps/Unit

240 Ps/Unit

Demand charges: Rs. 100 per KVA or
part thereof per month Plus energy
charges 240 Ps/Unit.

(i) 200 Ps/Unit for loadsupto 15
KW/2¢ HP.
(ii) 220 Ps/Unit for loads beyond
15 KW/20 HP.

Demand charges: Rs.100/- per KVA
orjpart thereof per month Plus energy
charges 240 Ps/Unit.

50 Ps/Unit.

Maintenance charges Rs. 40/- per month
street lighting point plus energy
charges 190 Ps/Unit.

NB. : TheRevised Ratesare subject to adjustmentof fuel cost and other provisions
of the approved tariff effective from 1-10-93.
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ANNEXURE- 11

Break up of the outstanding dues of DESU from the Government Agencies at the

end of March, 1993.

Name of the Agency Amount due
1. ND.M.C. e Rs. 1,02,82,29,372.30
2. Water Supply & Sewage Disposal Undertaking Rs. 1,55,41,53,804.57
3. M.C.D. . . . . . . . Rs. 10,73,65,597.22
4. DD.A. . . . . . Rs. 13,89,60,134:13
5. M.EES. . . . Rs 2,73,19,078.64
6. PW.D. Rs 1,58,08,600.49
7. Police Dzpartment .
(i) Traffic Signals and Blinkers Rs.  51,22,313.00
(ii) Police Booths Rs. 6,30,982.00
(iii) Sirens Rs. 7,85,676.00

Speaker Sir, 1 may be permitted to
make a small correction.

In Annerure-I to ihe reply. under the
heading ‘DOMESTIC LIGHT, FAN AND
POWER’ line 5, instead of ‘above 308
Units ‘month’ may be read as ‘above 300
Units/month’.

[Translation]

DR. S. P. YADAV : Mr. Speaker, Sir,
it has been stated in the reply that the
connections have nct been disconnected
because these are of public utility. 1 would
like to know from the hon. Minister about
transmission loss in India. Though you
are not resorting to disconnection but why
ine steps are not being iakun to check the
theft of electricity in Delhi. Besides, I
would like to know the reasons for the
increase of power rates

[English]

SHRI P. V. RAMGAYYA NAIDU :
Mr. Speaker, Sir, it is a fact that some of
the public utilities within the Delhi Ad-
ministration like the NDMC. Water and
Sewerage Disposal Undertaking and MCD
owe some money to the DESU.

And 1 have already statej that we are
not resorting to disconnection because it

will cause untold inconvenience to the
consumers finally. Other steps are being
taken to recover thesz dues from the
various Government bodics and depart-
ments.

Regarding transm'ssion and distribution
loss in Delhi, it is around 21.91 per cent
as against the All-Indiz average of 28.7
per cent. So, it is not verv far above than
the All-India average anrd steps are being
taken to reduce furthe- transmission and
distribution losses during the current Five
Year Flan.

[Translation]

DR. S. P. YADAV : Mr. Speaker, Sir,
althcugh the hon. Minister has not stated
clearly about the steps being taken yet I
would like to know wiiether the recovery
is not being made due ts some political
reasons also. Besides, 1 would like to
know whether DESU administration is
under your control and if not, whether the
Government  is going  to privatise the
Electricity Department. If so whether

multinational companiss are being invited
for it.

MR. SPEAKER : You are expanding
the scope of your question.
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[English]

SHRI P. V. RANGAYYA NAIDU
Sir, his question contains several bits. The
main question is no: very clear but, 1
would answer to the extent I could under-
stand it. He said; “Wha steps are being
taken ?” I have alreadv said that various
steps are being taken like system improve-
ment, stricter enforcement and vigilance,
‘cvying of heavy penaltiss ar.! cven resort-
ing to disconnections in the case of private
consumers.

With regard to his sz:ond question, defi-
nitely, Sir, the Goverament of India has
control over DESU thioush the Delhi Ad-
ministration. Both the Ministry of Home
Affairs and the Ministry of Power exercisc
control and we have been in constant
touch with DESU authorities to 'mprove
their efficiency, particularly to reduce
their losses and improve their collections.

And in fact, Sir, DE:.! has inproved
its collections in ths current year. As
against Rs. 68.86 crar: collecteg in No-
vember 1992, this year, they have collected
almost Rs. 80 crore in the month of No-
vember, 1993. They have been progres-
sively increasing their ccllecticns and bill
ing and there is a pecceptible improvement
in the collection of revenue by DESU.

[Translation]

SHRI KALKA DAS : Mr. Spcaker, Sir,
besides public of Delhi, all mmebers of
Parliament and yourself too are alsc well
aware of the shortuze of electricity in
Delhi. There is a great shortage of elec-
tricity in Delhi and there is a great
resentment among the people
against the manner in which
rates of power have b-ea increased. It
has been stated in th: reply that due to
the revision of rates the revenue will in-
crease about 37 per cent.  The survey
report says and it is also admitted by the
hon. Minister, that th: theft of electricity
s 40 pr cent and if it is checked properly
there would be no nezd to rcvise the rates.
I would like to ask the Minister that the
theft of electricity which is about 40 per

2559 1LS8/94—3

AGRAHAYAN 15, 1915 (SAKA)

Oral Answers 26

MR. SPEAKER . H: has stated it as
21 per cent. There 1s a vast difference
between 21 per cent and AC per cent.

SHRI KALKA DAS : 1 would like to
ask as to what steps the Depattment has
taken to check the theit of electricity in
Jelhi. The hon. Mims*sr has staicd oune
of the reasons for the revision of rates
that there is the incrzase in the prices of
coal and other things. 1 would like to say
that all the deficiencies could be made up
by improving the administration of DLSU
and checking theft of electricity. Steps
should be taken to remove thc deficiencies
so that there mdy aot be any need to
increase the rates otherwise .t would create
discontentment zmong > people. My
submission is....

MR. SPEAKER : You have not to
submit but to ask the question.

SHR1 KALKA DAS . My question is as
to what steps are being taken by the De-
partment to chack the theft of electricity
and to improve DESU administraticn.

[English]

SHRI P. V. RANGAYYA NAIDU
Mr. Speaker Sir, | have already answered
that point raise] oy the hon. Member.

MR. SPLAKEK : You can repeat the
answer if the question ‘s repeated.

SHRI P. V. KAN3AYYA NAIDU :
The T&D losses in DESU is not 40 per
cent as stated by the Hou. Member; 1
have already submitied that it is only
21.81 per cent as againsi an all Incia aver-
age of 20.7. 1 have already said that we
are taking up systen:s iraprovement pro-
grammes and also tighteaing up vigilance
and enforcement and also regularising
some of the connections which could not
be regularised so far.

Reduction in T&D lo'ses has also been
achieved througn reduction in the billinz
gaps, enforcement measures to curb the
theft /pilferage of electicity, installation of
shunt capacitois and improvements in the
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maintenance of the transmission and distri-
bution network.

As regards the in.rease in the taiffs,
we had already expiained that due tc in-
crease in the cost of inputs like coal, gus
and others and becau'c of the continuing
losses that are being saifereg by DESU we
have to make some marginal adjusiments
‘n the tariffs with effect from 1st October,
1993. We have takep into consideration
all those things and we have given certain
concessions at the lower category of
tariffs.

[Translation]

SHRI KALXA DAS : I have asked as

to what steps are being taken to check the
theft of elecricity ?

MR. SPEAKI'K : He has given reply.
If you do not lis'sn what he can do.

SHRI KALK % DAS : Mr. Speaker, Sir,
I have not listened, you please iwell me.

MR. SPEAKER : If you have not listencd

then I canno: help you. Please sit down
now.

SHRI KALKA DAS : Mr. Speaker, Si1,
vou should help me.

MR. SPEAK™“R . Please sit down.

SHRI GEORUL FERNANDES : Mr.
Speuker, Sir. the hon. Minisier has said
“in the end of nis reply that people’s reac-
tions on the prorosec increase were invi-
ted. It has alsa been stated in the writien
reply that—

[English]

As a resuli of tlcse representation frem
the public, wu''e fnally approving the
tariffs of domsstic consumers, due consi-
deration was give.l 1o ensure lesser burden
on consumers in the lower category.

[Translation]
Just now v..r have recomsidered it. If

you carefully ,c through vour reply ycu
‘can understand that for the lower category
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of consumers, whv consume electricity
upto 100 units pcr month the increase is
50 per cent i.e. fiom 40 paise to 60 paise
for another hurdccg units ie. from 100
to 200 units you have increased from 50
paise to 100 paisc which means an increase
of 100 per cea’. Whereas for 300 umts
and above the increase is only 20 per
cent. It shows tiat the increase for lowest
category of people is 50 per cent and for
middle class the increase is 100 per cent
but for the hgher class who consume
electricity in five star hotels, aircond:tion-
ing and for othsr luxurious things the in-
crease is merelvy 20 per cent. For agricul-
tural use you nav.: increasc the rates from
20 paise to 50 paise i.e. an increase of
150 per ccni. You have stated in the
reply that due consideration has been given.
Mr. Speaker, Sir, should I expect that
this thing will be reconsidered and the
Government wiil take step to reduce the
rates of power {or th: farmers and lower
class people ?

[Engiish]

SHRI P. V. RANGAYYA NAIDL :
Mr. Speaker, Sir, we have prepared  a
comparative statznzrt of tarills in Db,
compared to other States in the Northe:n
region.

SHRI GEGRGE FERNANDES : Sir, it
is not my question. K'ndly do not allow
him to answer like this.

SHRI P.V. RANGAYYA NAIDU : Let
me complete the answer.

Even after the revision, we are lower
than the lower categories in almost all
the States in North India and we are
higher than the higher categories oi all
other Staies n the Northern region. So,
in spite of the revision, DESU has not -
creased the rates as compared to other
States in the region. It is a fact that we
have increased the rates because in the
earlier revisions in 1991,....

MR. SPEAKER : The main question
put is this. You have rawsed the tariff
more in respect of the people Wwho are
consuming less electricity than those who
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are consuming more electricity. So, what
is* the: pationale ? :

SHRI . V. RANGAYYA NAIDU :
That is correct, Sir. In the last revision
which was made in 1991, there was more
increase in the higher catezories and iess
in the lower categories and the large bulk
of the consumers fell in that category. So,
we had compensate for the less increase
taken place last year. (Interruptions)

SHRI GEORGE FERNADES : Mr.
Speaker, Sir, there is a deliberate attempt
to mislead the' House. The written answer
is onc, the statistics are different. So,
there is a deliberate attempt to mislead
the House. It cannot be anything, but
an attempt to mislead the House. Then,
how did he say, “..to ensurc lesser bur-

-

den on consumers in the lower category™

[ Transiation)

You think that no one will read it here.
l Laglish]

SHRI P. V. RANGAYYA NAIDU :
Sir. the answer is based on facts. In the
notification, some higher rates....

[Interruptions}.

MR. SPEAKER : It is a good question.
Let him answer it properly. I'lease do not
interrupt bkim. (Interruptions).

[Transiation)

SHRI RAMVILAS PASWAN : He has
not given any reply to it so tiis question
should be posiponed. (Interruptions)

[English)

MR. SPEAKER : You shouid be cqualiy
intarested in the reply also.
[Interruptions].

SHRI P. V. RANGAYYA NAIDU :

I will answer the first part. ‘iThe increase

in 1991 for the consumers consuming upto

100 units was 48 per cent : from 100
upto 200 units, it was 56 per cent.

[Inzerruptions}.
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MR. SPEAKER : He does not want a
comparison bctween that you did some
time back and now in Delbi and other
places. He wants the rationzle for increas-
ing the tariff in the manner in which vou
have done.

[Interruptions].

SHRI P. V. RANGAYYA NAIDU : I
have already ¢xplained this. (Interruptions)
1 am explaining this. (Interruptions).

MR. SPEAKER : You must allow him
‘o complete.
[Interruptions].

SHRI P. V. RANGAYYA NAIDU
Sir. 1 am explaining the reasons. The
‘ncrease in the 200 to 300 category was
100 per cent in 1991; and for over 300
category, it was 167 per cent last year.
We have increased cons'deratly on the
higher categories in the previous revision.
Now, we have increased a little more.
For the 1-100 category that is the poor-
est category, we have increased only by
two per cent—48 per cent to 50 per cent
was the increase. For the 100 to 200
ca‘egory, t has gone up to 100 per
cent. For 200-300 category, it was  re-
duced. (Interruptionsy.

SHRI GEORGE FERNANDES : Sir.
You must protect the House. (Interrup-
tions).

[Translation]

This question relates to the poor so he
should not mislead like this.

[English]

MR. SPEAKER : Let him complete it.
[Interruptions).

SHRI P. V. RANGAYYA NAIDU : 1
am gving a proper answer. As regards
the ‘consideration’ referred to in part (d)
(f) of the reply, originally, DESU wanted
to havetwo category ie. 0.50 and 50
100 units.
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In the final notification, that has been
removed and concession was given up to
100 units.

SHRI GEORGE FERNANDES : No,
Sir.

SHRI P. V. RANGAYYA NAIDU :
I will explain.

MR. SPEAKER : Probably, you need
more time to explain and they seem to ask
more questions. I will allow you half-an-
hour discussion. You give a notice.

[Interruptions].

Written  Answers to .Questions
[Translation}

LETTER BOX FACILITY
*44. SHRI PANKA]J CHOWDHURY :
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Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there are several villages
in the country without letter box facility ;

(b) if so, the number of such villages,
State-wise ;

(c) whether the Government propose
to provide letter box facility in those
villages ;

(d) if so, the time by which such facility
is likely to be provided ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THR
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM ) : (a) and (b)
State-wise break down of villages without
a letter box is given in the Statement
attached.

(c) to (e) : The present taroet is to
provide a letter box in all village with

SHRI RAJENDRA AGNI- population over 500. It is expected to
HOTRI : achieve the target within two years.
STATEMENT

Details of Villages without letter boxes, State-wise

St Name of State
No.

No. of Villages
without letter
boxes

3

2. Andhra Pradesh
3. Bihar

4. Delhi

5. Gujarat

6. Haryana

7. Himachal Pradesh

13,388
11,007
56,861
NIL
361
299

13,140
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1 2 3
5. Jammu & Kashmir 34
9. Karnataka 3,302
10. Kerala NIL
11. Madhya Pradesh 43,526
12. Mat.ashtra 70,246
13. Goa 91
14. Arunachal Pradesh 2,688
15. Manipur NIL
16. Meghalaya 1,567
17. Mizoram 187
18. Nagaland 123
19. Tripura 1,473
20. C rissa 28.770
21. Punjab 734
22. Rajasthan 14.075
23. Tamil Nadu 2913
24. Uttar Pradesh 34,841
25. Sikkim 174
26. West Bengal 17,327
Total —3,2.0.788 o

VISIT OF PRIME MINISTER OF
NETHERLANDS

*45 SHRI MUMTAZ ANSARI :

SHRI RAJESH KUMAR :

Will the Minister
AFFAIRS be pleased to state :

(a) whether the Prime  Minister
Netherlands visited India recently;

of EXTERNAL

of

(b) if so, the broad details of the talks
held by h'm with Indian leaders on var.ous
bilateral and multilateral issues and the
outcome thereof;

(¢) whe'her any agreement on con:merce
was s'gned during the visit between the
two countries ; and

(d) if so, the salient features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) to (d) The
Dutch Prime Minister, H. E. Mr. RFM
Lubbers, visited India from 26-28 October,
1993. He called on the President, held
talks with PM and received the Hon’ble
Speaker Lok Sabha, EAM. Finance Minis-
ter. Commerce Minister, Minister for
Human Rcsource Development, Minister
for Civil Aviation and Tourism and MOS
for Industries.

The main areas covercd in the talks
with the Dutch Prime Miniser included
recent developments in Europe and in South
Asia, disarmament, terrorism and the en-
hencement of bilateral economic relations
in various fields. On the political side. the
talks resulted in greater understandn’e of
each other’s concerns and nerspectives. On
the economic side. the visit is exnected to
lead to the strengthening and deepening of
economic relations.

A 21-Member high level Dutch business
delegation accompanied the Dutch P.M.
The Dutch businessmen were briefed on
India’s economic reform programme and
interreacted extensively with their Tndian
counterparts. They welcomed the liberal-
‘sation of the Indian economy and convey-
ed their serious intent ‘o expand their
presence in the Indian market by explor-
ing new oprortunities opens up by Tndia’s
economic reforms.

No agreement on commercial relations
was concluded during the visit of the Dutch
P.M.

STATEMENT ON KASHMIR BY US.
OFFICTAL

*46 SHRI RUPCHAND PAL
SHRI SUDHIR GIRI

Will the Minister of EXTERNAL
AFFAIRS be pleased to state -

(a) whether the Governmont arc aware
of the recent statement made by the US
Assistant Secretary of State for  South
Asian Affairs on Kashmir;
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(b) if so, the details thereof and the
reaction of the Government thereto;

(c) whether the Government have taken
up this matter with the US;

(d) if so, the details thereof and the res-
ronce of the US thereto;

(e) whether any other country has also
expressed its stand on Kashmir in this
regard; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) :

(a) to (f) At a background briefing
to South Asian journalists on October 28,
1993 at the Foreign Press Centre in
Washington. US Assistant Secretary of
S:a'e for South As'an  Affairs Rob'n
Raphel called into question the status of
Kashmir. She stated that the US Gov-
crnment did no’ recognise the Instrument
of Accessicn and regarded the whole of
Jommu and Kashmir as disputed terri-
tory the status of wh'ch remains to be
resolved. She questioned the effectiveness
of the S‘'mla Agreement in resolving the
Kashmir dspute and downplayed Pakis-
tan’s role in supporting terrorism in India.

2. On receiving word about the US offi-
cial’s comment on Kashmr, Government
made a demarche with the US Govern-
ment, making clear the serious concern
with wh'ch this qualitative sh'ft in  the
US position was viewed in India. It was
po'nted out that when the US overlooks
the con: nuing reality of external support
to terrorism 'n India, it only encourages
Pakistan to rersist with its interference.
The External Affairs M nister also issued
a statement statng categorically that we
do not accept anvone’s right to question
the status of Kashmir which is, was and
shall remain an ‘ntegral part of India.
EAM expressed surprise at the t'ming of
the American pronouncement as it came
just when it appeared that the armed



37 Written Answers

terrorists ins'de the Hazratbal shrine were
.about to release civlian hostages held
by them.

3. Following an interim response  on
November 1, 1993, the US Under Sec-
retary of State (for  Political Affairs)
Peter Tarnoff on 2 November, 1993, in
a one-to-one meeting  with Ambasasdor
Ray conveyed a more categorical and
authoratative statement of the US position.

4. In addition, in a wrtten communica-
tion dated November 4, Under Secretary
Tarnoff conveyed US Government’s au-
thoriiative ' pcsition to our Ambassador.
Whilst icaffirming the known US position
:hat “for more than four decades the
consistent US postion has been that the
former’  princely state of Jammu and
Kashmir is disputed terrtory”. Tarnoff
went on lo state tha* “the US  view is
that negotiation between Governments of
Iad'a «nd Pakistan, as envisaged by the
Simla Agreement, provide best means for
resolving ‘he d spute over Kashmir. As a
praci cal matter. US believes this  pro-
cess of b'lateral negotiations needs to
take into account the wishes of Kashmir
people.” Tarnoff’s letter also mentoned
ihat “it is a histor cal fact that parties to
the dispute differ in their interpretatons
of various documents. resolutions and ac-
cords iha: address the status of Kashm'r.
Whai is important now is to narrow and
ul:imately resolve these differences through
pragma‘ic, good faith nego:iations. More-
over, the US has always supported India’s
terr corial integrity.” Tarnoff reiterated
tha' the US Government is firmly com-
mitted to strengthening our already good
bilaieral relations and expanding our
cooperation in dealing with regional and
global ‘ssues.

5. The Br'tish  Foreign  Secretary
Douglas Hurd, during his visit to India
from November 15-16, made it clear that
the Brit sh Governmen: did pot  regard
US Assistant Secretary Raphel’s ques-
tion'ng ¢f the validity of the Instrument
of Accession as helpful. Juridical argu-
ment relating to events that had occur-
red almost five decades ago were peri-
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phéral to a  political solution of the
Kashmir issue at the present day  and
time. Douglas Hurd is reported to have
stated “I do not believe that the answer
lies in the jurdical argument, but in
political steps forward which I have tried
to sketch but which it is agreed are for
others to take”.

6. Government constantly mon'tor all
developments having a bearing on India’s
vital interests. Negative assertions regard-
ing the s'atus of Jammu and  Kashmir
only strengthen Government’s resolve to
defend India’s territorial unity and .nteg-
rity.

TRUCKERS' STRIKE

*48. SHRI C. P.

MUDALAGIRI-
YAPPA

SHRI CHANDRESH PATEL :

Will the Minis'er of SURFACE TRANS-
PORT be pleased to staie :

(a) whether the truck operators went
on strike throughout the country recently;

(b) if so, he reasons therefor and the
to:al loss suffered as a result thereof;

(b) whether ary settlement has been
arrived at by the Union Government with
truck operators in this regard; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) :

(a) and (b) The Truck Operators
weni on a nation-wide  strike twice  in
the recent past from 3ist July to 6th
August 1993, demanding aboliton  of
Path Kar, Octro! and other matters and
from 16:h Sepiember to 28th September,
1993, demanding reduction of composite
fee from Rs. 5000 to Rs. 3000. It has
no: been possble to estimate the loss on
account of the strike.
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(c) and (d) : The strike was with-
drawn by the Truck Operators on the
basis of an assurance given by the Gov-
ernment that a Special Meetng of the
Transport Development Council would
be held on 1st October, 1993. The Spe:
cial Meeting of the Transport Development
Council was held on 1st October, 1993.
The Transport Development Council re-
solved to adopt a two-tier system for levy
of ‘Composite Fee’ for National Permits,
Rs. 3000 :n all the States except the States
of Haryana, Orissa, Madhya Pradesh,
Rajasthan, Gujarat, Bihar and Uttar Pra-
desh which had agreed to charge a com-
posite fee of Rs. 5000.

VISIT OF PRIME
CHINA

*49. DR. KRUPASINDHU BHOI :
SHRI  SHRAVAN KUMAR
PATEL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

MINISTER TO

ta) whether the Prime Minister has
visited China recently;

(b) if so, the bilateral and multilateral
issues that figured ‘n his talks  with
Chinese leaders and the broad eutcome
thereof;

(c) whether any agreements  were
signed between the two countries; and

(d) if so, the salient features of each
cf these agieements and the follow-up
steps taken by the Government for their
implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) :

(a) to (d) The Prime Minister,
Shri P. V. NARASIMHA RAO, visited
China from September 6—9, 1993. His
talks with five of the seven Chinese Polit-
buro Standing Comm ttee  members
covered a wide range of subjects of
mutual interest.

2. The Prime Minister discussed a
range of bilateral issues ‘nclud ng high-
level visits, exchanges and cooperation in
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various fields including trade, economic,
scient fic, educational and cultural fields,
and the boundary question. Regional
issues such as relations wth India's
neighbours, including our concerns regard-
ing the rapid accretions to Pakistan’s
.armed strength and internat onal issues
such as reform of the UN, were also
discussed. The overall impression from
these discussions was of a shared desire
to continue the momentum of dialogue
between India and Chna while seeking
to enlarge the areas of agreement  bet-
ween the two countries. The visit was
useful both in the bilateral and inter-
nat'onal contexts since there is a s'gnifi-
cance and utility to independent centres
of power in the multipolar world, like
India and China, coming together  and
meeling. Blaterally the visit marked one
more step towards building a structure
of durable peace  with India’s largest
neighbour. It is Government’s hope 1o
continue this process.

3. The vis't resul'ed in the signing of
four agreements, namely, an agreement
on the maintenance of peace and tranqui-
lity in the border areas along the Line of
Actual Control (LACG) between India and
China, an agreement on cooperation in en-
v'ronmental protection, an agreement on
cooperation in radio and television and a
protocol on the extension of border trade
through Shiplika Pass.

4. The agreement on peace and tran-
quality along the I.LAC is  an enabling
agreement under hich both countries will
put into place confidence building mea-
sures such as redeployment of forces,
prior notificaton of military  exercises,
steps to prevent air intrusions, and more
regular and frequent meetings of border
commanders. An expert group is  being
established to work out these arrangements
and to determine the LAC where there are
differences as to its al gnment. The agree-
ment is without prejudice to the respective
positions of the two countries on the
boundary question. The expert group is
expected to meet soon.

5. The agreement on environmental
protecton provides the framework  for
cooperation on bilateral matters as well
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as global environment issues such as bio-
diversity, global climate change and
protection of the
priority arcas identified for bilateral co-
operation through  exchange of experts
and data and collaborative research pro-
jects, seminars and training projects, in-
clude waste management, pollution con-
trol, environmental, impact assessment, en-
vironmental education and legislation.
The agreement on radio and
television cooperation provides for the
exchange of songs and music and . other
radio television programmes and mutual
exchange of television delegations and
coverage teams. The border trade proto-
col provides for Shipki Pass to be used
as an additional route for border trade
between India and China. Trade marts
will be located at Namgya in  Kinnaur
District of Himachal Pradesh and Jiubs
in Tibet. Border trade through Shipki Pass
is expected to resume in 1994 and the
provisions of the other two agreements
are also being put into effect,
[Translation]

INDIAN LABOURERS ABROAD

*50. SHRI ANAND AHIRWAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government have re-
ceived complaints of harassment of Indian
labourers working abroad ;

(b) if so, the number of such comp-
Juints received during 1992 and 1993
and the action taken thereon; and

(c) the number of such labourers
brought back to the country during this
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHTIA) : (a) Yes, Sir.

(a) Yes, Sir.

(b) and (c) The information is being
collected and will be placed on the
Table of the House.

ACCIDENTS OF NATIONAL HIGHWAY

*51. SHRI GIRDHARI LAL BHAR-
GAVA : =

Will the Minister of SURFACE TRANS-
PORT be pleased to state :

2559 LSS/94—4
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(a) whether there is an increase in
road accidents due to unplanned develop-
ment and encroachment on both sides of
the National Highways;

(b) whether some States have enacted
laws similar to that of the Bombay High-
way Act, 1955 with the approval of the
Union Government to control such acci-
dents effectively; )

(¢) whether the Government of Rajas-
than has sent any such proposal to the
Union Government; and

(d) if so, the reaction of the Union
Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER)

(a) Ribbon development and encroach-
ments on National Highways is one of the
several contributory factors for road acci-
dents.

(b) Yes, Sir.

(¢) and (d) : Yes, Sir, The admilpis-
trative approval of the Union Govern-
ment to the Rajasthan Highway Bill, 1992
has been conveyed already 'n the 1last
year.

POWER SHROTAGE

#52. SHRI RAM PRASAD SINGH :
DR. LAL BAHADUR RAWAL :

-

Will the Minister of POWER  be
pieased fo state :
ta) whether the Union  Government

arc awarc of the declining trend in sup-
ply of power to agricultural,  domestic
and industrial sectors in various parts of
the country;

(b) if so. the quantum of demand and
supply of power in each State at present;

(c) the reasons for the declining trend;
and

(d) the steps the Government propose
to take to meet the power shortage in
cach State during 1993-94 ?



44

Wrigten AnSwers

DECEMBER 6,1993

Written Answers

42

wr'v)

(06°82) (€5°0)
€8°7986 6V €LLE9  18°8SS
@'y - (02" 82) (8L°27)
60°v6£6 LY°LSS8S 96 61SY
6v' 1) b 92) (€184
62°15¢€8 Ob"IT€0S  8E'TIIp
(C7A87)] @1°520) €' 0)
€T hLYL $6°SS0VP  99°690p
(s9°p) T 'vo) (354
CEISPL  LE'8L88E  9TTLLE

sPYIQ Jramnoudy :ouou‘u‘..—..

(ss"or)
St 88%68

0°z1)
LS°882L8

WT ¥p)
96°8YTH8

(00°9%)
€7 16908

(80°LY)
¥9° 1 _E

_s:.m_..u:—

‘sajes _5.3 o.: ._o um«.:o&on 2: u: a._:.: m.oxuss ul mo._sm.n_ u.cZ

19°¢) W6°L1)

L6°6LETI  61718S6€  FLTOLYOTT °
6L°$) @)

19°° 16071  OL'€S8SE 6L ¥¥OLOT *
(8'¢) (08°91)

66°08111  LE'TR6IE  6E°LSEO61 -
b s) (98°91)

807856 SL'9LS6T  S6 8IPSLY”
61'9) oy°s1)

:.m_a L9°LILYT t7 961091 °
_u_ouoEEoU o:mquQ _«.s.n.

(NW) m3<m >9_uzm_

o £6-C661

: : : : 61661

: : . : 16-0661

: : . : 06-6861

: : ) : aw.wwa

:3»

= Jopun se s 76-1661 O3 68-8861 pouad

ay) 3uunp .3_3 £313u3 AQ P3P Sk ‘SANN/SIDWNSUOD §O $1103)e: WP £q Snunod 3w K Jo co.aaa_.ou (3) pue (¥)

: (AA'1YS 'd "N 'N J4HS) ¥2MOd 40 UHISININ HHL



45 Written Answers

As may be seen from the above table
consumption in all the sectors is increas-
ing but the pattern of consumption is
undergoing a change. While the percent-
age of domestic and agricultural consump-
tion is increasing, the percentage of in-
dustrial consumption s decreasing. Hence
it is not correct to say that the trend in
supply of power to domestic category is
declining. There is a significant increase
in consumption by the agriculture sector
which is a key sector of development of
the country. Also some major industries
are putting up their own captive  power
plants to supplement the supply given by
the State Grid.

(b) Statewise power supply  position
during April 93—October 93 is given in
the enclosed Statement I.

AGRAHAYANA} 5,1915(SAKA)

Wn’ ten Answers 46

(d) A target of capacity addition of
443925 MW  comprising 954.65 MW
hydro, 32646 MW thermal 220 MW
nuclear has been fixed for the year

1993-94 out of which 973.9 MW has been
commissioned during  April-November,
1993. Statewise[Projectwise  details  are
given in the eclosed Statement--II. Various
measures  being taken to improve the
availability of power include maximising
the generation from the ex'sting genmerat-
ing system implementation of Renovation
and Modemisation Programme, reduction
in transmission and distribution losses.
effective load management and energy
conservation measures and assistance from
neighbouring states and systems.

STATEMENT I

ACTUAL POWER SUPPLY POSITION FOR
APRIL 93—OCTOBER 93

(Figures in MU net)

Region/State/System April 93—-0c_tober 93

Requirement Availability Shortage %)
NORTHERN REGION . -'
Chandigarh ... 422 422 0 0.0%
Delhi . e 6685 6571 114 1.7%
Haryana . e e .. 7025 6499 526 7.5%
Himachal Pradesh .. 914 914 0 0.0,
Jammu & Kashmir .. 1945 1673 272 14.0%
Punjab e« e e . 12190 11717 473 3.9%
Rajasthan . 8495 8051 444 5.2%
Uttar Pradesh .. 18895 16917 1978 10.5°;
Total (N.R.) . 56571 52764 3807 6.7%
WESTERN REGION
Gujarat e 17025 16234 791 4.6%;
Mahya Pradesh . . . 12355 11765 590 4.8%;
Maharashtra .. 25615 24425 1190 4.6%;
Goa . e .. 495 492 3 0.6%
TOTAL (W.B.)

55490

52916

2574 4.6%
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i  (Figuresin MU net)
- April 93—pc!qu ?3 -
Region/State/System Require-  Availability ~ Shortage (%
: ment
' SOUTHERN REGION
Andhra Pradesh 16035 15106 929 5.8%
Karnataka 12350 9552 2798 22.7%
Keraja 4520 ~443-o -90 2.0%
"t amil Nadu 15515 15077 488 2.8
TOTAL (S.R) 48420 44165 4255 8.8%
EASTERN REGION
Bibar . 4955 3331 1574 31.8
p.V.C. 4530 3964 s66  12.5%
Orissa - A5141 4530 610 11.9%
West Bengal . . 7480 7029 451 6.0%
 TOTAL (ER) 22105 18904 3201 14.5%
NORTH EASTERN REGION
Arunachal Pradesh 88 1 58.4 297 3.7
Assam 1409.8 1303.3 106.5 7.6%
Nianipur . 165.9 163.4 2.5 1.5%
Meghalaya 157.2 157.2 0.0 0.0%
Mizoram . 66.4 64.9 1.5 2.3%
Nagaland 86.5 85.5 1.0 1.29
Tripura 156.1 138.3 17.8 11.4%
TOTAL (N.ER)). 2130.0 1971.0 159.0 7.59%
ALL INDIA T T Tis406 170720 13986.0 7.6%
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'STATEMENT NI

GENERATING CAPACITY ADDITION PROGRAMME FOR THE
‘ YEAR'1993-94

Si. Nameof the projectand H Staté/Organisation . Capacity

No. - unitNo. T/ . (MW)
N
1 2 3 4 A
NORTHERN REGION
1. Pampoge GT-1 T J&K 25
2. Pampore GT.2 T J&K 25
3. SalalSt. II-2 . N J&K/NHPC 115
4, SalalSt.I3 . . N J&K/NHPC 115
5. *ChameraSt.I1 . . N HP/NHPC : 180
6. *Chamera St.1-2 . N ' HP/NHPC » 180
7. “Chamera St. F3 . N HP/NHPC 180
8 DadriST1 ., . ., T . UPINTPC 146.15
9. DadriST-2 - . . T . UP/NTPC 146.5 -
10. *Tanda4 .- . . T - OP o 110.
11. Anpara ‘B’-4 T TP e 500-
_ ) Csen‘tr,i:'.lVSta’xlc . mt o Total
~iHydro . .| 770 — .- © 7170
" Thermal . . . 293 660 — T 053
‘Nuclear . . . —_ —_ — —
TOTAL . . . 1063 660 — 1723
WESTERN REGION
12. *Utran ST-1 LT GUiIGEBR . 45
13. Birsinghpur-2 . T MP 230
14. *Uran WH-1 T Mah. lzi'!.O
15. Uran WH-2 T Mabh. _ 120
16. Trombay CCGTGT-1 T Mah,/Pvt. 100

*Slippage from 1992-93 o e
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T 2 3 4 s 6
17. Kakrapar2 | N GuiNPC 2%
Central  State’ pvt. Total
Hydl'o . Ce L e——. . — . —_—— —
Thermal . - ..~ —~— . 495 100 595
Nuclear ' 220 — —. 220
Total 220 495 100 815
_SOUTHERNREGION  _ ° R
18. *Penna Ahobilam.1 . 1 AP 10
19. *Pepna Ahobilam-2 . H . AP 10
20. UpperSileruST.H-1 . H AP 60
21. Upper Sileru St. 1.2 H AP 60
22, Rayalseema-1 . T AP 210
23. *Yelahanka DG set-1 T Karnataka . 21,32
24. *Yelahanka DG set-2 T - Karnataka . 21.32
25.*Yelahanka DG set-3 . T _ Karnataka 21.32
26. *Yelahanka DGset-4 . T Karmataka 21.32
27. *Yelahanka DG set-5 . T Karnataka 21.32
28. *Maligpur-1 . . H Karnataka 4.5
29, *Mallapur-2 . H - Karnataka 4.5
30. *Kallaca-1 . H ¢ Kerala 1.5
31. *Kallaca-2 . H . Kerala 1.5
32, Neyveli?7 . . T _ TN/NLC 210
Central Staic Pvt. Total
Hydro — 164.0 - 164.0
Thermal 210 316.6 — 526.6
Nuclear — e — R
Total 210 480.6 —_ 480.6
EASTERN REGION
33. Kahalgion-2 T Bihar;NTPC
34. *Tenughat-1 T -7 Bijhar 210
35. *Eastern Gandak<l . H 1 Bihar 5
6. *Easiern Gandgk-2 . H Bihar 5
. H s

37. #Pastern Gandak-3

. e ey =

At from 1992.95
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1 2 3 4 5
38. *Sone Western Canal-3 H 7 Bihar - . 1.65 .
39. Farakka-s =0 . T " WB/NTPC " 500
40. Kolaghat4,.. T “w 20
AL. *UppcrRovgmichi3 . H  Sikkim 2
42. *Upper Rongnichu-4 H Sikkim 2
«.Central State Pvt. Total
Hydro — 720065 C— 20.65
Theymal . . . 710 420.0 — 1130.0
Nuclear . . . AT e . _ —
Total . . . 710 .440.65 - 1150.65
NORTH-EASTERN'REGION
43. *Lakwa GT-5 . . T Assam ‘ 20
44. *Lakwa GT-6 . T Assam 20
45, Lakwa GT-7 . T Assam 20
"Ce’ntral State Pvt. Total
Hydro . . . st — —_ —
Thermal . . . — 60 — 60
Nuclear . . . — — — —
Total . . . — 60 ) i — 60
ALL INDJA
Central State Pvt. Tota]
Hydro . . .. 770 184.65 — 954.65
Thermal . . . 1213 © 1951.6 100 3264.6
Nuclear . . . 210 — : 220.0
Totaj ) . 2203 2136.25 100 4639.25

*Siippagc from 199’-9:

GI:NI:RATING CAPACITY ADDITION PROGRAMME AND ACHIEVEMENT
- DURING THE PERIOD APRIL—-NOVEMBER, {993

"SI Name of the Project  Capacity (MW) State Execating ~ Dateof
No. & Unit-No. —_ —— Agency
Piog. = Ach. . Rolling Com-
mission-
: ing
) T s s 6 7
HYDRO -~
1. Chamera I U-1 . 180 — HP/NHPC

2. Chamera I U-2 . 180 — HP/NHPC
3. ChameralU-3 . 180 ~ — HPINHPC .




Sub-Total (T) . 903.10 960.28

NUCLEAR . . NI Ni'

Total (H+T+N) . 1592.75 973,93 ;
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1 2 3 4 s 6
4 SalellIU2. . 115 —  J&K/NHPC R
5. Sone W.Canal U3 1.65 1.65 Bib/BHPC 150493 280893
6. Eastern Gandak U-1  5.00 —  BIBHPC ' B
7. Mallapur U-I . 4.50  4.50 Kar/KPCL 301093
8. Mallapur U-2 . 4.50 — <Kar/KPCL R
9'.‘_ ‘é"é’"m“""h" 2 —  SikkinybDP
lOZ‘»UpperRongnichu v o )
U4 . . . 2 —  sikkim/DDP
11 KalladaU-1 ~ . 7.5 =~  Ker/KSEB
12. Kallada U-2 . 7.5 7.5 Kar/KSEB 270893
Sub-Total (H). . 689.65 13.65°
THERMAL T
1. LakwaGTU-5 . 20 —  Assam/ASEB
2. Lakwa GT U-6 .20 — Assam/ASEB
3. Yalahanka DG
Set1 . . . 2132 —  KarKEB
4. Yalahanka DG
“Set2 . . . 21.32  21.32 Kar/KEB 26-11-93
5. Yalahanka DG Set-3 21.32 21.32 Kar/KEB | 230993 19-10-93
6. ‘Yalahanka DG Set-4 21.32 21.32 Kar/KEB 27.07-93
7. Yalahanka DG Set-S 21,32 21.32 Kar/KEB 14-05-93.
8. Utran St U-1 45 45 Guj/GEB 170793
9. Neyveli U-4 . 210 210 TN/NLC 19-06-93
10 Kolaghat U4 - -.7“310 -~ WB/WBSER. s
1. Appara‘B'U-4 . — 500  UP/UPSEB 19-07-93
12. Trombay CCGT U-I, — '"120 " Mah/TEC 29.07.93
13. UranWHU-1" | 120 - vMah./MS‘EB '
14. DadriCCST-1 . 146.5 —  UP/NTPC
15. Pampre GT-1 . 25 1= J&K/PDCL
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ECONOMIC VIABILITY OF COCHIN
SHIPYARD

*53. BHRI SRIKANTA JENA : Wil

the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether the Cochin Shipyard
iqcuning loss;

_(b) if so, since when and the reasops
therefor; and

(c) the estimated loss suffered by the
Shipyard during each of the last three
years ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) :

(a) and (b) The Cohin Shipyaxl has
been incurring Josses since its (eeption
except for a period of two years during
1980-81 and 1981-82. The main reasons
for the losses suffered by Shipyard are
the wide gap between the International
Parity Price (IPP) of ships determined
after taking into account the average price
in 3 major shipbuilding areas of the
world namely Western Europe, Eastern
Eurcpe and Far East and the actual cost
of construction of ships in the yard, heavy
interest burden on loan portion of capi-
tal investment made by the Gowt. in the
Company, low productivity and
delivery time.

longer

(c) Loss during the last three years:

Accounting Loss Cash Loss Morgin
(Rs in orores)

1996-91 20.97 (=)1.29
1991.92 14.92  ($)7.28
1992-93 7.95

(+)19.06
2559 LSS|94—5 '
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- FOOD PROCESSING UNITS

*54. DR. RAMKRISHNA KUSMARJA

SHRI BALRAJ PASSI : Will the
Min'ster of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the number of pece'ved
by the Government for settmg up of food
processing units and the number of wunits
oyt of them granted permission dwring
the last three years, State-wise;

(b) the units made operatiopa] out of
them, State-wise; and

(c) the time by which the remaining
proposdls are likely to be granted per-
mission ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):

(a) to (c) S'nce 1991-92, 592 prepsals
were received by the Gvermment. From
the fiscal year 1991-92, Govgrament have
approaved 464 proposals|projests in the
food processing and deep sea fishing sec-
tors which include proposals for joint ven-
tures, export oriented umits, ©aits with
NRI;OCB investments, units requiring in-
dustrial liceace and propesed for which
Plan assistance is sought. The above in-
volves an investmens of slightly cver
Rs. 5,000 crores and tareign gquity invest-
ment of over Rs. 1,250 crores. As per the

‘available information, 77 of the above

have been implemented. State-wise dis-
tribution of the number of proposals rc-
ceived and proppsals imdicated i0 have
been implemented are given in the _State-
ment attached. Actiop on all the remain-
ing proposals have been initiated. Besides,
2369 Industrial Entrepreneurs Memeoran-
da (TEM) indicating am  imvestmest of
about Rs. 28,570 crores hove hosn. filed for
which no approval is necessary.
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L STATEMENT

TS. ~ 'Name of the State No.of pro-  Tantative

. 'No. - : posals/units  number
N received of pioposals
: ' implement: d

1 2 3 4
1. Andbra Pradesh e e 50 5
2. Assam . . S . 5 —_
3. Bihar . . . . . 8 4
4. Gujarat . . . 15 8
* 5. Haryana .. 32 7
6. Himachal Pradesh . . 14 2
3. Jemmu & Kashmir .o | -
8. Kamnataka L. 23 2
9. Kerala . . . 32 3
10. Madhya Pradesh . . . 16 2
11. Maharashtra . 53 11
12. Manipur . . . — —
13. Meghalaya . — —
14. Nagaland - . . 2 —
15. Orissa . 8 2
16. Punjab .. 19 1
17. Rajasthan . . . 26 —
18. Sikkim . . . 1 —
19. Tamil Nadu . . . . 37 7
20. Tripura ’ . . . . 1 —
21. Uttar Pradesh . . 51 10
22. West Bengal . . 24 5
‘ 23 AAndaman&Ni.oobar Island . . . 2 —_
-24. Arunachal Pradesh . — .
¢ 25. Chandigarh — _
© 26. Dadra & Nagar Haveli . — -
27. Delhi . . . . . 14 6
" 28. Goa, Daman & Din ... 17 2
29. Mizoram . e . 9 —
30. ondicherry . R . 2 —
* 31. Lakshdweep ... 2 -
Total . e 464. 77
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[Eaglish]
NORTH-SOUTH DIALOGUB

" +55. SHRI VIJAY NAVAL PATIL :
Wil the Min'ster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has made|propose to
make any efforts, as a Member of NAM
and the UN, to activate the North-South
dizlogue on International Cooperation;
and

(b) if so, the details thereof and the
results achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) :

(a) Yes Sir. India has supported :nitiatives
undertaken under the zegis of the Non-
clisned Movement and in the UN General
Assembly on the subject. On behalf of
the Summit Level Group on South-South
Censultation ¢nd  Coogeration  (G-15),
India had addressed a message on the sub-
iect of North-South consultation to the
industrialised countries on the occasion
of the Tokyo Summit of the G-7 held in
July, 1993.

(a) Siatement showing the message is-
sued by India as Chairman of G-15 is
a*tached berewith.

STATEMENT

MESSAGE FROM THE G-15 TO THE
G-7 SUMMIT TOKYO, JULY 1993

1. Momentious changes have taken place
the world over in the last three years.
We have entered an area where confronta-
tion has given way to a search for co-
operation and parternership.

2. These provide the world community
with an opporiunity for the establishment
of a durable, just and equitable world
order. They open doors to a global part-
'ners.x.p for global beneﬂt. .

AGRAHAYAN15,1915(SAKA)
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3. Reducing tensions, resolving imbal-
ance ‘among countr:cs “and ‘overcoming
obstacles to global ‘growth will be rossible
only if countries regardless of their res-

pective levels of prosperity and dsvelop-
ment, agree to work together.

4. G-15 represents nations which to-
gether account for a significant proportion
of the world’s poptlation and economic
strength. They would like to put these
attributes at the service of a mterdepen
dent community of nations striving  for
peace and progress. The efforts of the G-15
are directed at enlarging social and eco-
nomic progress, and realizing the untappsd
potential for self-advancement amongst
their people. In this context, the G-15
seeks '

(D a mutuality of interests betwecn
the G-7 and the G-15 to coordinate
global efforts gu'’ded by the humanita-
rian imperative of eradicating poverty,
hunger and  diseasee that porticularly
afflict the poorest; and -

(ii) the combined resolve of nations
to enhance growth and remove econcmic
inequalities, because -stagnant and widely
desperate standards of living amongst
the people of the world are mot condu-
ctive to international peace and stability.

5. The G-15 is for a constructive dia-
logue between the industrialised and
developing countries in addressing matters
detrimental to the growth ard stability of
the world economy. We appreciate  the
acknowledgement by the lending industria-
Iised countries that they have a special
responsibility in sustaining a world .order
founded in the universal, immutable ideals
of justice, equity, openness and non-dis-
crimination. The G-15 favour the structur-
ing of a North-South partnership, which
by surporting- self-reliance in the develcp-
ing world will strengthen the dignity, self-
‘esteem and productive - capacities of - the
-underpiiviledged of the world.

6. The world economy continues to con-
-tinues to confront serious structural prob-
rlems. ‘Preésent- ‘approaches -have failed tw
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stldidhs e findanicatal o casial fac-
1018 fpactiig on the global cconcmic.

€ core issues, that adversely affcct the
mterna’txonal economic situation must be
jéintly addressed by ths developed  and
developing countries in a sririt of partner-
ship. North and South must coordnate
their dctions to achieve the followi ing :

1. Evolve solutions fo the structural
" problems u:npedmng the glcbal éconemy
tahng a holustlc view of interlinked
issues such ds trade, debt and resour-
ces. The continued growth of marke:s
in goods and services are likewise Iin-
ked fo mamtamvng competitive d'sci-
plines and increasing the real purchas-
mg power of consumers, both in fhe
North ana the South.

. 2. Strenpthen fhe multiateral écono-
mi¢ procsss to dmuwwad  benefit. The
Meittedaneé of an' ocen. global doomd-
my deperds criticaly o an equitabie.
secureé; aon-discrlimimatory and multila-
eral trading system. This is of prime
imrortance for the expansion of wcrld
tfade ind emhanced ecomomic prosrects
for all counmtries. N¢o effort must be
dpared to obtain an early balamced amd
suetessful éericlusion of thé Urngaay
Rotnd 6f Mulfilateral Trade Negotiati

3. Protecting the enviicnmen: and
achieving susta:;nable  developmest re-
quires concertcd ‘nternational  cocpe-
raion in dnverse areos  including the
transier of jrvironmemally ssund dech-
nology and the availability of néw and
addition 4 financia! rescurces

4, Encbiirag'ng s fratifer of 166h-
ndlaty dnd promoveg invéstmenit with
& viéw 16 optiniissing on thé World’s

, scarée féserves of humiati &kiMls, Eapital,
ahd hatiiral Fesources.

. Bealihg with  fhe iSsues of @ebt,
Mmohey dnd finahéé, DEbt reduction ihi-
tidfives Mmiist bé  stréngthénéd  ahd
broadened for all classes of  @ebtor
countries and must be more effectively

. imrplemnehted. There should be a4 com-

- iitohétt fo  ensuring a substantial ih-
éf638E if the nét tranifer of fesoureds
at concessional terms.
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6. The World Conference én Popu-
latio# and Development plammed for
1994 would be addressing  problems
dfising from high rates of population
growth. and fheir impadt on develop
ment ia: develoring countries. AN coun-
tries should work together ‘n fostering
public comnmttment and raising the
necessary financial and technical means
that Wil endble effective measures to
ensuré the formulat'on dnd implement-
ation of appropriate demographic poli-
c.es.

7. The United Nations should play
the ceniral rcle in a collective effort
to defihe th¢ New World Order which
should be baséd on the Rule of Law
and on the: princ'ples and purposes of
th= UN Charter relating to the con-
éepts of sovereignty. equality and univer-
sal'ty and the acknowledgement of na-
tional specific’ties. The revitalization of
thé Un'ted Nations should also be re-
flec'ed in a strengthened role and func-
tion for the General Assembly and
greater democratization of the Secu-
rity Gouncik

7. Transparency, non-discrimination,
consensus, equal respect for the dignity of
all indiv'duals, societies and nations have
to be the guiding principles for the inter-
national community on matters large and
small. Be it world trade, envirorment and
development, resolution on the global debt
crisis, the restructuring of the United
Nations, global financial arrangements, or
economic assistance for the poorest mem-
bers of the world community, these values
have to be the touchstone of global ini-
tiatives and actions. The alleviation and
eradicat’on of poverty has to remain in
the forefront of global action. together
with adequate resource flows for sustain-
able development.

8. The G-15 would urge that regular
consultation be instituted between the
groups tepresent ng developing countries
and the industrially advanced countries.
Political stability and economic progress.

the unhindered development of buman re-

sources, the exchange of goods, serviccs
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snd technologies across nationsl fronticrs
are all imextricaily linked with the welfare
of the world community.

‘9. The countries of the South gee the
future’ of the human society as evenly
poised. Our global community of nations
has the choice today of international co-
operation and growth. Tt is our earnest hopt
and understand'ng, that can reinforce co-
operation and growh. It ‘s our earnest hcp
that, animated by good sense and by
joint action of all members of the world
community, we shall transform present
opportunities into a durable structure for
peace and stability serving the well-beinz
of people n all parts of the world.

Indo-US Bilateral Talks
*56. SHRI S. B. SIDNAL:

SHRI BOLLA BULLI RAMAIAH:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whether Inde-US talks were
during Septemter, 1993;

held

) (b) if so, the bilateral and multilateral
issues discussed in the talks and the
broad outcome thereof:

(¢) whether any agreements have been
reached on these issues between the two
couatries; and

(d) if so, the details thereof and the
followsup action tzken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL ATFAIRS
(SHRI R. L. BHATIA):

(s) to (d) The Third Round of Inde-
US bila:eral talks on disarmament, non-
reoliferation and security related  iesues
was held in Washington from September
15—17, 1993.

2. These talks convested the entire rangej
of global arms control treads, regional
securi'y issues and initiative designed to
promote ’stabili’y and confidence building.
‘The talks facilitated a better understanding
‘of ‘each’ Sther’s position. There was some

AGRAHAYAN15,191 5 (SAKA)
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conivergence of vicws on issues like a Com-
prehensive Test Ban Treaty and aJmultila-
teral convention on the cut-off in fissile

material  production for  nuclear
weapons  purposes. India  has  all
2long advocated that it could

support such initiatives if they are global
in scope, comprehensive, non-discrimina-
tory and verifiable. India’s sirong orposi-
tion to the US approach to view security
issues in South Asia within an Indo-Pakis-
tan construct was conveyed in clear terms.
Preliminary cxchonee of vizwe on 2 multi-
lateral approach to disarmament, nOD-
proliferation and regional security — was
also undertaken.

3. The US agreed to commence in‘ernal
consulations to prepare for a review of
the Indo-US MOS on high-tech transfers
in early 1994. It was conveyed to the US
Government that high technology  trade
between India and the US was an imror-
tant fact of bilateral relations. It was
emphasised that denial of high technology,
as in the ISRO-Glavkosmos case, and
suggestions to the effect that we do not
develor our own technology are not accep-
table to us. It was reiterated that cur
indigenous rrogramme of development of
high technology cannot be equated with
the acquisition of missiles by Pakistan,
especially since long range missiles  de-
ployed in India’s neighbourhood adversely
affected Indis’s security.

4. The US aprreciated our willingness
to resume official-level talks with Pakistan
once the newly elected government was in
place in Pakistan. Tt was conveyed to the
US side that India had decided to volun-
tarily sesk an extension of safeguards on
Tarapur. This step was welcomed by the
US. L

Kashmir Issue In United Nations

*57. SHRI SYED SHAHABUDDIN :
will the MINISTER OF EXTERNAL
AFFAIRS be pleased to state:

(2) whether the goestion of Kashmir was
referred to by varinme Member Status
during the course of their general statement
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n the Uniteg -Nations Genera] A
(UNG A) this years \ ssembly

(b)xf 50, the names of the
Member-
States which made such reference anl;i
their categorisation as positive,

and neutral from the Goverarnent
view;

(c) whether a craft Resolution has becen
introduced in the UNGA on the cuestion
of alleged violation of human rigchts “in

ir;

- (d) if so, the names of the sponsorers
a.nd the salieat features of the draft Reso-
lution; and

~.(e). the_counter steps taken by the Gov-
emmtnt in this 1egard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAI. AFFAIRS
(SHRI R L. BH.ATIA) (a) Yes, Sir.

(b) USA, Afghan isan, Turkev, Pakistan
and Saudi Arabia kad made reference . to
Kashmir in their s:ataments al the UN
General Assembly this year. Ths Govern-
ment of India are opros:d to an 1y attempt
to internationalise the Kashrur iczus,

"(© No sxr i

(d) and (e) I‘he quest.on dces not artse

TELECOM NETWORK
- '58 SHRI R. SURENDER REDDY —
Will the Minister of COMMUNICATIONS
be pleased to state :

.{a) whether the Economic Rescirch Unit
of- the Department cf Telecommunications
has carried out any study regarding the
telechone-population ratio in the cities in-
cluding the National Capita] Region: ..

(b) if so, the details of the telephone-
popvlation ratic in Delhi and other satellite
cities in the NCR as revealed by the &om-
said study;

- (o) whether, in -view of ' the . aforesaid
qndy it is propo“ed to revige the plan.for
expanding ' the- telecom' nctwork of NCR,

DECEMBER 6,1953
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. (d)itsb.themasonstherefotm the
objectives to' be ach:eved thereby nnd

_ (e) the other steps envmged to dls.,aur-
age rush “for telephoncs m Delhi ?

THE MXNIS'I'ER OF ‘STATE OF THE
MIMISTRY.OF COMMUNICATIONS:

(SH‘{I SUKH RAM)

(2) No, Sir.
- (5) Does nct arise in view of (a) above.

(c)'Does not arise in view of (a) above.
However, a total of 3.67 lakh lines of net
additional swiiching caracity have been
rlanned during the 8th Five Year .Plan
for th: NCR Towns other than Delhi.

(d) The 8th Plan proposals envisage the
average waiting period for telephone in
NCR towns to be less than one year and
that for lcrge telephore systems including
Delhi not to exceed two years.

(e) The relaiivzly shorter waiting period
for telephcne in NCR towns aiound the
capital is likely 1o reduce the rush for
telephonse in Delhi.

JAWAHARLAL NEHRU PORT

*59 SHRT RAM NAIX : Will  the
Minister of SURFACE TRANSPORT te
rleased to state :

(2) the estimated productivity of the
Jawzharlal Nehru Port for the years
1990-91, 1991-92 ang 1992-93;

(b) the reasons for low prodixct.‘vity 2

(c) the number of hours per. day this
Port was expected to work and the num-
ber of actual hours per day it worked
during 1990-91, 1991-92 and 1992-93; and

(d) tha. steps ta!cen prup..sed o be. taken
for the utz’hsatlon of octxmal prodnct‘ivity?
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'n"" MIRTSTER' OF ‘STATE“OF  THE MNISTRY or SURFACE 'I'RANSPORT

. * . (SHRI JAGUISH TYTLER) :

@ The Productivty' st Jawaharlal NehruPort dunng 1990-91, 1991-92 -and- 1992-3 -

was - as under i

: CARGO: . 199 91 -

1991-52 1992.93
CCONTAMNER | o
(TEU/Crane/Hour) 9.2 10.1 9.6
*(MT/Ship/Day 2202 3028 2915

" (b) The bricf reasons for low producti-
vity are as under :—

Container Terminal
. (1) Due to inherent defects in the con-

tainer handling equipments, breakdowns
were more than normal,

(2) Excess, idle time during meal-break
and shift change periods.

(3) Due 'to the shoriage of container
handlicg equipments.

Bulk Terminal

(1) Excess idle time during shift change
. and .meal recess periods.

(2) Due to inherent deficiencies in the
bulk -handling equipment.

(.3)‘Duc to hygroscopic rature of .the
_cargo, productivity gets affected, especially
in the monsccn period.

(c) The number of hours per day the
Port is expected to work is 221 Averi’e
pumber of hours per day the Po:t has been
working for the last three years is 18.

(d) Steps ‘akcn to nnl:'rove Produ"thty
:Container. Terminal
(1) Technical “audit was undertaken 1o

find ‘ont the design defects of the equip-
‘ ‘ment and suggest .m_eaa_ﬁres”_tq improve the

maintainability ang reliability of the equipe
ments. Implementation of its suggestions is
in progress and modificat; :ons have been
carried out to reduce downtime.

(2) Add:tional equipment has been hired.

(3) Add'tional yard area is being
paved for better yard rlanning,

(4) Negotiations are going on with the
labour unions to work without interruption
during  shift changelmeal break, which

wiuld reduce idle time and enhance pro-
ductivity.

(5) Mjs. Tata Consu.tancy Services (TCS)
have teen appointed to study the working
of the container terminal and suggest ways
to improve the level of productivity,

DBulk Terminal

(1) Technical Audit was carried out to
snalyse and sugges: modifications to be
carried out for improving reliabilify and
mzintainability of equipment. The suggestcd
mod'ficat'ons are being carried out in a
phased manner. .

-(2) Centracting out the bagging i:lant
operitions is under consideraion. »
NAVIGABILITY OF RIVERS -

*60. SHRI' K. PRADHANI :—Will the
Minister of SURFACE TRANSPORT _be

pleased to state :

(a) whether there is any pfopééal “to
explore the possibility of making the stretch

«f Yummuna pass ng throngh.Delhi fit for
. navrgatxon, - . -
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(b) whether there s also any proposal
to explore the Navigational facilities’ in
some other rivers in the country; and

() i w0, the details thereof including

studies if any conducted in this degard ?

THE MINISTER OF STATEOF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI  JAGDISH TYTLER) :

(SHRI JAGDISH TYTLER) : (a) As
Yammuna has not been identified as
a river for development as a National
Waterway, it is resronsibilty of the Gov-
ernment of National Capital Territory of
Dethi to develop it for navigation. How-
ever, a hydrographic survey was conducted
by the Inland Waterways Authority of
India on the Yamuna passing through
Delhi from Wazirabad barrage to Okhla
barrage for a distance of 23 kms.,
as a part of the tra'ning program-
me for INAI personnel in November-
December, 1988. The study indicated
availability of depth varying from
03 meter to 14 metre and the minimum
navigable depth requirements could be ob-
tained by dredging wherever required.

The report of the above survey as for-
warded to the Delhi Administration in
January, 1989 for further necessary action
by suitably incorporating the navigational
requirement in their Yamuna Development
Pm‘ - .

:(b) & (c¢) Yes, Sir. Out of the 10
Waterways identified by NTPC (Natxonal
Transport Policy Committee) for consi-
deration for declaration as National Water-
ways studies were conducted in Ganga,

" Brahmaputra gnd West Coast Canal and
the same were declared as National Water-
ways during 1986, 1988 and 1993, res-
pectively. Studies were also conducted in

. Bunderbans, Godavari, Krishna, Mahanadi, ;

. Brabwani and Narmada While Sunder-
bans is being considered for declaration
subject to environmental clearance etc., the

" other four rivers are not comsidered for

_ immediate declaration Jue to non-availadi-

" Tity of sufficient water or less cargo poten-
tial or both. The rivers of Goa and Tapi
are yet to be studied.

DECEMBER 6, 1993

mm 2

It i3 also. propossd to underiake studics
on East Coast Canal from Calcutta to
Paradb&dsoonmcmmmm
Quiloa - to  Kovalam..

_ TELEPHONE EXCHANGES m KERALA

381.'SHRI P. C. THOMAS : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether the Government m. to

open new telephone exchanges in Kerala 3

(b)lfso,ﬁmdetmhwthloc«twn and
capacity thereof ; and

(9) the time by which these are likely
to be commissioned ?

THE MINISTRY OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir.

(b) 3 new tclephone exchanges are plag-
ned to be opened in Kerala Circle during
the year 1993-94. They are :

(1) Punnagra—512 ILT (Alleppey)
(2) Nilamel—256 Port C-DOT

RAX-(QUILON)

(3) Puliyammala—128 Port C-DOT
RAX-(Idukki)

(c) The exchanges at Penmagra has
already been commissioned. New exchanges
proposed at Nilamel, Puliyamnraia are ex-
pected to be commissioned during the 4th
quarter of 1993-94.

{Translation]

TRANSPORT POLICY

382. SHRI SURENDRA PAL
PATHAK : Will the Min'ster of SUR-
FACE TRANSPORT be picased to atate :

(a) whether the experis of United Nations
Development  Psogramme (U.N.D, P)
have suggested 30 seview the transport
policy of the country;
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(b) if so, the details thereof; and

(c) the time by which the decision is
likely to be taken in this regard ?

' THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) to (¢}
The United Nations Department for
Development  Support and  Manage-
ment Services with assistance ‘rom UNDP
fielded a Transport Needs Assesment Mis-
sion in order to review the country’s cur-
rent transport scenario, cr-tical issues and
assess its transport needs. The Mission’s
Report is yet to be received.

[Translation]

To be answered on the 6th December,
1993

PERM‘ANENT MEMBEREHIP IN
UNSC

383. SHRI PARASRAM BHARDWAI:
(SHRI B. DEVARAJAN) : Will the
Minister of EXTERNAL AFFAIRS be
plcaSed to state s

{a) whether Netherlands is in favour of
India being accepted as a permanent mem-

ber of the UN Security Council (UNSC);

(a) whether there are other countries also,
who are in favour of India, on this issne;
and

(c) if s0, the details thereof along with
the suggestions made by the Duich Prime
Minister regarding the UN Security Coun-
cil’'s role?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) to (c) Nether-
lands has not mentioned Indiz in her res-
ponse to UN Secretary General’s letter in-
2559 1.85]94—6
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viting comments of the member-States on »
possible review of the composition of the
Security Council in pursuance of UNGA
Resolution 47/62. At this stage, candidacy
of specific countries is not being discussed.
The Dutch Prime Minister expressed the
need for expansion of the security council
in general terms.

NEWSPAPER INDUSTRY

384. SHRI BHOGENDRA JHA : -Wiil

the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@) whether the Government has come
across the problems faced by the newspaper
industry as enunciated in the Annual Gene-
ral Meeting of the Indian New‘spapcr So~

ciety held on September 22, 1993, in New
Delhi ;

(b) if so, the specifics there about and
Government’s reaction thereon ; and

(c) the steps being taken to make smail
newspapers particularly, language weeklies
viable and self reliant ?

THE MINISTER OF STATE IN THFE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEQ) : (@) to (c) The Government have
come acrOss newspaper reports on the
Annual General Meeting of Indian News-
papers Society (INS) held on 22nd Septem-
ber. 1993. The thrust of the News-
paper reports was on the demand of the
INS to further liberalise the Newsprint fm-
port Policy. The increase in prices of indi-
wenous newsprint effected a number of times
recently and the demand of the INS to re-
duce customs duty on some specific items
used by the Newspaper Industry were also
highlighted in the reports. C
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In pursuance of its policy of safe-guard-
" ing the freedom of Press and its growth.
“Government provides moré and more ser-
vices to Small & Medium newspapers such
- as special - consideration for accreditation,
.providing government. advertisements, local-
" 1y relevant development stories, photographs
“ etc. besides ensuring easy availability of
- newsprint at various regions.-But since the
Press is not under the contfol of the Gov-
ernment, a viable and self reliant Press de-
pends largely: on -the- managerial skills of
the Publishers.

-, {Trznslation] -
v STDYPCO IN RAJAS"I‘HAN

385 PROF. RASA SINGH RAWAT:
Will the Minister of COMMUNICA’HONQ
"be pleased to state :

(a) the number of ISD/STD,PCO umts
: :et up in Ra]asthan durmg 1992.93 ; and

" (b) the amount spent by the Governme,nt
““thereon during this period and cammgs
made therefrom ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUINICATIONS
(SHRI'SUKH RAM) : (a) The number of
ISD/STD/PCOs set up in Ra;asthan during

L 1992-93 is 1341,

- - (b) The amount spent by the Government
thereon during 1992-93 is Rs. 1.78.40,310
and the ecarnings imade therefrom is
Rs. 17,19,01,946. '

'_’“[r:nghsh }
INDIA-PAK CRICKET MATCH

386. SHRI MANIKRAO HODLYA
~ GAVIT : Will the Minister of EXTERNAL
. AFFAIRS be-pleased to state :

(a) whether Pakistani fans attacked Indian
_--supporters and burnt the Indian 1lag during
. an India-Pakistan cricket - match held in
" London recently :

(b) if so, the details in this regard : -

(c) whether the Governmen: have taken
. up this matter with UK'; and

.(d) if so, the response of the UK thereto ?

THE MINISTER OF 5TATE IN' THE
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MINISTRY QF .EXTERNAL AFFAIRS
(SHRI R. L. BHATIA’) {a) Yes, Slr

(b) A Cricket match be.Woen “Gavaskar
Eleven” and “Imran Khan Eleven” was

~held at the Crystal Palace, london on-30th
" August, 1993.

Just before the match con-
cluded, some Pakistani supporters ru_shcd

“'on to the field, damaged ' pitch, broke
- ‘the wickets and attempted to intimidaté the
.Indian players, leading to ihe -match being

abandoned. The hooligans later .also burnt
the Indian flag, .

(c) Yes, Sir. Even before the incident,
our High Commission in London' had alert-
ed the British Government: té* the possible
disruption of -the match by-Pakistani- ele-
ments. After the incident occurred, the
matter was immediately tuken up -by our
High Commission with the British Govern-
ment, urging necessary legal action -against
those responsible for hooliganism and cri-
minal intimidation. The matter was also
separately taken up by the Government

with the British High Commission in New
Delhi.

(d) The British authonticp. e#grvcssed -deep

regret at the incident. A ciiminai case was
‘registered by the pollce and three persons

arrested.

INDIAN ILABOURERS.IN bI\IGAPORI:,
SJALIL
387. SHRI DATTATRAYA BAN-
DARU : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:;

" (a) whether sevéral laiiourers are lun-
guishing in jails of Singzpore for wart of

rehablhtauon assxst.mce from lncua and

(b) if so, the reasons .iherefor and the
steps tdken/proposed to be .dken by. the
Government in this regard ?

THE MINISTER OF STATE IN THE

“MINISTRY OF EXTERNAL_AFFAIRS

(SHRI R. L. BHATIA) : (a) and (b) As
of October 30, 1993, there were 251 per-
sons claiming Indian naticnality. in 'jaii in

SNingapore for .illegal stay in that country.

Some of them require irayel.documents,
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which can be issued only after their Indian
nauonahty is estabhshed in consultation
with the concerned. RPOs or the State Gov-
ernments ‘in " India. This is in the process
of beirig done. Thereafter, they would be
liable to eportation by the Singapore Gov-
ernment. .

The situation arises because Indian wor-
kers get exploited by unscrupulous elements,
Cases of employment racketeering are re-
ported to the concernad agencies for reme-
dial action.

(Translat'on).
“-POST OFFICES IN U. P

788, SHRI ARJUN SINGH YADAV :
SHRI PREM CHAND RAM :

Will ‘the Minister of COMMUNICA-
TIONS be pleased to state ;

(a):The number of villages in Uttar
Pradesh without post office by the end
of 1991-92

(b) the district-wise number of villages
in the state having post office, category-
wise ;

(c) the district-wise number of villa-
ges without post: office at present; and

(d)the district-wise and category-
wise number of post offices prepused to
be opened ?

THE MINISTER OF STATk OF THE
MINSSTRY OF  COMMUNICATIONS
(SHRL SUKH RAM)

(a); The number of villages in Uttar
Pradesk without post office as on
31-3:1992 was 90285,

AGRAHAYAN 15,191 5(SAKA)
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"(b) ‘and (c) The information is being
collec’ed and will be. -laid on the Taole
f the House.

(d) Turget for opening of 93 Fxira
Departmental Branch Fost oilices and 12
Pepartriental Sub Post Office has keen
tweu fur the Circle during tha cuszent
Annual Pln 1993-94,

(English). ]
TELEPOHNE CONNECTIONS

34y, £+ RI SYED SHAHABULDIN

Will ,the Minister of COMMUNICA-
TIONS be pleased to stats :

(a) the number of applications for teie-
rhone connections pnndme as on January
1, 1993, Circle-wise ;

(b) the number of additional - applica-
tions received during January to Septem-
ber. 1993:

(c) the number of :crnections installed
diring this period ; ’

(d) the number of applications pending
as on October 1, 1993 ; ana

(e) the number of applications which
are pending for more than one year ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM)

(a). (¢) and (d) : Details are givenin
the attached statement.

(b) and (e) : Information is be ng col-
lected ard will be laid on th- Table of
the House.
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STATEMENT
SL° Name of Circle District v No. of No. of No.-of -
No, pending connéétions applica-
| applica:  proved  tom
tionason upto -  pending
1-1:93 11093  ason
| 11093
1. T - 3 4 s
1. Andhra Pradesh e 186905 57606 199466
2. Assam e 144M 12250 122}_1
3. Bihar e e 36302 33369 43812
4. Gujarat Ce oL 231468 72410 241387
5. Haryana e e e 89186 25414 76616
6. Himachal Pradesh e 15104 7181 17204
7. Jammu & Kashmir C. L e 2142 23672
5. Kamataka C. ... . 162 sBn 19952
8. Kerala - ... 296227 64528 325913
10. ‘Madhya Pradesh .. ... 1080 67228 9se4s
11, Maharashtra C . ... 264880 S6728 287604
12‘. ﬁorth East . . . . . . 7796 8895 7823
13. Orissa e 9837 9535 11070
14. Punjab . ... .. 179380 M9 204578
‘f5. ‘Rajasthan S 11893 46768 193928
16. Tamil Nadu C. ... 189668 41996 225680
17. Uttar Pradesh S 149636 64554 157735
18. West Bengal o 16906 8621 22283
19.. Bombay e 2w 91087 218758
20. Calcutta, e 54509 0609 68757
21. Demmi S .. 31035 65807 355260

22. Madras e L 039 1a@s 1ssM
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Fraud against Pepsi

390. SHRI RAMGHANDRA VEER-
APPA : Wil the Misister of FOOD PRO-
CESSING INDUSTRIES be vleased to
nate

(a) whether two ﬁidian American  in-
vestors have filed a law suit in a Federal
District Court due to their allcged involve-
ment in fraud:

(b) if s0, the main allewation  madc
against Pepsi;

© whe}her Pepsi was also earlier invol-
ved in a number of fraud cases; and

(@) if so, the action taken in this repard?

THE MINISTER OF STATE OF THE
MINImY OF FOOD PROCESSING
’ INDUSTRIES

(SHR! TARUN GOGOI):

M to (d) : M/s. Pepsi Food Ltd., have
infoitmed that a case filed by- two Indian
Americans against one of the bottlers 'is
mdmz in the Federal District Court
Whé)v Pepsn Féods Ltd. has been cited as
a co-responderit. The same two Indian
Ameiicans had filed the same sult in
andther superior Cotirt of California which
wa&ﬁisrmssed

AGRQHAYAN 15,1915 (SA.K.A)
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{Teanslation]

‘Consumption of Power
© 391 SHRI UDAY PRATAF SINGH:

SHRI VISHWESHWAR BHAGAT:
SHRI HARIKEWAL PRASAD:
SHR1 KHELAN RANI JANGDF:

Will the Minister of POWER he pleased
to state:

(a) the annual per-capita power con-
sumption in each State and the country as
a whole as on June 30, 1993;

(b) the reasons for less supply cf power
to Uttar Pradesh and Madhy: Pradesh
in comparison :o iis reguiremeni; and

(c) the steps takea/peoposed to be taken
by the Union Government 1o bring Uttar
Pradesh and Madhya Pradesh at per with
the national level ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOWER (SHRI P. V.

 RFANGAYYA NAIDU) :

¢:. : Statewise per capita consumption
of electricity during 1992-63 is given in
statement, Figures upto Jume, 1993 bave
not become zvailable so far.

(b) :The actual power supply Pm
in Uttar Pradesh and Madhya Pradésh is
given below:—

Period April-Oct. 1993
(Figures in MU net)

Requirement
Availability
Shortage

%

The main reason for power shortage in
Uttar Pradesh ang Madhya Pradesh s
due to demsnd out striping the availability
of ‘power.

-(c) : Various measures being taken to
improve the availability of power in Uttar

Uttar  Madhya

oo .. . Pradesh  Pradesh
L 18895 12355
16917 11765
1978 59
10.5 4.8

Pradesh and Madhya Pradesh include
maximising the generation from the existing
generating system, imrlementation of Renu-
vation & Modernisation Programme, Re-
duction in transmission & distribution losses,
effective load management and energy
conservation measures and ussistance from
neighbouring states and systems. '
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" STATEMENT

Tl

ﬁ;fmm Xﬁswer; 3'4

STATEWISE PER CAPITA CONSUMPTION OF ELECTRICITY DURING 1992-93
) (UTILITIES AND I\ON-UTILITIES)

TR o the ReorSime T e g
NORTHERN REGION .
Haryana . 506.68
Himachal Pradesh 207.33
Jamu & Kashmir 186.40
Punjab 680,56
Rajasthan 247.36
Uttar Pradesh 178,93 *©
Chandigarh 707.24
Delhi o L . 823.91
Sub-Total L . 282.44
W'ESTERN REGION )

Gujarat . 525.11
Madhya Pradesh 278.44
Maharashtra 444 .01
Goa : . 545.12
Daman & Diu . . . 1014.70
D & N Haveli . . 1172.93
Sub-Total ) . “o . . 404,83
SOUTHERN REGION- i o
Andhra Pradesh .o 0 .. 308,50
Karnataka . . . . . 304.89
Kerala . . .. 19441,
‘Tamil Nadu e . . . . 365.56,
Pondicherry . . .7 S0 . 855.06
Lakshadweep L. . . 182,80
Sub-Total . . . b e T . R __307.76
EASTERN REGION o s
Bihar - L. - 112.29
Orissa 286.04
West Bengal 157.75
A & N Islands . 159.72
Sikkim 113.93
Sub-Toa_- T T o i '158.25
NORTH EASTERN REGION
Assam 90.91
Manipur 105.04
‘Meghalaya . 127.78
. 72.85°
‘Amnachal Pradesh 66,67 ..
Mizoram . . _ _7_15 3..
SwbToal . . . . ' . 5913
TOTAL (ALL INDIA) o e s 2BLd8e,
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GRANTS FOR POWER SECTOR IN
: “GUJARAT ~*

392. SHRI1 N. J. RATHVA : Will the
anster of POWER e, pleased..to state :
" (a) whether the Union Government have

.-cnhanced: the. totil -outlay “for powr sec-
tor in Gujarat for-1993-94; and -

(2) if so, the details of the schunes»

to be initiated for improving the.

sector in (:u;arat durmg-the sbove penod"l

THE MIN]STER OF STATE IN THE
MINISTRY OF POWER (SHRi P. V.
RANGAYYA NAIDU)

(a) and (b) : No; Sir. For augmenting
the power supply in Gujarat during. the
year 1993-94, Utran Thermal Power Sta-
tion St. I (45 MW) has been commissioned
in July, 1993 and Unit-2 of the Kakrapar
Atomic Power Project is scheduléd for
coinmissioning in. December, 1993. :

|English] -

BLOWN UF OF Ml\,RO'WAV[ STATIO‘\Z-.

IN AP.

393. SHRI GURUDAS KAMAT :
Will the Minister of COMMUNICA-

{a) whether naxalmes have blown up
niiccowave station in Andhra  Pradesh
recently;

(by if 50, tite details thereof: and

‘c) the sters taken to curb such acti-
vities of the nuxalities ?

THE MINISTER OF STATE OF THE

MINISTRY OF comuvmc.anoxs‘»

(SHRI SUKH RAM) :

(a) Yes, Sir.

(b) In the early hours ef 20-10-93.
Veeravalli Microwave Repeater forming
part-of- Fvderabad " Warrangal 140 Mega-
bite”per sécond digital microwave. svstem

was tomb blasted by Radicals. The 1adi-

cals entered the complex and threatened
the  waichman/mazdoor at  gonpoint
through the window. Meanwhile threc mi-
litants enfered the equipment roora. break-
ing open the main door and planted
" three bombs inside the equipment room.
The ‘tazdoor was taken oui by the radi-

AGRAHAYAN 1 3, 191 5(SAKA)
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cals and then the bombs appear to have

_ --Microwave  egquipments,
waveguides and - Air-conditioner have been

_completely damaged. Front door is com-

pletely . broken and cracks have also ap-

_ peared in the walls and roof of the

building. .-

© . ) In March; 93 the then Chairman,
 Telecom., Commission had written to the

Chief Secretary, Andhra Pradesh Govt. to
provide proper protection - to - vital Tele-
com installations in the State. Eleven
Telecom Stations were identified for pro-

" vision of police protection on a perma-

nent basis and eight of them have al-
ready been provided with. In addition,
round the clock security has also been pro-
vided at Veeravalli which was not taken
as a susceptible site earlier. Close liasion
is being Kept with the State Government
authorities for adequate security arrange-

ments at all susceptible installation in
A P,

PGST CFFICES IN CHANDIGARH

394. SHRI PAWAN KUMAR BANSAL:

“Will the  Minister of COMMUNICA-
TiONNS be pleased to state :

ta) the cetzils of the Post Offices pre-
sentlv working in Chandigarh, Sectorwise;

{b) wheiher there is a persisient demand
for opening new Post Offices in Sector 24,
28, 15, 8. 41. 43 and Malova Colony and
proposels for Sector 38, 45 and Maloya
Colony were found justified according to
the eaisting norms and sent to the Govern-
ment tor approval;

tc) if so. ihe reasons for the delay in
ueeording the necessary approval; and

(d) hether the Government have consi-
dzved the necessity of opening extra de-
surtmeatal sub-offices fbranch post offices to

mect the growing needs of the Union Ter-
rivory of Chandigarh ?

THE MINISTER OF STATE OF THE
MINISTRY OF . COMMUNICATIONS

_ (SHRI SUKH RAM).

(ai. Fost Offices at present working in

- Chandigarh. Sectorwise. have been shown

in the attached statement.
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(b) Requests for opening of post office

. in Sectors 24, 28, 38, 41, 43, 44, 45 and
- Maloya Colony were received and exa-
mined.. Prima facie examination showed

‘that there is no justification for opening
- Post Office at most of the places men-
tioned above. Proposals for opésing post

offices at Maloya Colony, Sector 38 and

 DECEMBER 81963
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Secior 44 are, however, under detailed exa-
mination.

AT

(e)Doesnotaﬁseinwéwot(b)above.

@nnmmmoﬁmmw
opeantn-DepﬂtnMOﬂieesmm

su'rsmr :
Dni!at Existing Post OHces in d:muaﬁ-.

SL.  Sector Name of the Post Office.

No.

1. Sector-1 1. New Sceretariat Post dmee
2. " . . . 2. Vidhan Sasdan Post Office.
3. Sector-2 .. L. 1. High CourtPost Office.

4. Sector-7 . 1. Raj Bhawan Post Office.

5. Sector-8 1. Sects:-8 Post Office.

6. Sector-9 1. Sector-9 Post Office.

7. " 2. MiniSecretariat Past Office.

8. - 3. CDA Western Command Post Office.
9. Sector-10 1. Sector-10 Post Odfice.
10. Sactor-11 1. Sector-11 Post Office.
11. Sector-12 1. PGI, Post Office.

12 . 2. Enginzering Post Office.

13. Seclor-id 1. Panja® UNI

14. Sector-15 1. Sector-15 Post Office.

15. Sector-16 1. Sector-16 Fost Office.

16. Sector-17 1. Bus Stand PostOffice.

17. Sector-i7 2. Chandigarh GPO

18. Sector-1§ 1. Sector-18 Post Cffice..

19. Sector-19 1. Sector 19 Pcst Office.

20. Sectr-i0 . 2. Sector 20 Post Cffice.

21. Secro-2d 1. Sector 21 Pcst Ofice.

22. Sector-2? . 1 Sccior-22 Post Cffic..

232, Sector-13 * I. Sector-23 Post Cffice.

24. Sectcr-26 l Grain Market Fost Ofice.

25. Sector-27 1. Sector-27 Post Office.

26. Sector-L3 1. Sector-29 Post Ofiice.

27. Sector-d! 1. Sectar-31 Post Ofice

28. Sector-34 Seetor-34 Posi Offics. .

29. Sector-36 Sector-36 ¢ st Oics { Temporarily Closed till

construction of Deparimental bailding

30. Sccter-4u Sectcr-40 Post Office.

31. Sector-46 Sector-46 1’05t Office,

32. Secior=47 Sector-47 Post Office.
33. Incusirial Area Post oﬂ‘u:e

34. New Industrial Area Post Office,

35. Ramdarbar Post Office IME Area Phasz-I1

36. Goverument Press Post g,ﬁce, )
—— -
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VACANT POSTS AT PASSPORT
OFFICES

265, SHRI R. JFEVARATIINAM
Will the Minister of EXTERNAL
AFFAIRS ‘be pleased to state :

(a) whether the Government are aware
of the pending of passport applications at
the possport offices in the country due to
acn-filling up of the vacant posts;

(b) the reasons for non-filling up of such
posts; and

(c) the sieps taken by the Government
to fill up these vacant posts without any
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) :

(a) The backlog of passport applications
was caused by a variety of factors such
as sharp increase in the input of applica-
tions in 1991 and 1992, a shortfall in the
availability of passport booklets and shor-
tage of staff.

(b) and (c¢) Vacancies have been occur-
ring in different grudes o> the Central
Passport Organisation {rem time to time
on account of retiremerat etc. These vacan-
cies are being filled through promotion,

recruitment or deputation of eligible offi-

cers as provided under the rules.
[Translation]
SOYA PLANT IN M. P.

396. SHRI BARE LAL JATAV : Will
the Minister of FOOD PROCESSING

AGRAHAYANTS,1915 (SAKA)
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" 'INDUSTRIES be pleased to refer to un-

starred questior No. 2973 answered on
August 16, 1993 and state :

(a) whether the information for the set-
ting up of new Soya-Plants in Madhya Pra-
desh and also to provide techamical know
how to farmers has since been collected;

(b if so, the details thereof; and
(c) if not, the reasons therefor 2

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGO]) :

(a) to (c) : The information is;f;ei;g col-
lected and will be laid -on the Table of thc
House.

TELEPHONE EXCHANGES IN M. P.

397. SHRI VISHWESHWAR BHAGAT
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the percentage of telepl;_lope qxchan-
ges set up so far in Madhya Pradesh;

(b) the name of the places where new
telephone exchanges are proposed to be set
up during the year 1993; a.nd R

(c) the district-wise details of the Gram
Panchayats where telephone facility has
been provided during 1991-92 ?

THE MINISTER OF STATE OF THRB
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) :

(a) The details are given in Statement-I.

(b) Names of places are given in State-
ment-II.

(c) The details are given in Statement-III.

STATEMENT 1}
Number of telephone exchanges set up in M.P. is given below:

Total No. of Exchanges as on 31-10-1993-1953

I. During Tth Plan

(a) Telephone exchanges working ason 31-3-85—629
(b) Telephone exchanges opened during 85-90—463

© % setup 73.6%

II. During 90-93

(a) Exchanges working as on 31-3-96—1092

(b) Exchanges opened during 90—93—86!1

(©) % setup 785%
2559 1.SS/94—7
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STATEMENT 11
Sr. Name District.
No. ’
1. Datrenga . . . . . . . . . Raipur.
2. Muriya . . . . . . . . . Rajnandgaon
3. Penchj . . . . . . . . Guna

. Daurana Gupa

4
S. Gopalia . . . . . . . . . Guna
6. Garhipadhot . . . . . . . . Shivpurj
7. Pandula

8

9

Morena
. Gayatrinagar . . . . . . . Dewas
. Dattajgaon . . . . . . . . . Dhar
10. Nawasa . . . . . . . . . Dhar
11. Sejawata . . . . . . . . . .Ratlam
12. Kalarbanki Seonij
13. Chamarikhurd Seoni
14. Baretha’ - -« . . . . . Narsinghpur
15. Bagoli . . . . . . . . . Balaghat
16. Miragpur . . . . . . . . . Balaghat
17. Shahpur . . . . . . . . . Mandla
18. Kahaiya . . . . . . . . Mandla
STATEMENT-III
Sl  District No. of Gram
No. . Panchayats where
Telephone facility
was provided in
1991-92
1 2 e 3
1. Balaghat . . . . . . . . . 68
2. Bastar . . . . . . . . . 204
3. Betyl . . . . . . . . . . 42
4. Bhind . . . . . . . . . . 25
S. Bhopal . . . . . . . . . . 65

6. Bilaspur . . 225

7. Chhatarpur . . . . 98
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.

1 2 3
8. Chhindwara . 82
9. Damoh €4
10. Datia . . 44
11. Dewas . . . 43
12. Dhar . 82
13. Durg . 90
14. Guna . 72
‘15. Gwalior . 112
16. Hoshangabad . 83
17. Indore 85
18. Jabalpur 172
19. Jhabua . 57
20. Khandwa 84
21. Khargone 145
22. Mandla . -1
23. Mandsaur . . 103
24, Morena . 101
25. Narsinghpur 87
26. Panna 10
27. Raigarh 150
28. Rajpur 265
29 Raisen 76
30. Raigarh 41
31. Rajnandgaon 88
32. Ratlam 54
33, Rewa 57
34, Sagar 151
35. Sarguja 45
36. Satna 1ul
37. Sehore 85
38. Sooni 49
39. Snahdol 45
40. Shajapur 112
41, shivpuri 32
42, Sidhi 54
43. Tikamgarh 76
44. Ujjain . 125
45. Vidisha 95
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[English]

. N .
FOOD PROCESSING INDUSTRIES IN !

KERALA

398. PROF. _ (SMT.)
LAKSHMANAN : Will the Minister of
FOOD PROCESSING INDUSTRIES be
plczsed to state .:-

(a) whether the Union Government have,
identified areas for promotion of Focd
Processing Industries in Kerala;

(b) if so, the details thereof;

(c) whether the Government have re-
ceived investment proposals from foreign
investors and Non Resident Indians for
these areas; and

(d) if so, the details thereof and the
Government’s reaction thereto ?

THE MINISTER OF STATE
OF THE MINISTRY OF FOOD
PROCESSING INDUSTRIFS (SHRI
TARUN GOGOI) : (a) and (b) :
While the Ministry has not conducted any
study to identify specific areas for promo-
tion of food processing industries in Kerala,
under the Plan schemes formulated by the
Ministry, assistance is provided to State
Governments, etc. for conducting  such
studies. No proposal from the Government
of Kerala has been received seeking assis-
tance for conducting such studies.  This
Ministry’s 8th Plan schemes, summary of
which enclosed as statsmcat envisages pro-
viding assistance for viable proposals for
development of food industries. Under
these schemes, in 1992-93, assistance to
the extent of Rs. 75 lakhs have been pro-
vided to Kerala for setting up of cold
chain for fish. Similarly a proposal for
assistance under the Plan scheme for
establishment of a poultry processing plant
is under examination.

(c) and (d).: Government have received
two proposals for deep sea fishing pro-
jects with foreign/NRI equity participa-
tion one of which has already been ap-
proved and action on the other has been
initiated for a scheme of Integrated Horti-
culture Development in Kerala. European
Economic Community has approved an
assistance of 28.7 million ECU. The prog-
ramme envisages of increasing the produc-
tion of high value Horticultural crops,
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development of modern processing industry
for processing of these fruits and vege-
tables, etc. The programme also envisages,
irter-alia, an R&D component, extension
services, marketing support, etc. Kerala
Government has informed that project is
progressing as per schedule. - -

Staternent’

A. GRAIN PROCESSING SECTOR.

1. Post Harvest Technology Centre,
IIT, Kharagpur.

2. Paddy Processing Research Centre
Thanjavur. '

3. Regional Extension Service Centres.
4. Research and Development Schemes.

5. Rice Milling Machinery and Allied
Equipments Testing Centres.

6. Modernisation of Rice Mills.

7. Setting up -of Food Engineering
Centre.

B. FRUIT & VEGETABLE PROCESSING

1. Scheme for setting up food pro-
cessing  and training centre in
the rural areas.

2. Scheme for assistance for establish-
ment of F&VP units.

3. Scheme for strehgthening backward
linkages Leiween processors and
growers. Testing Centres.

4. Scheme for Assistance for develop-
ment of infrastructure for mush-
room cultivation and processing.

S. Assistance for development and pro-
cessing of Hops.

o. Generic advcrtisiﬁg on 'processed
food and for providing marketing
assistance,

7. R&D in F&VP.

C. MEAT & POULTRY PROCESSING.

1. Establishment of National Livestock
Products ' Devélopment Council.

2. Development of Pork processing.
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3. Development of sheep, goat and
rabbit meat processing.

4. Development of Poultry & egg pro-
cessing.

5. Development of Buffalo meat pro-
cessing.

6. Development of infrastructure for
storage and transport of meat for
export.

7. Development of marketing facility.

- 8. Development of trained manpower
for meat processing industry.

9. R&D for meat processing and
specialised packaging.

D. FISHERIES & FISH PROCESSING
- 1. Assistance for participation in deep
sea fishing and processing.

2. Grant-in-aid providing interest sub-
sidy on loan for acquisition of
deep sea fishing vessel.

3. Assistance for diversified fishing.

4. Scheme for effective implementation
of MZI Act by providing funds
for installation of communication
facilities for the Coast Guard.

5. Scheme for setting up of cold-chain.

6. Scheme for tuna cnd other fish
processing.

7. Assistance to National Marine Fish-
eries Development Board.

8. Fishery Survey of India.

E. CONSUMER INDUSTRY
1. R&D scheme on soyabean products
and Indian traditional foods and
packaging.
2. Investment in Public Sector Enter-
prises.
(a) MFIL
(b) NERAMAC

F. SECRETARIAT ECONCMIC
SERVICES

1. Scheme for strengthen'ng of nodel ’

agencies.
2. Scheme for strengthening of Direc-
torate of F&VP for iniormation,
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training, education and quality
system for development of F&VF.

3. Scheme for participation in Na-
tional and international exhibi-
tions.

4. Scheme for promoting studies in
food processing.

5. Scheme for performance awards in
Food Processing Iadustries.

THEFT OF TAPES

399. SHRI MRUTYUNJAYA NAYAK :
Wil] the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
Unstarred Question Number 2224  ans-
wered on August 9, 1993 and state :

(a) whether the Government have com-
pleted the inquiry regarding theft of tapes
in Doordarshan, and

(b) if so, the action taken against the
officers found involved therein ?

THE MINISTER OF STATE OF THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) (a) and (b) : Doordarshan Kendra
Delhi filed an F.LR. with the lccal police
station on 29-7-1993. The matter was
also investigated departmentally and it was
observed that there were certamn lapses in
the functioning of the video library. As
a consequence, the services of twc casual
employees of the library have already
been dispensed with and warnings have
been issued to two librarians and the in-
charge of the library has been transferred.
Meanwhile an investigation by the Assis-
tant Director General (Security) is in
progress.

INDIAN TELEGRAPH ACT, 1885

400. SHR1 MOHAN RAWALE : will
the Minister of COMMUNICATIONS te
pleased to state :

(a) whether the Goveinment propose to
amend the Indian Telegraph Act, 1885;
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(b) if so, the salient features of the
proposed amendments; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir.

(b) and (c) Amendments are under consi-
deration.

RADIO PAGING SERVICES

401. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether a proposal for providing
radio paging services and cellular licences
in twenty seven cities has been pending
for over a year ;

(b) if so, the reasons therefor and the
stage at which the matter stands at present ;
and

() the steps being taken for early clear-
ance of the proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir. It is
proposed to franchise Radio Paging Service
in 27 cities and Cellular Mobile Service in
8 cities.

(b) and (c) Regarding Radio Paging Ser-
vice tenders were invited for twenty seven
cities and all the bids were evaluated on
the basis of eligibility criteria and a short-
list was prepared. All the shortlisted bid-
ders were issued financial tenders. In the
meanwhile some of the bidders who were
not shortlisted filed civil writ petitions in
High Courts of Chandigarh and Delhi and
a stay was granted by High Court at
Chandigarh.  Since then the case in the
High Court at Chandigarh has been dis-
missed and there is no stay by the Delhi
High Court. The financial tenders have
been received and are at present under
evaluation. The case in the High Court
of Delhi is pending and the matter is sub-
judice.

As regards Cellular Mobile Telephune
Service, eight bidders two in each city of
Delhi, Bombay, Calcutta and Madras were
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provisionally selected. Some of the un-
successful bidders filed civil writ petitions
in the High Court of Delhi. The list of
eight provisionally selected bidders was
revised in the light of the judgement deli-
vered by the High Court of Delhi. At
present some of the nnsuccessful bidders
have filed special leave petitions in the
Supreme Court and the hearings in the
case are going on.

BRIDGES IN U.P.

402. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) the number of national and State
highways passing through Ghazipur district
of Uttar Pradesh which either do not have
any bridges over them or are in bad
shape ;

(b) whether the bridge over Varanasi-
Gorakhpur Highway in Chandwak in Uttar
Pradesh has fallen ;

(c) if so, whether any funds have been
sanctioned to construct/reconstruct those
bridges ; and

(d) if so, the time by which it is likely
to be done and the funds sanctioned for
the purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Consti-
tutionally, this Ministry is responsible for
development and maintenance of National
Highways only. All other roads/bridges
are essentially the responsibility of State
Government concerned. The number of
national highways passing through Ghazi-
pur district of Uttar Pradesh which either
do not have any bridges over them or are
in bad shape is nil

(b) No, Sir.

(c) and (d) Do not. arise.
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{Translation.]

HYDRO-ELECTRIC PROJECTS IN
BIHAR

403. SHRI SURYA NARAIN YADAV:
Will the Minister of POWER be pleased
to state :

(a) whether the Government propose to
set up some hydro-electric projects on the
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rivers in Bihar during the current Five
Year Plan ; and

(b) if so, the details thereof and the
places identified for these projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) Six
hydro-electric Projects are presently under
implementation in Bihar. Details of these
projects are given below in the statement :

STATEMENT

HYDRO ELECTRIC PROJECTS IN BIHAR
Sl. Name of the Project Distt./ Commissioning
No. River Schedule
1 2 3 4

1. Eastern Gandak Canal 3 x5 MW

2. Son e Western Canal 4 x1.65 MW

3. Sone Eastern Canal 2 x1.65 MW

4. Chandil LPC 2x4 MW

5. North Koel2x12 MW

6 Koel Karo (NHPC)4x172.5 MW
1 x20MW

1 Weast Champaran

2/94, 3/94, 5/94
Gandak

Rohtas; Sone Already commission-

ed during 1992-93 &

1993-94
Aurangabad Sone 2/95 (1994-95),
3/95
Singhbhum Subera- 1995-96
rekha.
Palamu; Koel 1995-96
Ranchi, Gumla & 2001-2002
Singhbhym South
Koel & North
Karo.

FXPLORATION OF MINERALS IN
GUJARAT

404. SHRI SHANKERSINH VAG-
HELA : Will the Minister of MINES be
pleased to state :

(a) whether the Geological Survey of
India (G.S.1.) has conducted any survey
in Gujarat for exploration of minerals and
metals during the last three years ;

(b) if so, the details of the places where
survey have been undertaken and the esti-

mated quantity of the metals and minerals
found durng the period ; and

(c) the steps taken by the Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) Yes, Sir ;

(b) Geological Survey of India (GSV
have carried out survey and exploration
for locating Manganese, Tungsten, Basmetals
(Po-Zn-Cu) in Panchmahal and Banas-
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kantha district; for gold in Jamnagar dis-
trict, for Wollastonite in Banaskantha dis-
trict; for lignite in Mudia, Pranpur and
Fulra dam area in Kuchchh district and
Rajpardi and Vasten area in Bharuch dis-
trict, Gujarat. Exploration carried out
by GSI and other organisations for lignite
in Ranandhro, Akimota, Umarsar, Mata-
nomadh, Lakhapet, Julpa, Hamla, areas,
Kuchchh district and Bhavnagar district in
Gujarat have established a total reserve
of 432.71 million tonnes.

Results of exploration for other minerals
so far carried out by GSI arc not encourag-
ing.

(c) Lignite deposits occurring in Kuchchh
and Bharuch districts are exploited by
Gujarat Minerals Development Corpora-
tion (GMDC), a State Government Under-
taking.

MCD BY VSNL

405. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleased to State :

(a) wheher the Department of Telecom.
and the Videsh Sanchar Nigam Ltd. have
signed a Memorandum of Understanding
for 1993-94 in Delhi on October 26, 1993 ;
and

(b) if so, the broad feaiures thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir, Memo-
randum of Understanding (MoU) has bene
signed by Department of Telecommunica-
tions with the Videsh Sanchar Nigam Ltd.
(VSNL) for the year 1993-94 on
26-10-1993.

(b) (1) The document specifies the Ob-
jectives of the Company targets
in respect of important perfor-
mance parameters to be achieved
by the Company during 1993-94
as well as the enhanced delega-
tion of powers and other support
to be given by the Government
to the Company.
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(2) As per MoU the ulient objecuves
of the Company are :

(i) To plan and provide full range
of telecommunications services
including Value Added Services
like Business Network, 64
Kbps Service etc., from VSNL
Gateways in India to all parts
of the world to user at sea,
on land and in air.

(ii) To achieve and maintain high
degree of customer confidencs
by continuous upgradation of
technology, service performance
and prompt attention to custo-
mers.

(iii) To continuously enhance the
quality of services.

(iv) To enlarge the availability of
Overseas  Tslecommunications
Services. :

P&T OFFICES IN GUJARAT

406. SHRI DILEEPBHAI SANGHANI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the present district-wise number of
the Post and Telegraph offices and the
telephone exchanges in Gujarat ;

(b) whether the present number of Post
and Telegraph offices ‘n inadequate to
cope with the requirement to the popula-
tion ; and

(c) if so, the steps taken by the Govern-

ment during the last two years to increase
the number of such offices ?
THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : {a) The present
district-wise number of the Post and Tele-
graph Offices and the telephone exchanges
is given in the statement attached.

(b) No, Sir, Post offices are opened as
per justification and availability of funds.

(c) During the last two years, 192 post
offices and 7 telegraph offices have been
opened.
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DETAILS OF NUMBER OF P)ST AND TELEGRAPH OFFICE AND TELEPHQNE

EXCHANGES, DISTRICT-WISE

Sl. Name of District.

No. of post No, of No. of
No. offices Telegraph Telephone
Offices Exchanges

1. Ahmedabad 564 26 27
2. Amreli . . . 325 104 45
3. Banaskantha (palanpur) . 448 36 70
4. Bharuch A 496 91 46
5. Bhaynagar 470 71 63
6. Dangs 56 4 3
7. Gandhinagar 80 55

8. Jamnagar 388 88 61
9, Junagadh 539 182 69
10. Kheda (Nadjad) 622 172 106
11. Kutch (Bhuj) 504 77 39
12, Mehsana . 601 146 89
13. Panchmahals (Godhra) 531 121 57
14. Rajkot . . . . 505 111 84
15. Sabarkantha (Himatnagar) 563 92 88
16. Surat 635 106 56
17. Surendranagar 335 87 51
18. vadodara 671 84 57
19. Vailsad 555 107 43

[English] THE MINISTER OF STATE OF THE

TRUNK CALLS FROM DELHI BY M.Ps.

407. SHRI AMAR ROYPRADHAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Members of Parlia-
ment, who complained to his Ministry/
him that they were not in a position to
talk to their home towns by booking
trunk calls from their Delhi Telephones’

for months together ; \

(b) if so, the number of such complaints

received from June to Oc'ober, 1993 ;
and

-
(c) the action taken by thc Government

in this regard complaint-wise ?

2559 LSS/94—8

MINISTRY OF COMMCUNICATIONS
(SHRI SUKH RAM) : (a) to (c) thein-
formation is being collected and would be
placed on the Table of the House.

CONTRACT CARRIAGES IN DELH!

408. SHRI JEEWAN SHARMA : Wili
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether illegal plyicg of contract
carriages .in Delhi as charicred buses is
going on unchecked ;

(b) if so, the reasons thercfor ; and
(c) the steps taken/proposed to be taken

to put a ban on the plying of these
carriages ?
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THE MINISTER OF 5TATE OF THE
MINISTRY OF SURFACE TRANSPORF
(SHRI JAGDISH TYTLER) : (a) No, Sir.

(b) Does not arise.

(c) The Enforcement Wing of the Trans-
port Department prosecuies the buses which
violate the conditions of Contract Carriage
Permits or ply without peimits under the
provisions of the Motor Vehicies Act and
Rules thereunder.

NEWS IN VARIOUS ILANGUAGES
FROM AIR/DOORDARSHAN. DELHI

409. SHRI GOPI NATH GAJAPATHI
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of daily news bulleiins
telecast/broadcast in Hindi, Urdu, English,
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Sansfrit and regional languapes from AJR
and Doordarshan Delhi an¢ their duration
thereof. :

(b) whether the Government propose to
increase the number of news bulletins in
regional languages from AIR and Dvor-
darshan in Delhi ; " and

(cy if so, the details thcreof ?
THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHR! K. P. SINGH
DEQ) : (a) A statement is attached.

(b) No, Sir.

(c) Does not arise.

STATEMENT

New bulletins broadcast/telecast from All Indja Radio/Doordarshan, Delhi.

ALL INDIA RADIO

Languages Total No. of news Duration
i Bullctins
Home Services; .
Hindj 24 2 hrs. 40 mte,
English 22 2 hrs. 30 mts.
Urdu . . . . . 03 30mts.
Sanskrit 02 10 mts.
Regional 38 6 hrs. 20 mts.
Languages.
External Services.
Hindi . . . 05 50 mts
English 10 1 hrs. 12 mts. .
Utdu e 06 , 50 mts.
India Languages . . . 06 55 mts.
Doordarshan . '
Hindi 05 53 mts.
) 55 m's.
English 04 ' 45 mis.
Urdu . 01 05 mts.
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PEFORMANCE OF STATE ROAD
TRANSPORT UNDL:RTAKINGS

410. SHRI HARISH NARAYAN PRA-
BHU ZANTYE : Will the Minister of
SURFACE TRANSPORT be picased to
state ©

(2) whether the performance of State
Road Transport Undertakings in various
States is in bad shape fur the past three
years ;

(b) if so, the details thereof Statewise
#nd yearwise ;

(c) whether the perforiaance of the State
Road Transport Undertakings have been

AGRAHAYAN15,1915(SAKA)

Written Answers 110

reviewed at Minister’s level recenily ;
and

(d) if so, the details of the maior deci-
sions taken at this me2ing °

THE MINISTER OF STATE OF IHE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) : (a) and (b)
Information in respect of ne: profit and
loss, vehicle productivity and staff producti-
vity of the SRTUs is given in the enclosed
statements I, I1 and III respectively.

(¢) No, Sir.

(d) Does not arise.

STATEMENT-1
Net profit/Commercial Profit in State R7ad Transport Un-ertakings

(Rs. Crores.)

State Road Transport Undertakings 1990-91 1991-92 1992-93
Actuals Actuals Rev. Est.

1 2 3 4
1. Andhrapradesh —11.92 —31.13 —57.26
2. Arunachal Pradesh —2.41 —1.80 —1.97
3. Assam . . . —15.36 —17.81 —24.00
4. Bihar . . . —22.74 —26.87 —49.70
5. Goa (Kadamba) .. 0.34 —0.31 —0.67
6. Gujarat . . 4.29 0.92 —78.93
7. Haryana . . —18.97 —10.22 10.60
8. Himachal Pradesh . —15.41 —18.38 —25.57
9. Jammu & Kashmir —15.90 —16.83 —21.50
10. Karnataka . 1.30 —19.09 —38.44
11. Kerala . . . —30.99 —39.54 —32.04
12, Madhya Pradesh . . 0.24 0.27 —2.09
13. Mabharashtra . . 5.58 —26.72 —9.67
14. Manipur —1.46 —1.70 —1.86
15. Meghalaya . —1.69 —1.71 —1.20
16. Mizoram * —3.47 —3.92 —4.36
17. Nagaland . —4.10 —4.13 —5.14
18. Orissa . . —12.09 —11.77 — 7.30
19. Punjab Roadways . . —30.26 —25.05 —16.59
20. PEPSU RTC . . —20.88 —17.89 —11.50
21. Rajasthan . . —8.59 13.96 5.44

22. Sikkim . . .

———

—0.87 —0.73  —2.61
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1 ‘ 2 2 4
23.—38. Tamilnadu . . . . . —42.28 —21.33 —29.59
39. Tripura . . . . . . . —3.12 —3.49 —4.00
40. Uttar Pradesh . . Lo . —40.42 —33.43 10.29
41. Cajutta STC . . . . . —23.79 —21.65 —17.86
42. North Bengal . . . . . —5.75 —7.34 —9.81
43. South Bengal STC . . . —3.98 —3.30 —0.85
Total . . . . . . . —324.70 -350.99  —428.20
STATEMENT—11
Vehicles prodactivity in State Road Transport undertakings.
(KMS. PER BUS HELD PER DAY)
State Road Transport undertaking 1990-91 1991-92 1992-93
Actuals Actuals Rev. Est.
Andhra Pradesh . . . . . 273 282 286
Arunackal Pradesh . . . . . 108 106 102
Assam . . . . . . . 120 128 140
Bihar . . . . . . . 69 74 86
Goa (Kadamba) . . . . . 230 236 240
Gujarat . . . . . . . 26 273 283
Haryana . . . . . . . 269 283 300
Himachal Pradesh . . . . . 159 183 178
Jammu & Kashmir . . . . . 38 47 64
Karnataka . . . . . . . ' 255 T 260 276
Kerala . . . . . . . -229 - 233 245
Madhya Pradesh . . . . . . 202 205 210
Maharashtra . . . . . . 230 242 249
Manipur . . . . . . . . 46 71 76
Meghalaya . . . . . . . .92 96 108
Mizoram . . . . . . . 70 67 84
Nagaland . . . . . . . . 101 93 94
Orissa . . . . . . . . 204 . 218 214
Punjab Roadways . . . . . . 225 236 238
PEPSU RTC . . . . . . 236 . 252 260
Rajasthan . . . . . . .- 194 248 266
Sikkim . . . . . . . 70 72 72
Tamil Nadu . . . . . 335 346 359
Uttar Pradesh . . . . . 204 213 220
Tripura e e 153 124 113
Calcutta . . . . . . . T 128 139 146
North Bengal STC . . . . .7 1226 242 222
South Bengal STC . . . . .o -139 130 140
263

All India Average . . . . . + 241 253
Source : Annual Plan 1993-94 discussions, ’ )



113 Written Answers AGRAHAYAN15,1915(SAKA) Wrigten Answers 114
STATEMENT—I1I
STAFF PRODUCTIVITY
(Revenue earnings Kms. per worker/day)
State Road Transport undertaking 1990-91 1991-92 1992-93
Actuals Actuals Rev. Est
1 2 3 4
Andhra Pradesh 33.0 34.6 34.0
Arunachal Pradesh 21.4 21.9 22.4
Assam 15.9 16.4 18.3
Bihar . 9.3 10.4 1.9
Goa (Kadamba) 31.4 32.7 36.4
Gujarat 38.8 39.8 43.1
Haryana . 48.7 50.2 53.1
Himachal Pracesh . 34,0 35.0 33.3
Jammu & Kashmir. 9.9 12.3 14.9
Karnataka 39.0 38.0 40.0
Kerala 25.0 26.2 29.0
Madhya Pradesh 26.1 25.7 26.3
Maharashtra . 30.6 32,2 33.7
Manipur . 8.0 8.0 12.0
Meghalaya 17.2 17.4 19.5
Mizoram 9.0 9.0 9.0
Nagaland 15.1 14.3 15.7
Orissa . 23.0 27.0 27.0
Punjab Roadways . 42.2 43.8 45.3
PEPSU RTC . 43.2 45.9 48.0
Rajasthan 26.9 34.9 38.6
Sikkim . 20.2 20.9 20.9
Tamil Nadu . 43.2 4.9 47.9
Tripura . . 12.0 10.2 9.0
Uttar Pradesh . 28.8 29.8 30.6
Calcutta STC . 11.6 13.1 14.3
North Bengal STC . 30.5 30.2 30.5
South Bengal STC . 22.0 24.0 22.5
All India Average . 33.0 34.8 36.3

Source ; Annual Plan 1993-94 discussions.
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FUNCTIONING OF TELEPHONE PONG DAM OUSTEES
MORE EXCHANGES
412. SHRI ARVIND TULSHIRAM
411. SHRI AVTAR SINGH BHAs KAMBLE : Will the Minis'zr of POWER
DANA : Will the Minisie: of COMMUNI- bc pleased to state :

CATIONS be pleased to state : (a) whether there is any proposal to

cons‘itute a committee to look into the

(a) whether a large number of com- grievances of the Pong Dam Oustees ;
plaints have been received about tiie unsatis-
factory functioning of the telephone ex- (b) if so, the details thereof ; and
::::g;esa::l Faridabad, Ghaziabad and Gur- (c) the time by which the committee is

likely to be constituted ?

(b) if so, the nature of suci complaints THE MINISTER OF §T’\f i IN T “,:‘
and the steps taken by the Government to MINISTRY OF POWiR (SHRI P. V.
improve the functionu:, of these ea- MNGAYYA N.AIDU) : (4) to (¢) In pur-
changes ? suance of directions of*the Supreme Court

State Governments of Muazchil Pradesh
and Rajasthan have decided on 16-10-1993

THE MINISTER OF STATE OF THE (o censtitute a State Leve! Committec «¢nd
MINISTRY OF COMMUNICATIONS istrict Level Commi*wes in  order to
(SHRI SUKH RAM) : (&) N, Sir. devise a machinery for the redressal of the

grievances of the Pong Dam Oustees. The

details are given in the attached statement.

(b) Does not arise in view of the reply The matter is sub-judice before the Sup-
it (a). reme Court of India.

STATEMENT

Constitution of a machinery/Committees for redressal of the grievances of the
Pong Dam Oustees.

To look into the various grievances arising out of the resettlement of the Pong Dam
Oustees from time to time, a State level Committee of the following would be consti-
tuted :—

Rajasthan Himachal Pradesh
1. Chief Secretary 1. Chief Secretary
2. Principal Secretary, Revenue 2. Financial Commissioner and Secretary
(Revenue) '
3. Secretary (Irrigation) 3. Secretary (Irrigation)
4. Commissioner, Command Area 4. Divisional Commissiohers, Kangra,
‘Development (CAD) :
5. Colonisation Commissioner, Bikaner. 5. Deputy Commissioner (R&R), Talwara.

6. Collector, Ganganagar District.

The Committee would meet every six months. The meeting would be chaired by
the Chief Secretary of either State by rotation.
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Rajasthan

Himachal Pradesh

Ganganagar District
1. Collector, Ganganagar.
2. Superintendent of Police, Ganganagar,

3. Concerned Superintending Engineer
(Irrigation)

4. Sub Divisional Officer (C)
Rai Singh Nagar.

5. Sub Divisional Officer (C)

uratgarh.

Bikaner & Jaisalmer Districts

1. Commissioner, Colonization.

2. Superintendent of Police,
Bikaner/Jaisalmer.

3. One officer from Command Area
Development Department not below the
rank of Executive Engineer.

—

. Deputy Commissioner, Kangra.
. Deputy Commissioner, (R&R),

Talwara.

. Deputy Commissioner, Kangra.
. Deputy Commissioner, (R&R),

Talwara.

Besides, District level Committees for the districts of Ganganagar, Bikaner and

Jaisalmer have been constituted as under :—

This committee will look into the grie-
vances of both the sides, and whenever it
is not possible to resolve any issue, that
would be referred to the State level Com-
mittee.

The meetings of this Committee will
take place once in two months by rota-
tion at Ganganagar and Bikaner. The
Committee may also meet in Kangra Dis-
trict as and when necessary.

BIHAR THERMAL POWER STATION

413. SHRI RAMASHRAY PRASAD
SINGH : W1 the Minister of POWER
be pleased to state :

(a) whether the residents of Kathara
Coalfield Area have been facing acute
problems due to the fly ash emitted from
the Bihar Thermal Power Station of Da-
modar Valley Corporation;

(b) if so, the details thereof; and

(c) the measures taken or proposed to
be taken by the Union Government to
mitigate the problems of the residents of
the above area?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir.
The Kathara Coalfield Area has been
affected due to pollution caused by the
Bokaro Thermal Power Station “A” of

Damodar Valley Corporaton (DVC) situ-
ated nearby.

(b) Bokaro Thermal Power Station “A”
is more than 35 years old, therefore, it is
not possible to achieve the standard
norms of emission rate w'th the exis-
ting facilities.

(¢) The Damodar Valley Corporation
has decided to undertake a thorough study
of the resdual life of the defaulting units
and also economical viability, tkrough
US Aid. Suitable action plan under re-
novation and modern'sation will be drawn
up based on the findings of this study.

INDIAN WATER TRANSIT AND
TRADE WITH BANGLADESH

414. SHRI VILAS MUTTEMWAR :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) wheher talks were held recently bet-
ween Indian and Bangladesh regarding
Inland Water Transit and trade between
the two countries;

(b) if so, the details thereof and the
decisions taken during this discusson;
and

(c) by when it is likely to be imple-
mented ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) As a result of Bilateral Talks bet-
ween India and Bangladesh held during
13-14, September, 1993, the Protocol on
Inland Water Transit and Trade between
India and Bangladesh has been renewed
for a furuther period of 2 years w.e.f.
4-10-93 to 3-10-1995.

Transit facilities for Indian inland vessels
through specified waterway routes ‘n
Bangladesh are provided under the pro-
tocol. The Govt. of Bangladesh has also
agreed to maintain two specific stretches
which are primarily used by the Indan
Transit vessels. For this purpose it has
been agreed to pay a sum of TK 137 lakhs
in 1993-94 and TK 150 lakhs in 1994-95
to Bangladesh. The Protocol also prov des
for sharing of inter-country traffic on
50: 50 ©basis by the two countries.

(c) It has already been implemented
w.e.f. 4-10-1993 and shall remain in force
up to 3-10-1995.

MICA MINES

415. SHRI BASUDEB ACHARIA
Will the Minister of MINES be pleased
to state :

(a) the number of Mica Mines which
were under operation during 1980, 1985,
1990 and 1992 and the number of em-
ployees working in those m'nes and also in
M ca, Industry during the corresponding
period;

(b) whether the industry is not viatle
any more; and

(c) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) The number of
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Mica Mines and employees during 1980,
1985, 1990-91, 1991-92 was as under ;—

No. of reporting Average daily

Mines Labour employees
1980 — 275 — 6,662
1985 — 166 —_ 4,222
1990-91 — 137 —_ 2,942
1991-92 — 133 — 2,840

(b) and (c) Industry is facing problems
presently due to recession, substitution of
mica and its product, and the deep:r mines
becoming operationally uneconomically
viable.

Revival of th's industry can be through
production of value added items like mica
paper and mica based !nsulated materials,
improvement and diversification of mica
Indian mica and its products, technclogical
improvement and deversification of mica
and mica products.

C-DOT EXCHANGES

416. SHRI NIRMAL KANTI CHAT-
TERJEE : Will the Minister of COM-
MUNICATIONS be pleased to staie :

(a) Whether any representation from
Members of Parliament for establ'shing
Trunk Media 30 Channel VHF system and
512 1L.T. or 512 C-DOT Exchan«c for
rural areas of West Bengal have been
rece ved by the Government; and

(b) if sc, the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (@) Yes, Sir. Few
demands have been received from some
Members of Parliament for installation of
clecironic exchanges and provision of STD
facility by using 30 Channel, UHF sys-
tems at some places.

(b) Action is being taken to mcet the
above demands subject to techmicil feasi-
bility and availablility of finances.
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POST OFFICES IN ORISSA

417. SHRI ANADI CHARAN DAS :
Will the Minister of COMMUNICATIONS
be pleased to state :

- {a) the details of the Post and Telegyapb
Offices in Orissa -at -present, -district-w.se;

km) whether the number of existing post
and telegraph offices " is mot in commen-
surate with the requirement of the popula-
tion;

(c) if so, the steps taken by the Govern-
ment during the last two years to increase
the number of such offices; and

(d) the number of new post offices and
sub-post offices proposed to be opened
during 1993-94, district-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) (a) to (d)
The information is being collected and
will be laid on the table of the House.

[Translation).
ROAD ACCIDENTS, DFLHI
“418. SHRI LAL BABU RALl :

DR. AMRITLAL KALIDAS
PATEL :

SHRI ATAL BIHAR! VAJ-
PAYEE :

SHRI JANARDAN MISRA

Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the number of accidents caused by
Red Line buses and other STA buses in
Delhi up to October 30, 1993 and the
reasons therefor;

(b) the number of persons killed im
these acc'dents; and

(c) the steps taken to check the acci-
dents caused by the red line busss ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRT JAGDISH TYTLER) : (a) and
(b) Government of National Territory
of Delhi (Transport Department) have
informed that 101 persons have been killed
2559 LSS/94—9
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in 568 accidents caused by Red Line buscs
due to rash and negligent driving upto
30th October, 1993.

(c) The steps taken by State Transport
Authority, Delhi as well as Delhi Police
to check the accidents caused by Red
Line buses are given in the Statement
attached.

STATEMENT
Steps taken to reduce accidents in Delhi

The following steps have been taken by
STA, Delhi and Delhi Police to reduce
the accidents.

1. Refresher Courses for the diivers of
the public service buses were started in
November, 1992. The drivers of the buses
were subjecied to proficiency test 1080
drivers have been given refresher courses!
passed proficency test at Govt. Motar
Driving Training School of Transport
Department till August, 1993.

2. The Transport Department, Delhi has
sct up a complaint cell and 82 permits
of Red lLine buses were suspended|can-
celled between the perod Ap:il, 1993 to
November, 1993 which involved in road
accidents. In addition, 17 permts of Red
Line buses were suspended!circelled on
account of complaints for not following
the time schedule and route violation n-
cluding misbehaviour. In additon to dis-
cipline the drivers, Delhi Traffic Police
proescuted 65972 Red L'ne bus drivers
for various offences from 1-1-1993 to
30-10-1993. 22,000 prosecutions were
made by the Transport Departinent upto
August, 1993 against Red Line buses.
2982 cases of over-speeding of Red Line
buses were impounded during 1-10-92 to
31-8-1993.

3. Measures have also been taken by
Transport Department to ensure strict
compliance of provisions of Motor Vehicle
Act with regard to issue of driving licen-
ces as well as fitness of the vehicles.

4. The Delhi Police have also taken
following steps to check the accidents.

(i) Strict and rigid enforcement to
traffic rules and regulations.
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" (ii) Organising special drives against

rash and negligent driving, dnw%.

without lcence, drunken driving
and red light jumping eic.

(iii) Regular prosecution of viola-
tors by issue of notice.

(iv) Introduction of traffic signals]|
Blinke_r; ‘n accident prone area.

.. (v) Deployment, of more traffic
policemen in accident prone area.

(vi) Special mobile checking on
National Highways.

(vii) Prosecution through mcst mo-
dern equipment ie. Alcometer
and Radar Gun.

THEFT OF PARCELS IN GUIJARAT

419. SHRI KASHIRAM RANA
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether many parcels have heen
stolen from the various Head Post Offices
in Gujarat;

(b) if so, the details in this regard for
the las: three years;

(c) the number of foreign parcels out of
them;

(d) whether any inquiry has been ccn-
ducied by the Government in this regard;

(¢) if so, the outcome ihereof; and

(f) the dction taken or proposed to be
taken by the Government in the matter ?

THE MINISTER OF STATE OF THE
COMMUNICATIONS (SHRI SUKH
RAM) : (a) and (b) while it is not true
that many parcels have been stolen during
1991-92, 3 cases of parcels duly 1eceived
bu: subsequent d sposal not traceable have
been reported in Gujarat Circle.

(c) None of the 3 cases invcelved a
foreign parcel.

(d_) Yes, Sir.

(e) and (f) The loss n these cases
have been recovered from the officials at
fault and the claims of the parties con-
cerned have also been settled.
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TELECOM’ EXPANSION 'PLAN

'420. SHRI N. K. BALIYAN ;
“SHRI BRI  BHUSHAN
SHARAN SINGH :
SHRIMATI  KRISHNENDRA
KAUR (DEEPA) :

Wlll the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any plan for explanslon of
telecom facilities in  Uttar Pradesh has

' been chalked out by the Government;

(b) if so, the details thereof, and

(c) The total expeaditure likely to be in-
curred thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF = COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) and (c) For the year 1993-94 for
Uttar Pradesh. a net switching capacity
addition of 1.47 lakhs lines, Panchayat
phones 10,000, Telex connections 200 and
matching Transmission schemes for pro-
viding STD to THQs are planned. The
estimated cost of the plan is about
Rs. 446 Crores. " :

SUPPLY. OF POWER TO STATES

421. SHRI RAJVEER SINGH: will
the - Minister of POWER be pleased to
state :

(a) the policy adopted by the Union
Government for the supply of power to
the States from the central pool;

(b) the quantum of power supplied to
each State from the central pool during
1992-93;

(c) whether the supply of power made
to the States is not in accordance with
the demand; and -

. (d) if so, the details thereof and the
reasons therefor ?°

THE MINISTER OF STATE IN THE
MINISTRY OF POWER . (SHRI P. V.
RANGAYYA NAIDU) : (a) Policy
adopted by the Union Government for the



125 Qral Answers |

supply of power to the States from the

Central pool is given in Statement-L . .

(b) Statewise Entitlement vis-a-vis actual
drawal from Central Sector station during
1992-93 is given in Statement-IL

(c) and (d) The supply of power to
ach state from the Central Sector is
bemg “made in accordance with the Cen-
tral Formula. However 15 per cent of the
power. from the Central Sector Stations
which is at the disposal of the Central
Government is being allocated amongst
the various beneficiaries of the region nor-
mally based on the relative percentage
shortage  from time to time.

STATEMENT—I

A. CRITERIA FOR ALLOCATION OF
POWER TO THE STATES FROM CEN-
TRAL- SECTOR THERMAL/ATOMIC
POWER STATIONS :

") 15 per cent power is kept as un-
allocated at the dsposal of the
Centre to meet the emergency re-
quirement of individual States
from timei to time;

(ii) 10 per cent power is allocated to
the State in- which the power
station is located; and

(iii) the remaining 75 per cent power is
allocated amongst the States of
the region (including the “Home
State”) in accordance with the
energy consumed by, and the

~ Central Plan assistance to the
states during-.the last five years.
The needs of the Union Terri-
_ tories are also met through ap-
“propriate _allocations.
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B. PRESENT CRITERIA FOR ALLO-
CATION OF POWER TO THE STATES
FROM CENTRAL SECTOR HYDEL
STATIONS :

(i) 15 per cent of the generation cap-
pacity will be kept as “Unallo-
cated” at the disposal of the
Central Government to be dis-
tributed within the Region or
outside, depending upon overall
requirements;

(ii)) 12 per cent power from energy
generated by the power station
would be supplied free of cost to
- those States of the Region (in-
cluding the State where the
hydroelectric project is located)
where distress is caused by setting
up the project at the specific site.
like submergence, dislocat'on of
population; the allocation being
made in proportion to the extent
of such distress. The “energy
generated” figures for the pur-
pcse would be calculated at the
bus bar level, i.e. after discoun-
ting auxilliary consumption but
without taking into account the
transmission line losses. The ex-
tent of distress caused would be
assessed for the purposes of allo-
cation of 12 per cent free power
by the Central Electricity Autho-
rity in consultation with the
concerned States;

(iii) The remaining power (73 per ceat)
would be distributed between the
States of the Region on the basis
of the Central Plan assistance
given to various States in the
Region during the last five years,
the two factors being gven
equal weightage.
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STATEMENT--N (All Figuresin MU)
Northem Region . .
Baira Suil/Salal/Singrauli/Rihand/Auraiya;Anta/NAPP/Unchabar/Dadri/Tanakpur
Name of the State Entitlement Actual drawal
Delhi. . . 4895.9 3489.0
Haryana . ., . 3230.0 3935.8
Himachal Pradesh 349.3 436.3
Jammu & Kashmir . 3080.6 2432.3.
Punjab . . . . 4535.8 3528.9
Rajasthan . 4242.3 49941
Uttar Pradesh . . . 11081.4 12930.5
Chandigarh 236.3 124.0
Bihar — 279.9
BBMB . . —_ 0.5
Total . 32151.6 32151.6
Western Region
Korba/Vindhvachal/Kawas/KAPP
Gujarat 4721.0 - 4268.5
Madhya Pradesh . . 7051.1 8774.3
Maharashtra 6008.9 5573.4
Goa . . 1423.2 588.0
Totz] 19204.2 19204.2
Southera Region
Ramagundam/MAPP/Neyveli-11
Andhra Pradesh . 5017.4 6782.6
Karnataka . . . . 3538.4 3609.5
Kerala 2333.7 1231.5
Tamil Nadu 6578.7 5844.6
Goa . . . 217.4 217.4
Total . 17685.6 17685.6
Eastern Region
Farakka STPS/Chukba HEB
Bihar . . . . . . . . 1302.2 2177.3
DVC . . . .. . . . . 1045.0 1078.2
Orissa . . . . . . . . 644.0 548.7
WestBengal . . . . . . . 1558.3 7.1
Sikkim . . . . . . . . 53.1 26.3
Total . . . . . . . 4602.6 4602.6




129  ‘Oral Answers - AGRAHAYAN 15, 1915 (SAKA) - Oral Answers 130
North Eastera Region ‘
Loktah (NHPC)/Khandegaon/Kopil 1(NEEPC0) v
Name of the State " " Entitlement Actual drawal
" Arunachal Pradesh 9.4 . al.4
Assam . B 576.9 834.0
Manipur . 241.3 253.6
Meghalaya . 146.4 6.1
Mizoram . . . 99.9 73.0
Nagaland . . . 121.4 113.7
Tripura 127.6 7.1
Total 1392.9 1392.9
[ENG_13H] jects in Mahara{shtra awaiting approval of

PENDING POWER PROJECTS IN

MAHARASHTRA
422.  SHRI ANNA JOSHI :

SHRI DHARMANNA MON-

DAYYA SADUL :

SHRI RAM KAPSE :
SHRI PRAKASH V. PATIL :

Will the Minister of POWER be pleased

to state :

(a) the details of the pending pro-
posals for setting up of new power pro-

the Union Government;

(b) the action taken by the Government
on these proposals, so far;

(c) the number of froposals mcluded in
the Eighth Five Year Plan; .

(d) whether the Government propose -to
fix a minimum time limit for approval of
these projects; and

(e) if so, the details thereof ? -

THE MINISTER OF STATE IN THE
MINISTRY OF POWER .(SHRI P. V.
RANGAYYA NAIDU) : (a) and (b)
Details are glven below :

SL Name of Prcject
No.

Status T

HYDRO

1. BhivpuriPumped Storage
Scheme (30OMW)

2. Chikaldhara Pumped Storag:
Scheme (4 x 100 MW)

THERMAL
3. Barge Mounted Power Plant
(110 MW) Near Dabhol
4. Dabho! CCGT (2015 MW)
5. Khaperhheda TPS (2 x210
MW) Units 5 & 6.

The scheme though found to be in order from techao

economic angle by the Central Electricity Autho-
rity (CEA) in May’91 has not been cleared for want
of an agreement between Maharashtra, Andhra
Pradesh ofand Karpataka regarding Westward
diversion of Krishpa waters.

The scheme has been referred by the State Ggvt.
to Central Electricity Authonty for. techno-economnc

clearance

The State Government of Maharashtra had referred
these proposals to Central Electricity Authority

for techno-economic clearance for executing the
projects in the private sector. Dabhol, Project
has been.Cleared by the CEA SaneCt to cenam w
conditions. -
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(©) : Out of the above proposals 1st
Phase of Dabhol CCGT (695 MW) is
scheduled to be commissioned in the ter-
minal year of the 8th .Plan ie. 1997.

(@) to (¢) : The techno-economic clear-
ance of Power Schemes is dependent upon
availability of various inputs, certain statu-
tory and other clearances from other Minis-
tries/agencies and timely submission  of
requisite replies|clarifications from the
project authorities, Hence, it is not feasible
to assess as to how long it may take for
.according. . techno-economic clearance to
‘these projects. Completion of these pro-
jects is dependent upon availablity of suffi-
cient financial allocations, timely supply of
equipment by -manufacturers and proper
management by the project authorities.
.Central Flectricity Authority is conducting
periodical meetings with the concerned pro-
ject authorities in various states for timely
completion of power projects and for reso-
‘lution of outstanding issues.

[Translation].
ADVERTISEMENT ARREARS OF AIR/
DOORDARSHAN

423, SHRIMATI
"TAM :

SHEELA GAU-

SHRI RAM VILAS PASWAN :

SHRI RAM CHANDRA VEE-
RAPPA

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether AIR and Doordarshan have
accumulated heavy arrears in its advertise-
ment revenue;

(b) if so, the annual rise in the arrears
of advertisement revenue for AIR and
Doordarshan separately during 1991-92
and 1992-93;

(c) the reasons for non-recovery of the
arrears;

(d) the existing procedure to recover the
dues on account of commercial services of
AIR and Doordarshan; and
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(e) the manner in which the Govern-
ment propose to recover the outstanding
dues?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO : (a) and (b) : The quantum of
arrears is a constantly fluctuating figure
from time to time. Arrears of advertisement
revenue for the last two financial years are
as follows :

AIR Doordarshn

199192 Rs 28.731akh Rs. 9.41 crores*
1992-93 Rs. 32.66 ,, Rs. 5.38 ,,

*including Rs. 46 crores due from Ministry
of Human Resource Development

(c) Arrears are inherent in the system of
accreditation advertising agencies and the
attendant credit facility. Arrears are re-
covered from defaulting agencies through
vigorous pursuits.

(d) The accredited agencies are entitled
to a credit period of 45 days. On delay-
ed payment, interest is charged @18¢]
per annum. If any agency defaults pay-
ment on more than three occasions dur-
ing the course of the financial year, that
agency is automatically deaccredited. In
the event of any dispute, the matter is
referred to a sole arbitrator. Awards of
the arbitrators are filed in the competent
courts for the decree.

(e) AIR and Doordarshan are taking re-
course to all the contractual provisions to
ensure timely payment of dues, including
encashment of bank guarantee/deaccredi-
tation of errant agencies, arbitration and
legal action.

It has also been decided to black-list
those agencies which do not clear their
old arrears within six months.

TELEPHONE CONNECTION IN
GUIJARAT

424. SHRIMATI BHAVNA CHIKHA-
LIA:

DR. AMRITLAL KALIDAS
PATEL:
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‘Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of persons on the waiting
list for telephone connections in Gujarat as
on date, district-wise and category-wise ;

(b) the number of persons allotted tele-
phone connections district-wise and cate-
gory-wise during the last three years;

(c) the number of persous likely to be
allotted telephone connections during 1993-
94;

(d) whether the Government propose to
expand the telephone exchanges in the State
particularly in Gandhinagar district; and
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(e) if so, the details thereof ? .

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Number of per-
sons on Waiting list for telephone connec-
tions District-wise and category-wise as on
31st October, 1993 is given in the State-
ment enclosed.

(b) Number of telephone connections
provided district-wise during the last three
years is given in Annexure. Category-wise
information is under compilation and will
be placed on the table of the house

(c) 81000C.

(d) Yes, Sir.

(e) It is proposed to add 1,26,616 lines in
the Gujarat Telecom Circle out of which

375 lines are proposed in Gandhinagar Dis-
trict.

STATEMENT

DISTRICT-WISE & CATEGORY-WISE WAITING LIST AS ON 31-10-93 AND
NUMBER OF TELEPHONE CONNECTIONS PROVIDED DISTRICT-WISE
DURING LAST 3 YEARS

Sl Name of District

) No. of p;..:sgx;s:nW/L - I:I_o— of :l;éléx;t—l;ne con-

No. for telephone connections nections  provided
as on 31-10-93 during

OYT SPL GENL 9-91 9192 9293
1 2 3 4 5 6 7 8
1. Ahmedabad 2949 4331 46864+ 9190 9416 19271
2. Gandhinagar 12 49 2451 339 1707 1470
3. Baroda 3951 3412 32976 301 2034 7850
4. Rajkot 248 289 12553 527 3250 4073
5. Surat 6738 3584 44433 2287 7912 12001
6. Nadiad 2 91 4462 1984 3015 6001
7. Bhavnagar 634 532 10564 1631 827 1697
8. Bhuj (Kutch) 219 59 6110 840 1536 2708
9. Bulsar . 1274 192 11104 665 2095 3273
10. Dangs 1 —_ 20 — 7 59
11. Jamnagar 7 213 2852 603 1644 1288
12. Junagadh 79 96 4461 1056 2260 1245
13. Amrcli 51 71 1990 270 415 710
14. Mehsana 405 320 13032 1906 3333 3535
15. Himatnagar 6 67 2797 666 1003 2515
16. Palanpur .. 32 61 4916 665 1333 3920
17. Surendrnagar . 21 98 2059 333 460 1653
18. Bharuch 472 154 4675 2719 2593 3501
19. Godhra 78 106 3096 601 223 2505
totAL - TTT17259 13725 211415 26583 45963 79275
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[English}
STATE ELECTRICITY BOARDS
425. SHRI DATTA MEGHE:

SHRI VILASRAO NAGNATH-
RAO GUNDEWAR :
SHRI HARIKEWAL PRASAD:

Will the Minister of POWER be pleased
to state:

(a) the details of the profit/loss of each
State Electricity Board at present in the
country ;

(b) tthe number of cases of misuse and
theft of power detected /registered in each
State during each of the last three years;

(c) the number of persons against whom
action was taken in recard to (b) above
during the last three years; and

(d) the steps taken or proposed to be
taken by the Government to convert the
loss making Boards into profit making ones
and also 1o check the misuse and theft of
power in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) The audited
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final accounts of most Electricity Boards
for the year 1992-93 are still not available.
The details of the profit/loss of the State
Electricity Boards for the year 1991-92 and
the cumulative profit/loss as on 31st March,
1992 after reckoning subsidy and interest
during construction is' given in the state-
ment enclosed.

(b) and (c) The information is being col-
lected and will be laid on the Table of the
House.

(d) State Governments have been advised
to undertake measures such as rationalised
tariff, regular payment of rural electrifica-
tion subsidy, improvement in Plant Load
Factor, reduction in T&D losses etc. to
improve the finances of the State Electricity
Boards and to reduce their losses. The Con-
fcrence of the Power Ministers held on
8th and 9th January, 1993 also discussed
the ways and means to improve the per-
formance of SEBs, both in physical and
financial terms, and has adopted an Action
Plan which includes, inter alia, liquidation
of arrears of subsidy in a phased manner,
reduction in outstanding dues, tariff ratio-
nalisation, fixation of minimum agriculturat
tariff, supply of electricity on metered basis
etc. Besides, theft of electricity has been
made a cognizable offence.

STATEMENT

STATEMENT SHOWING DETAILS OF THE PROFIT/LOSS OF THE SEBs FOR
THE YEAR 1991-92 AND CUMULATIVE LOSS/PROFIT AS ON 31-3-1992
RECKONING AFTER SUBSIDY AND IDC.

Sr. SEBs
No. :
= T
1. Andhra Pradesh . .
2. Bihar
3. Gujarat
4. Haryana .
5. Himachal Pradesh
. Karnataka

7. Kerala

(Rs. in crores)

1991-92

Cumulative
as on
31-3-1992
s —
A g4 313.64
—113.72 —1003.13
70.05 25.30
—228.15 —946.96

2.73 —111.80
24.30 —157.40
—139.51
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1 2 3 4

8. Madhya Pradesh ... ] . 83.97 471.29
9. Maharashtra ... . 125.19 351.67
10, Orissa ... .. 24,74 —60.24
11. Punjab L. .. 2.2 —309.89
12. Rajasthan ... .. 61.80 —544.47
13. Tamil Nadu .. .. 84.30 407.55

14. Utter Pradesh . . . . . . 54.00 —-—394.2
15. Wet Bengal ... .. —92.22 —531.0°
. 16. Assam e . . . —174.58 —1131.25
.. 8.00 —18.79

17. Meghalaya

*Interest during construction
AUTONOMOUS POWER BOARD FOR
DELHI

426. SHRI TARA CHAND
KHANDELWAL :

SHRI G. DEVARAYA NAIK:
SHRI V. SREENIVASA PRASAD:
SHRI ARVIND TULSHIRAM
KAMBLA :

SHRI ANAND AHIRWAR:

Will the Minister of POWER be pleased
to state:

(a) whether the Union Government have
decided to handover the power generation.
procurement, supply and distribution to an
autonomous power board in Delhi;

(b) if so, the details thereof ; and

(c) the time by which the board is likely
to be set up and start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) There
is a proposal to set up an Autonomous
Electricity Board for Delhi on the pattern
of a State Electricity Board under the Elec-
tricity (Supply) Act, 1948. The entire pio-
posal is under active consideration.

TELECAST OF CRICKET MATCH
BETWEEN INDIA & PAKISTAN
427. DR. S. P. YADAV:
SHRIMATI GIRUA DEVE

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :
2559 LSS/94—10

(a) whether the Board of Control for
Cricket in India (BCCI) has lodged a pro-
test regarding live telecast of cricket match
played between India and Pakistan in Eng-
land in August, 1993 ;

(b) if so, the details thereof ; and

(c) the reasons for telecast of unofficial
cricket match between India and Pakistan
by Doordarshan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No protest has been lodged with
Doordarshan or the Ministry of Informa-
tion and Broadcasting.

(b) Does not arise.

(c) The matches were tclecast by Door-
darshan keeping in mind, the viewers in-
terest.

<

T ransIalion]

EXPLORATION OF GRANITE DEPO-
SITS IN BIHAR

428. SHRI VDAY KUMAR YADAV:

Will the Minister of MINES be pleased to
state :

(a) whether any survey has been conduct-
ed by the Union Government to explore the
granite in Bihar;

() if so, the outcome thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
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SINGH YADAV) : (a) No Sir, since gra-
nite is a minor mineral which comes uosder
the purview of the concerned State Gov-
ernments.

(®) Does not arise. )

THEFT OF TELEPHONE CABLES IN

DELHI AND BOMBAY

429. SHRI MOHAMMAD ALI

ASHRAF FATMI: .
SHRI ARVIND TRIVEDI:
SHRI DEVI BUX SINGH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of persous arrested in con-
nection with theft of telephome cables in
Delhi and Bombay and the punishment
awarded to them;

(b) the method adopttd to trace the per-
sons involved in such theft cases ;

(c) the number of such incidents taken
place in Delhi and Bombay and Gujarat
during 1991-92, 1992-93 and 1993-94 (tift
date) ;

(d) whether any proper arrangement has
peen made to check such incidents ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (¢) Informa-

. [English}

tion is being collected and will be laid on
the table of the House.

INDJANS IN JAILS IN GULF
~ COUNTRIES
430. SHRI M. RAMANNA RAI : Will
the Minister of EXTERNAL AFFAIRS be

" pleased to state:

(a) the number of Indian citizens lan-

" guishing in jails in the Guilf region, coun-

try-wise ; and

(b) the steps taken /proposed to be taken
by the Government for their early release.
country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) The informa-
tion is given in the Statement attached.

(b) As soon as an Indian Mission/Post
comes to know about the arrest of an Indius.
national abroad, a request is made for
seeking consular access to the Indian natio-
nal under arrest. The Consular Officer trotn
the Indian Mission/Post concerned visits the
detainee and tries to ascertain grounds and
circumstances leading to his arrest. Where
necessary the Mission takes up the matter
at a higher level with the host Government
for speedy and fair trial or review of sen-
tence. Indian Mission/Posts also take care
to scc that Indian detainees are treated
fairly within jails.

STATEMENT

SNI. Name of the Country No. of Indians in jail

0.
1. Bahrain 119
2. Iraq 1
3 Kuwait 52
4. Oman 66 (after conviction)
5. Qatar . . . . . 56
6. U.AE. . . . . . 500 (approximately)
7. Yemen . . . . 5
8. Saudi Arabla .. The exact number and details of detainees

at any given time arc not known as
Saugin authorities do not inform the
Indian Mission regularly about Indian
nationals in jails. However, on _the
basis of communications received
from the Saudi Foreign Office, the
number of renons arrested and jailed
during the last threé years is as fol-

fows :
1991 1992 1993 (as on Oct. 30)
478 496 867




141 Written Answers AGRAHAYANA 15, 1915 (SAKA)

YACANT POSTS IN . AHMEDABAD
REGIONAL PASSPORT OFFICE

431, SHRI SOMJIBHAI DAMOR : Will
the Minister of EXTERNAL AFFAIRS te
pleased to state: H

(a) whether a large number of posts are
lving vacant for a long period in the Re-
gional Passport Office, Ahmedabad ;

(b) if so, the category-wise posts still
vacant in this office ;

(©) the steps taken by the Government in
the matter keeping in view the difficulties
being faced by the public as a result there-
of ;

(d) whether there is any proposal fer the
upgradation of Ahmedabad regional Pass-
port Office ; and

Written Answers 142
. {8) if 20, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAJIRS
(SHRI R. L. BHATIA) : (a) and (b) Details
of posts lying vacant at Regional Passport
Office, Ahmedabad are given in the State-
ment attached.

(c) Promotions to the posts of Superin-
tendent, Assistant and UDC in the Central
Passport Organisation, including posts at
Ahmedabad have been effected. Steps have
also been taken to fill up the vacant posts of
LDCs.

(d) No, Sir.
(e) Does not arise.

Statement
SI. Post Sanctioned Occupancy Vacancy
No. Strength
1 2 3 4 s
1. Regional Passport Officer . . 1 —_ 1
2. Assistant Passport Officer . . . 1 — 1
3. Public Relations Officer . . . 2 1 1
4. Superintendent . . . . . 3 4 +1
S. Assistant . . . . . 6 15 +9
6. Upper Division Clerk . . . 23 14 9
7. Lower Divisin Clerk . . . 39 30 9
8. Stenographer . . . . . 1
7. Group ‘D’ Posts . . . . 9 8 1

AIR /BDOORDARSHAN KENDRAS IN
UTTAR PRADESH

432. SHRI SATYA DEO SINGH:
SHRI PRABHU DAYAL
KATHERIA:

SHRI BRI BHUSHAN SHARAN
SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the places in Uttar Pradesh where
new stations of AIR and Doordarshan have
been set-up during 1991-92, 1992-93 and

the transmission power of each of these
station ;

() whether the Government have fixed
any target of setting up AIR/Doordarshan
Kendras in U.P. during the Righth Plan
Period ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFOMATION AND
BROADCASTING (SHRI K. P, SINGH
DEQ) : (a) (i) No new AIR statitons were
set up in Uttar Pradesh during 1991-92 and
1992-93, :
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(1i) Three Doordarshan * projects were ‘commissioned in Uttar Pradesh during 1991-
92 and 1992-93 as given below :

Sl Year s Name of Station Project with Power

No.

1 2 3 4

1. 1991-92 . . . . . . Churk Transposer (10 W)

2. 1991-92 . . . . . . Mussoorie Transposer (10 W)

3. 199293 .. . . . . pareily HPT (10 KW)

(b) and (c) : Yes, Sir, Statement is given below :

Statement
SI. Name of Station Project with power Target-date
No.
1 2 3 4
Sanctioned Projects
AIR
1. Mussoorie . . . Relay Centre (2 x 5§ KWFM Tr.) Technically
ready.
2. Uttar Kashi . . . Relay Centre (1 KW FM Tr.) 03/1994
3. Pithoragarh . . . Relay Centre (1 KW FM Tr.) 03/1995
4. Chamoli . . . Radio Station (1 KW FM Tr.) 03/1995
S. Pauri/Srinagar . . Radio Station (1 KW FM Tr.) 03/1995
6. Aligarh . . . Relay Centre (2 x 3 KW FM Tr.) 03/1995
DOORDARSHAN
1. Sikanderpur . . . LPT 1993-94
2. Champawat . . . LPT 1993-94
3. Kotdwar . . . . LPT 1993-94
4. Mohammedabad . . LPT 1993-94
5. Chaukhatia . . . VLPT ) 1993-94
6. Didihat . . . . VLPT 1993-94
7. Joshimat . . . . VLPT 1993-94
8. Mau . . . . HPT 1995-96
9. Almora . . . . LPT 1994-95
10. New Tehri . . . LPT 1994-95
11. Haldwani . . . LPT 1994-95
12. Mahoba . . . LPT 1994-95
13. Mau Ranipur . . . LPT 1994-95
14. Ganjdundwara . . . LPT 1994-95
15. Auraiah . . . LPT 1994-95
16. Naugarh . . . . LPT ] 1994-95

" 17. Bageshwar . . . VLPT ‘ 1994-95
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-- Projects for which locations. have been
-approved in the Annual Plan 1993-94 for
which financ'al sanctions are in progress :

DOORDARSHAN
HPT, Sitapur

HPT, Balrampur
HPT, Attara/Banda
LPT, Radauli
LPT, Kasganj

LPT, ‘Karan Prayag
LPT, Nanpara
LPT, Etah

LPT, Basot

LPT, Sirakota Vaikuntham
LPT, Lalganj
LPT, Bagokar
VLPT, Dev Prayag
VLPT, Chamoli
VLPT, Lansdown
VLPT, Binsar
VLPT, Pratapnagar
PGF, Mau

PGF, Allahabad

PGF, Mathura
PGF, Varanasi

[English]
SECOND STEEL PLANT IN ORRISA

433. DR. KARTIKESWAR PATRA :

Will the Minister of STEEL be pleased
to state

(a) whether the Project for establishment
of second steel plant submitted by Gov-
ernment of Orissa has been approved;

(b) if so, the total cost of the Project
and the arrangements of the funds as en-
visaged in the scheme;

(c) the cost benefit ratio of the scheme;
and

(d) if not, the reasons for its non-appro-
val ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV) ; (2) and (b) The Govern-
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ment of India have approvad the foreign
investment proposal for setting-up of a
sleel rlant in Orissa under the name
“Kalinga Steels (India) Limited”. This
plant is being set up in pursuance of a
Memorandum of Understanding signed bet-
ween Government of Orissa and Dr. Swraj
Paul of the Cararo Group Vimited. Accord-
ing to the approval conveyed, the estimated
project cost is Rs. 6400 crores which will
be met through an equiiy of Rs. 1600
crores and a debt of Rs. 4800 crores.
Government of Orissa have indicated that
the equity and debt is as under :—

Equity—Rs. 1600 crores comprising :—
(Rs. in crores)

(a) Caparo Group 270

(b) Govt. of Orissa & its 150
associates

(¢) Mutual Fund 50

(d) Cther associztes 170

640

Balance cquity of Rs. 960 crores will be
raised through partizlly convertible deben-
tures.

Debt—Rs 4800 crores comprising i—

Rs. “ro1es

(a) Non-convertible debentures 960
(b) Supplicrs credit 600
(c) Interest curing construction 1219
(d) Term Loan 2030
4800

(c) and (d) : The Government of Orissa
has indicated that the cost benefit ratio of
the project will bs known only after the
Detailed Project Report (DPR) is prepared
and detailed financial analysis  carried
out.

- DABHOL POWER PLANT

434, SHRI SHANTARAM POT-
DUKHE :

SHRI RAM KAPSE :

Will the Minister of POWER be pleas-
ed to refer to the reply given to Unstarred
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Question No. 2237 on August 5, 1993
and state ;.

(a) whether the final decision has sifice
oeen taken by the Governiment for comp-
leting the power station at Dabhcl in
Maharashtra;

(b) if so, the time by which it is likely
to be Commissioned; and

(©) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : Yes, Sir.

(b) The first phase of the Project is like-
ly to be commissioned in 1997.

(c) Does not arise.

RELATIONS WITH SAARC COUNT-
RIES

435. DR. SUDHIR RAY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the steps taken|propesed to be taken
by the Government to strengthen further
the bilateral relations with SAARC count-
ries, country-wise;

(b) whether there is any improvement
in the fields of trade and commerce with
these countries;

(c) whether cultural exchanges are also
increasing with these count:ies® and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : Coun-
try-wise information is as under :

PAKISTAN

(a) In his congratulatory message to
Prime Minister Benazir Bhutto on 19th
October, 1993, the Indian ¥rime Minister
proposed a wide ranging and sustained bila-
teral dialogue on all matters of mutual
concern, including issues relating to Jammu
and Kashmir. Prime Minister Bhutto, in
her reply, stated that her Gevernment is
prepared to engage in serious and parpose-
ful discussions between the two coustries.

DECEMBER 6,1993
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In a joint statement on 24th November,

-the two countries declared that the Foreign
Secretaries of India and Pakistan would

meet in Islamabad from January 1—3,
1994.

(b) One of the main reasons for stag-
nation in India-Pakistan trade has been the
letters reluctance to engage in non-discri-
minatory trade with India. Though imports
from Pakistan are treated entirely at par
with any other country, under our import
regime. Pakistan's trade policies discriminate
against India as it allows only certain
number of items to be imported from India.

(¢) & (d) No, Sir. Cultural exchange
programme with Pakistan has lapsed.

BHUTAN

(a) Bilateral relation with Bhutan are
progressing smoothly. The Prime Minister
visited Bhutan in August 21-22, 1993 and
an agreement for another hydel project at
Kurichu in Bhutan was initialled.

(b) Trade figures have shown an increase
in the first half of the year.

(c) & (d) There is no culturai exchange
agreement with Bhutan, but cultural ex-
changes take place regularly.

NEPAL

(a) Bilateral relations with Nepal are
progressing smoothly.

(b) The revised trade regime from April
1993 has increased trads. Trade figures
have shown an increase in the first half
of the year.

(©) & (d) There is no cultural exchange
agreement with Nepal, but cultural ex-
changes are regular and active.

BANGLADESH

(a) Government of India is committed
to further strengthen its relations with
Bangladesh through mutual consultations
and cooperation.

(b) There is consistent improvement in
bilateral trade between India and Bangla-
desh. The Bangladesh trade for 1992-93
stands at Rs. 1054 crores,



149 Written Answers

. (®© & (d) India and Bangladesh have a
Cultural Exchange Programme under which
active cultural exchanges take place,

SRI LANKA

(a) Mr. Ranil Wickremesinghe, who took
over as the New Prime Minister of Sri
Lanka, in May '93 visited India in June ‘93,
his visit provided a useful interaction with
the new Government in Sri Lanka. Offi-
cial level talks were held in Colombo in
November, 1993. The two sides agreed on
recommendations for the consideration of
the Foreign Ministers in the next Joint
Commission meeting.

(b) Trade between the two countries has
grown from a total value of US 565 million
in 1989 to US$ 313 million in 1992. There
are regular contacts between the officials
and the private sectors in the two countiies
in order to diversify arcas of commercial
cooperation.

(c) and (d) A cultural exchange program-
me was signed in October 1991 for the
years 1992-94,

MALDIVES

(a) During the current year, our Minister
of State, External Affairs Shri Salman
Khursheed and Railways Minister have al-
ready visited Maldives. From Maldives side,
visits of their Foreign Minister and Justice
Minister have taken place. High level visits
from both sides are also in the offing.

(b) Efforts at imrrovement in the ficld
of trade and comnierce between the two
countries continue.

() & (d) Consequent upon singing of
the Cultural Exchange Programme between
the fwo oountries in December, 1992, an
exchange of programmes is to commence
shortly. -

AGRAHAYAN 15, 1915 (SAKA)
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NTPC's DUES AGAINST SEBs

436. DR. AMRIT LAL KALIDAS
PATEL :

SHRI ATAL BIHARI VAJPAYEE :
SHRI PRAKASH V. PATIL .

Will the Minister of POWER be pleased
to state :

(a) whether the State Electricity Boards
(SEBs)’s outstanding dues to the National
Thermal Power Corporation (NTPC) is
more than three thousand crores of rupees
at present ;

(b) if so, the reasons for the accumula-
tion of these huge outstanding dues and
faiture of NTPC to recover them ; and

(c) the steps taken to recover these
dues from the State Electricity Boards and
to prevent further accumulation of dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir,
NTPC’s outstanding dues from the State
Electricity Boards (SEBs) inclusive of
surcharge were Rs. 3130.70 crores as on
31-10-1993.

(b) The reasons for accumulation of
NTPC arrears against SEBs are non-pay-
ment of NTPC monthly energy bills in
full from time to time. NTPC has pointed
out to major defaulting SEBs, concerned
State Governments and Regional Electricity
Boards that payments for electricity are
neither being made in full nor on time.
Inspite of the above, most of these SEBs
continued to draw power on the basis of
allocation and the level of the arrears has
gradually increased.

(c) Apart from regular follow up of
payments with the SEBs and respective
State Governments, the following steps
wherever possible have been taken to te-
cover these dues and prevent further accu-
mulation :

(i) Adjustment of arrears by recove-
ries from central appropriation ;
(i) Regnlation of power supplies by
shutting off or restricting supply
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to SEBs commensurate with their
payments.

[Transiation.]
PUSH BUTTON TELEPHONES

437. SHRI RAM LAKHAN SINGH
YADAV :

Will the Minister of COMMUNICA-
TIONS be pleased to State :

(a) the improvements brought about in
push button telephones in India ;

.

(b) the circle-wise details of such im-
provement made during the last year ;
and :

(c) the action taken by Government
during 1991-92 and 1992-93 under this
improvement drive circle-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Based on the
feed back from the feild units the Centra-
lised agency of DOT brought about modi-
fications in dialing unit and PCB. Also
the testing methods of quality of instru-
ments were improved along with proper
packing and transportation.

(b) The quality of Push Button tele-
phones supplied by both the Public s:cior
and Private Sectors is being continuously
and constantly monitored by Quality Acsu-
rance Circle of the Department which hLas
oflices throughout the country. Individual
Telecom Circles refers their problems to
QA Circle only.

(c) As mentioned in (4) and (b) above.
{English]
PRIVATISATION OF 1ISCO
438. SHRI CHITTA BASU :
SHRI MOHAN SINGH (DEORIA):
SHRI INDRAJIT GUPTA :

SHRI SANAT KUMAR
MANDAL :

Will the Minister of STEEL be pleased
to state :

(a) whether the Government have deci-
ded to hand over Indian Iron and Steel
Company (IISCO) to a firm in the private
secior ;
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(b) if so, the details thereof and reasons
for taking that decision ;

(c) whether the Government have recei-
ved representations in this regard ; and

(d) if so, the details thereof and the re-
action of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEYV) : (a) The matter is under
consideration of the Government.

(b) Does not arise.

(c) and (d) Various Central Trade Unions
have represented to the Government ex-
pressing their opposition to the proposal
for seeking private participation in the
modernisation of IISCO. An all party
delegation of the West Bengal Legislative
Assembly also called on the Steel Minister
in August, 1993 and urged that moderni-
sation of IISCO be taken up through the
Steel Authority of India Limited (SAIL)
without enlisting private participation for
the purpose.

It has not been possible to take up the
modernisation of IISCO through SAIL be-
cause of resource constraints. Govern-
ment is, therefore, examining the possibility
of private sector participation in the moder-
nisation of IISCO.

TELECAST OF HERO CUP MATCHES
439. SHRI K. H. MUNIYAPPA :
SHRI MULLAPPALLY RAMA-
CHANDRAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there was a demand for
the telecast of CAB diamond jutilee cele-
bration matches for the Iicro Cup ;

(b) if so, whether some of the matches
were not telecast by Doordarshaa ;

(c) if so, the reasons therefor ;-
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(d) whother some tomsn Television
networks mnted ‘to eover these matchu
live ; and

(e) if so, the reasons for not giving per-
‘mission to them ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION = AND
BROADCASING (SHRI K. P. SINGH
DEO) : (a) Yes, Sir.

(b) Yes, Sir.

() The matches were not covered since
the contract to do so was given to some
other agency.

- (d) Yes, .Sir.

(e) The permission to telecast from
India was denied since broadcasting in
India is the exclusive privi'ege of the

Central Government through AIR and

AGRAHAYAN:15, 1915 (SAKA)
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NEW POWER PLANTS IN GUJARAT

440. SHRI GABHAJI MANGAH
S THAKORE : .- L

SHRI ARVIND TRIVEDI :’

154

Will the Mxmster of POWER be pleascd
to state : .. .

() the power gereration ' targets’ fixed
for Gujarat State upto September 30,
1993 ; I e

-(b) whether the Union Government have
received any proposals in regard to setting
up new power plants in Gujarat during
the Eighth Five Year Plan period ;

(c) if so, the names of the_ districts in
which these plants are. to be set up-;
and . .

(d) the time by which the approval is
likely to be accorded by the Government
in this regard ?

THE MINISTER OF STATE l_N THE
MINISTRY OF POWER (SHRI- P. V.
RANGAYYA NAIDU) : (a) The power
generation target fixed for Gujarat State
during the current year upto September.

Doordarshao. 1 1993 is given below —
' : . (In MUs),
“SI. No. Gujarat Electricity Board o _T_;ar_g'e'f_ '....-,.:.'_' ) %_
1. Thermal . 12200 -
©20 Hydel - . 467 . R
3. Nuclear R . 80 G Ee
: Toial 12747

(b) to (d) The following sanctined projects are scheduled tor commlsdoning ln
‘the State of Gujarat during the 8th Plan (1992—97) (—

Sl. No.  Name of the Project Capacity ~ District

1. Kadana Unit 3-4 (Hydro) 120.00 Panchmahal
2. Kutch Lignite U-3 (Thermal) 70.00 Kutch - :
3. Sihka Unit-2 (Thermal) 120.00 Jamnagar

4. Utran Gas Based TP (Gas) _ 78.00 Surat

Kawas CCGT (Gas) ' 538.00  Surat

. Kakrapar (Nuclear) 440.00 Surat
7. ‘Gandhar CCGT (Gas) . ‘' '615.00 Bharuch -

B O T

2559 LSS/94—11



" addition’ Gufarat Will réceive bs its
dnre 169, of the power gemarated feem
the Inter-State Sardar Sarovar Hydel Pro-
ject (1450 MW).

VISIT OF BRITISH FOREIGN
SECRETARY

441. SHRI RABI RAY : Will the Minis-
-ter of EXTERNAL AFFAIRS be pleased
to state :

() whether the BPritish Foreign Secre-
tary visited Iadia recently and had wide-
ranging discossions with Indian leaders ;
and

@) the main issues on which he had dis-
cusions with the Government and the
outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir

() The main issues discussed iacladed
bilateral eveperation ia combeting terro-
rism, intensification of Indo-UK economic
refations, Imdo-Pak relations, the situation
in Jamom and Kashmir and developments
related to human rights. The taks resul-
ted i greater understanding of each other’s
concerns and perspestives. Prospects for
Indo-British cconemic relations in the
areas of trade, imwestments and joint ven-
tures were also eshanced as a result of
the visit.

INSTRUCTIONS ON . ISSUE OF VISA
BY GREAT BRITAIN, US AND
CANADA

442. SHRI PRAKASH V. PATL :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Governments of Great
Britain, US and Canada bave issued instruc-
tions to their diplomatic missions abroad
not to issue any entry permit to any un-
married individuals to visit their countries ;

(b) if so, whether geanmive students and
scholars from India are likely to be affec-
ted by this decision ; and

" DRCHMBER 61993
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(c)il».memmwbehken
by the Governmest in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Government
are not aware of any internal instructions
issued by the Government of UK., U.S.A.
snd Canada t0 their Missions in hth to
this effect.

(b) While thete has been tightening of
immigration regulations in general- by
foreign countries, genuine students and
scholars who satisfy the vequirements of
such regulations of a particular country
can obtain student visa.

@) Government have no locus staadi in
the matter as grant of visa by a foreign
Mission is a sovereign prerogative.

KUWAITI PRISONERS OF WAR IN
IRAQ

443. SHRI BAPU HARI CHAURE :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state °

(a) whether Kuwait has sought Iadian
assistance to persuade Irag ®o rselease the
Kuwaiti Prisoners of 1991 Gulf War and
to respect the border between the two count-
ries in compliance with the United Nations
Security Council resolutions ; and

(b) if so, the response of the Gowern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.

@&) Government has consistently called
for strict adherence $@ all the selevant
UN Security Council Resolutions in regard
to these two issues.

PENDING POWER PROJECTS IN
KERALA

444. SHRI MULLAPPALILY RAMA-
CHANDRAN : Will the Minister of
POWER be pleased to state :

(a) the details of power projects proposed
by the Government of Kerala pending with
the Union Government for clearance ;
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to be cleared ; and

() the details of power projects in the
State receiving funds from foreign count-

ries ?

AGRAHAYAN 15, 194§ SAKA)
() the time by which these aye likely
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THE MINISTER OF STATE. AN THR
MINISTRY OF POWER (SHRI P. vV,
RANGAYYA NAIDU) ‘(a)-and (b) be-
tails of Power projects submitted by the
Government of Kerala to the Umon Go-
vernment are given below . -

Sl . Nameofthe Project
No.

Status

1. Pooyankutty
H.E. Project (240 MW)

to

Athirappally H.E.
Project (160 MW)

3. D.G. Station at Kasargode
(60 MW)

4. D.G. Power Plant
Kozhikode (126 MW)

Techno-economic & investment clearances have been
accorded. For forest clearance, the project has been
referred to Ministry of Environment & Forests. -

Since the revised proposal involves changes in scope of
civil works as well as energy benefits, CEA has requested
the Kerala State Electricity Board (KSEB) to submit
a fresh project report.  Forest clearance has also to be
taken by Govt. of Kerala from the Union Ministry of
Environment & Forests.

CEA had cleared the project but KSEB isnow required
to change the site and obtain fresh clearances. -

KSEB is making an covitonmental impact stady.
whereafter the project will be submitted by it to CEA
for secking techne-economic dlearance.

The time for according fical clearance
will depend upon time of submission of
project report and details therein.

(¢) The Lower Periyar Hydro-electric

Project (3 X60 MW) is being executed by

Kerala State Electricity Board with assis-
tance from the World Bank. The Project

is scheduled for commissioning in 1995-96.

TELECAST OF VIOLENCE SCENE BY
DOORDARSHAN .

445, PROF, UMMAREDDY VENKA-
TESWARLU : Wil “the Minkter of TN-

FORMATION AND . BROALCASTING
be pleased to state :

(a) whether the Doordarshan propose to
take effective steps to reduce the extent of
telecast of scenes of violencs in its various
programmes ; and -

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATICN AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) By and large, Dcor-
darshan pxosrmes do not coat-ia seencs
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of violence. - Duqrdarshan als-: takes ade-
quate " ‘care ‘to avoid, scenes of - exce;;xv
vxoleuee in’ the ﬁlms telecast on Jits chan-
nels o

[Translanon] : )
PENSION SCHEMB IN DTC
446. SHRI ARVIND TRIVEDI :

" SHRI PANKAJ CHOWDHARY: -

Will the Minister of SURFACE TRANS-
PORT be pleased to stats :

-(a) whether there has been-a ceniinuous . .

demand for the introduction of pension
scheme in the Delhi - Transpor‘ Corpora-
tion ; .

(b) whether .Government havc-. consi-
dered the aspects of this demand ;
-(c),the time by which it is likely to be
imblqmented; and :

«) lf hot, the reasons thereof ?

THE MINISTER OF STATLC OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) . (a; Yes, Sir.

(®) to (d) In November, 1992, the Go-

vernment had sanctioned the introduction
of Pension Schéme in DTC on the Ceniral
Government pattern w.c.f. 3-8-1981, to be
operated by LIC. on beshalf oi DTC.
However, due to certain differcnces bet-

ween LLC. and DTC over the implemen- -

tation of the scheme, it could not be imple-

mented so far. - DTC has now decided fo

implement the scheme on ns own and
their proposal is under Govzruinent's con-
sideration.

" POWERS PROJECTION IN MADHYA
PRADESH'
417. DR. LAXMINARAYAN PAN-
DEYA :

Will the Minister of POWER be pleased
to state

(a) the number of proposals submitted by
the Government of Madhya Pradesh for
. getting hydro-electric projects completed by
'.puvate sector companies ;

(b) the number of proposals approved by
- the Union Government so far . and the
number of them yet to be approved ; and

- ‘DECEMBER'S, 1993 =~
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(¢ “thié “rédons Tor delay m approvnl
all the proposals ? ' -

* THE ' MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V!
RANGAYYA NAIDU) :

(a) : Two.

(b) : Government of Madhya Pradesh
have entrusted the Maheshwar HEP (400
MW) and Tawa HEP (12 MW) to M/s.

‘Maheshwar Hydel Power Corporation Ltd.

(Promoted by M/s. S. Kumars) and M/s.
Hindustan Electro Graphité (HEG) for cxe-
cution in the private sector. These two pro-
jects have obtained almost all clearances as
State Sector Projects which have to be trans-
ferred to the private Promoters. The re-

_ vised proposal for Maheshwar HEP submit-

ted by the private promoter has been found
acceptable for clearance from technical and
cost aspects by CEA.

(c) : Does not arise.
[English)

SHORTAGE OF POWER IN GUJARAT
448. SHRI HARIBHAI M. PATEL :

Will the Minister of POWER be pleased
to state

(a) the anticipated shor!fal] of power ge-
neration capacity in Guijarat in the Eight:
and Ninth Five Year Plans ;

(b) whether any coal linka_ge has been
provided for new projecis to meet this
shortfall ; and

(¢) if not, how the shortfali is proposzd
to be met ?

THE MINISTER OF STATE IN THE

MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) :

(2) : Based on the Fourtzenth Power
Survey of ‘the Central Electricity Authority,

-the power supply position in Gujarat in the
. yerminal year of the VIII Plan (199&97) is

anticipated as under :
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. Requirement
Availability .
Shortage

- Percentage

The Ninth Fivc Year Plan targets have
oot been formulateg so far.

(b) Coal /Lignite linkages have been given .
for Sikka Extn. Unit-2 and Kutch Lignite
Unit-3 respectively.

AGRAHAYAN1S, 1513(SAKA)
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Peak’ (W) " "Bhergy (MK w b
| 5487 © 733,645
3,802 . .- 2,645
—1,685 —-6,000
—30.7 .. —17.8

tc) Towards mitigeting the shortfall to
some extent, the following power projects
have been identified to give benefit during
the VIII Plan in the State of Gujarat :

Name .of the Scheme . Total Benefits Likely
’ 1. C. during the Schedule
MW) 8th Plan of O
(1992-97) Commission-
MW ing ’
1. Kadana H Unit-3&4 2x 60 120 1995-96
2. Sikka Extn. Unit-2 1x120 120- 1992-93
3. Kutch Lignite Unit-3 1x70 70 1996-97
4. Utran CCGT 3% 33+1x45 78 1992-93
5. Sardar Sarovar " 6»2004+5x50 232 1995-96
- (16°4 Share) -
(80 MW)
1996-97
(152 MW)

Besides the benefit of 620 MW during
the VIII Plan from the above projects
Gujarat will get substantial power as its
share from the Central Sector projects
likely to be commissioned during the VIiI
Plan.

[English)
TELEPHONE CONNECTIONS IN
KARNATAKA

449. SHRI A% DHANANIJAY A
KUMAR :

Will the Minister of COMMUNICA -
TIONS be pleased to state :

(a) whether a large number of subscribers
in.Dakshina Kannada and Kodagu district
Karnataka have been waiting for a lone
time to get new tclephone connections :

and

{b) if so; the detais -thereof- district-wise; -

(c) the steps taken to provide such con-
neciions early and to improve telecom ser-
vices specially in rural areas ? )

THE MINISTER OF STATE IN THE
AMINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) :

(a) Yes, Sir. )
(b) Waiting list as on 1-11-93

Dakshina Kannada District = 24255
¥edagu District = 2367,

(c) About 10,000 new connections are
Ekelv to be provided during this year. As
per 8th plan object.vz the waiting period for
telephone connection is to be reduced to 2
years in large telephone system and telc-
phones practically on demand in rural/tri-
bal areas by the end of 3th plan period
(92—97). The expansion of the.exchanges
are being planned accordingly to meet the
objective and also to improve the Telecom
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changes are being installed to serve rural
areas and every panchayat village is to ‘he
provided with a telephone by 21st March,
1995.

[Translation)
PENDING PASSPORT APPLICATIONS
450. SHRI DEVI BUX SINGH :

SHRI SYED SHAHABUDDIN :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) the number of passport applications
pending, Passport Office-wise 4s on January,
1, 1993 ;

(b) the number of passport applications
received, office-wise during JYanuary—Sep-
tember, 1993 ;

(c) the number of applications finally
disposed of during this period ;
(d) the number of applications rejected ;

- DBCBMBER 61998

services in zural area small clectronic .ex-.
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(¢) the number of passports issued ;

(f) the number of applicauons under pro-
cess as on September 30, 1993 ; and

(g) the number of applications incloded
in the above, which are pending for more
than three months ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI R. L. BHATIA) :

(a) The information is given at statement
attached.

(b), (¢) & (f) The informztion is given
at Statement attached.

(¢) & (d) Information is peing collected
and will be laid on the Table of the
House.

(g) Information is not maintained in the
format. However, statement-II attacPid,
Column V indicates the number of applica-
tions pending for more than one month.

STATEMENT-1
Applications pending at Passport Office as on 01-01-1993( all figures are provisional)
S. Station Pendency
No.
1. Ahmedabad 40437
2. Bangalore 18504
3. Bareilly 11092
4. Bhopal . 3188
S. Bhubaneswar . 2978
6. Bombay 47349
7. Calcutta 23483
8. Chandigarh 82499
9. Cochin 62679
10. Delhi 34024
11. Goa 2074
12. Guwahati 3663
13. Hyderabad 37459
14. Jaipur 50861
15. Jalandhar 116026
16. Kozhikode 168942
17. Lucknow 87400
18. Madras 65417
19. Nagpur 827
20. Patna 42993
21. Trichy 157081
83853

22, Trivandrum A

1142835
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STATEMENT.-11 -
Status of fresh passport applications from Jan to Ist Oct 1993
(All figures are provisiomal)
o an am w W
Office Receipts Issue Applications More
under than one
process month
ason pendency
1-10-93
Mm:m 85853 103015 23055 11211
Bangalore 87459 65547 40586 23112
Bareilly 46476 50830 6872 2912
Bhopat 19833 19165 4034 1221
Bhubaneshwar 7037 7873 2237 610
Bombay 159503 154991 51676 19527
Calcutta 31459 40509 13403 5820
Chandigarh 57683 68338 72086 62662
Cochin 90721 140496 12385 1nn
Delhi 99545 99503 33881 12610
Goa 12631 12066 2592 145
Guwahati 6014 6894 2781 1699
Hyderabad 158093 167095 26859 12928
Jaipur 51523 87336 14056 8800
Jalandhar 64219 80130 83392 73547
Kozhikode 150659 255266 61146 52552
Lucknow 99455 102299 83293 66840
Madras 119570 161772 23162 19862
Nagpur 10093 9609 1362 57
Patna 34848 35932 42104 38531
Trichy 160682 258367  sess2 36354
Trivandrum 95037 157441 20862 10814
1648663 2084414 678376 472980
[Baglish]

INTERNATIONALISATION OF GANGA
WATER SHARING BY BANGLADESH

451. SHRI DHARMANNA MoON-
DAYYA SADUL :
SHRI CHITTA BASU :
SHEI S. B. SIDNAL :
SHR1 BIRSINGH MAHATO :

DR D. VENKATESWARA
RAO |

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

" (a) whether Bangladesh has been mak'ag
cfforts to internationalise the issue  of
Ganga water sharing;

(b) if so, the specific steps takes by
the Government in this regard;

(c) whether the Prime Minister of that
country raised this issue during her recent
address to the UN General Assembly; and
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(d) if so, the reaction of the qu-.m-
ment thereto ?

THE MINISTER OF STATE'IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.
Bangladesh has raised the issue of Ganga
Water Sharing at different international
fora such as, United Nations Generai
Assembly and . Food and Agriculture
Organisation.

(b) Government of India has taken rp
the matter with Government of Bangladesh
and conveyed that Bangladesh’s att=mpt
at internationalising the issne was unac-
ceptable to India and  India would not
compromise on -this important
where our vital interests are involved.

“(¢) Yes, Sir. Prime Minister of Bangla-
desh Begum Khaleda Zia had raised the
1ssue of Ganga Water Sharing on Oct. 1
1993, at the 48th Session of the United
Naticns General Assembly.

(d) In Lkeeping with its principled stand,
ladia remains committed to devising 3n
equitable, long-term and comprehensive
arrangement on water sharing with Baagla-
desh through bilateral discussions. India
continues to be ready for a constructive
bilateral dialogue with Bangladesh on the
subject.

EXCHANGE OF TECHNOLOGY WITH
CHINA

452. SHRI RAM KAPSE : Will the
Minister of STEEL be pleased to state :

(a) whether an agreement has been
signed with China envisaging transfer cf
pulverised coal injection|blast furnace tech-
nology from China to India and from
the DRI (Sporge iron) technology from
India lo Ch..na,

(b) whether another agreement  has
Leen signed between Orissa Sponge Iron
Limited and CMIFC for supply of Coal
based sponge iron technology to Chiha;
¢nd -

’ (c) if 5o, ‘other details of technslogy
rransfer involved in the process ? :

+"DECEMBERY,:1993 . .
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- THE MINISTER OF STATE OF THE

. MINISTRY OF STEEL (SHRI SONTOSH

MOHAN DEV) : (a) to (¢) Metallurgical
& FEngineering Consultants (India) Limited
(MECON) has signed a Licence Agree-
ment with Beijing Central Engineering &
Research Incorporation of Iron & Steel
(CERIS) of China for transfer of tecnon-
logy from China to India in the arca of
pulverised coal dust  njection system for
use in blast furnaces. This technology is
widely adopted in blast furnaces in order
to decrcase consumption of metallurgical.

In order to develop coal based spege
iron industry in China, the Chinese Metal-
lurgical Import and Export Corporation
have entered into a Memorandum of
Undeistanding with Orissa Sponge Iror
Limited (OSIL) in September, 1992 for
import of tcchnology including basic and
detailed engineering from India for coal
based direct reduction of iron ore.

[Translation]

NEW POST OFFICES IN DELHI

453, SHRI RAMPAL SINGH : Wil
the Minister of COMMUNICATIONS
e pleased to state :

(a) whether post-offices in Delhi parti-
cularly in East Delhi is disproport’onate to
the requirements;

(b) if so, whether the Governmen! pro-
pose to open more post offices in the!
cupital; and

(c) if so. the details with locations
thereof and by which time these are likely
to be opened ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (c) : No
Sir. But it is proposed to open 6 more
departmental sub-pst offices in Delhi under
Annual Plan 1993-94, The details of loca-
“tions have not been finalised; . however,
‘théey aré’  targeted 1o - be pened by
33-3-1994. :
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TELEPHONES OUT OF ORDER UNDER
CALCUTTA TELEPHONES

454. SHRI TARIT BARAN TOPDAR:
Will the Minister of COMMUNICATIONS
be pleased te state :

(a) whether several hundreds of tele-
phones are out of order for a long time in
different . telephone exchanges under
Calcutta Telephones;

(b) if so, the details with reasons there-
for; and :

(c) the steps takem so far to restore
these telephones ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) (a) Some tele-
phones are out of order for a long time.
Percentage of such telephones constitute
only 0.7 percent of the total number of
telephones working in Calcutta Tele-
phones.

(b) This year rainy season continued
upto end of Oct. '93. This coupled with
large number of damages caused to the
underground cables by various utility
agencies resulted in a larger number of
cable faults, which are taking more time
for restoration inspite of out best efforts.

(c) Additional Maintenance Personnel
have been deployed for rectification of
faults. Maintenance personnel are working
beyonnd normal working hours and on
holidays for early restoration.

The following preventive measures have
been taken :—

(a) Constructions of underground
cable duct has been taken up in a big way
for protection of underground cables from
external damages.

(b) Old life expired and unservicable
paper core cables are being replaced by
jelly filled cables.

(c) Better co-ordinat'on with various
utility agencies are ensured to minimise
the damage caused to cables.

2559 LSS/94--12.

(d) Thermoshrink joimting - kits and
Modular Connections are being used to
prévent joint failures.

NATIONAL HIGHWAYS IN ASSAM

455. SHI PROBIN DEKA : Will the

Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number and total length of
National  Highways passing  through
Assam;

(b) the percentage of the length of

these Natonal Highways to the total
country; and

(c) the details of the work which are
under execution on various National
Highways in Assam at present ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) There
are 13 National Highways in the State of
Assam having a total length of 2296 Km.

(b) 6.74 per cent.

(c) Projects aggregating to Rs. 224.92
crores for road and bridge works are
under execution on various National High-
ways in Assam at present.

WINDING OF DOT
456. SHRI INDRAJIT GUPTA

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) wheher the Government have initia-
ted action to wind up the Department of
Telecommunications as part of the mew
Telecom Policy;

(b) whether a large number of em-

ployees are likely to be rendered surplas
as a result thereof; and :

(©) if so, the steps taken by the Govern-
ment for their safeguards ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRI SUKH RAM) : ' (a) No, Sir.

.() and (c) Do not asise in view of
reply to pamt. (a) above.



;. . CHILDREN'S FILMS.

¥ 457. SHRI * RAMESH = CHENNI-
THALA : Will the ‘Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

" (a) whether there is a shortage of
children’s films of good quality; -

(b) if so, whether "any steps have
been taken. to produce children’s ﬁlms of
;good quality; and

(c) if so, the details thereof ?

_..THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (¢) The National Centre
of Films for Children and Young People
(N’CYP), an autonomous body under the
M nistry of Information and Broadcasting,
has been set up to produce, acquire and
exhibit good quality and value based
children’s films. With the grant-in-aid
released by the Government, the N'CYP
produces approximately 4 feature films
and 4 short films 'n a year. The quality of
children’s films produced by N'CYP has
shown considerable improvement du.ing
the récent years. The N°CYP films, namely,
Abhyam, Taru, Ballu Shah, Muz Se Dosti

Karoge, Cycle and Lavanya Preeti have

won awards in the recent years. N'CYP
also procures rights for certain good qua-
lity foreign films to augment its stock
of good films.

TELEPHONE OPERATIONS IN
.GUJARAT

458. DR. K. D. JESWANI : Will the
Minister of COMMUNICATIONS be
pleased to state :

“(a) whether the telephone operations
are mostly non-functional at the district
iand wvillage level in Gujarat State;

--(b) 'f so, the reasons thersfor;

(c) the total number of electronic ex-
changes 'n operation in- rural areas of the
State; and .

(d) the time by which every village in
Gujarat is likely to be provided telephone
connection and steps being taken to im-
plement the policy effectively?- =~ -~

i RECEMBER 6,.1993.

Written Answers. 172

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIQNS
(SHRI SUKH RAM) : (a) No Sir.

(b) Does not arise in  Vew of (a)
above.

(c) The total No. of _electronic ex-
change in operation in rural areas of
Gu)arat is 756.

" (d) The 8th Five Year Plan envisages
telephones 'n all Gram Panchayats. To
this end work is progressing as targeted.

HINDUSTAN COPPER LIMITED

459. SHRI SARAT CHANDRA
PATTANAYAK : Will the Minister of
MINES be pleased to state :

(a) whether the economic viability of
the Hindustan Copper Limited has deterio-
rated; and

t (b) if so, the reasons therefor and the
steps taken to boost the economic viability
of HCL ?

¢+ THE MINISTER OF THE STATE
OF THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV) : (a) and
(b) Hindustan Copper Limited (HCL)
has been earning profit since 1987-88 till
1992-93. However, HCL apprehends cash
losses during the current financial year
1993-94 ma'nly due to sharp decline in
the international price of copper and slug-
gish market conditions adversely affecting
realisable copper prices particularly when
copper metal is freely importable now.
Besides, HCL faces inherent problems of
poor grade of one, limited known reserves
of copper ore in the country, low scale of
operat ons, high input costs, etc.

v HCL has conceived a Revamping Plan
which inter-alia, envisages expansion of
existing smelter at Khetri Copper Com-
plex, Rajasthan from 31,000 tpa to 1 lakh
tpa based on ‘mported copper concentrates
and also expansion of copper mines of
Surda and Rakha in Eastern Region and
Kolittan in Western Region, -phasing out
of uneconomic mines, rationalisation of
work force, etc for improving of ability
of the operatxons of thc company..
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[Tramlation]
NEWS IN SANSKARIT

460. SHRIMATI SUMITRA MAHA- ,
JAN : Will the Minister of lNFORMA.'
TION AND BROADCASTING be pleased
to state :

(a) whether the Government propose to
telecast news n Sanskrit on Doordarshan.

(b) if so, by when; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADQOASTING (SHRI K. P. SINGH
DEO) : (a) to (c) For a variety of
reasons including demographic pattern, con-
stra‘nts on telecast time, resources and
manpower, 't has not been found possible
to telecast news bulletns in Sanskrit in
the National Network.

(English)

S.T.D. FACILITY IN MAHARASHTRA

461. SHRI SUDHIR SAWANT
Will the Minister of COMMUNICATIONS
be pleased to state :

AGRAHAYANES, (1915.54K4)
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. (a) the places where S.T.D. and group
dialing system have been established in
Sindhudurg and Ratnagiri Districts (Maha-
rashtra) upto November 1, 1993;

(b) the time by which. S.T.D. system
will be installed at Malvan, Deogad,
Rajapur, Lanja and Devrukh; and

(c) the places where electronic €xchanges
have been established upto November 1,
1993 and the places where such exchanges
are proposed to be established in near
future ? :

THE MINISTER OF STATE OF THk
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) The names of
places provided STD in Sindhudurg and
Ratnagiri districts are given in the State-
ment-I. Group Dialling is not established
in these two districts.

(b) The time by which the STD is
proposed to be commissioned at Malwan,
Deogad, Rajapur, Lanja and Devrukh is
noted in the Statement-IL

(c¢) The names of places provided with
electronic telephone exchanges as on
Nov. 1, 1993 in Sindhudurg and Ratnagiri
Districis arc listed in the Statement-IIL
The list of places proposed to be provided
electronic exchanges by March 31st, 1995
are listed in the Statement-IV.

STATEMENT-1

(A) Places provided STD in Sindhudurg and Ratnagiri Districts upto November 1, 1993
Sindhudurg Ratnagiri
1. Kudal Ratnagiri
2. Swantwadi 2. Khed
3. Vergrule 3. Lote
4. Kankawali 4. Chiplun
5. Dapoli

{B) Group Dialling not- established in these two districts.
STATEMENT-II

Target for providing STD Facility

Station
Malwan
Deogad
Rajapur
Lanja
Devrukh

Proposed Date

March 1994

. March 1995
_ March 1995

March 1995
March 1995
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STATEMENT-IIX

‘Places in Siathudarg and Ratnsgiri Districts (Maharashtrs) provided with Electronic
Exchanges {(As on November 1, 1993)
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Sindhudurg District

SI. No. Name of the SI.  Name of the SL Name of the
No. PMace No. Place No. Place
1. Deogad 2. Mithbav 3. Mond
" 4. Shirgaon 5. Vijaydurg 6. Wada
7. Kankavali 8. Kasarda 9. Kharepatan
10. Nandgaon 11. Phondaghat 12, Sangave
13. Kasal 14. Mangaon +5. Khapen
16. Achara 17. Katta ;8. Malvan
19. Masure 20. Amboli 21. Aronda
. Banda 23. Bhedshi 24. Dodamarg
25. Kamalveer 26. Redi 27. Swantwadi
28. Shiroda 29. Vaibhavwadi 30. Talawada
31. Vengurla
Ratnagiri District.
1. Alore 2. Ganekhadpoli 3. Maldoli
4. Margtakhane 5. Pophali 6. Savarda
" 7. Dabhol 8. Dapoli 9. Harnai
10. Panchanadi 11. Guhagar 12, Hedvi
13. Shrungar Tali 14, Talavali 15. Furus
'16. Khed 17. Lote 18. Mumbake
" 19. Savanas 20. Shiv-Budruk 21. Bhambed
22, Lanja 23. Satavali 24. Mandangad
28. Adiware 26. Jaitapur 27. Nata
28. Oni : 29. Panchal 30. Rajapur
31. Sagave 32, Basani 33. Harcheri
34. Hatkhamba 35. Jaigad 36. Jakadevi
37. Karanjari 38. Khandala 39. Malgund
40. Neware 41. Pali 42. Pawas
43. Purnagad 44. Saitwada 45. Ambed
46. Devrukh 47. Kadvai 48. Makhjan
49. Nayri 50. Sakharpa 51. Sangameshwar
STATEMENT-1V

List of Piaces proposed to be provided Electronic Exchanges by March, 1995

Sindhudurg Distt.

Ratnagiri Distt

1. Tale Bazar

1. Chiplun

2. Murmai

3. Latwan

4. Lavej

5. Ratnagiri
6. Taravali
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DOORDARSHAN  STUDIO AT
MATHURA|AGRA, U.P.

- 462. SHRI- BHAGWAN SHANKAR'

RAWAT : Wil the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the Government propose
to set up a Doordarshan Studio Centre
either at Mathura or Agra or to enhance
the transmission range of the existing
Doordarshan Kendra in the area;

(b) if so, the details thereof; and
(c) f not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (¢) Agra nd Mathura
districts are well covered by the existing
TV network. There is, therefore, no pro-
posal to augment the capacity of the TV
transmitters functioning at Agra and
Matbura. However, it has been envisaged
to provide a lim'ted Programme Produc-
tion Facility at Mathura, subject to
availability of resources for the purpose.

[English]
ETHNIC PROBLEM IN SRI LANKA

463. SHRI ANBARASU ERA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there is any request from
Sri Lanka for any assistance for a suitable
political settlement to the prevailing ethnic
problem in that country;

(b) if so, the details thereof;

(¢) if not, whether the Government pro-
pose to take any initative for a political
settlement on the issue; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) No, Sir.

(b) Does not arise.

(c) and (d) The Government remains
committed to the fulfilment of the legi-
timate aspirations of Tamils in Sri Lanka,
within the framework of the unity, sove-
xeignty and territorial integrity of Sri
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Lanka. We support -a politicilly negotisted
settlement involving all. those parties which
have eschewed the path of . violence.

LPTV TRANSMITTER AT CHEN-
GANNUR IN KERALA

464. PROF. P. J. KURIEN : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the latest position of the proposed

.Low Power T.V. transmitter at Chengannur
in Alleppey District, Kerala; and

(b) by when it is likely to be com-

menced ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION AND

.BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b)) A Low Power
TV Transm tter is envisaged to be set up
at Chengannur in Alleppey district of
Kerala under Annual Plan 1993-94. A
suitable site for proposed transm tters
is being identfied. The normal lead time
involved in implementation of a project of
this nature is about 2 years after formal
approval of the project by the competent
author ty.

(Translationy
SUPERSESSION IN GOVERNMENT
SERVICES
465. SHRI UPENDRA NATH

VERMA : Will the Minister of STEEL
ke pleased to state :

(a) whether the Government take super-
session as a major punishment in Govern-
ment service;

(b) whether there is any provision to in-
form the concerned officer and seek ex-
planation from him before superseding
him;

. (c) whether hundreds cf employees
‘have been superseded in Bokaro Steel
Plant w'thout serving any notice to them
or seek'ng explanation from them;

(d) whether most of the employees out
of them belong to the weaker sections
scheduled: castes and scheduled tribes and
minority soctions of the socisty; and



129 Written Answers”

(e -if o, “thé reattior of ‘the Govern-

‘ment thereto and the steps - proposed to'

be taken.:in th's regard ?-

. THE MINISTER OF STATE OF THE
‘MINISTRY OF STEEL (SHRI SONTOSH
‘MOHAN DEV) : (a) and (b) No, Sir.

(¢) to (e} The information is being
wollected and will be laid on the Table of
the House.

[English}
‘"W.B. ASSISTANCE FOR KARNATAKA

466. SHRIMATI CHANDRA PRABHA
URS : Wl the Minister of POWER be
pleased to state :

(a) whether the World Bank has with-
held loans!financial assistance to Power
sector in Karnataka,

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the steps taken or proposed to be
taken by the Union Government to un-
press upon the World Bank in this rcgard"

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) The
World Bank has cancelled its loan assis-
tance under Karnataka Power Projects
I & II. The loans earmarked for Karnataka
Power Corpcration were cancelled w.e.f.
1-8-1993 and for Karnataka Electricitsy
Board w.ef. 25-10-1993. The loans were
cancelled on the ground that 'n the opinion
of the World Bank, the project-authorities
were not complying with the provisions
of loan covenants.

(d) Considerable efforts were made
time to time b efore the cancellations by
the Govt. of Karnataka with the support
of the Central Govt. to explain its posit on
with respect to the various covenants.
The Bank has been approached by it, to
reconsider 'ts decision regarding the can-
cellations.

DIRECTORATE OF FIELD
_ PUBLICITY
467 SHRI V. 'SREENIVASA

" PRASAD o
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* SHRI G. DEVARAYA NAIK :
Will the ‘Minister of INFORMATION
AND BROADCASTING be pleased to
refer to Unstarred Question No. 3903
answered on August 23, 1993 and state :

(a) whether the Committee set up by
the Government to revamp the working
of the Directorate of Field Publicity has
submitted its repogt;

(b) if sc, the details of the recommen-
dations made bty the Committee ; and

(c) the reacton of
thereto ?

the Government

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) The High Level Committee
under the Chairmanship of Shr' U. C.
Agarwal (retired Secrctary, Department
of Personnel) set up to study the as-
pects relating to the services and cadres
of all the Media Units and Organisa-
tions of Ministry of Informaton and
Broadcasting, which inter-alia, included
the Directorate of Field Publicity, has
submitted ts report to the Government
on 16-11-1993.

(b) and (c) The recommendations made
in the report are under the tctive consi-
deration of the Government.

CONSTRUCTION OF ALAPPUZHA
BYEPASS, KERALA

468. SHRI THAYIL JOHN ANJA-
1.OSE : Will the M nister of SURFACE
TRANSPORT be pleased to state

. (a) whether the Government have re-
ceived any proposal regarding construe-
tion of Alappuzha Byepass Phase-II in
Kerala;

(b) if sc, the details thereof ;

(c) the acton taken thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH . TYTLER)

(n) ‘No Sll’

- (b) and (c) Does not arise.’
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EXPLORATION . OF SILVER: ORE: IN
. RAJASTHAN

469. SHRI GUMAN MAL LODHA :

Will the Minister of MINES be pleased

to state :

(a) whether any survey has been con-

ducted for exploration of Silver Ore
Mines ‘n Rajasthan;

(b) if so, the details thereof;

(c) ihc number of silver mines identi-
fied so far alongwith their locations; and

(d) the progress made in this regard
so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) (a) and (b) Yes, Sir.
Geological Survey of India (GSD has
carried out exploration for Silver Ore
deposits in Bharak area of Bhilwara
Distret, Raasthan  including  detailed
mapping Ciiilling and sampl ng in Mataji
ka Khera, Baghera Block. In situ silver
Ote resouices are estimated at about
36.000 tonnes with an average grade of
435 gms ton on the basis of the explora-
tion.

AGRAHAYAN.15,1915(SAKA)  Written Anpwers

1824

(c) and :(d) : No Wworkable- silver mines
have been identified so far in Rajasthan
though silver is being recovered as a by-
product at the smelters of Hindustan
Zinc L'mited and by Hindustan Copper
Limited in Rajasthan.

CONSTRUCTION OF BYEPASS ROADS
IN TAMIL NADU

470. DR. (SHRIMATI) K. S.
SOUNDARAM : Will the Minister of

ZURFACE TRANSPORT be pleased to
state

(a) the details of the byepass roads
.proposed to be constructed and the

roads presently under execution in Tamil
Nadu :

(b) the amount
ourpose; and

earmarked for this

(c) the lkely date of completion and
commencement of the works ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) to (¢)
A statement is attached.

STATEMENT
Sl. Name of Bypass Sanctioned  Expendi-  Target date Budget
No.: . cost ture of completion provision
upto 1993-94
Amount March, 93 Rs. in
Rs. in Rs. in lakhs
lakhs lakhs
A. Under Execution
1. Madras bypass NH-5, 398.00 283.17 December’ 93 1.28
45 (LA).
2. Vaniambadi bypass
NH-46 (Const:) 24.70 15.98 December’ 93 9.02
3. Vellore bypass NH-46 39.40 34,19 December’ 93 11.02
4. Namakkal bypass NH-7
(LA) 83.11 0.07 March’ 95 20.00
B. Proposed

_ 5. Coimbatore bypass NH-7

Due to meagre allocations of funds, it si _not possible
“to take up the work for the present. -
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GRANT TO STATES °

* 471. SHRI ANKUSHRAO RAO-
SAHEB TOPE : Will the Minister of
SURFACE TRANSPORT be pleased to
state : .

(a) the grant given by the Umon:
Government to States to take up original
work and repair work relating to National
Highways dur.ng each of the last three
years;

(b) the requirements of States and
the amount allotted to them during the
above period year-w'se;

Wristen Antwess e DECEMBERS, 1993
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"(c)-whether 'dus to-insufficient alloca-
tion of Central Grants many State
Governments including Maharashtra are
finding it difficult to ensure proper
maintanance of National Highwpys; and

(d) if so, the steps taken by the
Government to improve the position ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) and (b)
The requirement and allocation for original
and repair works during past three years
is as under :

Year Original (Development) Maintenance & Repairs
Works
(Rs. in crores)
Requirement  Allotment Requirement Allotment
1990-91 394.15 337.25 257.91 150.32
1991-92 450.47 374.84 291.29 163.41
1992-93 647.48 419.37 330.00 165.14

"(c) and (d) Full funds as per norms
are not available for repair and mainte-

nance of National Highways becase of
resource constraints. Various Stated inclu-
ding State of Maharashtra, keep the

National Hizhways in traffic worthy con-
dition, within the available funds.

[Translation]

HIGH POWER TRANSMITTERS AT
SANTHAL PARGANA AND HAZARI-

BAGH. ‘

472, SHRI SIMON MARANDI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Government propose to
set up high power TV transmitters at
various district headquarters in the Santhal
Pargana and Hazaribagh Commissionery
(Bihar);

(h) if so, the number of such proposals:;

(c) the location of TV transmitter which
is proposed to be set up in Sahibganj dis-
trict and the likely etpcndmu'e to be ig-
curred t.hereon and

ld) the time by which the transmitter is
likely to become functional ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DiOQ) : {(a) No, Sir.

(b) Does not arise.
(c) and (d) : There is no proposal, at

present, to set up any TV transmitter in
Sahibganj district of Bihar.

[English}

TV TRANSMITTERS IN KOTTAYAM
DISTRICT IN KERALA

473. SIHRI P. C. THOMAS :

Will the Minister of INFORMATION
AND BROADCASTING : be pleased to
state :

(a) whether the Government propose to
set up TV trensmitter station at Kanjkira-
pally Taluk in Kottayam district, Kerala :

(b) if so, the capacity of the proposed
TV transmitter station ;

() whether the site has been selected for
the purpose ;
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(d) whether there is any proposal to set
up other such stations in Kotlayam dis-
trict ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY: OF INFORMATION AND
- BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) : Yes, Sir. A Very Low
- Power (2X 10W) TV Transmitter is envisag-
ed to be set up at Kanjirappally under
Annual Plan 1993-94 in Kottayam district
of Kerala. - A suitable site for the proposed
transmitter is being identified. The actual
implementation will depend upon approval
of the scheme by the competent authority.

(d) : No Sir.
(e) : Does not arise.

[Tranxlation]
Dtc Plots
474. SHRI SURENDRA PAL
PATHAK )

Will tht Mimister of SURFACE TRANS-
PORT be pleased to state :

(a) whether there is any proposal for
commercial use of vacant in different depots
of the Delhi Transport Corporation ;

(b) if so, the details thereof including
the profits likely to be earned as a result ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) (a) to
(c) : The Government is finalising an Inter-
connected package for the rehabilitation
of the Delhi Transport Corporation which
inter-alia contains the proposal for com-
mercial development of lands available
with DTC Depots.

[Englt;sh]
Mining Finance Corporation
475. SHRI K. PRADHANI :

Will the Minister of MINES be pleased
to state :

2559 LSS/94—13 |
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(a) whether the Government have a

proposal to set up a separate Mining
Finance Corporation ;

(b) if so, the objective of setting up
such corporation and the broad outlme
of the scheme; and

(c) the time by wh:ch it is likely to be
set up ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
"SINGH YADAV) : (a) No, Sir.

(b) to (¢ :
[Translationy

Does not arise.

TV Transmitter in Ajmer
476. PROF. RASA SINGH RAWAT:

Will the Minister of INFORMATION
& BROADCASTING be pleased to state :

(a) whether a decision was taken by the
Government to set up a high power TV
transmitter at Ajmer in Rajasthan ;

(b) if so, when the said decision was
taken and the amount sanctioned therefor
and the expected capacity thereof ;

(c) whether the location for the said
TV transmitter has been identified ;

(d) if so, the latest posmon in this
regard; and

(e) by when the work is likely to be
started for its implementation ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) : Yes, Sir. The loca-
tion for setting up of a High power 10KW
TV Transmitter at Ajmer in Rajasthan
was approved under  Doordarshan’s
Annual Plan 1990-91. The scheme is,
however. yet to be formally approved by
the competent authority.

(c) to (e) : The location earlier identified
at Taragarh Fort has not been agreed to
due to high cost involved on construction
of approach road upto the site. Surveys
are being conducted to identify suitable
alternative sites. The normal lead time
for completion of a project of this
magnitude is 3-4 years after the scheme is
formally approved.
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MILK PLANT IN U. P.
477. SHRI ARJUN SINGH YADAV :

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state :

(a) whether there is any proposal for
setting up a Milk Plant in Uttar Pradesh
to process baby food etc;

(b) if so, the details thereof and the
total amount proposed to be invested in
the said plant and the present status of
the project; and

~{c) if not, the reasons therefor ?

" THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(@) to (c) : Central Government does not
set up the Food Processing Industries
_ directly. Since delicensing of milk pro-
ducts industry, Government has received
265 Industrial Entrepreneurs Memoranda
(IEM) for the processing of milk and
manufacture of milk products in Uttar
Pradesh. OQut of which 36 IEM’s indicate
intention to produce baby food among
other milk products. As per available
information, one project with an invest-
ment of Rs. 9.95 crores has been im-
plemented. ‘

[English]

~FOOD PROCESSING INDUSTRY IN
KARNATAKA

478. SHRI RAMCHANDRA
VEERAPPA : Will the Min'ster of FOOD
PROCESSING INDUSTRIES be pleased

(a) whether the union Government have
. -made any assessment for encouraging food
processing industry in Karnataka;

“T(b) if se, the details thereof; and
(c) the steps proposed to be taken in

this .rcgard' and the total investment to
be made for the purpose ?

DECEMBER 6,1993

Written Answers 188

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) and (b) : While the Union Govern-
ment has not conducted any studies by
itself, the Ministry of Food Processing
Industries under Plan Schemes is providing
assistance to State Governments/other

" institutions and organisations for conduct-

ing studies in Food Processing Sector for
further development. Financial assistance
of Rs. 7,99,000 has been extended for
conducting such studies in Karnataka.

(c) Since Liberalisation 53 Industrial
Entrepreneurs Memoranda have been
filed in respect of Food Processing Indus-
tries involving an investment of Rs. 226
crores. Ministry of Food Processing In-
dustries has formulated several Plan
Schemes for the development of food
processing industries. The summary of
the schemes formulated for implementa-
tion during the 8th Plan is given below
in the statement. A project for develop-
ment of Sheep, Goat, Buffalo and Pig-
ment has been identified with total cost
of Rs. 284-lakhs. An amount of Rs. 71
lakhs has already been released to Banga-
lore Animal Food Corporation, Bangalore.

Statement
SUMMARY OF PLAN SCHEMES
A. GRAIN PROCESSING SECTOR :
1. Post Harvest Technology Centre, IIT,
Kharagpur.
2. Paddy Processing Research Centre,
Thanjavur.
3. Regional Extension Service Centres.
4. Research and Development Schemes.

5. Rice Milling Machinery and Allied,
Equipments Testing Centres.
6. Modernisation of Rice Mills.

7. Setting up of Food Engineering
Centre.

B. FRUIT & VEGETABLE PROCESS-
ING :

1. Scheme for setting up food process-
ing and training centre in the rural
areas.

2. Scheme for assistance for establish-

ment of F&VP units.
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3. Scheme for strengthening backward

4

6

7

linkages between processors and
.growers. Testing Centres.

. Scheme for assistance for develop-

ment of infrastructure for mush-
room cultivation and processing.
5. Assistance for development and
processing of Hops.
. Generic advertising on processed
foods and for providing marketing
assistance.

. R&D in F&VP.

C. MEAT & POULTRY PROCESSING :
1. Establishment of National Livestock

Products Development Council.

. Development of Pork processing.

3. Development of sheep, goat and

~

rabbit meat processing.

Development of Poultry & egg pro-
cessing.

. Develcpment of Buffalo meat process-

ing.

Development of infrastructure for
storage and transport of meat for
export.

. Development of marketing facility.

8. Development of trained manpower

9.

b.
1

o

for meat processing industry.

R&D for meat processing and specia-
lised packaging.

FISHERIES & FISH PROCESSING :

. Assistance for participation in dsep
sea fishing and processing.

. Grant-in-aid providing interest sub-
sidy on loan for acquisition of deep
sea fishing vessel.

. Assistance for diversified fishing.
Scheme for effective implementation
of MZI Act by providing funds for

installation of communication facili-
ties for the Coast Guard.

5. Scheme for setting up of cold-chain.

o

Scheme for tuna and other fish pro-
cessing.

7. Assistance to National Marine Fis-

heries Development Board.
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8. Fishery Survey of India.
E. CONSUMER INDUSTRY :

1. R&D scheme on soyabean products
and Indian traditional foods and
packaging.

2. Investment in Public Sector Enter-
prises.

(a) MFIL
(b) NERAMAC

F. SECRETARIAT ECONOMIC SER-
VICES :

1. Scheme for strengthening of nodal
agencies.

2. Scheme for strengthening of Direc-
torate of F&VP for information, train-
ing, education and quality system for
development of F&VP.

3. Scheme for participation .in National
and international eéxhibitions.

4. Scheme for .promoting. studies -in food
processing.

S. Scheme for performance awards in
Food Processing Industries.

Indian Post Office Act, 1898
479. SHRI RAM NAIK :

Will the Minister of COMMUNICA-
TIONS be pleased to refer the reply given
to Unstarred Question No. 3926 on Augus*
23, 1993 and state :

(a) the details of *public participation
in policy making™;

{b) whether the amendment to the exist-
ing Act or new legislation is necessary to
implement the above suggestion; and

(c) the concrete steps being taken to im.
plement the proposal ? :

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
{(SHRI SUKH RAM) : (a) The Committee
coastituted to examine the Indian Post
(Mtce Act and to recommend necessary
chungzs has. inter-alia, recommended the
constitution of a Policy Advisory Board
composed of public men and represen-
tative of users to advise the government
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on matters of policy related to postal ser-
vices in the country.

(b) Since what has been recommended
is a statutory body, the recommendation
has been made in the context of revision
of the Post Office Act.

(c) Constitution of a Policy Advisory
Board is, however, not among the accepted
recommendations of the Committee.

TELLPHONES IN HOSPITALS OF
GUJARAT

480. SHRI N. J. RATHVA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of cost-free telephones
provided in the hospitals of Gujarat, espe-
cially in tribal areas;

(b) whether the Government propose to
provide Trip, facility during 1993-94; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Sir, A total of
31 free telephones have been provided
at all district and major hospitals in citits
of Gujarat where the emergency patients
are submitted. Since there are no major
hospitals in the tribal areas, the number of
free telephones provided is NIL.

(b) There is no such proposal at present.

(c) In view of (b) above, does not
arise.

CHILDREN FILM FESTIVAL IN
ORISSA

481. DR. KRUPASINDHU BHO!I :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Government propose
to organise the Children Film Festival,
1994 in Orissa;

(b) if so, the site selected for holding
this Film Festival; and

(c) the expected date of the commence-
ment of the festival ?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) The National Centre
of Films for Children and Young People
(N’CYP), an autonomous body under
the M nistry of Information and Broad-
casting, organises International ' Film
Festivals for Children and Young People
once every two years. The next such fes-
tival will be held in November, 1995.
However, under the scheme of district-
level film festivals of N’CYP films, a
programme of 9 such festival has com-
menced in Orissa from the end of Nov-
ember, 1993 and = will continue upto
January, 1994. The N'CYP is expected
to cover about 5 lakhs children in about
10 districts of Orissa by such festivals
durng 1994-95. The districts likely to
be covered are :

. Baunda Khondmal
. Bolanger

. Kalohandi
Koraput

Puri

. Cuttack

Khurda

. Sundargarh

. Behrampur

. Dhenkanal

SVPLAUA LN =

Dulhasti Hydro-Electric Project

482. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of POWER
be pleased to state :

(a) the present status, revised estimat-
ed cost and capacity of the Dulhasti
Hydro-Electric Project in Jammu ahd
Kashm'r; and

(b) the steps taken or proposed to be
taken by the Union Government to re-
start the work at the project ?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) - The
National Hydro-electric Power Corpora-
ton (NHPC) had in  October, 1989
awarded the work of execution of Dul-
hasti Hydro-electric  Project (390 MW)
in Jammu and Kashmir on turn-key basis
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to a French Consortium. The Consor-
tium had suspended the work at site 'n
August, 1992 on grounds of the sccurity
environment. Till then most of the in-
frastructural work and about 27 per cent
of the major civil works had been comp-
leted. About 75 per cent of the work
relating to engineering and  design and
preparation of detail constructon draw-
ings has also been completed. The Con-
sortium have supplied about 28 per cent
of the electro-mechanical equipment and
another 50 per cent of the equipment is
ready for sh’'pment. The revised cost of
the project is provisionally est'mated at
Rs. 2363 crores.

(b) The Government has strengthened
the security arrangements in and around
the project area. Efforts have also been
made to persuade the French Consortium
to resume work at site.

POWER GENERATION IN NORTHERN
INDIA

483. SHRI PAWAN KUMAR BAN-
SAL : Will the Minister of POWER be
pleased to state :

(a) whether the power generation by
the power stations in Northern India has
fallen steeply recently and there has been
unchecked excess drawal from the Nor-
thern Grid;

AGRAHAYAN 15.- 1915 (SAKA)
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(b) if so, the details thereto; and
(c) the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c)
Monthwise break-up of total generation
in the Northern region  during April
1993—November 1993 is given in the
Statement-I. Statewise overdrawal in  the
Northern region by the utilities from the
grid during April 1993—November 1993
is given below in Statement-II. As it may be
seen from Statement-I that the generation
in State Sector is having an  increasing
trend during September, 1993. However,
generation at Bhakra Beas Management
Board has been reduc’ng due to reduced
inflows into the hydro reservoir which is
an abnormal phenomenon during W:nter
season. There is slight reduction in Central
Sector generation in November 1993  as
compared to October 1993 which s mainly
due to reduced water inflows in NHPC
stations and reduction ‘n gas-based gene-
ration due to planned maintenance of
gas-based machines during the month of
November 1993.

As may be seen from Statement-I, in
the recent past all the utilities excepti
Haryana and Rajasthan have been under-
draw ' ng from the Grid with the reference
to their entitlement. Haryana has been
overdrawing due to very poor generatioa
at its thermal power stations.

STATEMENT—I

Break-up monthly total generation in the Northern Region w.e.f. April, 1993.
(All figures in MU)

Month State BBMB Central Total
Sector Generation Sector Regional
Generation . Generation Generation
04/93 3388.84 835.15 3276.06 7500.06
05/93 3827.28 1112.18 3262.80 8202.26
06/93 3616.82 1223.74 3449 .84 8290.40
07/93 3293.32 1232.55 3490.02 8015.89
08/93 3966.93 1316.48 3253.57 8536.98
09/93 3479.64 1020.49 3189.98 7690.11
10/93 3689.66 689.30 3550.01 7928.97
11/93 3763.47 673.53 3323.00 7760.00
(Approx.) (Approx.) (Approx.)
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STATEMENT--II

Statewise monthly generation in the Northern Region and oveﬂlrawil by the’
utilities from the Grid w.e.f. April, 1993

(All figures in MU)
States Own Gen. Entitlement Actual  Overdrawal(+)
drawal /Under-
drawal
)
1 2 3 4 5
Chandigarh : : 2
04/93 .. 58.25 50.62 (—)7.63
.. 05/93 o .. 63.92 60.77 (—)3.16
06/93 ; .. 2.7 60.41 (—)12.30
07/93 . S 74.93 6214 (—)I2.79
08/93 : .. 73.46 68.76 (—)}4.70
- 09/93 .. 61.23 57.20 (—)4.03
_ 10/93 .. -~ 60.88 51.37 (—)9.51
11/93 . .. 60.61 44.29 (—)16.33
Dethi ,
| 04/93 - 188.39 698.90 689.21 (—)9.69
05/93 - 218.17 704.35 756.52 52.18
06/93 161.68 712.33 762.19 50.46
07/93 190.21 - 726.83 763.11 36.28
08/93. . 256.19 681.80 751.62 69.82
.09/93 204.86 647.86 643.24 (—)¥.63
10/93 . 234.82 731.35 623.49  (—)107.86
11/93 246.85 - 699.84 581.95  (—)117.89
H”yalla . . B
04/93 : . 239.99 480.35 543.95 163.51
05/93 207.46 571.63 648.19 76.66
06/93 209.63 620.02 700.95 88.94
07/93 - 217.83 590.87 - 690.06 199.49
08/93 305.55 614.28 696.68 82.40
09/93 _ 280.48 547.48 652.10 104.62
10/93 267.96 464.84 580.38 " 116.54
11/93 : 241.23 415.21 526.70 111.49
H.P. _
04/93 82.95 81.85 38.17 (—)43.69
05/93 , 133.37 98.52 56.18 (—)M42.34
06/93 131.26 75.11 54.80 (—)20.31
07/93 . 100.69 . 69.48 51.24 (—)18.24
08/93 - - 85.43 63.46 43.01 (—)20.48
09/93 140.62 60.15 38.48 (—)21.67
10/93 _ 91.56 68.86 39.49 (—)29.37

11/93 " 54.86 70.93 43.69 (—)27.24
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OUTSTANDING DUES OF DESU

485. SHRI MRUTYUNJAYA NAYAK :
Will the Minister of POWER be pleased
to refer to the reply given to U. S. Q.
No. 30 on 26-7-1993 regarding outstanding

dues of DESU and state :

(a) whether the required information
bas since been collected by the Govern-
ment:

. 1 2 3 4 5

J&K , ' T
04/93 78.35 '216.65 173.11 (~)43.54
05/93 72.63 236.12 152,98  ()83.14
06/93 80.85 201.21 145.44 (~)55.71
07/93 85.35 168.52 . 12595 ()42.55
08/93 81.45 172.85 149.30 (=)23.54
09/93 74.60 205. 50 171.55 (—)33.95
10/93 - 46,03 . 222.48 187.99 (—)34.49
11/93 45.31 193.54 192.3> (-)1.32

Punjab .
04/93 653.55 673.89 671.01 (—)2.89
05/93 1082.25 780.82 719.46 (—)61.36
06/93 1161.10 863.25 903.37 30.07
07/93 897.54 820.71 845,33 24.2%6
08/93 1059.45 857.36 856.08 (-)1.28
09/93 872.92 755.49 633.25 (-)62.24
10/93 895.61 592.05 602.07 10.02
11/93 990.11 510.99 430.84 (—)80.15

Rajasthan .
04/93 480.57 482.90 564.29 81.39
05/93 465.15 562.33 624.80 62.47
06/93 407.12 577.20 580.54 3.34
07/93 304.46 591.45 502.13 (=)9.32
08/93 455.76 599.17 630.98 31.81
09/93 404.11 500.89 617.40 116.52
10/93 527.96 528.69 632.95 104.27
11/93 553.13 515.20 585.26 70.05

C.P.
04/93 1666.04 985.26 943.74 (- )41.52
05/93 1648.25 959.26 955.32 (-)3.94
06/93 1465.28 1078.74 984.23 (~)94.50
07/93 - 1500.24 1141.44 1061.18 (-)80.26
08/93 1723.10 1074.04 936.97  (-)137.07
09/93 1502.05 991.95 891.47  (-)100.48
10/93 1625.73 1109.68 1061.81 (—)47.58
1193 1637.32 1045.17 1102.59 57.42

[Translationy (b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir.

(b) According to DESU an amount of
Rs. 1028.84 crores was due from con-
sumers as on 31-3-1993.
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The details of the first 13 big and
medium industrial units against whom
maximum amount is due are given in the
statement attached.

Action taken by DESU to‘realis_e the
outstanding amounts include issuing dis-
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ers, dsconnection in the event of non-
payment and contesting cases in the courts
if consumers approach the court. Follow

up - action is also taken to recover

the

-dues from Government Departments and

local bodies.

Total

1,13,99,71,476.39

connection notices to defaulting consum- (c) Does not arise.
STATEMENT
S1. K.No. Name of the Party Outstanding Dues Remarks
" No. : - .
(Rs.)
1. XI-1144  M/s. Stretchlon (P) Ltd. 14,06,87,919.38 Matter subjudice.
2. XI-299 M/s. Swantra Bharat Mill 6,18,71,931.72 -do-
3. XI1-337 M/s. Cycle Equipment 1,59,93,332.47 Supply disconne-
ted, matter subj.
4. X1-386 M/s. Metal Forging 3,55,30,670.44 -do-
5. XI1-420 M/s. Steel Ball Bearing 3,08,84,164.44 ~-do-
6. XI-469 M/s. Complex Steel 7,14,62,556.54 -do-
7. XI-1135  M/s. Saraff Steel 1,94,16,918.10 -do-
8. XI-1141 M/s. Wootz Steel 2,62,76,724 .34 -do-
9. XI-1142 M/s. K.S. Forge 5,32,37,746.01 -do-
10. XI-1143  M/s. Sonal Udhyog 4,83,92,121.54 Recovery stayed,
11. XI-1157 M/s. Sagun Steel 7,61,81,876.96 -do-
12. XI-1169 M/s. Shiva Alloys 1,89,95,657.73 -do-
13. XI-1171 M/s. Shubh Matel 2,28,33,058.76 -de-
- 14. XI-1174  M/s. Alankar Metal 3,01,57,970.86 Supply disconnec-
ted matter subj.
15. XI-1187 M/s. Summon Steels 1,49,15,854.86 Recovery stayed.
16. XI-1191  M/s. Bansal Metal 12,48,00,088. 69 Supply discted.,
matter subjudice.
17. X¥1252 - M/s.K.L. Rathi . 2,31,21,914.39 Matter subjudice.
S L recovery stayed.
. 18. XI-1811  M/s. Goenka Alloys 3,37,77,547.10 -do- .
-19. XI-1814 ~ M/s. Mittal Casting 8,24,48,822.35 Supply disconne-
: cted matter subj.
- 20. X1-1183  M/s. Duggar Fibre 2,00,56,532.96 Matter Subjudice,
' ' recovery stayed
21. XI-1109  M/s. Superior Steel 1,50,49,155.67 -do-
22. XI-1147 M/s. Sahu Refrigeration 1,40,08,711.57 -do-
23. XI-1155 M/s. Lamoa Steel 2,32,99,436.39 -do-
24. XI-1172  M/s. Alliance Painis. 1,55,95,714.77 -do-
25. XI1-325 M/s. Ajanta Iron & Steel 3,41,18,091.35 -do-
26. XI-300 M/s.D.C.M. Silk Mmill 1,45,88,084.51 -do~
27. XI-1817 M/s.Singla Trading &
o Leasing Co. 1,91,22,661 .41 -do-
28. XI-1821  M/s. Matsya Metal 1,83,42,081 .66 -do-
29. XI1-1829  M/s. Cee Gee Steel 2,16,75,949.75 Supply disconne-
cted, matter subj.
30. XI-1148 M/s. Emm Bee Cee 1,31,18,179.67 Matter subjudice.
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CONSULTANCY SERVICE BY NHPC

436. SHRI R. SURENDER REDDY :
Will the Minister of POWER be pleased
to state:

(a) whether the National Hydro-elec-
tric Power = Corporation has set up an
integral consultancy wing to provide con-
sultancy services to  other organisations
withn and outside the country ;

(b) if .so, the details thereof; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (¢)
The National Hydro-electric Power Cor-
poration (NHPC) has, with a view to
diversifying its activit'es and encashing the
vast experience and expertise gained by
it over the last 18 years in the investiga-
tion, design, construction and operation
of hydro power projects, set up a full
fledged consultancy w'ng. This wing can
provide under one umbrella, a range of
specialised services for various hydel pro-
jects both in public and private sector,
coming up in the country.

LOAN RAPAYMENT BY CALCUTTA
PORT TRUST

487. SHRISANTAKUMAR MANDAL:
W1l the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Calcutta Port Trust
(CPT) has made any request to the
Un'on Government to reschedule its loan
repayment obligations; and

(b) if so, the details thereof and the
reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) Does not arise.
2559 LSS /9424
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‘RESIDENCE OF INDIAN AND UK.
. HIGH CJOMMISSIONS

488. SHRI AJOY MUKHOPADHYAY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether there is an alleged dis-
pute over the remewal of lease for the
residences of Ind an and UK. High Com-
nissions in London and New Delhi res-
pectively; and

(b) if so, the steps taken by the Gov-
ernment to resolve the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) The lease
of the resdence of Indian High Commis-
soner in U.K. expired on 5th April, 1990
and that of the residence of the British
High Commissioner in New Delhi on
31st December, 1989. While there is no
dispute regarding the renewals, it has
not been possble to work out mutualiy
acceptable terms.

(b) The Government is considering all
options including, if necessary, the pur-
chase of alternative accommodation or
the Indian High Commissioner in London.

INDO-IRELAND PEACE MAKING
MEDIATION

489. SHRI MANORANJAN BHAKTA :
Will the Minister of EXTFRNAL
AFFAIRS be pleased to state :

(a) whether India and Ireland have
agreed to accept mediation by the Unit-
ed Nationas in regard to peace-making
and settlement of conflicts and to play a
more active part in the enlargement of
cooperaton with the European Commu-
nity in the areas of trade, investment and
technology; and

(b) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) No, Sir.

(b) Dces not ar'se.
SHORTAGE OF PIG IRON IN

GUIJARAT
490. SHRI SHANKER SINGH
VAGHELA : Wil the Minister of

STEEL be pleased to state :
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(4) whethier there is shortage of pig
ron in Gujarat ; .

(b). the requirements of pig iron foun-
daries in the State;

(c) the allocation of pig iron maae vy
the Government so far for that State; and

(d) - the steps proposed to be taken for
allocation of more quantity of pig iron to
the State for smooth funct'oning of the
iron and steel industries n Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL (SHRI SON-
TOSH MOHAN DEV) : (a) Govern-
ment have no! received any report about
shortage of pig iron in Gujarat.

(b) Estimates of demand are made on
all Inda basis and - mot for individual
States.

(c) The allccation of pig iron m:ds by
the Development Commissioner for Iron
ard Steel (DCI&S) for the Small Scale
Secior through Gujarat Small Industries
Corporation (GSIC) for 1993-94 is 1.28
lakh tonnes.

(d) ANocations are made by DCIAS
keeping in view the actual trend of past

' Dnceunnno.ms

ermnAmcn ‘04

consumptxon and availnbilxty from maln
producers. Substanial quantities of . P8
iron are aiso mow available from secand.
ary producers. Pg ion is reported to. be.
easily available ‘n the market of competi-
tive price. GSIC has also not requested
for additional alocaticn ol pig iron so
far.

[Translasion}
P&T SERVICES IN GUJARAT

491. SHRI DILEEPBHAI SANGHANI:
Will the Minisiter of COMMUNICA-
TIONS be pleased to state :

" (a) the revenue eamed by the Govern-
ment from Telephone, Posts and Tele-
graph services separately in Amreli re-
gion of Gujarat during 1991-92 and
1992-93; and

(b) the amount spest on these services
during the above pexiod ?

THE MINISTER OF STATE IN THE
MINISIRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) The Revenue
earned by the Government from Tele-
phones, Posts and Telegraph Services se-
parately in Amreli -region of Gujarat dur-
ing 1991-92 and 1993-93 is as under :—

(In thousands of Rs.)
- Telzphones Posts Telegraphs
199192, ., 96442 9092 103
1992-93 | . . 33552 8442 105

(b) The amount spent on each of these
s as under :—

services eparately during the above period

(In Thousands of Rs.)
Telephoncs Posts - Telegraphs.
199192 . . . 11530 14604 324
199293, . . 24190 16880 409 .
[English] telephones which remain out of crder for
REBATE IN RENTAL FOR FAULTY more than seven days, if so, the detuils
TELEPHONES thereof ; :

492. SHRI AMAR ROYPRADHAN :
Wit the Minister of COMMUNICAT‘IONS
be pleased to state : :

(a) whether the Government have an-
nounced for rebate in rental for faulty

(b) whether this announceruent J[policy is
only for the capital or for States ilso ;

(© if it is not for States/bhts. . 'the
reasons therefor ; and
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(d) by v;hen the Govmmem proposs
10 ‘extend this fac:llty to the subscribers of
telephones in the entire country ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Sir, instructions
already exist permitting prorata rebate in
rental if the telephofe services remain in-
terrppicd for 7 days or more due io depart-
mental réesons. . In case the interruption.
continues for more
month rental rebate is permitted. -

(b).instrucliom are applicable in all the
tefecem  circles/districts viz. throughout
India. .

"fc) and (d) In view of ‘b’ above, docs
not ‘arise.

NATIONAL MINERAL POLICY

'493. SHRI GOPI NATH GAJAPATHI:
Will the Minister of MINES be pleased
to Stﬂtc M

(a) the mmcra]s/ores dereoerved alter -

the apnouncement of the national mineral
policy during year 1993-94 ; .

b) the main ob]ectxves behmd the dcre-
servation ; K

(c) the reaction of private ‘sector and
the response of foreign - inthmnt after
the dereservation ; and =~ -

(dy the dstails thereof ?

THE MINISTER OF STATE OF THE

MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : fa) -and (b). The
minerals|ores -dereserved under the Na-
tional Mineral Policy during 1993-94 are
ren ore, manganese, chrome, sulphur gold
diamond, copper, lead, zinc,- molybdenum,
tungsten, nickel and platinum group of
minerals.
the pace of minerals development through
ereater involving of the Private Sector.

(b) and (c) The effect of these policy
changes will be fylly noticeable after-conse-

quetial , amendmepts to the Mines and ..

Minerals (Regulation ,and DGYCIDP!B“”
Act, 1957 have been mdde;

AGRAHAYAN 15.19:5(S3AKA}

than 1. days, full

This policy aims at speeding up -
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:~VISIE- OF -U.8.- OFFIC!ALS

494. SHRI GURUDAS KAMAT : Wikt
the Minister of EXTERNAL AFFA]RS bo .
plc'xs°d to state :

(a) whclher ‘the U.S. Embassy officials
had visited some Kashmiri leaders in Delh|
récently ; and o

(b) lf 5o, the details of the meeting ?

MlNISTER OF STATE IN T:E

MINISTRY OF FXTERVAL AFFA RS
{SHHRI R. L. BPATIA) (a) Yes, Sir.

®) A First Secretary {rom the US Em-
bassy met Mr. Abdul Ghani Lone at the
All' India Tnstitute of Madical Sciences
(AIIMS) on the afternoon of 2! Ocrober,
1993 for about an %our., The meetimg -
followed a specific request to the US
(mvemmem by members of the US Cong-
ress at the House Asia and Pacific Sub-
Commiittee hearing on October 19 to look
into Abdul Ghani Lone’s condition follow-
ing reports that he had been bcdten and
injured during a protest ‘march to the
Hazratbal mosque. During th= meeting
in AIIMS the US official enquired about
Shri .Lene’s condition, the demonstration
and the alleged beating and whether Shri
Lone had been brought to Declhi on his
request. The latter is reported to have
told the 'US official that he was aware that
Us Congressmen had been asking about
his condition.

PEPSICO AND PROC‘T’OR (JA\{BLES
PROJECTS

495. SHRI C. P. MUDALAGIRI-
YAPPA : Will the MINISTER of FOOD
PROCESSING INDUSTRI!:S be pleasad
to state :

(a) whe(ther the Union Government- have
cleared Pepsico and. Proctor and Gamble’s
proopsals to set up 100 percent export
oriented units ; and

(b) if s0, the details thzreof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD -PROCESSING
INDUSTRIES (SHRI TARUN GOGOD :
() and.(b):M/s. Pepsico of USA has been
granted approval to set up a 100¢7 Export
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Oriented Unit fn Tamil Nadu for the manu-
facture of Polyester Chips. and PET Per-
forms for bottles. M/s. Proctor and Gam-
ble has not been granted any approval to
set up 1009, Export Oriented Project.

US. VISITORS TO KASHMIR

'496. SHRI HANNAN MOLLAH :
SHRIMATI SUSEELA GOPALAN:
SHRI AJOY MUKHOPADYAY :
SHRI SUDARSAN. RAY CHAU-
DHURI :

SHRI MOHAN RAWALE :
SHRI RABI RAY :

SHRI PAWAN KUMAR BANSAL:
SHRI VILAS MUTTEMWAR

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether some US visitors indulged
in activities prejudicial to the country as
reported in ‘The Tribune' dated November
11, 1993 ;

() if so, the facts of the matter repor-
ted therein including the names of the
persons who had visited Kashmir and the
activities indulged in by them and the
specific steps taken/proposed to be taken
by the Government in the matter ;

(c) whether the Government had che-
cked up the anticedents of these visitors
befure issuing visas to them :

@ if so, the details thereof ;

(¢) whether any such foreign visitors
have been persecuted for such activities
during the last six months ; and

@ i#f so, the detai_ls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) to (f)
Statement is given below.

STATEMENT

Government are aware that en Septem-
ber 13, 1993 four persons including two
US nationals Mr. Paul Manafort and Ms.
Karen Levinson, visited Kashmir posng as
a CNN television team from the US. Their

activities in Kashmir altered local autho-
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rities that everything was not above board.
They were taken around Srinagar by a
stringer of the Voice of America and met
militant leaders in Srinagar and Sopore,
interviewed people on the streets and took
television pictures. Official enquiries revea-
led that the US nationals represented
firms hired by Pakistan as lobbyists.

Government immediately informed US
Cd’ A about the clandestine activities of
the US nations hired by Pakistan ‘as lob-
byist, in infringement of our regulations.
The matter was taken up with both the
local bureau of CNN in Delhi as well as
their head office in Atlanta. CNN office
in Delhi has since denied having deputed
anyone to Srinagar and has put out a word
of caution on their network against such
deception. The Foreign Correspondents
Club of South Asia has passed a resolu-
tion deploring the masquerade by the US
nationals as journalists.

Both Manafort and Levinson had dec-
lared themselves as tourists in their visa
applications. Accordingly, tourist visas
were granted as per regulations, there was
no reason to check their antecedents from
CNN as their visa applications indicated
correctly that Manafort was an Attorney
with the US firm of Black, Manafort,
Stone and Kelly and that Levison was a
Consultant with Burson Mastellar, one of
the largest advertising and public relations
firm in the world. The purpose of their
visit to India was clearly stated as tourism.
However, the team misrepresented itself as
belonging to CNN in their verbal conver-
sation with the local police of J&K and:
in their requests for meetings, for instance,
with the Governor of J&K.

Government have not prosecuted any
such foreign visitors for such activitfes
during the last six months.

P&T OFFICES AND TELEPHONE
EXCHANGES

497. DR. RAMESH CHAND TOMAR :
Will the Minister of COMMUNICATIC?'S
be pleased to lmo~
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(8) the number of Post and “Telegraph
Offices and Telephone Exchanges proposed
to be opened in Uttar Pradesh and Madhya
Pradesh during the Eighth Five Year Plan;
and

(b) the details thereof, State-wise ?

Written Answers 219

THE -MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Infor-
mation regarding Post Offices is enclosed
in the statement below. Information re-
garding Telegraph Offices and Telephone
Exchanges is being collected and will be
placed on the table of the House.

STATEMENT

STATEMENT SHOWING THE NUMBER OF POST OFFICES PROPOSED TO
BE OPENED IN UTTAR PRADESH AND MADHYA PRADESH DURING THE

8th FIVE YEAR PLAN.

Target Opened
Year - ————
EDBOs DSOs EDBOs DSOs
UTTAR PRADESH
1992-93 . . 75 10 75 10
1993-94 . 93 12 52 Nil
(Opened £o0 far)
MADHYA PRADESH
1992-93 | 55 5 55 5
1993-94 . 35 5 11 Nil
(Opened so far)

INSTALLATION OF TELEPHONES

498. SHRI PANKAJ CHOWDHURY :
SHRI ARVIND TRIVEDI :
SHRI JANARDAN MISRA .

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Mahanagar Telephone Nigam
Limited has decided to provide the facility
for transfer of telephones and installation
of S. S. category telephones oa priority
basis ;

(b) if so, tne number of telepoone com-
nections provided under the above facility ;

(c) whether the Government propose to
extend this facility to other parts of the
country also ;

(d) if so, the details thereof and the
time by which it is likely io be implemen-
ted ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Sir, S.S.
category has been made current w.ef.
29-10-1993 in M.T.N.L., Naw Delhi. OBs
for 668 applicants for new telephone con-
nections have been issued and are being
provideq with telephone connections. In
M.T.N.L,, Bombay, S.S. category is already
current. As regards shifting of telephone
connections, all eligible telephones are be-
ing shifted on demand subject to feasibi-
lity.

(c) and (d) S.S. category itself is a
priority category for providing telephcne
connections and is applicable in all the
Telecom. circles/Districts in the country.

(e) Does not arise.
INDO-UK EXTRADITION TREATY

499. SHRI MUMTAZ ANSARI :
- SHRIMATI SHEELA GAUTAM:
SHRI RAJESH KUMAR : ©
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| SHRI ANNA JOSHI :
" PR. KARTIKPSWAR PATRA :
SHRI INDRAJIT GUPTA :

Will the Minister of EXTERNAL AF-
FAIRS bc pleased "to s‘atc :

(a) ‘whether the treaty with Uk on cxtra-
dition etc. bas been ratified .and become
effective recently :

(b) if so, the details thereof and the
extent of its usefulness {or both tbe count-
ries ; .

(c) the schemes formulatzd for the im-
plementation of the ircaty and the steps
taken in that regard ;

(d) whether the Government. propose. to
seek extradition of offenders from UK. ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b) Yes,
Sir, The Indc-UK Ezxtradition Treaty h:s
come into force on 1511-1993 upon ex-
change of Instrumenis of Retification on
that date. The Treaty will kelp the two
countries fight terrorism, drug-trafficking
and organised international crime.

{c) the .implementaticn’ of the Treaty -

will be governed by the pro'vsions of the
Extraditior Act, 1962 o5 amended in 1993.

(d) and (¢) No proposal to scek extradi-
tion of fugitive offenders from UK is
pending at present with the Government.

'NATIONAL PERMIT SCHEME
501. SHRI ANAND AHIRWAR : Will

the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether there is any proposal to
abolish I'ztiomal Permit -Scheme for:truc-
kers ;

(b) if so, whether the Union Government
havz »-%:d the State Governments to fur-
nish their views in this regard; and™ * -

© ‘the -timé by whxch a - final decision
is likely to ‘e tken it ‘ihis maiter ¥
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
ShRI JAGDISH TYTLER) : (a) No, Six

-(b)-and (c) ‘Do not arise.
CLOSED MINES

502. SHR1 GIRDHARI LAL BHAR-
GAVA : Wili the Min¥its» of MINES be

. plcased to state :

(a) whethier a number -of nmines have
been closed in the country vide as per the
notification issued vague Ministry is not
clear atout it on January 26, 1992 ;

(b) if so, the details in

this regard
State-w'se ; :

(c) the loss suffzred in production and
revenue as a result of -clowuré of- thesf
mines ;

(d) whether the Government have for-
mulated any scheme to rehabilitate the
labourers of these mines ; and -

() if so, the details thereof ?

‘THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) to () Information
is being collected and will be laid pn the
Tablz of the .House.

" SELECTION OF FILMS

503. SHRI RAM PRASAD SINGH
Wiil the Minisier of INFORMATION AND
BROADCASTING be pleaseg to state

(a) the criteria adopted by the National
Film Development Corpcration mn régard
12 the selection of films for telecast on
Dao:aarshan Q:mllxte Channsis

(b) th° to&al number of Hmdl and re-
gional language films telecast on these
chahnels and the total amount paid 1o
film producers for these films along with
the rate thereof during the lust one )cm :
and

(c‘) ths toal numbef of films selected
for telecast on pnme and nellits chan-
nels 7 - ST
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-THE MINISTER' OF STATE OF THBE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) The following criteria has heca
adopted for selecting Hinci/Regional films
for these channels :— .

(i) films should have a ‘U’ certificate;

(ii) films should be conducive for
family viewing ;

(iii) films should have entertainment/
_ .. educational value.

(b) 107 Hindi films and 13 regionat lan-
guage films have becn teleast till 29-11-93,
An amount of Rs. 30,85,000 was spent
for acquiring the telecast rights of films
specifically for these channels.

(¢} No figure can be indicated since
selection of films for telecast on the various
channels of Doordarshan is an ongoing
activity dependent upon Doordarshan’s
programme requircment trom time to tume.

[English]

. BAWANA GAS-BASED POWER
PROJECY

504. SHRI SRIKANTA JENA : Wil

the Mumster of POWER be pleased to

state ; -

(a) the names of the bLidder companies
which participated in the tenders for the
450 MW Combined Cycle Gas-bassd Power
Project at Bawana ;

(b) the details of the company whicn
has been allotted the tender and the reasons
therefor ;

(¢) whether there is any proposal to
review the entire process of evaluation and
selection of the hidders ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) Out
of the proposals invited by Delhi Elec'ric

Suppiy-Yndertaking (DESU) for establish-
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ment of a Combined Cyce Gas-based
Power Plant at Bawana, six entreprzneurs
were short-listed by the Central Electricity
Authority (CEA) who were the consul-
tants for the Project. However, detailed
project reports were furrished by the follo-
wing four. parties ;= .

1. Asea Brown Bovery-NTPC (ABB-
. NTPC).

2. Straw Products Limited (SPL)
alongwith C.M.S. Energy, USA.

3. Reliance Industries Limited (RIL-
reportedly of Ambanis) alopgwith
Kuljian, USA ang D.CL., India.

4. Mijs. Northern Engineering Inc.,
(NEID), USA.

All the four promotors cr their Co-pro-
motors,- as above have the relevant ex-
perience, for which weightage has been
given in the evaluation report furnished by
the CEA as consultant.

(©) and (d) The matter is being further
processed by DESU. -

DOORDARSHAN COVERAGE

505. DR. RAMKRISHNA KUSMA-
RIA :

SHRI SYED SHAHABUDDIN :

Wiil the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the percen age of population covered
by Doordarshan in the couniry, Statc-wise ;

(b) the number of Doordarshan Kend-
ras and sub-kendras in the couatry as on
30 September, 1993 with State-wise break-
up ;

“(c) the population per Kendra and sub-
kendra taken together State-wise ;.

(d) whether there is anry propesal to
set up additional sub-kendras in North-

“TEdst Bihar ; and
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(n)»iso,thedenikthereoi?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASING (SHRI K. P. SINGH
DEO) : (a) to (c) The requisite details are

DECEMBER. ¢ 1933
R d)and(e)Whreuthmuﬂahonwod'
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of the Low Power TV Transmitter (LPT)

at Godda has been completed, the LPT
at Supaul is under implemeontation and it
is expec'ed to be ready during 1994-95.
Besides, an LPT is envisaged to be set up
at Phulparas in Madhubani district of

given in the statement enclosed. . Bihar.
 STATEMENT
DY0ORDARSHAN NETWORK
(As on 30-09-1993)
Numberof
Sl No. State/ No. of e Total Population
U.T. PPCs HPTs LPTs VLPTs Trans- covered .
posers (A
1 ) 4 5 6 7 8 9
1. Assam 3 9 0 2 14 82.0
2. Andhra Pradesh 1 5 28 0 2 35 79.4
3. Arunachal
Pradesh - o 1 2 ie 0 19 4.4
4. Bihar 2 5 26 0 1 32 91.7
5. Goa 1 1 0 (1] 0 1 99.9
. 6. Gujarat 2 3 28 1 0 32 76.8
7. Haryzna 0 0 5 0 0 5 98.5
8. Himachal Pradesh [\] ] 6 5 2 14 58.7
9. Jammu & Kashmir 2 3 2 15 1 21 90.4
10. Kerala 1 2 13 0 0 15 86.3
11. Karnataka 1 4 25 [} [ 29 68.8
12. Madhya Pradesh 1 6 47 0 1 54 60.1
13. Meghalaya 2 2 1 1 0 4 97.2
14. Maharashtra 2 5 33 0 1 4 817
15. Manipur 1 1 1 3 0 5 66.4
16. Mizoram 0 1 0 2 0 3 53.1
17. Nagaland 1 1 2 3 1 7 47.2
18. Orissa 2 3 22 0 1 26 77.0
19. Punjab 1 3 4 0 1 8 99.9
20. Rajasthan 1 2 30 1 2 41 61.6
21. Sikkim 0 0 1 3 0 4 63.1
22. Tamil Nadu 1 2 23 0 3 28 91.3
23. Tripura 1 1 0 [ 1 2 93.3
24. Uttar Pradesh 2 8 43 10 4 65 92.4
2S. West Bengal 1 4 13 2 0 19 96.0
26. Dchhi 1 1 0 0 0 1. 999
27. A & N Islands (4] 0 2 6 0 8 99.0
28. Daman & Diu 0 0 I ] 0 2 99.9
29. Pondicherry 1 0 1 3 0 4 99.9
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....1__,...,-__,_2______“ e g e v P _5 .6 » 7'. ) s —
30, Lakshdwee ‘ . _
Istands P 0 0 9 0 9 $6.0
31, Chandigarh .0 0 1 0 0 1 99.9
32. Dadra & Nagar
Haveli : 0 0 0 1 0 1 43.6
National/Total 31 68 380 8 2 55  83.6
NOTE:

1. Coverage figures are inclusive of fringe arcas (where efevated an teninae & bocsters are

required for satisfactory receiption)

2. Teriu in conditions rot taken into considcration.

LEGEND
PPC - Programme Production Centre
HPT — High Powet Transmitter
LIT — Low Power Transmitter
VLPT . Very Low Power Transmitter.

POWER SUPPLY TO FARMERS
506. DR. LAL BAHADUR RAWAL :

Will the Minister of POWER be pleased
to state :

(a) the targey fixed by the Union Govern-
ment to provide grants for power supply to
the farmers for each State during 1993-94 ;
and

(b) the actual amount provided so far,
State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) :

(a) Union Government does not provide
grants for power supply to the farmers and

hence no targets have been fixed during
1993-94.

(b) Does not arise in view of (a) above.
[Bngl‘sh]
SPEED GOVERNORS

507. SHRI JEEWAN SHARMA :
SHRI MRUTYUNJAYA NA-
YAK ¢
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether tife High Court of Delhi has
given' directiom for the installation of
2559 L8S/94-+15

Speed Governors in the buses of all cate-
gories by September 30, 1993 -

>

(b) if so whether this direction has been
complied with ;

(c) if not, the reasons theretor ; und

(d) the steps taken/proposed to be taken
to implement the Court’s directions expedi-
tiously

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) :

(a) : Yes, Sir.

(b)Y : Yes, Sir.
() & (d) : Does not arise in view of
the reply to (b) above.

RAISING OF KASHMIR ISSUE AT
UNGA :

508. SHRI S. B. SINDNAL : Wil tfie
Minister of EXTERNAL AFFAIRS- bo
pleused to state :

(a) whether the Organisation of Islamic
Conference (OIC) has decided to make
ccordinated efforts to highlight the issue
of alleged ‘human rights violation in the
Kashmir valley during the current 'Ses-
sion of United Nations Ceneral Kssenfy



219 Writtéu Answers

by (UNGA): and (b) .if so, the stand
saken by the Government in this regard?

. 'THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes Sir.

" (b) Government has rejected the OIC’s
biased and distorted opinions in this re-
gard. Government’s statements I dated
19-10-93. Statement II dated 27-10-93
and .Statement III dated 26-11-93  are
attached.

STATEMENT-1I

t Government of India . hawe seen the
stutement of the Secretary General of the
OIC, made yesterday, on the events at
the Hazratbal Mosque in Srinagar. The
statement is one sides and has been
-issued -without relevance to the facts. The
responsibility for the acts of arson and
.intimidation of those frequenting the
‘Mosque rests with the terrorists who have
desecrated the Mosque and even threa-
tened to blow it up. As we had indicated
yesterday, Government of India have evi-
-dence that these terrorists have becn
“armed and aided by Pakistan, The Secc-
retary General of the OIC has not only
ignored the fact that it is the terrorists
_who are responsible for the escalation of
tension, but has also made unacceptable
aobservations and gratuitous recommenda-
tions with regard to the Indian state of
Jammu and Kashmir. We deplore and
rcject these sweeping. simplistic and
biased references.

Statement-11

The OIC meeting. at the Ambassadors’
leve] was convened in New York at
Pakistan’s request on 25 October, 1993
to discuss  the Hazratbal situation. After
-the “meeting a statement was sent to the
President of the Security Council by the
Pakistan Permanent Representative to the
"UN. Goyzrnment of India regrets that
thc contents of this statement are comp-
letely distorted and unrelated to the real
sttuation on the ground. The Pakistan
Ppma.ngnt. Representative’s letter- and . the
‘enclosed statement made to reference to

" DECEMBER 6, 1993
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the militancy, terrorism, incitement to
violence or incessant and wilful breaking
of the law. The damage and the threat
of damage to the shrine, its precincts and
the holy relic by the militants and the
fact that certain persons are held hosta-
ges inside the premises, are’ 'riowhere
mentioned.

Once again, we have to regret that
under the Pakistani instigation, the OIC
appears to have been hijacked by Pakis-
tan to serve its own agenda against India.
The OIC would do well to also remember
what some of its members have done in
similar circumstances when holy places
have been occup:ed

Statemeilt-lll

With reference ‘to the OIC Secretary-
General's statement of November 25, the
Government of India would like to emp-
hasis that the Indian security forces are
exercising the greatest restraint -and wiil
continue to perform their duties to sub-
due militancy and terrorism, and_protect
innocent Indian citizens in Kashmir.

The only persons held in detention are
those directly associated with militancy,
terrorism, breach of the peace and viola-
tions of the rule of law. Such allegations
by the OIC Secretary-General are ocui-
rageous and have no rclevance to the
facts. :

We are surprised the OIC Secretary-
General has made no mention of ihe
peaceful  eviction from the Hazratbal
shrine of armed men and militants. Nor
has he made any appeal to thc terrorists
operating in Kashmir with support from
outside the country, to desist from their
nefarious activities and lay down their
arms, which would be more consistent
with the Secretary-General’s declared con-
cern for human rights and the success
of the bilateral Indo-Pakistan discussions.

Regarding India’s relations with the
OIC States, the OIC Secretary-General
must know that many, if not most cf
them were uncomfortable and embarras-
sed by Pakistan’s vilification of India for
political purposes and its eforts to-intro-
duce a totally prejudiced -and one sided
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rately during each of the last three years
and upto November, 1993 ; .

Kashmjr.
[Translation] (b) the actual requirement of power in
States ; and .
REQUIREMENT OF POWER IN UP. the above States; an 3
» (c) the steps being taken by the Union

. AND HP.
509. SHRI BALRAJ PASSI:

PROF. PRBM DHUMAL

Will the Minister of POWER be pleased
to state:

(a) the quantum of power generated in
Uttar Pradesh and Himachal Pradesh sepa-

Government to bridge the gap between re-
quirement and production of power in the
above States ?

THE MINISTER OF STATE IN THE'
MINISTRY OF POWER (SHRI P. V..
RANGAYYA NAIDU) : (a) The required
details are given below :— :

Gross Energy Generation (MU)
Year K Uttar Pradesh Himachgl Pradesh
199091 38288 2000
199192 - - 1859
1992-93 1899
1306

Ap';l-——Nov 1993

(b) The requu'ement of energy and its
nvaxlab:hty in Uttar Pradesh and Himachal
Pradesh during last 3 years and upto Octo-

ENERGY REQUIREMENT AND AVAIL A'BILITY

ber, 1993 (latest available mformauon) m;’
as follows .

(In million units net)

Uttar Pradesh Himachal Pradesh
Year P
Require-  Avail- - Require- - Avail-

‘ meat ability ment - ability
1990-91 ) 29940 26758 1475 1459
1991-92 31540 28280 1456 - 1446
1992-93 : 32415 29118 1531 1531
April—Oct. 93 18895 16917 914 914 -

(c) In order to brldgc the gap between
demand and- avallablllty, various measures
are being taken to improve the availability
of power in Uttar ‘Pradesh and Himachal
Pradesh which include maximising geners-
tion from the existing generating stations,
implementation of Renovaticn & Moderni-
sation Programme, Reduction in transmis-
sion & distribution losses. effective load
managemerit' and energy conservation mea-
sures and assistance from = neighbouring
States ‘and systems. Uttar Pradesh and
Himachal Pradesh have been allocated
power from Unallocated output of Central
sector stations in the Notification Region, in

the ratio of relative percentage shortages in
the constituent systems of the Region to
take care of the seasonal variations of load.
At present Uttar Pradesh and FHimachal
Pradesh have been allocated 7 per cent
and 5 per cent respectively from the un- .
allocated portion, ’
'RESOLUTION ON HAZRATBA]_
SHRINE )

510. SHRIMATI BHAVNA CH!LHA-
LIA : Will the Minister of FXTERNAL -
AFFAIRS be pleased to state :

(a) whether the Government are awate -
of the resolution passsd in the Pakistag. :
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National Assembly regarding lifting of mili-
tary siege around Hazratbal Shrine;

(B) if so, whether Government have
lodged any protest to that country in this
regard ; and

" fo) if so, the reaction of Pakistan there-
to?

THE MINISTER OF STATE IN THE
MIMISTRY OF EXTERNAL AFFAIRS
(SHRI R, L. BHATIA) : (2) On 1st Novem-
bey, 1993, a Joint Sesrion of the Parlia-
ment of Pakistan passed a resolution on
the Hazratbal Shrine.

(b) Government did not lodge any specl-
fic protest in this context. However, our
Official Spokesman on 17th October, 1993
had stated that Pakistan will doubtlessly or-
chestrate statement and resolutions on the
Hazratbal issue in every possible forum
agd that Government of India would treat
such propagandistic statements as brazen
falsehoods and unacceptable.

{c) Regrettably, Pakistan issued a number
of provocative and strident stalemcnt; on
the Hazratbal Shrine,

DEVELOPMENT OF DOCKS

511. SHRI DATTA MEGHE : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) the names of the docks. for which =

development work is in progress during the
current year ;

(b) the expenditure likely to be mcurred
theroon sad

(c) the additional income likely to be
eamed as a result thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Develop-
ment gt all the Major Posts namely Cal-
cutta, Haldia, Bombay, Jawaharlal Nehru,
Madras, Cochin, Visakhapatnam, Kandla,
Mermugse, Paradip, New Mangalore and
Tutleorin is in progress during 1993-94,
(b) An expenditure of about Rs. 450.00
croves is likely to-be incurred on the De-
velopment works during 1993-94,
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(c) The additional income of the Port
as a result of expenditure incurred on De-
velopment works cannot be predicted, since
it depends on a number of factors like
actua] traffic materialisation, eic. Mogeover,
mcome cannot be earped on all develop-
mental works like Welfare Schemes, etw.
[Englisk]

MAINTENANCE OF TELEPHONE
INSTRUMENTS
512. SHRI TARA CHAND
KHANDELWAL :

SHRI G. DEVARAYA NAIK:
SHRI GURUDAS KAMAT:
SHRI V. SREENIVASA PRASAD:
SHRI RAM KAPSE:

SHRI AJOY MUKHOPADHYAY:

-Will the Minister of COMMUNICATIONS

be pleased to state &

(a) whether the Government have de-
cided to keep off from the installation and
maintepance of telephone instruments of
subscribers as reported in the Times of
India dated October 13, 1993;

(b) if so, the details thereof;

(c) whether thte Government propose to
reconsider its decision; and

(@) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir.

(b) Does not arise.

(c) and (d) Do not arise in view of (a)
above.

STATEMENT MADE BY HIGH COM-
MISSIONER OF PAKISTAN
513. DR. S. P. YADAV:
SHRI SHRAVAN KUMAR
PATEL :

Wil! the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Governmenat are aware of
the recent statements made by the Pak
High Commissioner to India on Kashmir;
and .

(®) # s0. the details thareaf apd the re-
action of the Government thereto ?
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THE MINISTER QF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b) Yes,
Sir. Speaking to the press at - Madras
(1-9-1993), Pakistan High Commissioner
reportedly claimed that Simla Agreement:
daes not prohibit Pakistan from raising the
Jammu & Kashmir issne ay international
fora. Pakistan High Commissioner also
stated that Pakistan was willing to have
bilateral negotiations on th= Kashmir issue.

Pakigtan’s attempts to internationalise the
Kashmir issue are in violation of the Simla
Agreement and vitiate the atmosphere of
bilateral relations. .

Government are committed to resolve all
differences with Pakistan peacefully and
through bilateral negotiations. In this con-
text, Government have proposed compre-
hensive dialogue with Pakistan. This offer
has been accepted by Pakistan. The Foreign
Secretaries of the two countries are sche-
duled to meet in Islamabad from i—3 Janu-
ary, 1994." ‘
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SHRI KHELAN RAM JANGDE:
SHRI N. J. RATHVA:

_ Will the Minister of POWER be pledsed
to Sta(e: . '..‘.‘
(a) the names of the power projects for
Gujarat and Madhya Pradesh for supply
of gas pending with the Union Govern-
ment for approval, as on June 3G, 1993
and the quantity of gas or additional gas
required by each of such project;

(b) the date from which such proposats
are pending ; and

(c) the time by which the approval is
likely to be accorded in this regard ?

THE MINISTER OF STATL IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) The
names of the power projecis of Guijarat

--- and-Madhya Pradesh pending for Govem-

ment approval, as on 30th June, 1993, for
supply of gas with the required -quantity,
are shown in the Statement attached.

{Translation] ) () The pemhng sch¢mes can be con-
PENDING POWER an FOR sidered for Government approval, after they
GUJARAT have received. fechno-economic- clearante
B of the Central Blectricity Authority asid il
514. SHRI MAHESH KANOD[A e the essential inputs/clearances including
SHRI VISHWESHWAR BHAGAT : funding arrimgements, have been tied ub.
. STATEMENT -
S1.  Name of the Date of Gas Remarics
No. Project and receipt _  require-
Capacity (MW) of FR.* ments
1 2 3 5
GUJARAT e
1. pipavav Combined 10/89 - - 2.25 This project was techno-econe~ -
Cyc‘_le GasTurbire MCMD mically cleared by Central
Project St. 1 Electricity  Authorigy  in
(615 MW) March, 1991  subiest to
confirmation of 2.25 MCMD
of gas by the Ninistry of Petgo-
leumn' & Natural Gas: The gas .
linkage for the proposed scheme

*Feasibility Report.

_has Dot = been  tied " up,

. W
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1 2 3

MADHYA PRADESH:

2. Gwalior Combined
Cycle Gas Turbine
Project (200 MW)

6793 . 0.75
MCMD

This scheme is lieu of - the
earlier scheme of 817 MW
returned to the Madhya Pra-
desh Electricity Board ‘in

September, 1992 as no surplus
gas is available along HBJ
pipleine for supply of gas for
new schemes as  per the pro-
jections of availability and
demand of gas indicated by
the Ministry of Petroleum
& Natural Gas. Presently, the
plant is prcposed to be opera-
ted on Naphtha till gas becomes
available. The scheme has not
been given techno-economic
clearance by the CEA as none
of the essential inputs/clear.
ances have been tied up.

*Feasibility Report
VISIT OF KING OF SWEDEN'
515. SHRI RAJENDRA AGNIHOTRI:
SHRI SATYA DEO SINGH:

Will the Minister of EX’I‘ERNAL AF-
PA!RS be pleased to stae: °* e

@ _whethcrthe_ King of chdc:; visiied
India recently;

(b) if so, the bilateral and multilateral -

issues discussed during his talks with Indian
leaders and the outcome thereof:

(c) whether the Government have taken
up any proposals with that country for the -

() In the margins of the State visit,
talks were held between the accompanying
Sweedish Foreign Minister and EAM. Views
were exchanged on regional developments
in" Europe and South Asia, disarma-
ment issues, terrorism and human
rights.  The talks resulted in greater
understandmg of cach other’s con-

cerns and perspective. Prospects for enhanc-
ing bilateral economic relations have also

- improved as a result of the interaction bet-

ween the accompanying high-level Swedish
.business delegation and their Indixn coun-
terpaﬂs

increased bilateral ecoasomic. coaperation,. ... _

joint imitiatives for the global disarmament
and for working to check terrorism ; and

@ if w; the response of - the Swedish

Govermt in this regard ¢

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes. Sir

The King of Sweden paid a State visit 0

India from 10—18 October 1993,

(c) No, Sir.
(d) Does not arise.
[Enghsh]

TELEPHONE CONNECTIONIS IN
METRO CITIES

516. SHRI DATTATRAYA BANDARL:
Will the Minister of COMMUNICATIONS
be pleased to state:

_(a) the total number of persons in the
waiting list for new telephone connections
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in the four metropolitan cities during last
three years, otherwise :

(b) the yearwise number of conpections
released during this period; and

... (c) the time schedule fixed for clearing
‘the ‘waiting lists ?_

Cities’
) Bombsy.

Delhi,

Calcutta
Madras

AGRAHAYANA1S,.1915(SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRY SUKH RAM) : (a) Total number of
persons in the waiting of four Metro cities

aare given below yearwise for 3 years

Waiting ason
31-3-91 31392 31-3-93
" 231373 213470 210867
297146 317143 340360
41170 43917 . 66295
73233 91509 109352

(b) Ycarwise working connection released =are as given below :

Cities

Bombay
Delh
Calcutta
Magras

(c) As per 8th plan objeciive the waiting
period for telephone connections is to be
reduced 'o two years in large telephone
system and telephone practically on decmand
in rural and tribal areas by the end of
8th Plan (92—97). The exchanges are being
planned to meet the above objective ac-
cordingly.

HIGH . LEVIES ON STEEL

$17. SHRI BOLLA BULLI RAMAIAH:
Will the Minister of STEEL be plcased to
state :

(a) whether secondary sicel electric arc
furnace industry of the country has been
“adversely affected on account of high levies
on inputs and rise in the cost of imported
steel scrap ; and

(b) if so, the details thereof and the
steps proposed to be taken by the Govern-
“nent to revive/recover the financial viability
of these industrial units ?

Connections provided during

1990-91  1991-92  1992-93
26260 92125 107168
62009 84710 83558
10i84 15544 26208
13753 12177 21979

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) and (b) The perform-
ance of mini steel plants (electric arc fur-
nace units) has been adverseiy aifecied due
to various factors such as demand reces-
sion, shortage of power and increase in
input costs including rise in international
scrap prices. The industry hLas represented
for various reliefs and the proposals made
arc under the consideraiion of Govern-
ment.

[Translation)
STD PCO IN DELHI

518. SHRI SATYA DEO SINGH:
SHRI BRI} BHUSHAN SHARAN
SINGH :

Will the Minister of COMMUNICATIONS
be pleased to state :

(8) the existing number of STD/P.C.O.
functioning in Delhi;
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(b) the total amount of income earned
therefroin during the year 1992-93 ;

(© whether the Government have re-
ceived complaints about the evasiom of re-
venue thcreby' and

@ xf so, the action taken by the Gov-‘

ernment thereon ?

THE MINISTER OF STATE OF THE
MINISTRY. OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Sir, 2259 STD
PCOs are functioning in Delhi Telephones.

{b) The total amount of income carned
from these PCOs dpring 1992.93 is Rs.
34.53 crores.

(c) and (d) The information is being
collected and will be placed on the tablc
of the House.

[Englx:h]?

WAGES OF PORT AND DOCK
WORKERS

519. PROF. (SHRIMATI) SAVITHRI
LAKSHMANAN : Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) whether there is any preposal to set
up -an “Expert Committee” to rcvise the
wages of port and dock workers employed
in major ports of the country; and

® if so, the details thereof?

" THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
1SHRI JAGDISH TYTLER) . () and (b) A
Bxparute Wage Negotiation Committee has
been formed on 22nd Jume, 1993 to go
into the wage structure ot Class III and IV
port and dock workers of Major Ports and
allied matters w.e.f. Ist January, 1993, . .

NEW CHANNELS

520, SHRI SHANTARAM POTDU-
KHE + Will the Minister of INFORMA-
TiON ‘AND BROADCAST lNG be pleased
to state:

¢a) whether the Governmant have re-
ccived any suggestions for a “Via Media”
state contro] of Doordarshan’s National and
Regional"Chaanels and five mew chapacls

- . DECEMEER 6,1993 - .

Written Answers 232

being placed under the control of the pro-
posed “Prasar Bharati Corporation”;

(b) if so, the details thereof ; and

’ '(c) the reaction of the Govermment there.
to?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (¢) The Ministry is under-
taking a complete review of the satellite
channels including interim arrangements.

WORLD BANK LOAN FOR POWER
SECTOR

521. DR. AMRITLAL KALIDAS
PATEL:

SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of POWER be pleased
to state:

(a) the details of the conditionalities laid
down by the World Bank and International
Finance Corporation for granting loans to
the Indian power sector;

(b) whether the Goverament have ac-
cepted these conditionalities;

(c) if so, the details thereof and their
likely impact on general electricity tariffs,
particularly in agriculture secter;

(d) the details of the arrears cutstandmg
against various State Electricity Boards
ot central power generating utilities at pre-
sent; and

(e) the steps being taken by the Govern-
ment to ensurc their clearance ¢

THE MINISTER OF .STATE OF THE
MINISTRY OF POWER (SHR1 P. V.
RANGAYYA NAIDU) : (1) to (c) Mulit-
lateral funding agencies including the World
Bank have suggested ceilain measures to
improve the financial health of the power
seotor in India. These include achieving by
State Electricity Boards (SEBs) of statutery
rates of return, rationalisation of their
tariff structuze and timely recovery of their
receivables. The Central Government has
been corcerned about these issues for quite
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some time and these have also been discus-
sed at various levels including in the perio-
‘dical State Power Ministers’ Coaference
éonvened by it. A number of corrective
_'mgasu;es including adopting an action plan
for improvement in the financial and physi-
_ pél performance of SEBs have been initiat-
. ed. ‘

STATEMENT
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(d) A statement showing the details of
outstanding dues payable by the State
Electricity Boards to the Central Power
generating corporations as on 31st Octo-
ber is attached.

(e) Amongst the measures taken $o re-
duce the outstandings due to the Central
agencies i3 a decision to  recoyer the

- amounts by appropriation oyt of the cen-

.

tral assistance being given to the States.

-Outstanding Dues Payable ¢o Central Sector Power Corporations As on 31-1¢g-93
) L

(Rs. in Crores)

2559 LSS/94—16.

S1. SERs/State REC NTPC NEE DVC NHPC PFC PGC
No. 10/93 10/93 PCO 10/93 10/93 10/93 10/93
10/93

1 2 3 4 s 6 7 8 9
" 1. Apdhra Pradesh 15.01 105.65 0.00 0.00 0.00 0.00 30.03
2. Assam 27.37 0.00 88.49 0.00 30.62 0.00 9.00

3. Arupachal Pradesh 010 0.0 1.30 000 000 017 0.00

4. Bihar 134.94 148.01 0.00 469.57 16.06 15.36 25.53
S. Gujarat 0.22 152.03 000 000 000 0.00 05.87
6. Goa 000 0.81 0.00 0.00 0.00 0.00 0.00

7. Haryapa 5.29 370.37 0.00 0.00 88.55 2.22 35.46
8. Himachal Pradesh 0.04 13.57 0.00 0.00 18.20 0.00 3.48

9. Jammu & Kashmir 0.27 149.58 0.00 D0.00 40.54 0.0« 15.73
10. Karnataka 1.27 40.91 0.00 0.00 0.00 2.17 13.55
11. Kerala 44.35 35.05 0.00 0.00 0.00 0.00 2.87
12. Madhya Pradesn 72.93 210.40 0.00 0.00 0.00 0.00 3.20

© 13, Mahamashtz 0.86 147.58 0.00 0.00 000 0.00 3.83
14. Manipur 0.00 ©0.00 5.67 0.00 20.52 0.05 1.98
15. Meghalaya 3.06 0.00 000 0.00 000 000 047
16. Mizoram 0.00 0.00 1.334 000 006 0.00 0.18
17. Nagaland 0.02 0.00 3.07 0.00 1.3 0.00 0.30
18. Orissa 60.19 37.66 000 000 4.87 0.00 14.89
19. Punjab 0.35 50.11 000 0.00 18.96 0.22 28.16
20. Rajasthan 15.40 19693 0.00 0.00 1.74 0.00 44.65
21, Sikkim 025 0.31 000 000 000 000 0.2
22. Tamil Nadu 0.51 132.18 0.00 0.00 0.00 0.00 27.97
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(Rs. in Crores)
1 2 3 4 5 6 7 8 9
,23' Tripura 067 0.00 4.18 0.00 194 0.00 0.65
24. Uttar Pradesh 213.22 561.69 0.00 000 1.5 6.19 128.10
25. West Bengal 58.14 68.59 0.00 117.00 10.32 3.22 6.91
26. DESU 0.0 248.73 0.00 0.00 13.33 0.00 39.61
217. Dvc 0.00 159.74 0.00 0.00 23.14 0.00 17.53
;g. l‘ﬁg 0.00 o0.14 000 0.00 0.00 0.00 0.00
. 0.00 1-09 000 0.00 o0.00 0.00 0.60
30. NEEPCO ) 0.00 0.00 0.00 0.00 5.97 0.00 0.00
312. Damn & Diu 0.00 0.04 0.00 0.00 0.00 0.00 0.08
32. Pondy 0.00 000 0.00 000 000 O 0
) . . . . .42
33. Co-operatives 496 000 000 0.0 000 O gg 0.84
34. State Govts. 0.00 0.0 0.00 000 000 000 0.00
Total 618.82 3131.12 104.06 586.—57 298:)7 29.64 460.54

Cummulative outstanding dues from SEBs to Central Power Sector Corpofations—

Rs. 5228.82 crores.

[Traaslation]
NAVIGATIONAL FACILITIES IN
GANGA

522. SHRI RAM LAKHAN SINGH
YADAYV : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) wheher anyscheme has been
chalked out to provide navigational facili-
ties through Ganga river; and

~ (b) if so, the details thereof and
present status of the scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

the

(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.
(b) Allahabad-Haldia stretch (1620

kms.) of the Ganga-Bhagirathi-Hooghly
river system had been declared as National
Waterway No. 1 with effect from October,
1986 and is being developed for passenger
and cargo traffic. During the current
financial year  schemes at an estimated
cost of Rs. 2.63 crores are in progress for
development of navigation channel in
Haldia-Patna stretch.

Schemes for construction of terminals at
Patna and Calcutta have been sanctioned
and are in progress. Besides, a scheme
for giving two IWT vessels to private
operators free of hire charges for one
year, and a scheme for provid ng compen-
sation for non-availability of infrastructural

facilities at 10 paise per tonne km.
moved by IWT on National Waterway
No. 1 & 2 has been sanctioned.

(English)

IMPORT OF FILMS, DOCUMEN-
TARIES, T.V. SERIALS ETC.

523. SHRI K. H. MUNIYAPPA
SHRI V. KRISHNA RAO

SHRI KODAKANI GOWDANA
SHIVAPPA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state 3 ’

(a) the number of films, documentaries,
televisions serials and animation films im-
ported during the last three years; and

(b) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) The number of
imported Celluloid and Video films
certified for public exhibition during the
last three years is given below in state-
ment-1. The details of feature films,
documentary (series), TV Serials and
animation films imported by Doordarshan
during the last three .years are given
below in Statement-II.
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STATEMENT-T

Details of Imported Celluloid and Video Films, Certified for Pubtic Exhibition guring
1991, 1992 and 1993

CELLULOID FILMS " VIDEO FILMS

Long other Feature Short Longother Feature Short
than featu~z than feature
1991 165 124 211 — 5 704
1992 198 80 116 7 3 622
1993
(Upto 91 146 146 3 5 313
October
93)
Total 454 ' 350 473 10 13 1639
STATEMENT-IT
Details of Foreign Programmes imported by Doordarshan during the preceding
three yeors
1. FILMS: 1. Black Beauty
2. Threc Musketecrs
3. Count of Montecarisic

11. DOCUMENTARIES

. Hockey Techniques & Tactics
(SERIES)

. Magic Ball

. Expcditions to Animal Kingdom
. The Why & Whercfores
Eco-legico

Getto Know Your Boay
Marcopolo

. Greatest Cricketers

. Pele—The Game of Billion

1Y -

R I Y

1. SERIALS . The Far Pavilions

. Dempsey & Makepeace

. Grla Nos. 3+4

. Ludwig Van

Prog.—a crime Deatection
Derrick

. Peter’s Toy Box

NN AW N

IV. ANIMATION FILMS:

—

. Pingu
2. Kids First.

y— = — ™
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UK ON KASHMIR

524. SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of the
Government has been drawn to the news
item appeared in ‘The Statesman’ dated
November 11, 1993 regarding percept'on

of the Government of UK on UN resolu- -

tions on Kashmir;
(b) if so, the details thereof;

(c) whether the Secretary of State for
Foreign and Commonwealth Affairs of
that country has urged India and Pakistan
to resume bilateral dialogue in this regard;
and

(d) if so, the response of the Govern-
ment to these gestures of the U.K. ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.

(b) In a statement made in the House
of Commons on November 5, 1993 the
British Parliamentary Under Secretary of
State stated that “neither India nor Pak's-
tan fully implemented the resolutions of
1948 and 1949, which Britain supported
and they have to some extent been over-
taken by events. We believe the Kashmir
dispute ultimately be solved only for by
reaceful agreement between India and Pakis-
tan provided for under the 1972 Simla
agreement. We have urged both coun-
tries to resume their bilateral dialogue.”

(c) Yes, Sir.

(d) Government have consistently been
of the view that all issues between India
and Pakistan can only be resolved peace-
fully and bilaterally in terms of the
Simla Agreement. Bilateral talks between
India and Pakistan at the level of Foreign
Secretaries are already scheduled to be
held from 1-—3 January, 1994.

SAARC
525. SHRI PRAKASH V. PATIL
Will the Mister of EXTERNAL

AFFAIRS be pleased to state the role

DECEMBER 6, 1993
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. played/proposed to be played by India to
further strengthen the SAARC ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
ASHRI R. L. BHATIA) : India is com-
mitted to SAARC as an instrument of
regional cooperation aimed at promoting
the welfare of the people of South Asia
and has accordingly shared its expertise
and knowledge “with the other Member
States through unreserved participation in
SAARC activities. Our financial contri-
butions, calculated at approximately 32°
percent of the common costs of the Asso--
ciation have also always been promptly -
paid-up.

It has been our view that SAARC should
enter more substantive areas of core ecomo-
mic cooperation and in doing so, make it-
self more meaningful to the lives of the
people of South Asia. The SAARC member
States have signed the South Asian Prefe-
rential Trading Arrangement (SAPTA) in
April 1993 and have already taken initial
steps in the process of operationalisation of
SAPTA. India will play a positive role in
this process.

KAYAMKULAM THERMAL PLANT

526. SHRI MULLAPPALLY RAMA-
CHANDRAN :
SHRI RAMESH

THALA :

PROF. P. J. KURIEN :
SHRI P. C. THOMAS :

SHRI THAYIL JOHN
LOSE :

Will the Minister of POWER be pleased to
refer to the reply given to Unstarred Ques-
tion No. 37 on July 26, 1993 and state :

(a) whether the Union  Government
have since tied up the funding source
for the construction of Kayamkulam
Thermal Project in Kerala;

(b) if so, the details thereof and if
not, the reasons therefor; and

(c) the time by which
likely to be comm‘ssioned ?

CHENNI-

ANJA-

the project is
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) Till
date, financial tie up has not been arrived
at for the comstruction of Kayamkulam
Thermal Power Project in Kerala by the
National Thermal Power’  Corporation
(NTPC).. The project has been posed to
the - Overseas ' Economic Cooperation

Fund (OECF), Japan for financial assis-

tance. - The commissioning schedule can be
estimated after Government clearance to
the project is accorded and orders for
main plaat and equipment has been placed

on the s'uppllers
MONEY ORDERS IN RURAL AREAS

527. PROF. UMMAREDDY VENKA-
TESWARLU : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether a mrge‘ number of money
orders are not delivered in rural areas;
and

(b) if so, the steps taken or proposed
to be taken by the Government to reduce
theft and tampering in the case of money
order delivery ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) (a) no Sir,
There have, however, been occasional com-
plaints about delay /non-payment of money
orders n the rural areas.

(b) The money orders are neither tam-
pered with nor stolen. Sometimes these
are lost in transit. Whenever a complaint
about its nn-payment is received, imme-
diate enquiries are made and a duplicate
money order is got issued and paid. Re-
gular monitoring on the payment of money
orders is done.

[Translation] )
POSTAL DELIVERY SYSTEM
528. SHRI ARVIND TRIVEDI :
SHRI JANARDAN MISRA :
SHRI PANKAJ CHOWDHRY :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

AGRAHAYAN 15,1915 (SAKA)
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(a) whether the postal delivery system
in Delhi and other states has deteriorat-
ed during last six months;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Government to improve the
postal delivery system ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (c) While
it is not true that postal delivery system
in Delhi and other States has deteriorated,
it is a fact that in most urban areas postal
delivery has been under great pressure duc
to increase in volume of mail and inade-
quate manpower for eflecting delivery. The
Derartment has already taken up with
Ministry of Finance proposal for sanction

of additional posts of postmen and sorting
postmen.

[English]
BEER INDUSTRY IN BITHAR

529. SHRI RAMASHRAY PRASAD
SINGH :

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state :

(a) whether the Government have any
proposal to set up industrial units to pro-
cess beer at Bibarsharif, Jehanabad, Gaya,
Buxar, Patna and Chhapra in Bihar;

(b) if so, the details thereof and the
action being taken in this regard; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) Government does not set up beer units.
However, the Government has received
applications for grant of LOI for setting
up beer manufacturing units at Gaya and
Patna.

(b) and (c) : All these applications, ex-
cept one from M/s. Bihar State Industrial
Development Corporation, have been reject-
ed.
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[Translation]

TO BE ANSWERED ON THE 6TH
DECEMBER, 1993

NASIRABAD-MHOW ROAD

530. DR. LAXMINARAYAN PAN-
DEY : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Government of Madhya
Pradesh and Rajasthan have submitted any
proposal for declaring  the road from
Nasirabad - (Rajasthan) to Mhow (M.P.),
as a National Highway;

(b) whether various institutions have
submitted any representations in this re-
gard; and v

(c) if so, the details thereof and the
steps proposed to be taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{SHRI JAGDISH TYTLER) : (a) to (c) The
State Governments of Rajasthan and
Madhya Pradesh and various other autho-
rities have proposed the declaration of the
road in question as National Highway dur-
ing the 8th Five Year Plan. However, ow-
ing to limited allocation of funds for
National - Highways in the 8th Plan, it is

STATEMENT
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difficult at this stage to declare any road
as National Highway in any State includ-
ing Madhya Pradesh and Rajasthan.

CONVERSION OF TELEPHONE EX-
CHANGES INTO ELERCTRONIC
EXCHANGES

531. SHRI DEVI BUX SINGH : Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) the percentage of telephone exchan-
ges converted into electronic exchanges in
the country till October 31, 1993; and

(b) the total number of telephone ex-
changes orenmed in Uttar Pradesh during
1993, the district-wise detaily thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) The percentage
of telephone exchanges converted igto
electronic exchanges in the country during
14-93 to 31-10-93 is 17.139;. The per-
centage of no. of electrocic telephone ex-
changes to total mo. of exchanges in the
country till 31-1093 is 76.83%.

(b) The total number of telephone ?x~
changes opened in Uttar Piadesh dur.mg
1-1-93 to 31-1093 is 96. The district-
wise details given in the statement attached.

List of New Telephooe Exchanges opened in U.P. Telecom. Circle during 1-1-93 to 31-1093

Sl Name of district

Name of Station

3

1. Jaingara
2. Baraut
3. Sanjai Place.

4. Bharwari (IInd.)
5. Manjhanpur

6. Handia (IInd)

7. Phaphanau (IInd.)
8. Hanumangany

9 Lodha
10. Nazzal Pur

11. Raipur Dalpatpur
12. Hathras (lla .)
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1 2 3
4. Banda 13. Bhauri
14. Chhilla
15. Kalinzar
16. Kartal
17. Khapata
18. Pahari
19. Sardhana
20. Shivrampur
21. Manikpur (IInd.)
22, Tindwari (IInd.)
5. Ballia 23. Dokti
6. Bareilly 24. Bareilly (IInd.)
7. Budaun 25. Gunore
8. Dehradun 26. Nayagaon
27. Dehradun
28. Massorie (IInd.)
9. Deorna 29. Baghochghat
10. Etawah 30. Basrehar
31. Phaphund
11. Faizabad 32. Amaniganj
33. Kotwa Sarak
34. Tanda (IInd.)
35. Newda
36. Akbarpur (IInd.)
37. Jalalpur (IInd.)
12. Ferozabad 38. Nagla Gulal
13. Ghariabhad 39. Chholas
40. Loni (1Ind.)
41. Modinagar
42. Rajnagar, D-2
14. Gorakhpur 43. Balpur
44. Bhanpur
45. Kokhai
46. Mahabir Chhapra
15. Hamirpur 47. Chham
48. Mahoba (IInd.)
16. Jhans 49. Pariksha
50. Raksha
17. Jaunpur 51. Sigramau
18. Kanput 52. Derapur
53. Panki
19, Lalitpur 54. Rajghat
20. Lucknow 55. Bijnore
21. Mahraganj 56. Nichlaul
57. Thuthi Bari
22. Mainpuri 58. Kishni
23. Mathura 59. Patlauni
60. Kosi Kalan (1Ind.)
24. Maunath Bhanjan 61. Semri Jamalpur
25 M2n¢ 62. Bonndary Road
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1 2

3 - '

63.
64-

Mahelka
Salawa

* 65. Saroorpur

26. Muzaffarnagar
27. Nainital

28. Pauri

29. Pratapgarh

30. Sitapur

31. Saltanpur

32. Unnao

33. Farrukhabad
34, Lakhimpw
35. Hardoi

36. Varanasi

37. Chamoli

BROADCAST OF SARAIKI LANGU-
AGE PROGRAMMES

532. SHRI SURYA NARAIN YADAV:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the external service of All
India Radio broadcasts programmes tn the
Saraiki language;

(b) whether the time duration of the

programme has remained unchanged for
more than one year;

(c) if so, the reasons for not extending
the time limit of the said programme;

(d) whether any efforts has been made

. Sizali

. Bhopa

. Garhi Pukhta

. Betalpur

. Lalpur

. Durgapuri

. Ghoordhuri

. Kalia Saur

. Kishanpuri

. Vishwnath ganj

. Fatehpura

. Garwara

. Kanthaula (Raniganj)
. Katra Mohandiganj

Maderia

. Mandhata

. Sangipur

. Machata

. Biswan (Iind.)
. Bandhua Kalan
. Dhammaur

. Gosainganj

. Kalkshanpur

. Korwa

. Pande Baba

Shoramau

. Fatehgarh (IInd.)
. Gola (IInd)
. Sandila (IInd.)

Pahadia (IInd.)

. Kedarnath.

to make Saraiki
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : :

(a) Yes, Sir.

(b) Yes, Sir.

(c) The duration of Saraiki programme
could not be increased due to limited
availability of programme resources.

(d) and (e) : The choice of time slot for

the programmes, its repeat on All India
Radio, Suratgarh and the complexion of

programmes  popular;
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the programme fare are all intended to
make the Saraiki programmes popular with
the target audience across the border.

STEEL INDUSTRY

533. SHRI BASUDEB ACHARIA : Will
the Minister of STEEL be pleased 1o
state :

(a) whether the steel industry in the
country has been adversely affected on
account of price hike in steel and liberali-
sed import rpolicy;

(b) if so, the details thereof; and

(c) the steps taken|proposed to be taken
to revive|recover the economic viability of
steel industries of the country and to save
it from the uneven competition with
foreign steel goods?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) (a) to (¢) : The steel in-
dustry in the country is facing demand
recession. However, imports of steel have
not shown an increase after liberalisation
of the imrort policy; rather imporis during
the current year have declined as compar-
ed to those during the previous year.

VISIT OF PM TO SOUTH KOREA

534. SHRI VILAS MUTTEMWAR:
SHRI GOPI NATH GAJAPATHI:
SHRI K. PRADHANI
DR. KRUPASINDHU BHOL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister visited
South Korea recently;

(b) if so, the salient features of the each
of the agreements signed during the visit;

" (¢) whether the Government have takeén
any initiative to establish better trade re-
lations with that country; and

(d) if so. the details of the ar:*s in which
trade relations have been established and
proposed areas for further expansion of

* trade relations?
© 2559 1.8S/94—17
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. 1. BHATIA) : (a) Yes, Sir. The
Prime Minister visited Republic of Korea
from Sept. 9 to 11, 1993,

- (b) During the visif, an Agreement on
Tourism Cooperation was signed providing
for bilateral cooperation in building
and management of hotels, joint wven-
tures for developing tourist resorts, encuu-
raging flow of tourists from Korea to India
and vice versa, and cooperation in tourism
related publicity. An MOU on Science
& Technology providing for bilateral col-
laboration and joint research and exchange
of scientists and technologists in the field
of chemicals, electronics, polymers and
plastics, textiles and garments etc; and
the Cultural Exchange Programme (1993-
95) envisaging interalia, rromotion of Im-
dian languages in Korea and vice versa,
cooperation in historical research exchange
of scholars, promotion of Indian studies
in Korea and vice-versa, provision of
scholarships for Hindi study to Korean
nationals, deputation of Hindi Teachersto
Korea, exchange of sports teams, coopera-
tion between Doordarshan, AIR and coun-
terpart organisations in ROK etc., were
also signed.

(c) Yes, Sir. At our suggestion, the two
countries have agreed to conduct a joint
study of he Indian economy to identify
areas in which the two countries can co-
operate. During his visit, Prime Miniser
addressed the meeting of the India-Korea
Joint Business Council which has set an
indicative target of doubling the bilateral
to Rs. 6,000 crores in next 3 years. Prime
Minister also individually met the heads
of important ROK business conglomerates
to encourage them to expand their acti-
vities in India.

(d) In 1992, the bilateral India-ROK trade
amounted to Rs. 2,900 crores, of which.
Indian exports were Rs. 1,525 crores. The
major Indian exports were chemicals, dyes
and pigments, metallic ores, mineral fuels,
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silk, aluminium and iron, boilers and elect-
rical machinery, coffee, tea and spices,
man-made filaments, oil cakes etc. Major
items of import from ROK were chemicals,
plastic and rubber products, man-made fib-
res, glass and gas-ware, iron and steel,
coins copper, electrical machinery, ship
boats and: flodting structures etc. . The
Indo-ROK Joint Trade Committee is
scheduled Yo -meet in eatly 1994 to dis-
cuss further expansion of trade relation.
CLEARANCE OF MAIL IN
CALCUTTA

535. SHRI CHITTA BASU : Will the
Minister of COMMUNICATIONS  be
pleased to state :
. (a) whether the bags are not fully
cleared daily in the G.P.O., Calcutta and
R.MS. offices in West Bengal Circle,
causing irregular and uncertain postal de-
liveries; and

(b) if so, the steps taken to emsure quick
and regular postal deliveries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) No
Sir, this is not the general case. However
some accumulation of mail in GPO/RMS
offices in West Bengal Circle takes rlace
on occasions of bandh/strikelcivil distur-
bances/and other causes beyond the control
of the Department. The concerned postal
authorities monitor transmission /delivery of
‘mails on a day-to-day basis in order to
ensure regular delivery of mails. '

TELEPHONE CONNECTIONS TO
RETIRING EMPLOYEES IN
GUVAHATI
536.. SHRI PROBIN DEKA : Will the
Minister of COMMUNICATIONS be

rleased to State :

(a) the number of cases pending for tele-
phone connections under NOYT-SS cate-
gory for retiring employees of State and
Central Governments in Guwahati as on
October, 1993; and

(b) the time by which these are likely
to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Sir, a
total of 29 cases are pending installation
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under Non-OYT/SS category to the re-
tiring employees of the State of Central
Governments as on October 1993. These
are likely to be cleared by March 1994.

FUNCTIONING OF M.T.N.L.

537. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the functioning of Maha-
nagar Telephone Nigam Limited is in
bad shape;

(b) if so, the details thereof and
therefor; and

(c) the remedial steps proposed to be
taken to redress grievances of the con-
sumers of M.T.N.L. services ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) The
functioning of Mahanagar Telephone
Nigam Limited is not in bad shape. How-
ever, during the last monsoon season,
due to failure of a large number of
underground cables, a large number of
customers were  affected, which caused
temporay  dislocation of services and
customer dissatisfaction. However, by the
remedial action taken by M.T.N.I., its
underground cables had since been  re-
paired and now the services have re-
turned to normal.

(c) The N.T.N.L. Delhi have opened
a large number of customer  service
centres where the grievances of the cus-
tomers can be recorded and  remedial
action taken to set them right. In the
Telecom Headquarters we have a public
Grievance Cell functioning under  the
charge of Director (Public Grievances).
Dak Bhavan, New Delhi. The customers
who do not get a satisfactory  response
from M.T.N.L. and other field formation
of the Department of Telecommunica-
tions outside Delhi can send their written
complaints for their redressal.

(Translation)
P & T OFFICES IN M.P.

538. SHRIMATI SUMITRA MAHA-
JAN : Will the Minister of COMMU-
NICATIONS be pleased to state :
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(;) thetotal ‘niu‘nBer of Post and
Telegraph offices set-up in Madhya Pra-
desh during the Seventh Five Year Plan;

(b) whether ther number is less than
the target fixed in this regard;

(c) if so, the
therefpr; and

(d) the targét 'ﬁxed vand aclﬁeved 80
far for this purpose during the Eighth
Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : POST
GFFICES—(a) 364 Post Offices were
opened during the 7th Five Year Plan.

TELEGRAPH OFFICES.—The total
number of Telegraph Offices set up
Madhya Pradesh during 7th Five Year
Plan is 35.

(b) POST OFFICES—Dur'ng 1985-86,
86-87, 87-88 under the 7th Five  Year
Plan, no targets were fixed for opening
of post offices. However 118 Post Offices
were opened under the Plan during these
three years. However, in 1988-89  and
89-90 targets of 235 and 184 were fixed
for opening of post offices respectively
as against these targets 23 and 223 post
offices were opened respectively giving a
total cf 364.

TEILLEGRAPH OFFICES—No Sir. As
per the object'ves of 7th Five Year Plan,
telegraph offices were to be opened at all
District Headquarters and at important
places where the opening of telegraph
offices is justified. The objective was
achieved.

(c) POST OFFICES—For the shortfall
in achievement of targets during 1988-89
the following reasons were attributable :

details with reasons

1. Ban of creation of new posts since
1984.

2. Withdrawal of powers for creation
of posts from DG (Posts) and his
subordinate officers.

3. The time involved in refering
every case of cpening of  post
office to the Finance Ministry and
obtaining approval therefrom.

4. Inherent time lag between sanc-
tioning znd opening of mnew post
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offices which  sometimes spills
over into the next financial year.
TELEGRAPH OFFICES—The ques-
tion dces not ar'se in view of the above.
(d) POST OFFICES—The target fixed
for cpening of Extra Departmental Branch
Post Offices and  Departmental Sub
Offices in Madhya Pradesh during 1992
93 and 93-94 and their achievement are
as follows :

Year Targat Achievement
EDBDO DSDO EDBO DSO

1992-92 55 5 55 5
1993-94 35 5 11 Nill
(opened

s0 far)

TELEGRAPH OFFICES—As per ob-
jectives of Eighty Five Year Plan, the
tclegraph offices have to be opened at
newly created District Headquarters. As
no new District has been created, no
telepgraph office has been opened so far.

IMPROVEMENTS IN MICRO-WAVE
SYSTEM
539. SHRI VISHWESHWAR BHAGAT :
Will the Minister of COMMUNIGATIONS
be pleased to state :

(a) the details of improvements effected
by the Government in the Micro-wave
system;

(b) the details in this regard for the
last one year, circle-wise; and

(c) the details of the jobs accompl shed
under these  improvements, c rcle-wise
during the years 1991-92 and 1992-93 ?

"THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) The Micro-
wave system is being improved by aug-
mentation/replacement of existing analog
systems by using digital microwave sys-
tems. This has led to increase number of
channels and higher reliability.

(b) A total of 27 Microwave systems
have beer commissioned. During 1992-93.
Circle wise details enclosed in Statement-I.

(c) Circle-wise details of Microwave
systems commissioned during 1991-92 are
enclosed in Statement-II.

With the commissioning of these sys-
tems, 82 places were connected by reliable
media in 1991-92 and 'S5 places in

1992-93.
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STATEMENT-1
Clirclewise details of Microwave systems Commissioned during 1992-93

Sl Name of Circle No. of Systems
No.

. Andhra Pradesh
Gujarat
. Himachal Pradesh
. Karnataka
Kerala
. Maharashtra
‘Madhya Pradesh
Orissa
. Pun jab
. Rajasthan
.. 11, Tamilnadu

12. Uttar Pradesh
" 13. West Bengal
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STATEMENT-II

Sl Name of Circle No. of Systems
No.

1. Andhra Pradesh
2. Bihar
3. Gujarat
-+ 24, Himachal:Pfadesh
5. Kerala
6. MTNL (New Delhi)
7. Mabharasthra
8. Orissa
9. Punjab
10. Rajasthan
. 11. Tamilnadu
. 12. Uttar Peadesh
" 13. West Bengal
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(English)

REPATRIATION OF CHAKMA
REFUGEES

540. SHRI RAINATH SONKAR
SHASTRI : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state :

(a) whether Bangladesh has agreed to
take back 56,000 Chakma Refugees from
India; and H z'-n\

(b) if so, the progress made in regard
to their repatriat'on to that country ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.
The Government of Bangladesh is com-
mitted to take back all tribal Bangladeshi
refugees from Chittagcng Hill Tracts
based upon available records of both
sides and information furnished by the
concerned Village Headman.

(b) In order to pursuade the Chakma
and other tribal refugees to return to
Bangladesh, Government of Bangladesh
have announced several concessions to the
the returning families. Qur overall assess-
ment is that the climate is much more
favourable in Rangladesh than ever before
for the return of the refugees. However,
the Chakma refugee leaders insist that
as a pre-condition to their return, Gov-
vernment of Bangladesh should corpeds
their demands submitted to the Bangla-
desh Government in May 1993.

REGIONAL NEWS ON BANGALORE
DOORDARSHAN

541. SHRIMATI CHANDRA PRABHA
URS : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the duration of regional news
telecast on, Bangalore Doordarshan every
day;

(b) whether important news of  the
entire Karnataka are not being covercd
in the present regional news bulletin;

(c) if so, the steps Government pro-
pose to take in this regard;
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(d) whether there is also any proposal
to telecast morning news bulletin in Kan-
nada on the Bangalore Doordarshan; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION  AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) Doordarshan Kendra, Banga-
lore telecasts a daily reg'onal news bul-

letin of 15 minutes in Kannada at
7.30 P.M.

(b) Every effort is made to cover all
important even!s and developments in
Karnataka in the regional news bulletin
telecast from Bangalore.

(c) Does not arise.
(d) No, Sir.

(e) Does not arise.
RURAL ELECTRIFICATION

542. SHRI ANK!SHRAO RAOSAHEB
TOPE : Will the Ministcr of POWER be
pleased to state :

(a) the rercentage of village yet to te
electrified, State-wiss;

(b) whether any targets have been fixed
to electrify the remaining villages; and

(c) if so, the details thereof?

THE MINISTER OF STTE IN THE
MINISTRY OF PCWER (SHRI F. V.
RANGAYYA NAIDU) (a) State-wise
percentage of villages vet to be electritied
upto the end of Sep-ember, 1993 is given
in the Statement attached.

(b) and (c) The rural electrification
targets are fixed on an Annual basis by
the Planning Commisg¢io in consultation
with the State Electricity Board, keep'ng
in view the overall ava'lability of resources
and the proposals recewid from the SEB’s
concerned. During the ycor 1993.94, 2210
villages are programmed for clectrification.
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- STATEMENT
—S.No. Name_(;? Exe State YT B Percentage of u;-.
electrified villages
ason 30-9-93

1. Andhra Pradesh -
2. Arunachal Pradesh 45.46
3. Assam 20.00
4, Bihar 29.67
5. Goa —_
6. Gujarat -
7. Haryana —
8. Himachal Pradesh -
9. Jammu & Kashmir 4.07
10. Karpataka —
11. Kerala —_
12. Madhya Pradesh 8.07
13. Maharashtra -
14. Manipur 15.43
15. Meghalaya 51.17
16. Mizoram 21.00
17. Nagaland -
18. Orissa 29.75
19. Punjab -
20. Rajasthan 19.70
21. Sikkim —
22, TamilNadu —
23. Tripura 30.50
24. UttarPradesh 25.00
25. West Bengal 25.00

- Tctal (States) 15.12

"~ Total (UTs) _

Total (All-India) 15.00

— — —_— * [P —
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t PROGRAMMES ON SARELLITE
CHANNELS
543, SHRI SURENDRA PAL RATHAK:
JSHRI RAJNATH SONKAR
SHASTRI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

(a) whether majority of the programmes
being telecast over metro and other satte-
lite channels of Doordarshan are film
based;

(b) if so, the reasons therefor;

(c) whether there is any proposel to
review these programmes to maintain and
preserve the cultural heritage of the
country and to safeguard the interests of
the younger generation;

(d) if so, the details thereof;

(e) whether the Doordarshan propose to
start 21 channels by January, 1994; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI K. P. SING
DEO): (a) No Sir.

(b) Does not arise.

(c) and (d) Yes, A comprehensive
review is currently underway.

(e) No, Sir.

(f) Does not arise.
POST OFFICE IN GRAM PANCHA-Y
YAT
544. SHRI K. PRADHANI : Will the
Minister of COMMUNICATIONS he
pleased to state :
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(a) whether a large number of Gram
Panchayats in Orissa are without facility
of Post office;

(b) if so, the number of such Gram
Panchayats, State-wise in the country:

(c) whether the Government NIOLOSe to
open post office in every Gram Panchayat
in the Country; and

(d) if so, by when and steps taken to
achieve the targets fixed if any, in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir. There
are only 240 Gram Panchayat in Orissa
Circle without the facility of post office.

(b) ‘The details of such Gram Panchayats
State-wise are givan iz the stateirent-I.

(c) Post Offices are >pened in thase Gram
Panchayat which fuifil the norms as given
in the statemeat-Ii.

(d) During the 8th Plan period, the
Deartment proposes to open 500 Degart-
menta] sub-offices s1.d 3000 cxtra depart-
mental branch offices. Of these, 116 depari-
mental sub-offizes and 635 extra depart-
mental tranch cffices have bz2n sanctioned
in 1992-93. In ihe cvrrent year, it is
proposed to open 509 extra departme.ital
branch offices and 100 departinental sub-
offices. Post offices are opened as per
prescribed norms subject to rarset and
availability of fuads.

STATEMENT 1

ANNEX ‘A’

Details of Gram Panchayats without Post Office facility Statewise.

S1. Name of State

No.of Gram __ SI. Name of State

No.of Gram
Panchayats

Ne lc:?l't“il’\ng gﬂvivc:g- Ne- without Post Offices
1. Assam TTTTT T 720,178 14. Arunachal Pradesh 3,385
2. Andhra Pradesh 5,851 15. Manipur 746
3. Bihar 3,012 16. Meghalaya 940
4, Delhi 79 17. Mizoram 398
5. Gujarat 5183 18. Nagaland 940
6. Haryana 3,176 19. Tripura 2.347
7. Himachal 395 20. Orissa 240
8. J&K 430 21. Punjab 6.940
9. Kamataha 192 22. Rajasthan 713
10, Kerala ’ Nil 23. Tamil Nadu 3,082
11. Madhya Pradesh 12,932 24, Uttar Pradesh 57,817
12. Maharashtra 14,209 25. West Bengal Nil
13. Goa 21 26. Sikkim ~do-
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_STATEMENT-II

-CRITERIA AN GUIDLELIMES FoR
OPENING BRANCH POST  OFFICES
@@ POPULATION

(a) In normal areas : 3000 porulation
in a group or villages (including the pre-
posed post village).

(b) In Hilly, Tribal Desert and Inaccessi-
ble areas : 500 population in an individual
villages or 1000 population in a group of
villages.

(ii) DISTANCE

(a) In normal areas The minimum dis-
tance irora the nearest ecxsiug post
office should be 3 kms.

(b) In Hilly, 1iba!, Descrt arnd nacessi-
ble Areas : The distance !'mit will  be
the same as above except that in iy
areas, the min mum distance limit can be
relaxed by the Directorate in cases where
such relaxation is  warranted by special
circumstances wnich should te clearly
explained while subwmitting a proposar
(iii) ANTICIPATED INCOMY

(a) In normal areas : The minimum
anticipated revenue should be 33-1|39;
of cost.

(b) In Hilly, I'rtal, Desert and inaccessi-
ble areas : The minimum aniicipated in-
come should be 15 per cest ¢f the cosi

PUBLIC CALL OFFICE

545. SHRI RAM NAIK : Will the
Minister of COMMUNICATIONS ke
pleased to refer ic the aelly givn to
Understand Question No. 3982 on August
23, 1993 and state :

(a) the number of communication
charge Re. 1|- per STD as per old
scheme;

(b) whether such ndications are notified
by the Comniuniziti>e Certres ¢ their
premises to remve upnecessary  -clashes
with the telephoae useis:

(¢} if not, aieh: the MTNL. will
direct to instruct all such communication
centres to do so immediately; and

(d) the number of FCO: mspected
during 1991-92, 1992-93 and the number
of PCOs discontinued?

THE MINISTER OF STATE OF THE .

MINISTRY OF COMMUNICATIONS;
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(SHRI SUKH RAM) : (@) to (¢) The
entire issue is being examined.

- (d) : The information is being collected
and will be laid on the Table of the House.
[Translation] :

PULSE PROCESSING MILLS IN
GUJARAT

546. SHRI N. J. RATHVA : Will the
Minister of FOOD PROCESSING  IN-
DUSTRIES be pleased to state :

(a) whether Pulse Processing Mills have
been established in Gujarat particularly in
the tribal areas;

(b) whether adequa‘e financial provisions
have been made for this purpose under
National Pulses Development Scheme; and

(c) the efforts made by the Government
in this direction ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TRAUN GOGOI):

(a) : Yes Sir, pulse processing mills have
been established in Gujarat.

(b) and (c) : A provision of Rs. 2.70
lakhs has been made in the National
Fulses Development Scheme for 1993-94
for setting up of Dal Processors. Out of
this, Rs. 2.00 lakhs is the Centre’s share
and Rs. 0.70 lakhs is the State share. No
proposals in this regard have been received
from any State Government so far.

[English]

POSTAL SAVING SCHEME

547. Dr. KRUPASINDHU BHOI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) Whether the Government have dis-
continued some Postal Savings Schemes;

(b) if so, the details thereof and reasons
therefor; and

(c) its likely impact on the depositors
and the steps taken to protect their
interest ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM : (a) The sale of
Social Security Certificates was discontinued
3 years back w.ef. 3Ist August, 1990
National Savings Scheme, 1987 was re-
placed by National Savings Scheme, 19972
from 1-10-92. :
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(b) and (c) The sale of Social Security
Certificates was discontinued in view of
the declining popularity of the scheme
National Savings Scheme 1987 was re-
placed by National Savings Scheme 1992
to suit the changes made in the Tax Laws
and the needs of the investors. This new
Scheme enjoys the Tax Concession under
Section 88 and 80 (L) of the Income Tax
Act.

INDIANS IN THE US

548. SHRI SHRAVAN KUMAR PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Government have re-
ceived any report regarding atrocities com-
mitted on Indian and people of Indian
origin in the US during the year 1993 so
far;

(b) if so, the number and details of
such cases and the reaction of the Govern-
ment thereto;

(c) whether the Governmeat have taken
up this matter with that country: and

(d) if so, the number and details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (@) to :{d) Whiic
Indians have been the subject of crime
in the United States, there is no indication
that they are being singled out oz the basis
of their being indians for the commitment
of atrocities.

WARANGAL RADIO STATION

349. SHRI R. SURENDER L ETDY
Will the Minister of INFORMAT ON
AND BROADCASTING te clecsed  to
state:

(a) whether radio stations are presently
classified into ‘Local and non-Local’;

(b) if so, the criteria adopted for such
classification;

(c) whether Warangal Radio S.ation has
been classified as ‘“Local’ radio station and
Kothagudem station as ‘non-Local’ radio
station;

(d) whether the Government have  re-
ceived representations demanding ~onversion
of Warangal as a non-local full fiedged
radio station instead of Kothagudem; and
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(e) if so, the steps taken by the Ciovern-
ment in tiis regard? ) s

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION - AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No, Sir.

(b) Does not arise.

(c) All India Radio, Warangai is a
local radio station and All India Radio,
Kothagudem is a sub-regional redio station

~(d) Yes, Sir.
(e¢) There is at present no proposal te

convert the iocal radio station at Warangal
inio a sub-regional radio station.

JOINT VENTURE BY TCIL ~*

550. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) wheiirer Telecommunications Consul-
tants ind a Limited (TCIL) had proposed
10 jo:nt vemwre each in Saudi Arabia and
Kuwait to incorporate Indian Telecom and
software know-how in these couniries; and

(by if so, the detauils thereoi ?

ThE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(StiR1 SUKH RAM) : (a) Yes, Sir.

(b) In Saudi Arabia. TCtL has set up a
joiat Venitre Company knowa as “TCIL
Saudi Company Limited”, in collaboration
w:h  Mjs. Nauonal Telecommunications
Company Lid. (NATEL) and Mr. Saleh Ali
Abdul Rehman Al-Turki, with an Autho-
rised Capital of SR 2 Million and initial
raid-up Capital of SK 1 Million. TCIL's
share in this JVC is 40 per cent.

2. In Kuwait, TCIL propcscs to sct up
a Joini Venture Company in collaboration
with M;s. Ahmed Yousef Bzhbehani Est.
(AYB). The proposed Paid-up Capital of
the Company is KD 1,00,000. £CiL’s share
shall be 49 per cent,

DUES OUTSTANDING WITH DAVl;

551. SHRI RAMCHANDRA VEERAP-
PA : Will the Minister of INFORMATIO_N
AND BROADCASTI\(: be niem_cd to
s‘klc ST
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(a) the total dues of various Newspaper
outstanding with the Directorate of Adver-
tising and Visual Publicity (D.A.V.P.) as
on May 31, 1993 ;

(b) since when the payments of such dues
have been pending; and

(c) the steps taken to clear the dues ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) A tota]l of 55,232 bills
were pending with Directorate of Adver-
tising and Visual Publicity (DAVP) for pay-
ment as on 31st May, 1993. Out of these
bills, 450 bills pertain to the period April,
1985 to August, 1991; 38,533 bills to time
periad September, 1991 to March, 1993 and
$6.250 bills to the period April, 1993 to
May, 1993.

«) During toe curteat year, systematic
efforts have been made by DAVP to ensute
that the pendency is reduced to the mini-
mum and the parties get their payment
within a reasonable period varying from
a period of 7 days to 45 days. 'The pro-
cessing of bills is being done on computer
since Ist April, 1993 and a Super Mini-
Cemputer has also been nstailed recently.

JOINT VEENTURES BY NTPC

§52. SHRI GOPI NATH GAJAPATHI :
'Will the Minister of POWER be pleased to
state :

(a) whether the National Thermal Power
Corporation (NTPC) proposes to set up
joint ventures with some foreign companies ;

(b) if so, the details thereof and the main
objectives of NTPC 1n this regard ; and

(¢) the names of thcse foreign com-
panies and the details of the agreements
made by NTPC with them so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (3) Yes, Sir.

@) and (c) NTPC has signed “Promoters
Agreements” with Spectrum Technologies
USA, Inc. New York includihg their asso-
ciates and Jaya Food Industries, Hyderabad
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for equity participation by NTPC in Spec-

trum Power Generation Ltd. (SPGL), a
private generating company, set up for im-
plementing a 208 MW gas based power sta-
tion at Kakinada, Andhra Pradesh. NTPC's

‘Equity m the joint venture would be 10 per

cent of the total equity of SPGL.

NTPC has also signed a Memorandom of
Understanding (MOU) with ABB, Switzer-
land for development of a power project
and in terms of which has responded to
DESU for its gus based project at Bawana,
Union Territory of Delhi. N1PC and ABB
are one of the short listed project propo-
nents and have jointly submitied a detailed
project proposal bid to DESU in Febru-
ary, 1993 and b'ds are under evaluation..

The objectives of NTPC in participating
in joint venture power projecis are:

(a) The participation of NTPC in the
equity of the JVCs for power pro-
jects, even though {0 a small ex-
tent, will repose confidence in
private parties to invest thdés ac-
celerating the process of commer-
cialisation of the sector, NTPC
thus would act as a catafyst for
the uplifting of power secter
which would benefit the organisa-
tion also.

(b) NTPC could contribuie in project
implementation based on its pro-
ven technical and management
skills developed in sctting up tcth
coal and gas based power stations.

(c) Considering the larg: investments
required for projects  under
NTPC's own progtomm: and its
own rtesources _being Limited,
NTPC could judiciously use these
resources to promoic moré pro-
jects than it wounld otherwise
could take up om its own in con-
sonance with the expected private
power development  scenario.
NTPC could thus act as a cata-
lyst in the successiul implemen-
tation of the Government policy
for greater involvement of private
industry in the power sector.
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PUYANKUTTY HYDRO-ELECTRIC
PROJECT

553. SHRI P. C. THOMAS : Will the
Minister of POWER be pleased to refer
to the reply given to Unstarreq Question
No. 2658 answered on March 15, 1993 and
state : :

(a) whether Puyankutty Hydro-Electric
Project in Kerala is facing further hurdles
for its implementation ;

(b) if so, the details thereof and the
reasons therefor ; and

(c) the time by which it is likely to be
commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) Puyan-
kutty hydro electric Project (2X120 MW)
will be taken up for implementation after
Government of Kerala obtains clearance
from Ministry of Environment & Forests
for diversion of forest land.

[Translation} i

POWER SECTOR

554. SHRI MUMTAZ ANSARI:
SHRI RAJESH KUMAR:

Will the Minister of POWER te pleased
to state :

(a) whether the Minister of Power has
recently visited some foreign countries for
seeking investment in the power sector of
the country;

AGRAHAYAN 15, 1915(SAKA)
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(b) if so, the details thereof and names
of the countries/foreign companies which
have agreed to invest in power sector;

(c) the names of the places where such
power projects are likely to be sst up;

(d) whether the foreign investors have
put up some conditions or demanded con-
cessions in lieu of the investment ;

(e) if so, the details thereof ; and

(f) the reaction of the Government there-
to?
THE MINISTER OF STATE IN THE

MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir.

(b) and (c) Minister of Power had led
a delegation to U.K. and USA for seeking
isvestment in the Power Sector of the
country. The details of the projects pro-
posed to be set up by foreign private com-
panies are given in the Statzment attached.

() to (f) While no conditions or comces-
sions in lieu of the investment have been
demanded, prospective foreign imvestors
had sought a number of clarifications in
the course of discussions regarding imvest-
ment in specific power projects or relating
to the scheme for encouraging private im-
vestment in the electricity sector. These
queries are similar to the ones raised by
other promoters including Indian promo-
ters. These have been suitably addressed
by the Goversment.

STATEMENT
S1. Name of Project/ Foreign/ Capacity Prov, Name of the Company.
No. State Indian (MW) cost
Estimate
o (Rs. Crs.)
1 2 3 4 5 6
1. Jegrupadu GBPP/  Forcign  235.00  866.00 GVK Industries USA
(Godavari) (NRD (Gas)
Andhra Pradesh.
2. Kakinaca GBPP Forgn. 200.00 654.85  Specttum Power Gen-
(Godavari) (NRD (Gas) eration Ltd.
Andhra Pradesh
3. Visakhap:tnam TPS/ Forgn. 1 1000.00 3000.00 Ashok Leyland &
Andhra Pradesh Indian (2x 500 National Power (UK.) '
Jv MW)

(Coal)

o —— e e = -
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12 3 4 5 6
.:4. Kameng HEP/ Indian/ 600.00 ~-1800.00 Intercorp  Industries
Arunachal Pradesh Forgn. (Hydel) . Ltd.

Snowy Mountains
Engg. (Australia)

'S, Khersang GBPP/  Forgn/  48.00 168.00 Intercorp. Industries
Arunachal Pradesh  IndianJV  (Gas) Ltd. Spnowy Moun-
tains Engg.
‘6. Amguri GBPP/ Forgn. 360.00 1280.00 Nerthern Engineering
Assam (Gas) Inc. Agra Industries.
7. Ganchar GBPP/ Forgn./ 615.00 2389.43 Gujarat Toorent Energy
Gujarat Indian (Gas) Corpn. Ltd.
8. Hissar TPS/Haryana Forgn. 500.00 1000.00 Cogentrix Inc. USA
: (2 x250)
oL (Coal) :
9. Yamunanagar TPS/  Forgn. 1000.00  3500.00 Eisenberg Group of
* “Haryana 4x250) - Cos., USA
o (Coal)
10. Hibra HEP/ Forgn. 231.00 708.50 Harza Engineering
- Himachal Pradesh (Hydel) Co., USA
1]l.phamwari HEP/  Forgn. 70.00 245.00 Harza.  Engineering
.+ HimachalPradesh (Hydel) ~ Co., USA.
12, Mangalore TPS/ Forgn. 1000.00 5088.00 Cogentix Inc., USA
< ’Karnataka . (Coa)
173, Mangalore TPS Tncizn 300.00 900,07 Jajprakash Industries
“‘Karnataka. Foren. (Coal) . Ltd.,, National
A ) ) Pawer (UK)
14_Almatti Dam HEP' Forgn./  600.00 -1800.00 Asia Power Co. Ltd.,
Karnataka Indian JV  (HydeD (TAPCO) USA,
. Karnataha Power Corpn.
15-Hespet TPS/ Forgn. 500.00 1350.00 Haka Intercontinental
Karnataka (1 x 500) Ltd., USA.
(Coal)
16. RaichurSt. VTPS/  Foreign/  500.00 1000.00 PPI (NEE), USA/
" Kernataka Indian JV (2 x 500) Karnataka  Power
- (Coal) Corporation.
17. Thrikka;'ipur TPS/ Foren. 420.00 1480.60 M.A. Al-Mazroui Gen
Kerula (2x210) . Trading Est. URE
- (Coal) Scepture Power Co.,
: USA
18. Dabho! CCGT Forgn. 1920.00 8480.0C Enron Power Develop-
(LMGY/ - - {LNG) ment Corpn. &
Mahorashtra : : * General Electric

Corpn., USA
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1 2 3 4 5 6 I

19. Khaperkheda TPS ~ Fcran. 500.00 1632.00 Aranco Line Shipping
Units 5 & 6/ 2 % 250) Co. (Malta/Singapore) -
Maharashtra (Coal) RR Associates

20. Umred TPS Fergn./ 1000.00  3000.00 Ispath Alloys Ltd./
Mahcrashtra Tndian IV (Cozl) - Mits.ii(Jzpan)

21, Talch>r TPS/ Foron. $60.00 . 1500.00 Spectrum Technologies,
Orissa (2 % 250) USA

(Coal) .

22. Kamzlanga (Dhan- Foren. 500.00 1500.00 International  Equity
Kapa! TPS) (2 x 250) Partners, L.P.,, USA.
Orissa. (Coal) '

23. I Valley TPS/ Forgn. 420.00 2025.60 A E S Corpn., USA

~ Orissa 2 x210)
(Coal)

24. Tb Valley TPS/ Foren. 2000.00 10500.00 FEisepberg Group of
Orissa (Coal) Cos.. USA.

25. Duburi TPS/ Forga./ 500.00 . 1548.00 Kalinga Power Corpn.
Orissa Indian (2 x250) North East Energy

(Coal) Services Inc., USA/
Govt. of Orissa

26. Lapanga TPS/ Forgn. ~ 50000  1750.00 Pioneer Energy Inc,

Orissa (2 x 250) USA Duke Engineer-
_ (Coal) ing Services.

27. Bawingsar TPS/ Forgn. 240.00 585.73 (Coleman & Associates,
Rajasthan @2x210) Australian Consor-

: (Lig.) tium) C

28. Cuddalore TPS/ Forgn. 1000.60  2000,00 International Contrac-
Tamil Nadu: (2 x 500) ting & Marketing

(Coal) Corpn. USA. :

29. Piliaiperumalnellr Forgn. 300.00 429.49 P, Viiaykumar Reddy,
CCGT/Tamil Nada (2 x100+ MAKOWSKI ’

) 1 x100 Gas) * :--- - -Associates, USA &N

30. Zero Uait (NLC)/ Forgn. 210.00 750.00 ST Power Systems Inc.
Tamil Nadu. (NRD) (1 x210)

(Lig)

31. Jayamkondam Lig-  Indian/ 1500.00  4500.00 Jayamkondam Lignite
nite T2S/ Forgn. (3x500) Power Corpp. Ltd.,
Tamil Nada (Lig) (TIDCO, Mcnally

Bharat)

32. SagardighiTPS/ Forgn./ 10600.00  2000.00 Development Consul

West 3engal IndianJV (2 x500) tant Pvt. Ltd., CMS.
(Coal) Generation &
WBSEB.

33. DankuniGBPP/ Forgn. 20.00 40.00 Spectrum Technologies.

W. Bepgal. (NRI) (Gas)

—————

21289.00 69471.30




278-  Written Answers

TV RELAY KENDRAS IN GUJARAT

555. SHRI DILEEP BHAI SAN-
GHANI .: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the Gowernment propose
to set up T. V. relay kendras of 10 K.W.
capacity at Sawar Kundala, Rajula and
Kondinar in Gujarat;

(b) if so, the details thereof and the
time by which these Kendras are likely
to be started; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (¢) No, Sir. However, a
Low Power TV Transmitter is envisaged
to be set mp at Rajula in Gujarat unier
Annual Plan 1993-84. The actual imple-
mentation wewld depend wpon the  ap-
proval of the scheme by the competent
authority.

English]

TELECAST OF MAHAMASTAKABHI-
SHEKA IN KARNATAKA

557. SHRI C. P. MUDALAGIRIVAP-
PA : Will the Minister of INFORMA
TION AND BROADCASTING be pleas-
ed to state :

(2) whether the Mahamastakabhisheka
event at Shravana Belagola in Kamataka
is scheduled to be held on 19:h Decem-
ber. 1993;

(b) whether the Government prujose
to telecast this event live;

(c) whether there is a demoand to
produce a teleflm on ‘Chamundarayas’
contribution and his relevance to i3ahu-
bali and Mahamastakabhisheka; and

(d) if so, the reaction of the Gov-
ernment thereto ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION ANDC
BROADCASTING (SHRI K. P. SINGf1
DEO) : (a) and (b) Yes, Sir.
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"7 (c) and (d) A proposil for produc-’
tion of a telefilm was received but after
careful consideration the same was mst
found acceptable by Doordarshan.

EXPLUSION OF DIPLOMATS
558. SHRI S. B. SIDNAL :

SHRI MANIKRAO HODLYA
GAVIT :

Will the M'nister of EXTERNAI, AF-
FAIRS be pleased to state :

(a) whether the Government have ex-
pelled some Pakistani diplomats reczntly;

(b) if so, the details thereof am] the
reasons therefor;

(¢) whether Pakistan has also expelled
some Indian diplomats in retaliation.

(d) if so, the details thercof and the
reaction of the Government thereto; and

(e) the number of times Indian dip-
lomats were asked to leave Pakistan
daring the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b)
Government, on October 18, 1993, asked
for the withdrawal of three officials of
the High Commission of Pakistan in New
Dehhi and one official of the Counsulate
General of Pakistan in Bombay as they
were indulging in activities which wers
incompatible with their status as diplom=-
tic and consolar persomel.

" (c) and (d) On October 18, 1993
Pakistan asked for the withdrawal of four
official. of the Consulate General of
India, Karachi from Pakistan alleging
that their activities were incompatible
with their consular status. Goverament
have stated that the allegation against the
Indian officials is totally baseless.

(e) Government of Pakistan, in the
last three years, has asked nine JIndian

" ‘officials to leave Pakistan, on four differ-

ent occasions.
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KISTAN

559 SHRI TARA CHAND KHAN-
DELWAL :

SHRI G. DEVARAYA NAK -

SHRI V. SREENIVASA PRA-
SAD :

SHRI DHARMANNA MONDAY-
" YA SADUL :

SHRIMATI GEETA - MUKHEK-
JEE }

SHR1 ANBARASU ERA .
SHRI VILAS MUTTEMWAR :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

-(a) whether ithe Government propose
to initiate any discussion with Pakistan
to make a new initiative to solve this
for improving bilateral relations;

(b) if so, whether any communications
have "been sent to that country i this
regard;

'_(s;) whether the Government  have
taken any steps during the past siv months
to solve the Kashmir issue;

td) whether the Government propese
o mzke a new initiative to solve this
tangle; anu

te) if so, the cetails in regard tc parts
(b). (¢) and (d) ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) to (¢)
On 19th October, 1993, n a message to
the Prime Mmister of Pakistan, Prime
Minister proposed wideranging and sus-
tained bilateral discussions between India
and Pakistan on all matters of muatual
concern, including issues related to
Jammu and Kashmir.

Prime Minisier of Pakistan responded
that Pakistan was prepared to engage in
purposc.ful discussions to resolve Kash-
m's.and  oiber. problems .between India
and Pakisten through peaceful negotia-
tions.
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“In a-Joint statement issued- by the- Gav-
ernntent of India and Pakistan - cn
24 November, 1993, it was reaﬁmn"d
that in accordance with the Sinfla’ Agree-
men:, Foreign Secretary-level talks weuld
be held between the two countries at
Islamabad from 1 to 3 January, 1994.

-[Tronstation] -
'INDIAN WORKERS IN SINGAPORE.

560. SHRI MRUTYUNJAYA NAYAK:

of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some Indian workers . were
killed in a dacoity in Singapore durmg
September, 1993;

(b) if so, the details thereof and action
takea by the Government to bring back
dead bodies of the deceased to the
country; ‘

(¢) whe.her the Government have given
any ex-gratia payment to the family mem-
bers of the deceased or a request has
been made to the Government of Singa-
<“¢re o the regard and if so, the details
thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT R. L. BHATIA) : (a) Yes, Sir.

(b) T1wo Indians were killed in an im-
ciden: of daco’ty n Singapore on
17-9-93 when unidentified persons attempt-
ed io rob the work site of a consfructon
company. There Indian nationals employed
ccnsiruction workers who were slecping
at ihe site office were attacked by the rob
bers. Cne Indian national died on the
spoi. wit'ic znosher died in the hospital.
The third Ind an survived. The names of
the deceas:d are Valaisamy Ariyan, aged
31 yrs. and Chokalingam Arumugam,
aged 30 yrs. Bodies of the deceased were
flown to india ‘mmediately by the em-
ployer. Our High Commission in Singa-
pore rendered necessary consular services.

(¢) The Sngapore Government will
maks insurance payment to the family of

‘the deceas:d Indians  after  establishing

legal heirship. The High Commission of
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India, Singapore has requested the Next
of Kin on November 19, 1993 to provde
documentary proof of legal heirship of the
deceased.

(d) Does no: arise.
METERS OF VEHICLES

561. SHRI MAHESH KANODIA :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether the meters of a large num-
ber of three wheelers and taxies in the
capital show 'nflated billing;

‘(b) if s>, number of such cases de-
“tected during the last six months; and

(c) the action taken against the drivers
of such thiee wheeler and taxies ?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) to (c)
‘No, Sir, The Governmem of  National
Cap'tal Terri.ory of Delhi have informed
"that no such casc was detected dur'ng the
last six monihs. However, dur ng this pe-
riod joint surprise raldsicheckings were
carried out by the Enforcement Staff alonz-
with the Deilhi Trafiic Police and as &
result of this 5907 1axis ang autorick-
shaws were checked|inspected on the roads
of Delhi. Out cf them 1407  taxis and
autorickshaws weire  found using npon-
periodically verified faremciers and bro-
ken seals affixed by the Dzpartment. They
were chaliencd by the Delhi Police on
_the spot. In cases where cperator fails to
compound the case, the challan is sent o
the Court by the Delhi Police.

REPAIRS OF BRIDGES, U.P.

-562. SHRI RAJENDRA AGNIHOTRI :
“Will the Minis'er of SURFACE TRANS-
PORT be pleased to state :

(a) the total number of brdges over
national highways in U.P. which have
.collapsed during each of the last three
years;

.- (b) the number of bridges among them
which have since been repaited and the
time by which the remaining bridges are
2likely to be repaired; and
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(c) the tota] expenditure likely to be
incurred on the repair works ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No
bridge on National Highway in U.P. has
collapsed during the last three years.

(b) and (c) Do not arise.
[Translation)

PAK PLEA TO WORLD TO PUT PRE-
SURE ON INDIA

563. SHRI DATTATRAYA
DARU :
SHRI GEORGE FERNANDES :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
Pakistan has addressed letters to Heads
of Government of a number of countries
urging them to persuade India to engage
in" a substantive diclogue with - Paklstan
1o resolve the J & K issue:

ib) f so. the detals thereof and the
resciion of the Government thereto ;

’¢) wheo.her the Governmen! have re-
ccived any lctier or message from any
coantry in regard to above mentioned
iniiative of the Pak Prime Minister; and
thereof and the

BAN-

td) if s0. the details

‘resposise of the Government thereto?

~HE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
‘SHRI R. L. BHATIA) : (a) Govern-
ment have secn reports to this effect.

/) Govermment remains committed to
the Simla Agieemeirt  under waich el
Jifferences between India and Fakistan are
t0o be resolved peaceflly and  through
ilateral negotiations. There can be no
role for any third party.

(c) No, Sir.

(d) Does not arise.

[English]
FKE DRIVEN LICENCES

565. SHRI GURUDAS KAMAT :

SHRIMATI GIRIA DEVI :

“Will the Minister of SURFACE TRANS-

PORT be pleased to state:
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{a) ‘whether attention of the Govern-
ment has been drawn to the mews item
captioned “90 per cent Redline drivers
have fake licences” appearing in the Pio-
neer dated October 25, 1993;

(b) if so, the facts thereof; and

(c) the steps proposed to be
in this regard ?

taken

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
-(SHRI JA@DISH TYTLER) : (a) Yes,
Sir.

(b) The Government of National Cap-
tal Territory of Delhi verified the news
item through a survey conducted on 28th
October, 1993. Out of 613 buses surveyed
only 33 Drivers were found to have li-
cences issued by the States other than the
Govt. of National Capital Territory of
Delhi. 16 Drivers did not possess driving
licence at the time of survey. They have
been prosecuted.

(c) The Enforcement Branch of the
Transport Department periodically check
the enforcement of the provisions of the
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GUJARAT STATE ELECTRICITY
BOARD

566. DR. AMRITLAL KALIDAS
PATEL : Will the Minister of POWER be
pleased to state :

(a) the total quantum of power gene-
rated by the Gujarat State Electricity
Board during each of the last three years;

(b) whether the total quantum - of
power generated was sufficient to meet
the requ'rement of the State; and

(c) if not, the names of the central
power stating from which the power was
supplied to the Gujarat State Electricity
Board and the quantum thereof, during
the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) During the
year 1990-91, 1991-92, 1992-93 the
energy generation by Gujarat State FElec-
tricity Board was 17434 MU, 18123 MU
and 20304 MU respectively.

(b) The detals of .actual .power supply

" position in Gujarat -during “the “lasf™ three

Motor Vehicles Act including those of years i.e. 1990-91, 1991-92, 1992-93 are
licences. given below :— .
(Figures in MU net)
1990-91 199192 199293
‘Requirement 23305 25505 26500
Availability 22358 24417 25712
Shortage . 947 1088 788
A . . . . . 4.1 4.3 3.0
(c) The details of entitlement vis-a-vis sector power stations in Western Region
actual drawal of Gujarat from central are furn'shed below :—
Name of Central 1990-91 1991-92 1992-93
Sector Station
- o Entide-  Actual  Entitle- Actual  Entile  Actual
ment drawal  ment drawal  ment drawal
Kobra/Vidhyachal 3552.9 3518.6  4318.1  4171.7 4174.9 3812.6
STPS
Tarapur APS 859.2 859.2 772.2 772.2 876.3 876.3
Kawas GPP - — — — 531.5° -448.8
Kakrapar APP — — —_ — 7.1

14.6

2559 LSS/94—19
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NATIONAL MEDIA POLICY
567. SHRI K. H. MUNIYAPPA :

SHRI V. KRISHNA RAO :
SHRI KODAKANI GOWDANA
SHIVAPPA :

~ Will the Minister of INFORMATION
AND BROADCASTING be pleased to
-state :

‘(a) whether thé Government propose
to bring a National Media Policy; and

(b) If so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b).

At presen: there is no concrete proposal
to bring out a National Media Policy.
However, there is a proposal to consti-
tute a sub-committee of the Consultative
Committee members attached to the
Ministry for preparing a Positional Paper|
Work'ng Paper on the subject. Consul-
tations are also to be held with Media Ex-
per's for their view on the subject.

INDO-PAK TALKS

568. SHRI RABY RAY : Will the Mi-
nister of EXTERNAL AFFAIRS be pleas-
ed to state:

(a) whether the foreign secretaries of
India and Pakistan met at Limasool and
. discussed various bilateral issues : and

(b) f so, the details thereof and the
outcome of the meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b)
Foreign Secretaries of India and Pakistan
met at Limassol on 24-10-93 dur'ng the
Commonwealth Summit. Foreign Secretary
reiterated Government’s offer of a sustain-
ed and comprehensive dialogue between
India and Pakistan on matters of mutual
concern, including ail aspects of the
Jammu and Kashmir issue.
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Fore'gn Secretaries of India and Pakis-
tan are scheduled to meet in Islamabad
from 1 to' 3 January, 1994.

_ DEEP SEA FISHING INDUSTRY

569. FROF.. UMMAREDDY VEN-
KATESWARLU :

PROF. RAM KAPSE :

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the Murari Committee con-
stituted by the Government to look into
causes of sickness of the deep sea fish-
ing industry has submitteed ts report;

(b) if so, the details of the recom-
mendativns of the report and the action
being taken thereon; and

(c) if not, by which time the Com-
mittee is likely to submit its report ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :

(a) No, Sir.
(b) Does not arise.

(c) The Committee is expected to sub-
mit its jeport withnm a period of two
months.

PERFORMANCE OF SAIL

570. SHRI RAMASHRAY PRASAD
SINGH : Will the Min'ster of STEEL
be pleased to state :

(a) the profit of Steel Authority of
India Limited (SAIL) during 1991-92,
1992-93 and 1993-94 (proposed);

(b) the comparative production of SAIL
units during this period; and
(c) the comparative manpower em-

ployed by SAIL’s different units during
the last three years, year-wise ?

THE MINISTER OF STATE OF THE
MINISTPY OF STEEL (SHRI  SON-
TOSH MOHAN DEYV) : (a) The profit of
Steel Authority of India L'mited (SAIL)
during 1991-92, 1992-93 and projection
for 1993-94 are as under : .
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Year

1991-92 . . . . .
1992-93 .
1993-94 (Estimated) .
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Profit before Tax
(Rs./Crores)
367.30
423,40
120.00

(b) The saleable steel production oOfSAIL Inicgrated Steel Plants during 1991-
92, 1992-93 and the plan for 1993-94 are given iclew :

Year
199192 . . . .
1992-93 . . . .
1993-94 (Plan)

.‘

Production (000°T)
8028
. . . 8335
. . . 8600

(c) Detail of in-position manpower in different units of SAIL as on 1-4-1991

1-4-199Z ond 1-4-1993 are given below:
Plan/Unit
A. Steel Plant

Bhilai Steel Plant

Rourkela Steel Plant

Bokaro Steel Plant

Alloy Steels Plant

Salem Steel Plant

SUB TOTAL (A)

B. Central Units
Central Mktg. Orgn.
Raw Materials Division
Growth Division
Other Central Units

SUB TOTAL (B)
Total (A+B)

ICWA EMPLOYEES

571. DR. LAXMINARAYAN PANDE-
YA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government have recei-
ved any Memorandum from Indian Coun-
cil of World Affairs’ Employees Associa-
tion during the month of September, 1993 ;
and

(b) if so, the details thereof and the
action taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA ): (a) Yes, Sir.

e e

1-4-91 1-4-92 14-93
58406 57613 55975
20223 28823 29753
31701 . 31105 30523 °
47992 48341 48228
6834 6779 6888
1360 1365 1344
175516 174026 172711
4383 4301 4160
8574 18450 18410
6115 5948 5597
2438 2486 2506
T 3is10 31185 30673
207026 208211 203384

(b) The Employees Trade Union have
pointed out the deteriorating state of
affairs in the Indian Council of World
Affairs and have demanded action to re-
vamp and revitalate the Council. They
have demanded its take over by the Go-
vernment. It may be pointed out - here
that the Indian Council of Worlg Affairs
1s an autonomus body and it is not the
policy of the Government to take over
such autonomous bodies. However after
extensive consultation, the Government
has decided that a high powsred committee
should be established to look into the
problems being faced by LC.W.A. and
suggest solutions. But, as thz Govern-
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ment has no control over the LC.W.A,, it
being an autonomous body any supervi-
sory/advisory committee can only be con-
stituted in pursuance of a request made by
that organmisation. The Government, pre-
seutly, is trying to persuade the govern-
ing body of the Council to pass a resolu-
tion requesting the Government to set up
such a high powered committee. The
committee once established, could look into
the complaints, demands and allegations
of the Trade Union.

TRAINING OF TERRORISTS ACROSS
THE BORDER

572. SHRI VILAS MUTTEMWAR :
SHRI BAPU HARI CHAURE :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the Government have shown
to the UN the evidences regarding receiv-
ing of shelter, training, money, weapon
and equipment by terrorist elements from
across the border (Pakistan);

() if so, the response of the UN and
other member countries thereto ;

(¢) whether the Government have also
launched diplomatic efforts at the UN to
counter the move of internationalisation
of Kashmir issue by Pakistan ; and

(@ if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) The Govern-
mient of India are committed to Simla
A';i'ecmgnt which calls for discussion of
all issues by India and Pakistan bilaterally.
As such, the Government did not take
the leag in raising Pakistan related issues
at the UN. However, whenever Pakistan
raised Kashmir issue in UN fora, we had
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pointed out that Pakistan has consistently
provided shelter, money, weapon and
equipment to terrorisy elements.

.. (b), (c) and (d) As a result of the ap-
lomatic efforts made by GOI, Pokistan
did not find the necessary support and has
ultimately decided not to table a proposed
Resolution in the Third Committee of the
UNGA on human rights in Kashmir.

GEOLOGICAL SURVEY OF INDIA

573. SHRI CHITTA BASU : Will the
Minister of MINES be pleased to state :

(a) whether the Government have since
decided to convert the Geological Survey
of India into a commercial organisation ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAY) : (a) No, Sir.

(b) Does not arise.
POSTAL FACILITIES IN ASSAM

574. SHRI PROBIN DEKA : Will the
Minister of COMMUNICATIONS be
rleased to state :

(a) Whether facility of Post Office has
been provided in all the village in Assam :
and :

(b) if not, the number of villages pro-
vided with this facility and the number
of villages yet to be provided the same,
district-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir.

(b) The district-wise number of viliages
with post offices and without post offices
is shown in the statement attached.
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STATEMENT
Details of number of villages with Post Offices and without Post Offices in Assam Districi-

wise

S.No. Name of District

Berpeta .

. Bongaigaon

Cachar .

. Darrang . . e
. Dhemgi . . .
. Dhubri . . . L

. 'Dibrugarh . . . .
Goalapara
. Golaghat

. Hailakandi-
. Jorhat

. Kamrup . . .
. Karbi Anglongl! . . .

. Karimganj

. Kokrajhar .

. Morigaon

. Nalbari .

. N.C. Hills

. North Lakimpur

. Nowgaon

. Sibsagar

. Sonirpur

23. Tinsukia . . . . .

R I - Y O N R

mNNﬁ—n—-—-.—-——u——-g—
= O 0 0 NAAWM A WN=O

No. of Villages No. of villages
with post Offices without post
: offices

188 848
115 764

. 241 748
151 1157
74 1037
126 1168
112 1174
95 650
188 803
9 215
139 639
205 1095
126 2380
127 757
101 925
89 552
256 528
67 455
170 951
229 1231
240 612
198 484
178 995

RESTRUCTURING OF DOT

575. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the Department of Telecom-
munications is being converted into six
Corporations ;

(b) if so the broad features of the
proposed restructuring and how far it is
likely to improve the existing telecommu-
nications system in the country ; and

(c) details of its financial pattern ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS/
(SHRI SUKH RAM) : (a) No, Sir.

(b) and (¢) Do not arise in view of
reply to (a) .above. .- el

(Translaticn).
PRESS INFORMATION BUREAU

576. PROF. RASA SINGH RAWAT :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
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state : (a) whether the Government pro-
pose to set up Press Information Bureau
offices in some big cities in the near
future ;

(b) if so, the details thersof ;

(c) whether any representation has been
received from various newspapers journa-
list associations and representatives of
public in this regard ; and

(d) the measures being adopted by the
Government to provide authentic official
information to the newspapers ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) : Under VIII Five
Year Plan, Press Information Bureau has
a scheme for orening up offices at
various places including some big cities.
The implementation of the scheme will,

however, depend on availability of funds
etc.

(c) Yes, Sir.

(d) Authentic official information to
newspapers ' is provided by Press Informa-
tion Bureau through press releases, press
briefings etc.

TELET{ONE CONNECTIONS IN
CHANLIGARH

[English]

577. SHRI PAWAN KUMAR BANSAL -
Will the Minister of COMMUNICATIONS
e plecsed to refer to the reply given to

Unstarred question No. 2888 on August
i6, 1993 and state:

(a) whether the proposed work on ex-
pansion nf exchange capacity during
1993-94 in Chandigath is going on at the
stipulated rate; and

(b ii not, the reason therefor ?

T:E MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI 5 KH RAM) : (a) Yes, Sir.

(b) Not applicable.
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TAXATION ON NETWORK ENTER-
FAINMENT

§78%. SHRI GEORGE FERNANDES :
Will the Minister of INFORMTION

“AND BROADCASTING be pleased  to

state:

(«) wkcther the cable TV  operators
have utped the Goverrment to come up
with unifcim gu'delines for any raxation
on the network entertainment; and

(b} if -o, the reaction of the Govern
ment teceto 7

THE MINISTER OF STATE OF THF
MINISE w3 OF INFORMATION AND
BRGAD. ASTING (SHRI K. P. SINGH
DEO); (a) Yes, Sir.

(‘la) tmcrtainment tux is a State subject

[Transtation}

. EXTRACTION OF GOLD

579. DR. LAL BAHADUR RAWAL :
Will the Minister of MINES be pleased to
state :

(a) whether the extraction of gold has
been started in the newly identified gold
mines during the last two years :

(b) if so, the details in this regard ; and

(c) the quantity of gold extracted sc
far ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) No newlg identi-
fied gold mine has been commissioned
during the past two years.

(b) and (c) Does not arise.

“NAMASKAR SERVICE"
580. SHRIMATI SUMITRA MAHA-
JAN : Will the Minister of COMMUNI-
CATIONS be pleased to statc :

(a) whether the Government propose 1o
extend the “Namaskar Service” on S.T.D.
in other parts of the world as in case of
America ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
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(SHR1 SUKH RAM) : (a) and (b) The
extension of “Namaskar Service” on S.T.D.
in other parts of the world depends on
bilateral - agreement between two countries.
Presently there is no such proposal pend-
ing. Proposals as and when are received,
would be examined.

[English] -

HYDRO-ELECTRIC PROJECTS IN U.P.
. 581, SHRI JEEWAN SHARMA : Will
the Minister of POWER be pleased to
state :

(a) the details of hydro-electric projects
being established or proposed to be esta-
blished by the Government in Almora and
Pithoragarh districts of Uttar Pradesh ;

(b) the funds allotted project-wise, in
the last three years, yearwise ; and

(c) the steps taken for speedy comple-
tion of these projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Presently,
Sobla Hydro-electric Projects (2 X3 MW)
is under execution in Pithoragarh District
of U.P. and no other hydro-electric project
is being established or proposed to be
established in Almora and Pithoragarh
districts of U.P.

(b) The State Government had allocaied
Rs. 4.2 crores for Sobla H.E. project in
the last three years as per details given
below :—

Allocated by U.P. Govt.

(Rs. lakhs)
1990-91 NIL
1991-92 220
1992-93 200.5

(c) The Project is under close monitor-
ing and meeting has been held with the
State Government to review the progress
on the project. The project is scheduled
for commissioning during 1993-94.
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RADIO PAGING SERVICE

582. DR. KRUPASINDHU BHOI :
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state :

(a) whether the Government propose to
introduce Radio Paging. Service ;

(b) if so the main idea behind the intro-
duction of Radio Paging Service; and

(c) by when it is likely to be intro-
duced ? :

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEOQO) : (a) Yes, Sir.

(b) To utilise the capacity available on
the FM transmitters of AIR to transmit
data signals without 'affecting main Jro-
gramme.

(c) No firm date for the introduction of
this service can be indicated at the present
juncture.

TELEPHONE CONNECTIONS IN
ANDHRA PRADESH

583. SHRI R. SURENDER REDDY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of persons on the wait-
ing list for installation of telcphone con-
nections in Andhra Pradesh, district-wise
as on November 1, 1993 ;

(b) whether there is any proposal to
add more telephone lines in the existing
exchanges; if so, the dethils thereof, ex-
change-wise ;

(c) whether the Telecom Department
propose to open more telephone exchange
in Hyderabad ;

(d) if so, the details thereof ; and

(e) the time by which the waiting list
as on December 31, 1992 is likely to be
covered in Hyderabad ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (¢) The in-
‘formation, is being complied. The same
will be laid on the Table of the House
as soon as available.

TELECOM SYSTEM

584. SHRI RAMCHANDRA VEER-
APPA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether there is any proposal to
transform telecom system into information,
education, entertainment, intelligence and
knowledge delivery systems ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
_ (SHRI SUKH RAM) : (a) No Sir.

(b) and (c) Do not arise in view of
reply to (a) above.

COAL HANDLING AND TRANSPORT
PROJECT NEAR PARADIP, ORISSA

585. SHRI GOPI NATH GAJAPATHI :
Will the Minister of SURFACE TRANS-
- PORT be pleased to state :

(a) whether there is any proposal to set
up coal handling and transport project
near Paradip port in Orissa ;

(b) if so, the total areas acquired or

proposed to be acquired for the proposed
project ;

(c) the number of people likely to be
displaced as a result thereof ; and

(d) the steps taken/proposed to be takcn
for their rehabilitation ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes, Sir.

(b) to (d) The land was acquired long
back. The encroachers were already exist-
ing at the time of taking possession of the
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land by the Port - Trust. About 1700
families are likely to be displaced. Steps
for their rehabilitation have been tuken
with the joint efforts of the Port Trust,

“Fisheries Department of Government of

Orissa and State administration. As areas
have already been earmarked for rehabili-
tation purpose, the Port is not facmg any
problem on this account.

SWISS TEAM'S VISIT TO PUNJAB

586. SHRI MANORANJAN BHAKTA :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a high-powered team from
Switzerland has visited Punjab as reported

in the ‘Times of India’ dated September
15, 1993 ; and

(b) if so, the reasons therefor and the
reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) A two-member
team of the Swiss Ministry of Justice and
Police visited India from 8—15 Septembver,
1993 in order to gather information rele-
vant to asylum seckers of Indian origin
in Switzerland.

(b) The objective of the visit was related
to maintaining the status of India as a
“safe country” on the basis of which the
Swiss Government has been rejecting claims
of asylum applicants from India to refugee
status. The Swiss team held discussions
with officials of the Ministry of Home
Acairs and the Ministry of Home Acairs

and also paid a field visit to Chandigarh
and Amritsar.

NEW CHANNELS OF DOORDARSHAN

588. SHRI C. P. MUDALAGIRYAPPA :
DR. RAMKRISHNA KUSMARIA :
SHRIMATI BHAVNA
CHIKHALIA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the details of new chanunels started
by Doordarshan recently and the areas
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'(5) ‘whether fhe Government propose to
expand the coverage of the newly intro-

duced channels including metro channél in
more States without dish adtenna; and -

. (c) if so the details thereof ?

~ THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATIONS AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) The details are as follows :

|

(i) Metro (Entertainment Channel) :
This Channel is available terres-
trially at Delhi, Bombay, Calcutta
Madras -and Lucknow.

_ (ii) Sports Channel

(iii) Business News and Current Affairs
GChannel

(iv) Barichment Channel
(v) Music Channel.

These channels are available tarrestrially
only in Delhi, at present.

(b) and (c) Some of the cities identified
for extending the terrestrial transmission
of the metro channel are Bhopal, Cuttack,
Ahmedabad, Patna, Hyderabad, Thiru-
vananthapuram, Bangalore and Jaipur.

PASSPORT OFFICES IN KERALA

'589. SHRI P. C. THOMAS .
SHRI MULLAPPALLY RAMA-
CHANDRAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

* () Whettrer passpory  vffices ‘in “Kerita
have been compurterised ;

(b) if so, the details of increase in effi-
‘ciemcy ‘of fumctioning of Cochin, Triyend-
.rum and -Calicut Passport offices including
output development and speed -of .issue of
passports as a result thercof ;

(c) the number of passport applications

.p.mdmx in each of these passport offices
@ on November 15, 1993

2559 LS§S/94—20
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A9 the sverage number ot passports
medha.mﬁu'ﬂthe erage " tithe
takenfortﬁemoltpmport‘byadi
of these wffices ;

£¢) the steps ukm/prqpo-edtobeuken
by ‘the Government toexpeduetbeiuue
of passports ; and ‘

(f) whether the Government propose to
increase the stdff streagth f ithese diices
in niew df fhe workload as on Movember
15, 1993 ?

THE MINISTER ‘OF STATE IN THE

MINISTRY :OF EXTERNAL AFFAIRS

(SHRI R. L. BHATIA) : ‘No, Sir.-
{b) Does not arise.

(c) The number of fresh passport apph-
cations pending in these passport -offiecs
a8 on November 15, 1993 was as follows :

Cochin — 90,168
Kozhikode — 54,149
Trivandrum 13,754

(d) Based on figures Tor Jan-Sept. 93,
fhe average number of ‘passports :sswmed
per month by these offices in 1993 was
approximately as follows =

Cochin — 15500
Kozhikode — 400
Trivandrum — 17,560

The npproxmate time for issue. of pasmtts
varies at each office depending on the work-
load, staff position etc. .As of November
15, 1993 the approximate tune hemg taken
by thése offices for the issue of a passport
wheretheapphcmenvmconmleunan
respects was as ‘follows :

Cothin — 9 weeb.
Kozhikode — 13 weeks'
‘Kozhikode .— - 5'wecks

(2) Government have taken a:'number aof
measures to-expedite the issue of pasgperts,
which - inter alia- include augmentation 9T

.staff, .strength, increase in the sypplv. of

_passpart badklets, -df “inténfive ‘stheme -and
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a_review of systems and ‘procidures to
munep:oducumymdrednudehya.

(D) Government assess the staff strength
required at these offices from time to time
based on the workload and deploy the
réquisite staff as far as possible.

PRIME MINISTER'S VISIT TO IRAN

590. SHRI K. PRADHANI :
SHRI " ARVIND TULSIRAM
KAMBLE :

SHRI ANAND RATNA MAURYA:
Will the Minister of EXTERNAL AF-
FAIRS be . pleased to state :

(2) whether the Prime Minister of India
visited Iran in September, 1993 ;

(b) if so, the bilateral and multilateral
issues discussed with Iranian Leaders and
the outcome thereof; and

- (c) the broad details of the bilateral
agreement /treaty/communique signed and
the oreas identified for bilateral cocopera-
tion in various fields ?

“THE "MINISTER OF STATE IN.THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.

() PM and the Iranian leadership
carried out an in depth review of Inlo-
Iran relations, and identified the priority
areas for further strengthening bilateral
economic cooperation. There was an
exchange of views on the post Cold-War
internauonal and regional situation, espe-
cially in the Gulf, the Indian Ocean and
Central Asia.

- PM’s visit has  strengthened Indo-Iran
bilateral relations and has contributed to
the evolution of a closer understanding on
international ad regional issues of mutual
concern. . -

(c) A Joint Communique was issued
upon the conclusion of PM's visit which
sets out the perception of the two count-
ties on the major issues in the post-Cold-
War international and regional situation.

Two MOU‘: on Oooperauon in Science
‘and Technology, and on' Codperationin
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Surface ‘Transport and” Transit - Facilities,
were all signed during PM's visit. “The
MOU on Cooperation in Science and Te-
chology envisages increased, exchanges of
scientific delegations and holding of scienti-
fic workshops, symposia, etc.

The MOU on Cooperation in Surface
Transport and Transit Facilities envisages
joint development of road, rail and port
infrastructure to facilitics trade and econo-
mic cooperation of India and Iran with
the Central Asian 'States.

[Translation]

STANDING COMMITTEE FOR STEEL
INDUSTRY

591. SHRI MAHESH KANODIA
Will the Minister of STEEL be pleased
to state :

(a) whethed any decision has been taken
to constitute a standing committee for
the steel industry ; ,

(b) if so, the object of the committee ;
and :

(c) the time by which the constitution
of the committee is likely to be comple-
ted ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) Yes, Sir.

(b) The objecive of the Committee is to
review the status of the Stezl Industry
and recommend to Government various
policy measures required to increase steel
production in the medium and long-terus
perspective.

(c) The committee was constituted vide
Govrnment  orrer No. 10(20)]92-SAIL
dateg 15th October, 1993.

[English]

NORTHERN POWER GRID FAILURE

592. SHRI BOLLA BULLI RAMAIAH :
SHRI SURENDRA PAL PATHAK:

_ Will the Minister of POWER be pleased
to refer to the reply given to Starred
‘Question No. 183 on August 9,. 1993 and
state :
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{(a) whether the committee constituted
1o. 100k [irfo the cause of the grid dxsmr-
bance in the Northern Region on = the
night of 6th/7th June, 1993 has since
given its final report;

. (b) if so, the main findings of the com-
mittee ; and

~ (c) the action taken or proposed to be
taken by the Government to implement
these findings to check the recurrence of
such disturbances in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir. -

" (b) and (c) The Committee has conclu-
ded that the Bus fault at Singrauli 400
KV Switchyard can be reasonably attri-
buted as the cause of the disturbance.
The Committee is, however. of the opinion
that there is no way in the mesdium term
that the regional grid can be made fool-
proof. The Committee has however made
various short, medium and long term
recommendations such as modification to
islanding scheme for Delhi; maintaining
-grid discipline, capacitor  installation,
strengthening of Transmission and Distri-
bution System, instant spesch communi-
cation facilities between various concerned
authorities, regular use of Thermovision
camera etc. These recommendations have
_been brought to the noticz of concerned
authorities for implementation.

MEDIATION OFFER ON KASHMIR BY
U.N. SECRETARY GENERAL

'593. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whether the U.N. Secretary General
has offered to mediate in recolving the
Kashmir distute betwzen India ond Pakis-
tan; and

(b) if so, the details thereof and the
_reaction of the Government thereto ?

' THE MINISTER OF STATE IN THE
_MINISTRY ' OF -EXTERNAL AFFAIRS
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(SHRI R. L. BHATIA) :(a) and (b) The
UN. Secremy General* in his report on
the work’ of the Orunisati’on ‘submitted in
September 93 had 'observed “as - follows :

....I have also expressed my readi
ness, should the two . countries
request it to exert every possible

* effort to facilities the search for
a lasting solution.” Tke res-
ponse of the Government of India
contained in the official spokes-
man’s statement reaffirmed its
“firm belief that such negotiations

“should be conducted bilaterally
in the letter ‘and spirit of the
Simla. Agreement and without
external interferance.”

Choclate Processing by US Company -

594. SHRI -GURUDAS KAMAT : will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether a US based smultinational
company has been allowed to set up its
chocolate manufacturing  units in India;

and

(b) if so, the details thereof and tle
terms and conditions aere«d upon in thns
regard by the said company"

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOD : (a)
and (b) M/s. Mars Incorporated, USA,
was granted aprroval for - setting up a
wholly owned subsidiary in India for the
manufacture of -cocoa tased -coafecticnery
products excluding products reserved for
small scale sector. Theie will Je 100 per
cent foreign equity paciwiration amount-
ing to US dollar 10.c0 million in the paid
up capital of the Compsny. The arproval
is subject to the fullowing conditions :—

(a) The outflow of foreign exchange

on account of dividena payment

* will be balanced by export earn-
ings;

(b) There will be no repatriation of
: anydiwdendufor atleast Syean
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frommmenmentnfqpmmom
md the entire eatnings will be
_remvested in India.

International Terrorism

' 595. SHRI BAPU HARI CHAURE : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

" @ whether the Government have raised
the issue of international terrorism, especial-
lx the State sponsored tecrarism, at various
international fora including, the UN during
the last two years;

®) if so, the details thereof; forum-wise;

(c) the response of the UN and the other
menmber countites thereto; and

" (d) the future strategy of the Govern-
ment in this regard ?

- .THE MINISTER OF STATE IN THE
MINISTRY QF EXTERNAL. AFFAIRS
(SHRI R. L. BHATIA): (a) to (d) Yes,
Sir, India has been actively participating
in the work of the UN on identification of
ways. and means to enhamce international
cooperation and on measures to eliminate
international terrorism. Resolutions ‘passed
in this regard condemned in unequivocal
terms’ terrorism in all its forms including
-the State sponsored or aided or abetted or
‘instigated terrorism. These resolutions have
.beeri diawn on the basis of wide support
and-consensus involving all delegations in-
cdluding India. India has also successfully
raised the issue at the Non-aligned Con-
‘ference Summit in 1992 and the Common-
“wealth Summit in 1993.

Financial position of NTPC

596. SHRI R. JEEVARATHINAM:
Will the Minister of POWER be pleased to
state

(a): whether the National Thermal Power
Corpuration is facing resource crunck at
present;

L@ki ao.athe dehils um'eot and the
reasons therefor ; and
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(c). the steps ‘taken or proposed . to. be
taken by the Government to make NT!’l.
ﬁnnncxaﬂy self-sufficient 7

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) For
new projects of the National Thermu
Power -Corparation (NTPC) the fund awail-
ability is a constraint due ta non-payment
of dues by State Electricity. Boards (SEBs).

(c) Funds are likely to be available for
1993-94. capital - programme by borrowing
from .the market. The other steps taken
include recoveries through central appro-
priation, persuation of State Governments
and SEBs for prompt payments -and regu-
lation/diversion of power supplies from
central projects in respect of  defaulting
SEBs.

Extradition of Amanullah Khan

. 597. SHRI MOHAN RAWALE: Will
the Minister of EXTERNAL AFFAIRS be

‘pleascd to state:

" (a) the efforts made by the Government

‘regarding extradition of Amanullah Khan

from Belgium; and

(b) the progress made in the matter so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) A formal re-
quest for extradition of Amanullah Khan
from Belgium has been made to the Gov-
ernment of Belgium on 29th October, 1993.

(b) The matter is to be considered fur-
ther by the competent Belgium Court of
Appeal.

RED LINE BUSES

598. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of SURFACE
TRANSPORT be pleased to refer to the
reply given to USQ 3030 dated 16-8-93
and the news item captionéd STA Dances

- to” Redline’s - tune appsering: -in - the
- Indian Express dated:-6-9-93 - md State. :

(a) whether in the Brochure of the
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Scheme t¢- imrontoce SOOD-STA buses in
Delbi,. it has ‘been. atated. that. the. routes

m be verted at  the
tequest of ‘the bus. une.slou

(b) if so, the reasons for changing the
.routes of 974 Redline buses at the request
of the operators;

(c) ‘the facts of the newsitem;

(d) wheher. there' ‘s any proposal to
-enquire intc the matter and if 80, the
details theteof; and - ’

(e). thc number of persons who own
.more than one route under the scheme,
with details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a)

. The. Brochure provided. that the routes

would be subject to change by STA in
_accordance with the requirements of com-
muters, traffic conditions and the other
factors considered relevant.

(b) Certan routes were not viable.
Representations were recéived in  the
Min's'ry of Surface Transport and also in
STA that routes should be changed.
Therefore, it was dec\ded that pending
receipt of report of RITES, the allotted
routes may be suitably modified on a

- temporary basis and thus the routes were
extended!diverted keeping in vi:w the
request of the operators and the in‘erests
of the commuters.

(c) The Transport Department of Delhi
have informed that the Press Report is
not based cn facts as the routes had not
been. altered on monetary consideration,
and that the b * *x
altered routes are being patronised by the
commuters. Further, the number of buses
did not increase from 600 to 1100 in
West Delhi but only increase from 600
to 800 by way of extenson of routes.
. Since Jume, 93 no route bas been ex-
tended:

@) Dm not” arise in view of rcrlv to
(c) above.

AGRAHA®ARN1S, 191 § (SAKA)
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ey Umtier the schems. only oné permyit
has been granted to one individual and
therefore, the quesiita of ome person
having more than one route dots not arise.

TO BE ANSWERFD ON THE 61H
DECEMPER, 1993

ROAD TO VAISHNODEVI SHRINE

599. SHRI PARASRAM BHARDWAIJ:
W the Min'ster of SURFACE. TRANS-
PORT be pleased to state :

(a) wheher Mata Vaishnodevi Shrine
Board headed by the Governor of Jammu
& Kashm'r, had decided to construct a
motorable tcad to the Cave Shrine for the
benefit of Pilgrims from the bose came in
‘Katray

(b).iiso,thcdexaﬂ:thereof;

(c) whether the Government have re-
ce'ved any representations in this regard

.from the public; and

(d) if so, the details thereof and the
reaction of the Goveonment thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) .: (a)
to (b) The road in question does not
come within the purview of the Central
Government. It is, however, reported that
the Mata Vaishnodevi Shrine Board ‘s
financing construction of motorable road.to
fair weather standards from Katra to
Bhavan v'a Tarakot hill at an estimated
cost of Rs. 2.00 crores.

(c) and (d) No reference has been re-
ceived in the recent past.

TRIPARTITE TALKS ON GANGA
WATER SHARING

600. SHRI SANT KUMAR MAN-
DAL : Will the Min'ster of EXTERNAL

AFFAIRS bé pleased to state :

(a) ‘whether Bant;nduh is seeking to

T'mvo‘ve Nepar on discassions of ~ River
* waters xssun and also’ m‘sﬁng on tnpan ‘te

talRE " &n *this ‘iwve;- and -
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-.{b) it _so, .the details thersof. and_ the
i)ésmon of the Govemment theréon 7

TPB MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a)
and (b) Yes, Sir. Bangladesh since 1978,
has been rroposing ‘o trilateralise the
“river ‘waters issue bV sugzesting  construc-
tion of storage dams in Nepal. Nepal has
mt 'shown any incl‘natin to involve them-
‘selves in such talks. Government is com-
ntted to arriv'ng at an equitable, long-
‘term_and comprehensive arrangement on
water sharing with Bangladesh through
bl]ateral dlscusswns

RELATIONS WITH ISRAEL

601 DR. RAMBSH CHANDRA
TOMAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

~ (a) the steps taken|proposed to be
taken by the Government to promote
economic and cultural relatons with
Israel; and

(b) the number of offic‘'al level talks
"»id with that country in this regard after
] " he -wtabhshment of diplomatic relations?

THE MINISTER OF STATE IN THE
" MINISTRY. OF EXTERNAL AFFAIRS
" (SHRI R. L. BHATIA
. (a) A Cultural Agreement and an
MOU for Economic Cooperation between
_India and Israel were signed during the
_vis't of the Islaeli Foreign Minister to
" India. Subsequently, in. pursuance of the
Cultural Agreement, a Cultural Exchange
.Programme for the jcars .1994-96 was
signed in September 1993. . Drafts of a
Trade Agreement and a Double Taxation
. Avoidance' Agreement - have - been  ex-
changed, which will be finalised in due
corse.

(b) About 20 talks at official level
(includ'ng ministerial) have been held -so
far in Israel and India since the establ'sh-
ment cf diplomatic - relations with Israel
. in:Janpuary- 1992, eovering the fields of

- agncul'ure, tourism, - scence . and - techno-
logy civil aviation,. culture and -trade.

DECEMBRR 4,1993.

Lanka have
_ordinance regarding proation of  use
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NATIONAL HIGHWAYS
602. Dl; RAMBSH CHAND 'DQMAB
Will He “Minister 'of SURFACE TRA'NS-
PORT be pleased to state :° =~

' (a) the pumber of proposals sent to

‘the Government of Uttar Pradesh for

widening of the old National H ghways
in the State during the last.three years;
and T )

{b) the action taken by the -Union
Government on these proposals dur ng each
of the last three years ? -

THE MINIJSTER. OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH .TYTLER) : (a)
During the last three years, the U.P.
State PWD submitted nine _ proposals
amounting to Rs. 107.88 . crores for
widen ng of National Highways.

(b) Three proposals amounting to
Rs. 104.21 Crores have been sanctioned.
Five proposals have been returned un-

“ sanctioned to U.P. State PWD and one

rroposal is unde: ex2minction.

"FROHIBITION BY SRI LANKA IN

TERRITORIAL WATERS

603. SHRI S. 8. SIDNAL
SHRI BOLLA BULLI RAMaA-
. IAH : .
SHRI B. DEVARA]AN

SHRI RAINATH SONKAR
SHASTRI :
SHRI N. DENNIS : |

SHRI C. K. KUPPUSWAMY
Will : the- Minister of - EXTERNAL AF-
FAIRS be pleased to state :

" (a) whether the Geverrment of  Sri
recently promulgated = any
boats in terr'torial waters from Mannar
10 Trincomalee;

(b) if so, the de'a ts thercol;

(c) whe'her the Government have taken
up this matter with that country;. '

. {d) if sc, the response of that country
lhel'CtC, sual. 21

Pox e



¢,4e)--the -number "of jipcidents of fring
by Sri Lankan Nuvv on Indian tishermen
and pumber of them killed 'n each such
incident during the last one year; and

" (¥) the action taken by the Government
on each of these incidents and to prevent
their recurrence in future ?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a)
10 (d) Or 1-9-1993 the Government of
.Sri Lenka, promulgated a security ord'-
nance, declaring a proh'bited zone in Sfi
‘Lankan territorial waters from Mannar
on the West Coast to Trincomalee on the
East Coast. The Government of Sri Lanka
cted security reasons for this measure.
.The Government of India expressed its
_concern at th's regulation, pointing out to
Sri Lanka Government that this regulation
interfered with the right of innocent pas-
sage cf Ind'an vessels and went against
traditicnal rights of fishermen for access to
the ‘siand of Kachchativ, which are
guarantee under the Maritime agreements
of 1974 and 1976 between India and
Sri Lanka. )

On 17-9-1993, Sri Lanka Government
supcrseded the abve ord mance by fresh
measures which recognise the traditional
rights of Ind'an fishermen for access to
Kachchativ. How:ver, th2 fresh messures
have also not met our concerns ard

_‘therefore, this matter has again been
.taken up by the Government with the
Government of Sri Lanka. The subject
is presently under d'scussion between the
two Governments.

(e) and (f) During the last one year,
a to'al cf eleven -incidents of reported
firing by Sri Lanka Navy on Indian fisher-
‘men have come to the Government’s
notice. Ezch ot these incidents was strongly
taken up by the Government with the
Government of Sri Lanka. The Govern-
" ment of Sri Lanka have confirmed firing
by Sri Lankan Navy in only one of these
. inc'dents, whick took place on the n'ght
of Seplember 1-2, 1993 and in which
_two Indian fishermen died. According to
* Sri Lankan - author: ties, this ‘fcident was

& - dasé ‘of Tnistaken ° -identity. * This issue

AGRAHAYAN15,1915(SAKA)

- - Written Ahswers 310

talks between -the -two ‘Governments- held
in Delb’ on 15-10-1993; both sides agreed
on the need for effective measures to
prcvent .,ueh mcxdents in future

(Transiation)

VOICE MAIL SERVICE

604 SHRI MHESH KANODIA : -

SHRIMATI  KRISHNENDRA
KAUR (DEEPA) :

‘Wil ibe Minister of COMMUNICATIONS

be pieased to state :

(a) whether ‘Voice Mall Servce has

.been. Jaunched;

(o) if so, when and the extent to
when it has beci.me successful;

"{c) ihe totzl number of persons bene-
fired ut present;

(d) whether the Government have ‘pre-
pared any scheme for its publicity; and
(e) if <0, the details thereof ?

TIHE MINISTER OF STATE OF THE
MINiSIRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (c) Voice

"Mail -Service “has been Liunchéd in Delki

& Bombay w.e.l. 15th August. 1992 So
far 305 customers in Delhi and 355 in
Brmbey bave taken the service. The Ser-
vce is being provided successfully. Pro-
posals have als; been invited from Indian
Reg'siered Companies to provide this ser-
vice. on franchise basis. .

(d) and (e) Adequate publicity is

teing made by way of press advertise-
mepts and thrcugh exibitions.
(English)

VII PLAN OUTLAY FOR ROAD

~ TRANSPORT

605. SHRI SOMIJIBHAI DAMOR' :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the outlay of VIth-Plan for the
expansicn and converson of National
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Highway . aceording 19 -20 m dreme
wuknf?huneomnhm

Cb) vnder the total Kilometers which
have been converted into Nat'onal High-
way during V1Ith Plan;

(c) Qﬁither "tll:e amount allocated in
the VVth Plan for ‘the projects has been
spent; tod-

€@) ‘if .vo, the details
noi, the 1easons therefor ?

‘thereof ‘and if

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a)
An amount of Rs. 1494.11 crore was
-alletted for the expansion and improve-
ment of Nat'onal Highways during the
Tth Five Year Plan.

(b) A length of 1902 km was added to

the National Highway network during the
afcresa’d ‘period.

(c) and (d) An expenditure of
Rs. 1481.68 crore was incurred for various
projects -on National Highways which is

<lose to the .allotments made durng the
Viith -Plan.

Siatement on Kashmir by U.S.

'606. DR.D. VENKATESWARA RAO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether US Ambassador to Pak
has charged Pak of assistng terriorists
operating mm Kashmir;

. 4b) if so, the salient features of the
" smrement of the US Ambassador; and

cw. L DECENBER 61993

) the maﬂb Oavemmnt
‘.tereto? B

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL  AFFAIRS
(SHRI R. - L. BHATIA) : (a)
and (b) Government are aware of recent
news 1eports to the effect that the US
Ambassador to Pakistan has charged
Pakistan with -assisting terror'sts bperating
in Kushmir. The US Ambassador to
Pakistan reportedly made these statements
in late Ociober, 1993 while address'ng
ibe ‘English Speaking Union of Pakistan.

(c) Despite recent -statements, the fact
is that-on 14th July, 1993 the US Secretary
of State, after a full review of the facts
and of the law, determined that the avail-
able informat'or did not warrant a fin-
ding, for now, that Pakistan had repea-
tedly provided support for acts of inter-
national terrorism.

Power Projects

607. DR. D. VENKATESWARA
RAO : Will the Min'ster of POWER be
pleased to state :

(a) the ‘number of major power plants
alongwith their power generation capacity
propsed to be established by the beginning
of next financial year;

(b) the total estimated amount involved
in these projects, and

(c) the states where these projects are
to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) The
details of the power projects that are pro-

~ gramumed - for comnixsslomng during 1993-

Mang;vgn mxhem attached
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Statcment
Generatinng Capacity Addition Programme for the Year 1993-94

Sl. Name of the Projectand  H/ State/Orgn. Capacity Latest
No.  Unit No. T/ MW) Estimated
N/ . _Cost
i (Rs.
Crores)
NORTHERN REGION ,
1. PAMPORE GT-1I T J&K 25 142.00
2. PAMPORE GR-2 T - J&K 25 } ’
3. SALAL ST. I1I-2 H J&K/NHPC 115 308.95
4. SALAL ST. I1-3 H J&K/NHPC 115 )
5. CHAMERA ST. 1-1 H J&K/NHPC 180 © 2,400.00
6. CHAMERA ST. 1-2 H HP/NHPC 180 §
7. CHAMERA ST. 1-3 H HP/NHPC 180 J
8. DADRIST. -1 T UP/NTPC 146.57
9. DADRI ST.-2 T UP/NTPC 146.5 1 979.20
10. TANDA-4 T UP 110 475.91
11. ANPARA ‘B’-4 T uUp 500 3,825.00
Central  State Pvt. Total
HYDRO 770 — — 770
THERMAL 293 660 — 953
NUCLEAR — — — —
Total 1063 660 — 1723
WESTERN REGION . .
12. UTRANST. 1 T GUJ/GES 45 227.04
13. SIRSINGHPUR-2 T MP 210 —
14. URAN WH-1 T MAH. 1207 ’
15. URAN WH-2 T MAH. 120 f . 845.00
16. TROMBAY CCGT CT-1 T MAH./Pvt, 100 510.00
~ 17. KAKRAPAR-2 N GUJ/NPC 220 : 745.00
~ Central State Pvt.  Total
HYDEO .. - — -
THERMAL - — 495 100 ‘595
NUCLEAR 226 - — 220
Tota: 220 495 100 815
SOUTHERN REGION
18. PENNA AHOBILAM-1 H" - AP 109 ' ' 18.60
19. PENNA AHOBILAM-2 H. AP 10)
20. UPPER SILERU ST. II-1 H AP 60 54.30
21. UPPER SILERU ST. 1I-2 - H AP 60
22. RAYALSEEMA-1 T AP 210 1,273.00
23. YELAHANKA DO SET-1 T KARNATAKA 21.32 282.98

2559 LSS/94—21



315

Wrigten Answers

DECEMBER 6,1993

Written Answers 316

Si. Name of the Project and H/ State/Orgn. Capacity Latest
No. Unit No. T/ MW) Estimated
N/ Cost
(Rs. in
Crores)
24. YELAHANKA DG, SET-2 T KARNATAKA 21.32
25. YELAHANKA DG. SET-3 T KARNATAKA 21.32
26. YELAHANKA DG SET-4 T KARNATAKA 21.32
27. YELHANKA DG SET-5 H KARNATAKA 21.32
28. MALLAPUR-1 H KARNATAKA 4.5 20.40
29. MALLAPUR-2 H KARNAAKA 4.5
30. KALLADA-1 H KERALA 7.5 14.37
31. KALLADA-2 H KERALA 7.5
32. NEYVELI-7 T TN/NLO 210 941.59
Central State Pvt, Total
HYDRO — 164.0 — 164.00
THERMAL 210 316.6 —_ 526.6
NUCLEAR — - - —
Total 210 480.6 — 690.6
EASTERN REGION
33. KAHALGAON-2 T BIHAR/NTPC 210 1855.19
34. TENUGHAT-1 T BIHAR 2100 835.00
35. EASTERN GANDAK-1 H BIHAR 5 52.56
36. EASTERN GANDAK-2 H BIHAR 5
37. EASTERN GANDAK-3 H BIHAR 5
38. SONE WESTERN CANAL-3 H BIHAR 1.65 32.86
39. FARAKKA-5 T WB/NTPC 500 603.65
40. KOLAGHAT~4 T WB 210 0.00
41. UPPER RONGNICHU-3 H SIKKIM 2 0.32
42. UPPER RONGNICHU-4 H SIKKIM 2
Central  State Pt Total
HYDRO —_ 20.65 —  20.65
THERMAL 710 320.0 —  1130.0
NUCLEAR — — — _
Total 710 440.65 —  1150.65
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S1. Name of the Project and H/ State/Orgn. Capacity Latest
No,  Unit No. T/ (MW) Estimsted
N/ Cost
(Rs. in
L Crores)
NORTHERN-EASTERN REGION
43, LAKWA GT-5 T ASSAM 20 98.30
44. LAKWA GT-6 T ASSAM 20
45. LAKWA GT-7 T ASSAM 20
) Central State Pvt. Total
HYDRO — — — —
THERMAL 60 60
NUCLEAR — —
Total — 60 — 60
ALL INDIA
Central State Pvt. Total
HYDRO 770 184,65 — 954.65
THERMAL 1213 1951.6 100 3264.6
NUCLEAR 220 — — 220.0
Total 2203 2136.25 100 4439.25

NEWSPRINT IMPORT POLICY

v08. DR. D. VENKATESWARA
RAO : Will the Minister of INFOR-
MATION AND BROADCASTING be
plessed to state :

(a) whether the Indian Newspaper
Scclety has urged the Government to fur-
ther libralise the newsprint import policy :

(b) if so. whether the Government has
exam'ned the request made by Indian
Newspaper Society Chief in this regard;
and

(¢) if so, the action Government pro-
pose to take in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (u) to (¢) The Indian News-
paper Society (INS) has been demanding
further 1beralisation of the Newsprint

Import Policy. Consistent with its policy
of safeguarding the freedom of Press as
also the growinh of the indigenous news-
print industry, the Government has al-
ready begun its liberalised newsprint im-
port policy since April 1, 1992,

PAYMENT OF DUES BY NTPC

§09. SHRI PRAKASH V. PATIL
SHRI R. SURENDER REDDY :

Will the Minister of POWER be pleased
o state :

(a) whether the National Thermal Power
Corporation owes any amount to the Gas
Authority of India Limited (GAIL) and
Coal India Limited (CIL) for supply of
rus and coal respectively;

(b) if so, the total amount involved
therein; .
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(c) whether due to non-payment of dues.
GAIL has stoppec supply of gas to NTPC
power gemcrating plants ‘n Rajasthan and
Uttar Pradesh ;

(d) if so. the particulars of these
plants and the quantity of power supply
affected thereby in Northern Grid;

(e¢) whether the non-payment of dues
by NTPC has been primarily responsible
for the unprecedented power crisis n
Delh and adjoining areas;

(f) whether his Ministry has ordered

any inquiry in the matter and fixed res-
pons bility on the defaulting officers;

(g) if so, the details thereof ; and

(h) the sieps taken by the Govern-
ment to clear the dues of GAIL and CIL ?

THE MINISTER OF STATE IN THE
MINISTRY OGF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b)
Yes Sir. The National Thermal Power
Corporation (NTPC) owes Rs. 81.02
crores to Mls. Gas Authority of India
Limited (GAIL) and Rs. 78.72 crores to
Coal India Limit (CIL) as on
29-11-1993. : . co

"~ (c) and(d) Yes, Sir. GAIL stopped
supplies to NTPC's gas power projects
(GPP) at Dadri GPP in Uttar Pradésh.
Also gas supply for Auraiya GPP in Uttar
Pradesh and Anta GPP in Rajasthan was
restricted. As a result, there was a loss in
generation at these plants in the Northern
Region for 244.87 MU.

(e) No, Sir. The overall generation by
NTPC was as per the target inspite of re-
duction in gas supply.

Af) io (h) The NTPC’s arrears with
Mijs. GAIL & CIL have arisen mainly be-
cause of non-payment of NTPC dues by
the SEBs. Despite this, the NTPC has
taken steps to reduce outstanding of M]s.
GAIL & CIL ‘n a phased manner. In the
above background, no individual can be
held responsible.

DECEMBER 6,1993
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610. SHRI JEEWAN SHARMA ' .
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the various news
items relating to road accidents, Red line
buses etc., appearing in “The Indian Ex-
press” dated September, 1993 ;

(b) if so, the facts thereof; and

(¢) the steps proposed to be taken in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a)
Yes, Sir

(b) The Red Line services were started
in Delhi in September, 1992. The number
of such buses as on today is 2350. 101
persons have been killed in 568 accidents
caused by Red Line buses due to rash and
negligent driving upto 30th October, 1993.

(¢) The steps taken by State Transport
Authority, Delhi as well as Delhi Police
to check the dccidents caused by Red
Line busss are given in the Statement
below.

* STATEMENT
steps itken to reduce accidents in Delhi.

The following stepsvhave been taken by
STA, Delhi and Delhi Police to reduce
the accidents.

1. Refresher Gouruses for the drivers of
the public service buses were started in
November, 1992. The drivers of the buses
were subjected to proficiency test. 1080
dr veis have been given refresher courses|
passed proficiency test at Govt. Motor
Driving Training School of Transport

epartment till August, 1993.
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2. The Transport' Department, Delhi
has ‘sét 'up a cchplaint cell and 82 permits
of - Red ‘Line. buses- were .. suspended|can-
celled between the period April, 1993 to
November. 1993 wh'ch were involved in
road accidents. In addition, 17 permits of
Red Line buses were suspended!cancelled
on account of complaints for not follow-
ing the time schedule and route violation
including misbehaviour. In addition to
disciplne thé drivers, Delhi Traffic Police
prosecuizd 65972 Red Line bus drivers
for various offences from 1-1-1993 to
30-10-1993. 22,000 prosecutions were
made by the Transport Departmeént upto
August, 1993 against Red line buses.
2982 cases of over-speeding of Red Line
buses were impounded during 1-10-92 to
31-8-1993.

3. Measures have also been taken by
Transport Department to ensure strict com-
pliance of provisions of Motor Vehicle
Act- with regard to issue of driving licen-
ces as well as fitness of the vehicles.

The Delhi Police have also taken follow-
ing steps to check the accidents.

(i) Strict and rigid enforcement of
traffic rules and regulations.

(ii) Organ’sing special drives against
rash and negligent driving, driv-
ing withsut licence. drunkan dri-
ving and red light jumping etc.

(iif) Regular prosecution of violators
by issue of notice.

(iv) Introduction of traffic signals|
Blinkers in accident prone area.

(v) Deploymient of more traffic poli-
cemen in accident prone area.

(vi) Special mobile
National Highways.

checking on

(vii) Presecution through most modern
equipment ie. Alcometer and
Radar Gun.

[Translation]
" SHRI DAU DAYAL JOSHI (KOTA) :

Mr. Speaker, Sir, the issue of train
acvidents is a very serious one and the

AGRAHAYAN 15,1915(SAKA)

Written Answers 322

House should be immediately informed
about the maiter.

[Englishy.

SHRI BASUDEB ACHARIA (BAN-
KUIRA) : Where is the Railway Minis-
ter ? lnterruptionsy.

(Translationy.

MR. SPEAKER : The questions you
want to raise are very important onex
and time w’ll be given for discussing
them. But the hon. Members should
speak one by one. If all the members
speaking at thc same moment, how the
house will fanction. You m'ght have
forgotten that we had decided that this
activity will run for 15-20 minutes and
after that the rest of the business will
be ccnducted.

SHRI RAM VILAS PASWAN (RO-
SERA) : Hali-an-Hour.

MR. SPEAKER : The issues, which
are left today, can be taken up tomorrow.
So, keep this things in mind and co-opc-
rate with me. The cyclone issue is verv
important. Other issues w1l be taken up
there after. ..

rEnglishy.

SHRI P. G. NARAYANA (GOBICHE-
TTIPALAYAM) : Mr. Speaker, Sir, dus
to cyclonic storms and floods, severe da-
mage has been caused to the property and
lives of people in Tamil Nadu. Th=
people of Tamil Nadu have been severely
affected iwice in the past 20 days by the
cyclone. Ycstieiday and day before yes-
terday, the cyclone claimed more than 30
lves. The cyclone hit Nagapattinami and
Thanjavur disiticts and  devastated infras-
tructure. uprooted thousands of trees.
Standing paddy crops have been damaged
tc a great extent. Thousands of people
have been rendered homeless.  Nearly
30,000 huts were completely wiped out.

The telecommunicaticn and power sys-
tems have been totally affected not only
in the coastal districts but also in Uallalar
and Ramesamay Padayachier districts.
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Nagapattinam district is not accessible at
all because of a large number of breaches
in the link roads and also road-blocks
created bv the uprooted trees. Traffic
was worst Lit in the entire Nagapattinam
district.

Our Chief Minister of Tamil Nadu is
visiting the flcod-affected areas today to
have an on-the-spot study of the s'tua-
tion. The Chief Minister has already
sanctioned Ks. 10,000 to the next-of-kin
of the deceased. Relief operations are :n
full swing. Ten days back, in Nilgiri dis-
trict due to landshide near Coonoor, more
than 70 people have been buried alive.
Several huts were wiped out. Traffic was
completely cut off. In Maduraj district,
we have lost more than 25 people. Severe
damage has been caused to standing crops,
roads and bridges. So, altogether we
need more than Rs. 500 crore for giving
relief to the affected people. A Central
team must bc sent immediately to Tamil
Nadu to assess the situation and the
damage caused due to this. I urge-upon
the Central Government to give financial
assistance to help the relief operation im-
mediately.

MR.. SPFAKER : Well, I think, this
will take some tme for discussion. I am
going to allow it. rinterruptionsy.

MR. SPEAKER : Please take vyour
seat

12.04 Hrs.

INTRODUCTION OF MINISTER
[En_clish].

MR. SPEAKER : With your permis-
sion., I will zl'ow the Prime Minister to
introduce the rew Minister.

THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAOQ) : Sir, I have the
honour to introduce, rather re-introduce,
my Commerce Minister, Mr. Pranab
Mukherjee.

THE PRIME MINISTER (SHRI P. V.
NARASIMHA KAO) : Sir, on the point
raised by my friend, I have just reques-
ted Balramji to pay a visit immediately.
It is not good, while the thing is on, for
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the people to go from outside because
that dislocates the arrangements being done
there. The hon. Member has said that
the Chief Minister is also visiting, tomor-
row she will visit, Sir, and later on,
after « few days, 1 myself could visit.

[Imerruptions:].

SHRI SOBHANADREESWARA RAO
VADDE (VIJAYAWADA) : Sir, in
Andhra Pradesh, paddy crop have been
damaged. pInterruptionsj.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Sir, I
have taken steps. I have asked the Re-
lief Commissiorer of my team to be
already on the move. They will get the
information and they will give a report.
I myself will be going and we shall coor-
dinate all these things.

Secondly, regarding the situation in
Latur where the earthquake had taken
place, I would Ik: to make a statement
tomorrow so that we can have a full dis-
cussion on that also. plnterruptionsj.

MR. SPEAKER : This is an interim
statement. We will take it up later.
Interruptionsy.

SHRI RAM NAIK (BOMBAY NOR-
TH) : Sir, we have had three bomb
blasts. Yestercay, when the Rajdhani Ex-
press was coming from Bombay to Delhi
there was a bomb blast :n that train.
Again, from Howarh to Delhi, there was
another bomb blast. There was fire in
the third train. These are serious things.
In the last one vear there have been 12
bomb blasts in Bombay suburban trains
and now, th's is going on. I feel that
the railway security ‘s not being looked
after properly. So, I demand that there
must a statement from the Railway Minis-
ter about all these instances which include
the security arrangements which are being
made because if it happens in the Raj-
dhani Express where every passenger is
teing checked. it means seturity is not
there. So, I demand a statement from
the Railway Minister and Sir, you should
kindly «llow @ full-fledged discussion
because there have been so many acci-
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dents. In Bombay, there was a serious
accident in which 26 ladies were killed.
Therefore. cn these accidents and bomb
blasts in railways, there should be a
full-fledged discussion and the Minister
must make a statement so that the discus-
sion can be fruitful. [Inferruptions].

SHRI NIRMAL KANTI CHATTER-
JEE {DUMDUM) : Sir, you were kind
enough tc call him as he as trying to
raise the same issue in the morning.
Now, most of our MPs who have started
yesterday and who were to have arrived
here in the morning are not able to arrive;
they will arrive after 2 PM. Now, this
is a very serious matter in this sense also
that from the 6th December, this is hap-
pening all over the country, from Bom-
bay to Delhi, from Howrah to Delhi and
from Hyderabad to 1 do not know where.
This is an indication that forces of desta-
blisation who may have been curbed in
the hustings are not yet dead and Sir, we
want that the Railway Minister should
indicate to us about all this. He has very
correctly raised the question of safety in
trains. There uie plenty of safety mea-
sures at the airports but there are none
for these trains and important stations.
We, therefore, very earnestly request the
Railway Minister to come here and ex-
plain the kind of arrangements and safety
measures which he is going to provide in
future.

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VI-
DYACHARAN SHUKLA) : Mr. Spea-
ker, Sir, the Minister would like to make
a statement cn this matter.

[Interruptions]

[Zranslation]

SHRI DAU DAYAL JOSHI : Mr.
Speaker, Sir, an accident took place in
my Constituency, but no proper arrange-
ments were made there and no care for
the injured was taken for two hours.

gInterruptions]

MR. SPEAKER : This is not the
way.
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SHRI DAU DAYAL JOSHI : In this

[English] :

MR. SPEAKER : This is not going on
record.

[Interruptions])
12-11 hrs.

RE : RECONSTRUCTION OF BABRI
MOSQUE DEMOLISHED IN AYODHYA
ON 6TH DECEMBER, 1992

[Translation]

SHRI RAM VILAS PASWAN (RO-
SERA) : Mr. Speaker, Sir, today is the
6th of December and it was the day
when Dr. Baba Saheb Ambedkar achiev-
ed salvation, but on the very day, Babri
Magjid was demolished. Today it is a
matter of joy that a secular Government
has come to power in Uttar Pradesh.
But I would like to submit that one year
has passed since the incident took place
on 6th of December, but the Union
Government has taken no initiatives to
resolve the Aycodhya dispute. I level this
charge on the Union Government. We
have repeatedly demanded in this House
that the case, which has been referred to
the Supreme Court, should be referred to
the court under Article 138(2), in stead
of Article 143 sc that the court might
deliver it’s judgement, instead of opinion.
I 1emember that the hon. Prime Minis-
ter had said in this House that the Bhara-
tiya Janta Party Government which was
in power was not ready for that. So the
case was referred under Article 143.
Thereafter, when the Pres'dent’s Rule was
imposed in Uttar Pradesh, we had said
that now the case should be referred
under Article 138(2) and the Govern-
ment should implement the vedict to be
given by the Supreme Court. It should
also  request the Supreme Court to
give a verdict on the Ayodhya district at
the earliest. The hon. Home Minister is
sitting here. We would like to konw as
to why the Government is keeping mum
even after the lapse one year’s period.
** Not recorded.
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SHRI EBRAHIM SULAIMAN SAIT
(PONNANI), Sir, today is the 6th
December, 1993. It was that on the
samie day, ‘laét year' the' Babri - Mosque
was demolished. That was the bleakest
day in the  history-. of this
country and that tarnished the image of
our country throughout the world and
shattered the secular -fabric of our Coasti-
tution. At that time, on the same day,
the entire Muslim Delegation met the
Prime Minister. The Prime Minister
categorically and solemnly promised that
the mosque would be constructed at the
same spot. He stated that it would be
rebuilt. So far. it has not been done.
" Not only has the Prime Minister betrayed
the nation bv not constructing the mos-
que, but he has also not kept the promise
made by him on 15 August. On 15
Augus*, 1992, he declared from the Red
Fort and later on he also assured all the
delepations that the mosque would be
protected.  But he could not keep his
promise and thus he betrayed the nation.
Therefore, we told him on 6th December
that we had no faith in h'm and that he
should resign and go, since he had betray-
ed the nation. At that time. the Prime
Minister promised that the mosque would
be rebuilt. But that has not been done
so far. Now, one year has passed but
noth'ng has been done. On the other
hand, there have been insults to injury
by way of acquisition of the mosque site
and the reference under Article 143 for
the opinion of the Supreme court. We
want that the mosque should be construc-
ted immediately at the same spot and the
reference to Supreme Court under Arti-
cle 143 should be withdrawn. The order
relating to the acquisition of the mosque
site should also be withdrawn. We must
be given -an assurance that the mosque
would be built on the same spot. Thus,
secular sm will be re-established in this
ccuntry and there will be communal har-
mony in the country. Integrity of our
nation can thue be safeguarded. The
Home Minister is present here. I demand
that he must make a statement and give
a reply.
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SHRI ANBARASU ERA (MADRAS
CENTRAL) : The hon. Member has
made a reference to the demolition of
the disputed structure at Ayodhya. But

A am sorry that he has not mentioned

the fact that due to the tectful handling
of the Prime Minister, we could save the
Hazrat Bal Shrine. As a mature politi-
cian, he could have appreciated that too.
Every one in this august House is aware
that the Hazrat Bal Shrine incident is a
national issue. Cutting across party lines,
we must appreciate the tectful handling
of the issue. [Interuptions].

Unfortunately, the BJP, which claims
that it is the major saviour of our natio-
nal unity and integrity, has made use of
this issue for petty political and electoral
gains. Hon. Members of this august
House are aware that the Hazrat Bal
Shi'ne along with 70 innocent people who
were present there n the shrine for pra-
yers was captured by the terrorists. The
dialogue coniinued for nearly one and a
half months. Some of the political lea-
ders like Shri L. K. Advani wanted that
the military forces should enter the mos-
que kill the terrorists. But the Prime
Minister did not want to use force......
(Interruptions).

MR. SPEAKFR : What is this ? What
do veu expect from the Government at
this point of time ?

SHRI ANBARASU ERA : They should
appreciate ‘t. This is a national issue.

MR. SPEAKER : Everybody appreciat-
ed you also. Flease sit down.

SHRI ANBARASU ERA : I will take
just one more minute. There was an
kit installed inside the shrine
bty the terrorists.

It is a shocking news. Under the guise
of some journalist they went in the shrine
and iostalled some electronic Kit' baving
dizect contact with Pakistan. Thanks to
our army who detected it and jammed t,
otherwise there would have been blood-
shed in the shrine.  Unfortunately, the
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BIP raised slogans saying “Biryani for
the terrorists........”

MR. SPEAKER : If you are really
interested in discussing this matter, raise
i* properly so that you can also do
justice. Please do not disturb the House.

SHRI ANBARASU ERA : Sir, I am
not disturbing the House. All I want to
say is that this House should pass a reso-
lution appreciating the good stand taken
bv our mature Prime Minister, the
Governor, of Jammu and Kashmir, Army
and Paramilitary forces.

SHR1I SOMNATH  CHATTERIEE
(BOL.PUR) : Sir, today is the anniversary
of a very heinous act that had taken place
one year back. I am referring to the
demolition of Babri Masjid, a place of
worship in this country. It was a day of
shame for the whole nation. A deliberate
attempt was made against the secular fabric
of the country and communal poison was
spread afiecting the very integrity of the
nation. Sir, all right thinking people of
this countrv had objected to that and had
expected that the perpetrators of the crime
would be punished as soon as possible so
that nothing like this can happen in future.

Sir, happily. people of this country have
not waited for the Government to act. They
have themselves given their very clear ver-
dict and we must congratulate the people
of Uttar Pradesh for the very clear manner
in which they have defeated the forces of
division, disruption and of communalism.
Sir, we must salute those people. What is
worryving the whole nation is that this issue
is not being tackled by the Government
at the Centre. Mere reference to the
Supreme Ccurt does not help. Everybody
knows that mere opinion will not help in
the matter but even that opinion is not be-
ing forthcoming. We have made a request
to the Government. Repeatedly. we have
also made a request to the hon. Supreme
Court that mere opinion need not be asked
and the whole issue should be settled by
the judiciarv unless the parties concerned
are able to settle it amicably.

1 do not know why the Prime Minister
cannot take a decision now. Now, he need
2559 LSS[94—22.
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nol wait for the good wishes of the BJP
Chief Minister of Uttar Pradesh as he was
earlier trying to give the excuse. A time
has come, and people also want, when
finally a solution has to be found out so
that nothing like that can happen in future
in this country which will tarnish our im-
age before the entire world.. By this act
our image was tarnished. People were
scoffing at us, laughing at us saying, “Is
this a civilized country where something
like that could happen ?”

Let us redeem ourselves. The voters have
given their verdict. Let this Government
get up frem their stupors. The ‘Moni-baba’
attitude will no longer do. Therefore,
kindly do something and finally decide {his
issue once for all so that our country can
maintain its fabric as a secular nation and
unity and integrity of the country is maiun-
tained.

SHRI INDRAJIT GUPTA (MIDNA-
PORE) : Sir, while supporting what my
friend Somnathji has said, I would just like
to add one thing. I believe. the Govern-
mert cannot be desirous of allowing a state
of tension and suspense to continue in the
country or the basis of what had happened
last ycar. Everybody wants that the matter
should be amicably settled either by the
parties concerned coming together or by the
verdict of the Supreme Court. There is no
third way out.

So, 1 would like to know whether the
Prime Minister. at the earliest possible ap-
portunity, would care to make a statement
in this House as to what the Government
is proposing to do, either about construc-
tion or re-construction at the site of
Ayodhya. It is because, he had made cer-
tain commitments earlier and we do not
know the fate of them now.

Secondly. 1 want to know whether the
much more sensible and facile solution
which we are proposing viz. that the matter
should be referred under Article 138, to
the Supreme Court. so that a binding award
can be given. what has happened to that ?
what has been referred is an opinion which -
will not be binding on anybody. Every-
body is free. either to reject it or to accept
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it, 1o keep the tension going. We do not
want that. Because whatever the results of
the elections may be, the referendum which
Mr. Advani was referring to, has been ans-
wered by the people, apart from the fact
that in Ayodhya itself, they could win nnly
one seat out of all the seats in Ayodhya
area. What would be the clearer referen-
dum than that ?

But, now to settle the matter once znd
for all, ¥ would request the Hon. Prime
Minister to inform the House about taking
a decision for withdrawing the reference
under Article 143 and referring it under
Article 138 to the court so that let there
be a binding award which everytody cun
respect and adhere to.

Translation}

SHR1 RAM SAGAR (BARABANKI) :
Mr. Speaker. Sir, our Samajwadi Party and
our Nautional President Shri Mulayam Singh
Yadav had strongly condemned the inci-
dent of 6th of December. In recently held
clections in Uttar Pradesh, the communal
forees were rejected by the public. In
Faizabad, where the incident took place,
the Bharatiya Janta Party lost 8 seats out
of 9. But the Government has not yet
decided about the action to be taken there.
L he public has given its decision. I would
like to request the Gcvernment through
you that the Government should take ac-
tion on it immediately and the guilty should
be identified and action must be taken
against those.

SHRI SHARAD YADAV (Madhepura) :
Mr. Speaker, Sir, in the recently held elec-
tions in our country the public had g'ven its
decision in such a way that neither any one
has won not has any one lost. I feel that
this has decreased the tension prevalent in
the country to a large extent. The country
heaved a sigh of relief and today is a very
important day in many ways. This is not
the question of demolition of Babri Masjid
alone, but it is also linked with Sankatmo-
chan temple and Sita rasoi, which were
constructed before Babri Masjid. The Ram
Chabutara much was constructed after the
Babri Masjid. It was certainly shameful fo-
democracy of this country that a large and
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responsible political party like the B.J.P,
violated the dignity of law guaranteed by
the Constitution. I do npot think that the
decision given by the people has made a
lot of candidates win or loose the elections.
I only thick that the people of this country
had given their verdict on the subject which
we were not able to decide. For this pur-
pose, we continued to fight in this House,
but were not able to decide. So, on behalf
of this House, I would like to congratulate
the people for their decision. Shri Advani
is one of our respectable leaders. He was
on one path and we were on the other.
Therefore no solution could be found, but
today, there are different ways to celebrate
this day in the country. Now the Vishwa
Hindu Parishad has again decided to
march upto Ayodhya on 6th of December.
I would like to urge to our friends from
BIP that we are facing already a lot cf
problems in our democracy in this country
and we have to fight those, if you do not
agree with any body, you can raise your
voice within the limits of democracy. But
if a new dispute takes place by visiting
there we should not go there. Neither we
nor the Members of the BJP have any
right to cause tension again in the country,
which has defused to some extent by the
sincere efforts of people of this country.
Now, I would like to request to all cross-
sections of the House that we should not
try to disrupt the tension free atmosphere
of the country and put our view within
the frame work of democracy.

Mr. Speaker, Sir, I would like to state
that the very ideology on which our free-
dom struggle was fought, was under the
cloud. Now we have overcome that crisis.
This dav will always be remembered as a
black day in the democratic history of our
country. But the decision given by the
people of this country have decreased the
tension. It is now the responsibility of the
Members of all the parties not to create
such a tension again. On behalf of the
House, I would like to congratulate the
generous public of this country, particularly
of Uttar Pradesh who solved the problems
which we were not able to solve. As our
friend Shri Somnath Chatterjee said just
now that the case should be referred to the
Supreme Court under Article 138(2) of the
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Constitution and the verdict given by the
Supreme Court should be implemented
strictly. The question is not of Hindus or
Muslims, but it is the question of law and
order and so the Government should react
to the situation. This is not the time to
make suggestions only. The Supreme Court
should give its verdict and it should be
strictly implemented. The people have
shown us how to maintain the dignity of
democracy. While thanking them I would
like to tell the Government that it should
lead the country on a right path. Mr. Spea-
ker, Sir, with these words, I thank you for
giving me an opportunity to speak.

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, an hon. Member from
Tamil-Nadu gave my reference in the con-
text of the incident occured at Hazratbal. 1
will speak from the very point. It would
have been better if the Home Minister had
himself informed the House in this regard.
I have read a news in one of the news-
papers today. The terrorists who laid seize
of Hazratbal for nearabout one month
threw a challenge to the country and told
the entire world that Srinagar is not under
the Government of New Delhi, but is ruled
by them and they dictate their terms to the
Indian Government. Thereafter, a lot had
been said about the agreement and it was
said that we had won without shedding
cven a single drop of blood. At that time
there was a doubt in the minds of the
people which has been proved from the
news appeared in the newspapers in which
it is stated that all the terrorists except 6
have been released and there is a possibi-
lity that those 6 persons would also be
released after the adjournment of this Ses-
sion. I do nct know what deal was struck
with them, but the House should be taken
into confidence in this regard. The inten-
ticn of the terrorists was to internationalise
the issue and they have become successful
in their objective.

Several of our hon. friends have men-
tioned the incidence of 6th of December.
It is quite but natural that this day would
have its own importance. It was also told
here that the Government was not able to
solve the problem and it was solved by the
people of this country. I accept it from
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the very beginning that the Bhartiya Janta
Party could not fulfil their expectations.
Therefore the results of the elections were
quite contradictory to their expectations.
But I think the statement made by our
friend Shri Sharad Yadav is more appro-
priate that from these results, such con-
clusions should not be drawn that we have
won and they have lost or the vice-versa.
(Interruptions) The public wins always, be-
cause it is the deciding factor.

[English]

SHRI P. C. THOMAS (Muvattupuzha) :
You had fought the election on that
ground.

(Interruptions). -3

SHRI ILAL K. ADVANI : Yes, I have
said, at the outset, I accept that the verdit
is not in accordance with my expectations
or in accordance with my objectives. It
falls much short of my objectives. But this
also should be taken note of.

[Translation]

The Bhartiya Janta Party had its stake
in these 5 States. In total, my party got
3 crore 57 lakh votes and the Congress
got 2 crore 59 lakh votes. There was a
difierence of 1 crore votes. In Uttar Pra-
desh, we got 1 crore 83 lakhs votes and
the party, which is at present in power
there, got 1 crore and 40 to 45 lakh votes.
If the decision of the people will have to
be accepted, this fact should also be kept
in mind that the people have totally re-
jected the Congress the Janta Dal and other
important parties there. (Interruptions).

The Communists were never able to hold
srounds there and took the support of
others. But their supporting parties have
themselves 10st their base. In regard to
the present discussion, Shri Sharad Ji men-
tioned that the values we held during the
freedom struggle, should be upheld. Such
people were there at that time also, who
opposed ‘Varnde Matram’ and their number
might have fallen down today, but those
who support them, are also not deing any
good to the country. (Interruptions)

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : Should the mosque be demolished
for this 7 )
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SHRI LAL K. ADVANI : No—Mr.

Speaker, Sir, if the verdict of the courts are -

seen, it can be found that it has nowhere
been desciibed as a mosque. Even, the
chargesheet which has been filed against me
in the Lucknow High Court and for which, I
-have to present myself in the court to-
morrow, describes it as a disputed structure.
I think, it is unfortunate and unjustified.
The Government and all the major political
patties are continuously describing it as a
mosque after the incident of 6th of De-
cember and this is great injustice done not
only to the Bharatiya Janta Party but also
to the whole country. We have given this
impression for people all over the world.
[English]

SHRI INDRAIJIT GUPTA (Midnapore):
Whatever. it is, whether it was a mosque or
a temple, was it a place of worship or not?

_ It was a place of worship, which you des-
troyed. (Interruptions).

SHRI LAL K. ADVANI : Indrajitji, the
Home Minister himself when he visited
there performed worship and it was a
Hindu place of worship with a structure.

“which was disputed.

SHRI INDRAIJIT GUPTA : Then, why
did vou destroy it ? (Interruptions).

SHRI BASUDEB ACHARIA (Bankura):
Why did you demolish it ? (Interruptions).

THE MINISTER. OF STATE IN THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV) : Who gave you the autho-
rity to demolish a Hindu temple ?. .(Inter-
ruptions).

SHRI LAL K. ADVANI : No one gave
me the authority. . (Interruptions).

SHRI SOMNATH CHATTERIJEE
(BOLPUR) : The secularism of the country
is disputed and, therefore, we have become
a communal country. What is this ! ‘Mere
dispute’ means what? You cannot forget
a structure which. was standing there. It
a structure which was standing there. It
was 2 place of warship. Advaniji was mere-
Iy saying it .as a.disputed structure. He
cannot make it a disputed strycture by
himself (Interruptions).
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SHRI INDRAJIT GUPTA : Who star-

ted the dispute ? When was it started ?
(Interruptions).

SHRI I AL K. ADVANI : Indrajit, I am
merely saying that the description of that
structure as a mosque is wrong according
to the Court and also according to the
Government’s version. . (Interruptions).
[Translation]

Had it been a Mosque then the court
would never have ordered that the statue
of Lord Rama should not be removed
from there. Though it was an interim order
it was a court order.

[English]

I am merely saying that what is said by
me is what is said by the court.

[Translation]

People who take the pretex; of court
have destroyed a structure, a structure over
by repeatedly calling it a mosquz. . . (Inter-
ruptions)

[English]

SHRI LOKANATH CHOUDHARY

(Jagatsinghpur) : You have destroyed that

SHRI LAL K. ADVANI : I have not
destroyed anything. But those who did that
have destroyed a structure, a structure over
a temple. It was a de facto temple of Rama
over which the structure was that of the
former mosque. After 1936...

[Translation]

SHRI SHARAD YADAYV : I would like
to request Shri Advani not to go into this
dispute whether it was a mosque or a tem-
ple. The stay order had been issued and
as per the order of the court the whole
complex was to be protected ; Was it des-
troyed or not ?

SHRI LAL K. ADVANI : If we do not
make it disputed, then Y1l say that if they
had not called it a mosque then the riots
in Bombay would not have taken place
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The riots that took place in the country
were triggered off because of this. But I
agree with Mr. Sharad.

SHRI BHOGENDRA JHA (Madhubani):
The BJP called it Babri Masjid while taking
out Ramshilas throughout' the country in
1989. There were certain people in Delhi
who talked of going to Ayodhya for
‘namaj’ and they had bouy-cotted the Re-
public Day celebrations also. You kept
calling it Babri Masjid from 1986 to 1989.

[

SHRI UDAY PRATAP SINGH (Main-
puri) : With due regards to you, I would
like to say that as you just said that had
it not been called 2 mosque the riots would
not have taken place in Bombay. 1 would
like to know from you whether the inci-
dents that are taking place ihese days would
not have taken place if the mosque or tem-
ple or the disputed structure had not been
pulled down. There have been bomb blasts
in five trains. (Interruptions).. .

[English]

SHRI SAIFUDDIN CHOUDHARY
(Katwa) : I want to know from Shri
Advani. . .(Interruptions). . .

MR. SPEAKER : Please leave something
for tomorrow. Let us 20 to some other
item.

SHRI SAIFUDDIN CHOUDHARY : Sir.
he has yielded. I want to know from Shri
Advani, be 1t a mosque or a temple or a
disputed structure, whether what happened
on 6th December last year was the right
thing that happened in this secular country.
Let him say clearly.

SHRI INDRAJIT GUPTA : Was it plan-
ned or was it accidental ?

SHRI LAL K. ADVANI : I have said it
umpteen times. I can repeat it again and
that was said on that very day and subse-
quently in a very longish article that I
wrote that I regard that incident as an un-
fortunate incident.
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SHRI SAIFUDDIN CHOUDHARY : Do
you condemn it ?.’. (Interruptions)

SHRI LAL K. ADVANI : I do not con-
demn 1t....(Interruptions) 1 am not going
to be browbeaten by anvyone.
[Translation]

You strongly condemned 1t but I still
maintain whatever 1 said earlier.
[English]

That incident would not have taken
place.

THE MINISTER OF POWER (SHRI
N. K. P. SALVE) : Mr. Speaker, Sir. ..

SHRI LAL K. ADVANI : Shri Salveji,
1 hold your Government primarily respon-
sible for December 6 incideni. (Inter-
ruptions)

SHRI N. K. P. SALVE : You have been
doing it.

SHRI LAL K. ADVANI : I hold your
Government primarily responsible.

SHRI N. K. P. SALVE : You may do
that.

SHRI LAL K. ADVANI : I am not going
to yield to you. I can yield to my collea-
gues who have a consistent stand, not like
your Government.

[Translation]

Please reply to question put by Shri
Sulaiman Sait.

[English]

He has said that your Government has
betrayed him... (Interruptions)
[Translation]

SHRI N. K. P. SALVE : Dou you ap-

prove or disapprove. . .(Inierruptions). ..
what is the definition of ‘unfortunate’...

(Interruptions) ..
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SHRI LAL K. ADVANI : Whatever 1
said was within limits and based on the
ruling of the court. Even today's charge-
sheet accuses me that this disputed struc-
ture was destroyed because of us and our
conspiracy.

tEnglish]
This is remarkable.
[Translation]

My submission is that if we keep saying
that whatever took place on the 6th of
December was a conspiracy and so on and
so forth,

[English]
Then, we will reach nowhere.
[Translation]

The people who were. .. (Intetruptions)
.. .1t is not a Commission of inquiry. I will
give reply to the Commission of Inquiry
also. It was raised here that it should be
considered under Section 138(2) and not
under Section 143. It is surprising that 1t
is being raised by those people who ap-
proved the Ordinance and passed the Bill.
{English]

Under which all those pending suits
abate, so that nothing remains for reference
under article 138(2) Somnath ji will advice
you better.

[Translation]

We had opposed that Ordinance and the
Bill also. We had opposed Section 138(2)
at that stage also because no case has
been disposed off under this section even
after 40 years. The Supreme Court will
not be able to dispose off all the suits
even after 20 more years. When we were
in power, they didn’t listen to us. Later,
they headed the Government and started
saying that now they are considering it
under Section 143 and not under Section
138(2). It is so because that would take
much time.
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{English]

This was the argument given by the
Government itself subsequently when thev
had come to...(Interruptions). ..
| Translation]

SHRI SOMNATH CHATTERIEE :
They had joined hands with you.

SHRI LAL K. ADVANI : They have
joined hands with you.

[English)

Basically, from the purely legal angle,
there is no question of article 138(2). There
is no question even in respect of article
143. I really do not know why even after
one year, nothing has happened. The Gov-
ernment does not seem to be even cuncern-
ed about it. The Government is in a mess
because of the questions pertinently posed
by Shri Sulaiman Sait. Having made certain
declarations, having made cerrain announce-
ments, what right has the Government to
say that now if it is proved by the Supreme
Court that there used to be a temple earlier
at that place, then a temple would be con-
structed and amosque will not be construct-
structed and a mosque will not be construct-
points. . . . (Interruptions). In fact, I was sur-
prised to find that the Prime Minister
justified his stand in respect of announce-
ment of reconstruction of the Babri Mos-
que on the ground that if he had not done
1t immediately, may be Nawaz Sharief of
Pakistan may have made that announce-
ment. 1 was really flabbergasted to find the
Prime Minister giving this kind of reply,
and it was in the Imglia loday interview.
That is why 1 say that so far as December
o is concerned. )

[Translation]

‘The Bhartiya santa Party, the Visnwa
Hindu Parishad, the Rashtriya Swayam
Sewak Sangh and the Bajrang Dal, all are
of the view that the construction of the
temple should be started at the very same
place where the toundation stone was laid
during the Rajiv Gandhi regime and the
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same assurance was also given by the
Prime Minister to Sadhus at the time of
holding discussions with them. Had it taken
place the incident that occurred on Decem-
ber 6, could have been avoided. But it was
not done and the Government did not pro-
vide any assistance in this regard. Had the
Allahabad High Court taken an early deci-
sion 1n this connection this unfortunate
incident would not have taken place. The
above said delay and the hurdles created
by the Government led to this unfortunate
incident of "December 6. In my opinion, it
is an unfortunate incident. Several hon.
Members of Parliament have the views
that on 6th December, secularism came to
an end in this country. But in my opinion
secularism is not so weak in our country
that it will end with the demolition of a
structure only. Secularism is not created
by these political parties. Its roots are very
deep in our traditions and history and are
prevailing since ages. No state can be a
religious state. India is not a religious state.
The main reason for India being a secular
state is that India is a Hindu dominant
state. Qtherwise, it would bhave been a
religious state in 1947 itself. Alnterruptions)
[English]

SHRI A. CHARLES (Trivandrum) : Sir,
it is not correct.

SHRI LAL K. ADVANI : 1 am not
yielding to you.
Translation}

SHRI INDRAJIT GUPTA (Midnapore):
What do you mean by Hindu Rashtra ?
[English)

Why are you raising slogans of Hindu
Rashtra.

SHRI LAL K. ADVANI : I will tell
you. I did not raise that slogan. In 1947
the country was divided on the basis of
religion. (Interruptions) 1 am not yielding
to you please.

Sir, in 1947 India got independence, but
at the cost of partition. The country was
divided on the basis of religion. Pakistan
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declared itself a theocratic State. If India
had done something similar, perhaps the
world may not have blamed her. But those
who understand the history and culture and
tradition of this country would not have
accepted it. Therefore, I say that theocracy
is alien to Indian tradition and culture. We
cannot become a theocratic State. This
country is secular because of its culture
and history and tradition and tha* is princi-
pally because it is a Hindu country.

SHRI BASUDEB ACHARIA (Bankura):
Do you want to change it ?

SHRI LAL K. ADVANI : I do not want
to change it. But those who interpret secu-
larism in a perverse manner identified it
with vote bank politics, They are responsi-
ble for the very sharp reaction which is
being created in certain sections. I do not
approve of this reaction also. As I said,
what happened on Sixth December last
year was unfortunate. But if the blame lies
on any party, it is squarely on the Con-
gress Party and the Congress Government.
!(Interruptions).

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : Mr. Speaker,
Sir, to keep the record straight, it is very
necessary to react to some of the points
which were raised by the hon. Members.
Actually, I was going to make a statement
on the Hazratbal issue itself. But hon.
Member Advaniji thought it necessary that
he should immediately take up this issue
in one shape or the other.

SHRI LAL K. ADVANI : If the hon.
Member from Tamil Nadu kad not referred
to me personally, I may not have raised
it.

(Translation]

SHRI SULTAN SALAHAUDDIN
OWAISI (Hyderatad) : Mr. Speaker Sir,
I should aiso be allow«d io speak. Since
long I am sitting here and waiting for my
turn to speak. After the incident of Decem-
ber 6, the Primes Minister has given an
assurance that the mosque will be con-
structed on the sarae place. One  whole
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year has passed @nd nothing has  been
done in this regard. I would like to demand
that the mosque should be constructed at
the same place and the case which was re-
ferred to Supreme Court should be with-
drawn and handed over to Lucknow Court.

For all these reasons and the Govern-
ment’s inaction for the last one year, the
feelings of Muslims have been badly hurt
in the country. It cannot be tolerated and
we cannot remain meek spectators of such
type of incidents.

[English]

SHRI S. B. CHAVAN : Since it is
raised, I cannot keep quiet, Sir, T can say
without any fear of contradiction that there
has not becn any kind of understanding
when this Hazrathal issue was solved. The
Prime Minister and myself have been re-
peatedly saying that there has been no
understanding. They have surrendered un-
conditionally and in spite of that if the..

[Translau'an]

SHRI RAJVEER SINGH (Aonla)
Then why did you release all of them?

SHRI S. B. CHAVAN : Debate will ot
held as per your wishes.

[Engli.sh]

SHRI LAL K. ADVAN] : Mr. Home

Minister. nlease give me a moment. Mr."

Speaker. Sir, I recall numerous statements
made by the Government of Jammu and
Kashmir and the spokesman of the Govern-
ment of India that law will take its course,
meaning that those who have indulged,
who have entered the country without pass-
port, without visa. with fire arms. sophisti-
cated ammunition got control of the
Hazra:bal mosque and then forced the
Government to utilise the Army for one
full month to lay a siege on Hazratbal
mosque will be dealt with according to
law. Has there not been violation of
‘numerous provisions of law? If law is
to take its course, how can they go scot
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free? How can they be allowed to go
back to Pakistan? (Interruptions)

" SHRI S. B. CHAVAN : T do not think
that there is any scope for converting this
into a regular debate.

MR. SPEAKER : You just respond to
some points and then if it is necessary a
regular statement can be made.

SHRI 5. B. CHAVAN : That is why I
thought it riecessary that I should respond
to it. Definitely, it is the = Government’s
commitment that law is going to take its
own course.

It is through the courts that they got
their bails which is being obiected to. In
tact, the Government has not done any-
thing by which the hon. Members can
possitly say that we had entercd into some
kind of an understanding and what is being
stated either by the Prime Minister or the
Home Minister is not correct. (Interrup-
tions).

[Translation)

SHRI RAJVEER SINGH : Mr. Speaker,
Sir, how did the foreign terrorists
enter thc country. They came to
India and entered Hazratbal. At that time
what your department was doing ? (Inter-
ruptions).

rEnglish]

SHRI S. B. CHAVAN : The hon. Mem-
ber Shri Advani said that he considers the
6th December, 1992 incident as very un-
fortunate. But he is prepared to go further
and say about the part which has been
played by the Bharatiya Janata Party. I
am prepared to leave aside all other things.
The hon. Member Shri Advani will recall
whether they have given assurance in the
National Integration Council and on the
floor of this House. Have you or have you
not given an affidavit in the Supreme Court?
A large number of affidavits have been
filed and it was stated that you are going
to honour whatever commitment you have
given to the National Integration Council
and to the Supreme Court. Your the then
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Chief Minister is being paraded throughout
the country and he openly says : “I am
responsible, I have done this.” You have
to be consistent. I do not think that the
hon. Member Shri Advani is going to
disown what he has been stating so far.

SHRI SOMNATH CHATTERJEE

It is not only contempt of court, but he
had admitted contempt of court.

SHRI S. B. CHAVAN : Yes and he takes
pride m stating that. He is being paraded
throughout the country to show what a
great act of heroism he had performed.
Now, vou come here in this House and
say that it is very unfortunate. Are you
prepared to condemn the same ? If you
are not prepared to condemn the same and
if you are threatening that since the Sadhus
were saying. you should have done this,
but ‘you did not abide by that and that is
why you are free to take the law into
your own hands, then it is not correct.
This is the kinrd of argument you are
putting forth. This is a very unfortunate
thing that in a democratic set up this
kind of a language should be used on
the floor of the House that sipce . the
Government did not do this we were forced
to do that. thereby indirectly admitting that
you are responsible for destroying the
structure.  (Interruptions).

SHRI LAL K. ADWANTI : Do not pat
words into my mouth, Mr. Home Minister.
Mr. Speaker. Sir, T said that thcse who
did it were in a mood of exasperation be-
cause of the obstructions put by the court.
(Interruptions). The forner Chief Minister
of Utiar Pradesh gave two commitments
to the court, made two statements to the
court. Firstly, he stated that he would
protect the structure and secondly he would
not use force. he would not fire uvon the
kar sevaks and when he found that both
the things ceuld not be discharged simul-
taneously. he had the responsibility and
the sense of accountability to go and tender
his resignation to the Governor and not
like your (Interruptions).

SHRI SOMNATH CHATTERIEE :
When the Supreme Court said only puja
can be done. why were so many reople
brought there ? (Interruptions).
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SHRI SAIFUDDIN CHOUDHURY :
Mr. Speaker, Sir, it was the duty of the
leaders who were there to tell the people
who were going to destroy that structure

to kill them before they desgroy it.
(Interruptions).

SHRI S. B. CHAVAN : Sir, there are
two more points on which I w-uld like
to react immediately. One is the point which
the hon. Member Shri Ebrahim Sulaiman
Sait has raised. I am sure he is aware of
the fact that having made the reference
under Article 143 of the Constitution,
thereafter the Prime Minister made a state-
ment of reconstruction of the mosque.
Whot cocs reconstruction mean? I do not
think the Prime Minister has said that the
recanstiuciion is going to be at the same
site.  (Interruptions).

SHRI S. B. CHAVAN : 1 understand,
looking at the Press, you are saying a
numer of things. You are more interested
in seeing that something is printed in the
paper. :

Having made a reference under article
143, it is beyond anybody’s power to say
that either a mosque or a mandir is going
to be constructed at the very site unless
the opinion is given by the Supreme Court.
It is a very delicate thing. But things are
being twisted in such a manner which have
become siutable for one party or the other.
I would rcspectfully submit that we havs
made a reference under article 143 and we

arc awaiting the opinion of the Supreme
Court.

SHR1 NIRMAL KANTI CHATTERIJEE:
Has he promused a Ram temple on the
site?

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani) : He has said, it would be
*“re-built’’. Re-build means, what?

SHRI S. B. CHAVAN - That does not
necessarily mean at the same site.

(Interruptions). If it is to be such a thing
then of course, the reference under article
143 has to be withdrawn first. 1 do not
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think, we have done it, This kind of con-
struction which you are trying to put on
us is not correct. That is why, we have
to.be obsolutely clear on this issue. He
will have to await the decision of the
Supreme Court and its opinion.

SHRI CHANDRA SHEKHAR ¢Ballia) :
This is a very serious mattér. The Prime
Minister made a statement which is known
to the country and known to the whole
world. It is totally unfair that that state-
ment should be interpreteq in this House
bv the Home Minister in a way wnich is
beyord the understanding of everybody
who heard that statement. I do not say
whether that statement was right or wrong
or whether the Government stands by that
statement or not.

It is not fair, Mr. Speaker, that when
Mr. Advani makes a statement we try to
pinpoint him and Adviniji can change his
words any time he likes. But the same can-
not be done by the Prime Minister. The
Prime Minister is responsible to the dignity
and honour of this House and dignity and
honour of the whole country. So, if that
statement means what the Home Minister
says now, the Prime Minister should come
to Parliament and correct the whola thing
because I am not bothersd what peeple
way here or people talk about. but in
e whole world again, ihe credibility of
“1e Government will be under question.

Mr. Speaked, I hive been of the view
what Mr. Sharad Yadav has suggested that
‘his matter should rot have been made
sgain a maiter of coatroversy. The Prime
Minister has made some rromises; some
assurances have been given by the present
Chief Minister of U.P. They should have
been given scme time and the process of
ceaconciliation should have been there in
order to solve this matter. But this again
i+ being created in a vort ¢f confusion and
the greated confusivn is being created by
the Goverment side. There is confusion
cn both sides. But fiom that side, I can
nnderstand confusion hecause Advaniji sayr.
it is, a disputed structure, but the whole
wotld kdows that it ¥as a mosque, because
‘ortunately or unfortunaicly, histoty is a
secorded thing. The pcorle know history
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of the world. So, it is not the verdict of
Chandrashekhar or Advani or Narasimha
Rao that is ging to make any difference.
For 500 years or 400 and odd years, that
was a mosgue It did not remain a mosque
or people did not worship there, is another
matter. But the whole world knows that
it was a wosque. So, confusion will not
be created, whether vou call it a disputed
structure or mosque or Ram Lala temple.
I3ut we should not try to confuse the peopl:.
Mr. Advani, a man of your seniority, a
man of your wisdom shcuid not play uron
the words. This is why, 1 say that Mr.
Chavan, you should as the Home Minister,
should not interpret the statement or the
declaration of Mr. Prime Min'ster in a way
it create more confusion not only in the
minds of the people of this country who
are agitated but also in the minds of the
peoplé who are outside. (Interruptions).
13.00 hrs.

THE MINISTER OF AGRICULTURE
‘SHRI BALRAM JAKHAR) : After Shri
Chandra Shekhar’s talk, I would like to
mention one thing. If the Prime Minister
came out with that statement. then what is
the justification of referring it to the Sup-
reme Court or any court * Then it would
have been decided. Why do you refer it.

[Translation)

SHRI SULTAN SALAHUDDIN
OWAISI : Mr. Spcaker, Sir, the casctie
of T.V. telecast should be brought hcre,
then you will know as to what the Prime
Minister has actually said. But today such
things are being told here. I would raise
the issue of privilege if such type of things

will take place here n this House.
(Interruptions).
{English)

SHRI CHANDRA SHEXKHAR (Ballia):
Now the matter is before the Supreme
Court. (Interruptions).

SHRI SOMNATH CHATTERIJEE (Bol-
pur) : Let the telecast or the broadcast of
the Prime Minister be brought here.
(Interruptions).
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SHRI INDRAJIT GUPTA : Let the re-
cord be consulted on what the Prime Minis-
ter in his first statement said in this House
after 6th December. Let the record be con-
sulted. He did say that it will be recon-
structed on the same site. Afterwards. he
never refuted it.

SHRI CHANDRA SHEKHAR: The
Prime Minister could not save this struc-
ture on the 6th of December. What was
the validity of the Prims Minister making
a statement on 7th December that it will
ke reconstructed? Was thers any rele-
vance ? Do you think that you can find any
relevance in the statement made by the
Prime Ministzr on this contreversv ? Why
d:d he refer ? He referred in order to get
some more time. You are hesitating to
take a firm decision and if the Government
would have taken a firm decision, the
matter would not have been that compli-
cated. Today Shri Advaniji may say I was
in Government for some time but the same
Shri Advani agreed the matter to be re-
ferred either under Article 138 or 140 cr
whatever it is and they were rzady to ac-
cept everything decided by the Supreme
Court. But you were talking one thing to
them and talking another thing to the
nation and this is why all this confusion.

[Translarion]

SHRI LAL K. ADVANI : Mr. Speaker,
Sir, the issue is not as to what has been
said by the hon. Prime Minister about the
location of the propused construction of
mosque. If is not the controversy whether
the mosque will be constructed or rot. The
dispute is as to where it should be con-
structed.

So far as the construction of the mos-
que is concerned I would like to say that
no one will object to the construction of the
mosque if the Muslims of the country and
Muslims of Ayvodhya would select a place
far from the Rampanamabhoomi. (Infer-
ruptions).

SHRI EBRAHIM SULAIMAN SAIT:
We do not need the mercy of Shri Advani,
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The mosque 'sh‘o'uld.be constri.nctedﬂ- whcr;
it was located. carlier. (Interruptions),

MR. SPEAKER : Please listen some hon.
Members were willing to speak on this
issue and therefore a short time has been
alloted for it. But we can get the benefits
of this debate only when we can find out
a solution through this debate. We should
not play on words; we should keep in
mind the substance. Now, what is the, use,
of extracting meaning of the " staténients
made by the Cabinet or the Minister of
Home Affairs. We should not have a dis
pute over these things; rather we shoule
deal with it in such a manner so that w
could reach at a justified point. [ thick
that there should no further discussion ow
it.

PAPERS L AID ON THE TABLE

EXPLANATORY STATEMENT GIVING
REASONS FOR IMMEDIATE LEGIS-
LATION BY THE PROTECTION OF
HUMAN RIGHTS ORDNANCE, 1993.

THE MINISTER OF HOME AFFA-
IRS (SHRI S. B. CHAVAN) : I beg t¢
ley on the Table an explanatory state
ment (Hindi and English versions) giving
rcusons for immediate leg'slation by the
Protection of Human Rights Ordinance,
1993, under uule 71(2) of the Rules of
Procedure and Conduct of Business in
Lok Sabha.

[Placed in Library. See No. LT. 4544|93]

Notification under the Inter-State Mig-
rant workmen (Regulation of Employment
and cond'tions of Service) Act, 1979.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASHNIK) ON BE-
HALF OF SHRI P.A. SANGMA : Lbeg



351  Papers laid

to loy on the Table a copy of the Inter-
Stité Migrant Workmen (Regulation of

Empléyment atid-  Conditions of Servite)

Central (Amerament) Rules, 1993 (Hindi
and English versions) published in Notifi-
cation No. GS.R. 573(E) in Gazette of
India dated the 25th August, 1993 under
sub-section (3) of section 35 of the Inter-
State Migrant Workmen (Regulation of
Employment and Conditions of Service)
Act, 1979,

[Placed in Library. See No. LT. 4545[93)

Notification under Merchant Shippug
Act, 1958 and Reviews on the working
of and Annual Reports of Sh'pping Cor-
poration of India Limited for the year
1992-93, Indian Road Constructon Cor-
poration Limited for 1992-93 etc

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPART
(SHRI JAGDISH TYTLER) : I beg to
lay on the Table :—

(1) A copy of the Merchant Sh'pping
(Examination of Drcdge Musters and
Dredge Matchs) Amencdment Rules, 1993
(Hindi and English vcrsions) published
in Notificat on No. G.S.R. 409 in Gazette
of India dated the 14th August, 1993 under
sub-section (3) of section 458 of the
Merchant Shipping Act, 1958.

[Placed in Library. See No. LT. 4546|93]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619-A
of the Companies Act, 1956 :—

(2) (i) Review by the Government
on the working of the Shipping
Corporation of India Limited,
Bombay, for the year 1992-93.

(ii) Anmmal Report of the Shipping
CGwporation of India L'mited,
Bombay, for the year 1992-93,
afongwith Audited Accounts and
the comments of the Comptro-
Iler ard Atditor General thereon.

ﬁu in Lieery. Ses NU. LT. 4547]93]
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(i) Review by the -Government on the
working of  the Indian,
Road Construction Corporation
Limited, New Delhi, for the year
1991-92.

(ii) Annual Report of the Indian
Road Construction Corporat'on
Limited, New Delhi, for the
year 1991-92, alongwith Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(3) Statement (Hindi and English ver-
sions) showing reasons for delay in lay'ng
the papers mentioned at (b) of item (2)
above.

[Placed in Library. See No. LT. 4548|93]

(4) (i)A copy of the Annual Adminis-
tration Report (Hindi and Eng-
1'sh versions) of the New Manga-
lore Port Trust for the year
1992-93.

(ii) A copy of the Review (Hindi
and English vers'ons) by the
Government on the working of
the New Mangalore Port Trust,
for the year 1992-93.

[Placed in Library. See No. LT. 4549|93]

(5)(i) A copy of the Annual Adminis-
tration Report (Hind' and Eng-
lish versions) of the Madras
Port Trust, Madras, for the year
1992-93.

(i) A copy of the Review (H'ndi
and English versions) by the
Government ‘on the working of
the Madras Port Trust, Madras
for the year 1992-93.

[Placed in Library. See No. LT. 4550|93]

(6) (i) A copy of the Annual Adm nis-
tration Report (Hindi and Eng-
lish versions) of the Tuticorin
Port Trust for the year 1992-93.

(ii) A copy of the Review (Hindi
and Engl'sh versions) by the
Government on the working of
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the Tuticorin Port Trust for the
year 1992-93.

[Placed in Library. See No. LT. 4551|931

(7) (i) A copy of the Annual Admin's-
tration Report (Hindi and Eng-
lish versions) ¢f the Bombay
Port Trust for the year 1992-93.

(ii)) A copy of the Review (Hindi
and English versons) by the
Government on the working of
“the Bombay Port Trust for the
year 1992-93.

[Placed in Library. See No. LT. 4552|93]

(8) (i) A copy cf the Annual Adminis-
tration Report (Hindi and Eng-
lish versions) of the Mormugao
Port Trust, Mormugao, for the
Year 1992.93.

(i) A copy of the Review (Hindi
and English versions) by the
Gsvernment on the working of
the Mormugao Port Trust, Mor-
mugao, for the year 1992-93.

[Placed in Library. See No. LT. 4553|93]

(9) (i) A copy of the Annual Adminis-
tration Report (Hindi and Eng-
lish versions) of the Jawaharlal
Nehru Port Trusi for the year
1992-93.

(ii) A copy of thei Review (Hindi
and English versions) by the
Government on the working of
the Jawaharlal Nehru Port Trust
for the year 1992-03.

[Placed in Library. See No. LT. 4554|93]

(10) (i) A copy of the Annual Adminis-
tration Report (H'ndi and Eng-
lish  versions) of the Kandla
Port Trus'. for the venr 1909202,

(ii)A copy of the Review (Hindi
and English  versicns) by the
Government on ihe working of
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the Kandl2a"Port Trust for the
year 1992-93.

[Placed in Library. See No. LT. 4555/93]

(11) A copy each of the following
papers (Hindi and Englsh versions)
under sub-section (2) of section 103 of
the Major Port Trusts Act, 1963 :—

(a) (i) Annual Accounts of the New
Mangalore Port Trust for the year
1992-93, together with Audit Re-
port thereon.

(ii) Review by the Government on the
Audited Accounts of the New
Mangalore Port Trust for the
year 1992-93.

[Placed in Library. See No. LT-4556./93]

(b) (i) Annual Accounts of the Mad-
ras Port Trust for the year 1992-
93, together with Audit Report
thereon.

(ii)) Review by the Government on
the Audited Accounts of the Mad-
ras Port Trust for the year 1992-
93.

[Placed in Library. See No. LT-4557/93}

(¢) (i) Annual Accounts of the Tuti-
corin Port Trust for the year
1992-93. together with Audit Re-
port thereon.

(ii) Review by the Government on the
Audited Accounts of the Tuti-
corin Port Trust for the year
1992-93.

[Placed in Libtrary. Se= No. LT-4558/93!

(d) (i) Annual Accounts of the Bom-
bay Port Trust for the year 1992-
93, together with Audit Rcport
thereon.

(ii) Review by the Government on the
Audited Accounts of the Baombay
Port Trust for the year 1992-93.
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[Placed in Library. See No. LT-4559 /93]

(e) (i) Annual Accounts of the Mor-
mugao Port Trust for the year
1992-93, together with Audit Re-
port thereon.

(ii) Review by the Government on the
Audited Accounts of the Mormu-
gao Port Trust for the year 1992-
93.

[Placed in Library. See No. LT-4560/93]

(f) (i) Annual Accounts of the Jawu-
harla] Nehru Port Trust for the
year 1992-93, togtther with Audit
Report thereon.

(ii) Review by the Government on the
Audited Accounts of the Jawahar-
lal Nehru Port Trust for the year
1992-93.

[Placed in Library. See No. LT-4561 /931

(g) () Annual Accounts of the Kandla
Port Trust for the year 1992-93,
together with Audit Report there-
on.

(ii) Review by the Government on the
Audited Accounts of the Kandla
Port Trust for the year 1992-93.

[Placed in Library. See No. LT-4562/93]

MEMORANDUM OF UNDERSTAND-

ING BETWEEN THE NATIONAL ALU-

MINIUM COMPANY LIMITED AND

THE MINISTRY OF MINES FOR THE
YEAR 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) : I beg to lay on the
Table a copy of the Memorandum (Hindi
and English versions) of Understanding bet-
ween the National Aluminium Company
Limited and the Ministry of Mines for the
year 1993-94.

[Placed in Library. See No. LT-4563/93]
MEMORANDUM OF UNDERSTAND-
ING BETWEEN THE COTTON COR-

. DECEMBER 6, 1993
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PORATION OF INDIA LIMITED AND
THE MINISTRY OF TEXTILES FOR
*  THE YEAR 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY) : I beg to lay on the
Table a copy of the Memorandum (Hind:
and English versions) of Understanding
between the Cotton Corporation of India
Limited and the Ministry of Textiles for
the year 1993-94.

[Placed in Library. See No. LT-4564/93]

MEMORANDUM OF UNDERSTAND-

ING BETWEEN THE PROJECTS AND

EQUIPMENT CORPORATION OF

INDIA LIMITED AND THE MINISTRY

OF COMMERCE FOR THE YEARS
1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIkS
(SHRI MUKUL VASNIK) ON BEHALF
OF SHRI KAMALUDDIN AHMED: I
beg to lay on the Table a copy of the
Memorandum (Hindi and English versions)
of Understanding between the Projects and
Equipment Corporation of India Limited
and the Ministry of Commerce for the year
1993-94.

[Placed in Library. See No. LT-4565/93}
NOTIFICATION UNDER INCOME-TAX

ACT, 1961

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) : I
beg to lay on the Table a copy each of
the followng Notifications (Hindi ana
English versions) under section 296 of
the Income-tax Act, 1961 :—

(1) The Income-tax (Sixteenth Amend-
ment) Rules, 1993 published in
Notification No. S.0. 684(E) in
Gazette of India dated the 15th
September, 1993.
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(2) The Income-tax (Seventeenth

- - Amendment) Rules, 1993 publish-
ed in Notification No. S.0. 693(E)
in Gazette of India dated the
16th September, 1993.

[Placed in Library. SeeNo. LT.4566]93]

Protection of Human Rights, 1993,
Kalakshetra Foundation Ordinance, 1993,
Chief Election Commissioner and  other
Election Commissioner (Conditions of
Service) Amendment Ordinance, 1993 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : I beg to
lay on the table :—

(1) A copy of the following Ordinances
(Hindi and English versions) under article
123 (2) (a) of the Constitution :—

() The Proiection of Human Rights
Ordinance, 1993 (No. 30 of
1993) promulgated by the Presi-
dent on the 28th September,
1993.

{Piuced in Library. See No. LT. 4567/93]

(ii) The Kalakshetra Foundation
O:dinance, 1993 (No. 31 of 1993)
prcmulgated by the President
on ihe 29th Septcmber, 1993.

[Placed in Library. See No. LT. 4568/93)

(ili) The Chef Election Commis-
sicner and other Election Com-
nissioner  (Conditions of  Ser-
vice) Amendment Ordinance,
1993 (No. 32 of 1993) promul-
gated by the President on the 1st
October, 1993

[Placed in Library. See No. LT. 4569(93)

(iv) The State Bank of India (Amend-
ment) Ordinance, 1993 (No. 33
of 1993) promulgated by the
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President on the

15th October,
1993.

-

[Placed in Library. See No. LT. 4570|93)

(v) The Merchant Shipping (Amend-
ment) Ordinance, 1993 (No. 34
of 1993) promulgated by the
President on the 27th October,
1993,

[Placed in Library. See No. LT. 4571{93]

(2) A copy each of the following
statements (Hindi and English versions)
showing action taken by the Government
on various assurances, promises and
undertaking given by the Ministers during
he various sessions of Lok Sabha :—
Lighth Sabha
(i) Statement No.

Session, 1986.

XXXII—Fifth

[Placed in Library. See No. LT. 4572!93]

(ii) Statement No. XXXII—Eighth
Session, Part-II, 1987.

[Placed in Library. See No. LT. 4573{93]

(ii ) Statement No. XXXIV—Ninth
Session, 1987.

[Placed in Library. See No. LT. 4574|93]

(iv) Statement No.
Session, 1988.

XXXV—Tenth

fPlaced in Library. Sce No. LT. 4575/93]

(v) Statement No.
Session. 1988.

XXX—Eleventh

jPlaced inLibrary. See No. LT. 4576|931

" (vi) Statement No. XXIX—Thirteenth

Session, 1989.

[Placed in Library. See No. LT. 4577!93]

(vii) Statement No. XXIII—Four-
teenth Session, 1989.

[Placed in Library. See No. LT. 4578/93]
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(viii) Statement No. XXIV—Second
Session, 1990.

[Placed in Library. See No. LT. 4579|93]

(ix) Statement No. XX-—Third Ses-
sion, 1990.

[Placed in Library. See No. LT. 4580|93]

(x) Statement No. XVIII—Sixth

Session, 1990.
[Placed in Library. See No. LT. 4581[93]

(xi) Statement No. XVII—Seventh
Session, 1991.

[Placed in Library. See No. LT. 4582/93]
TENTH LOK SABHA

(xii} Statement No.
sion, 1991.

XVI—First Ses-

[Placed in Library. See No. LT. 4583|93]

(xiii) Statement No. XIII—Second

Session, 1991.

[Placed in Library. See No. LT. 4584{93]

(xiv) Statemen: No. XI—Third Ses-
sion, 1992.

[Placed in Library. Sce No. LT. 4585/93]

(xv) Statement No. IX—Fourth Ses-
sion, 1992.

[Placed in Library. Sce No. LT. 4586|93]

{xvi) Statement* No. VI—Fifth  Ses-
sion, 1992.

[Placed in Library. See No. LT. 4587|93]

(xvii) Statemeni No. V—Sixth Ses-
sion, 1993,

{Placed in Library. Sec No. LT. 458893]

DECEMBER 6,1993

on the Table 360

(xviii) Statement No. l—Seventh Ses-
sion, 1993

_JPlaced inLibrary. See No. LT. 4589|93]

THE MINISTER OF STATE IN THE
MINISTRY OF POWER MEMORAN-
DUM OF UNDERSTANDING BET-
WEEN THE NATIONAL THERMAL
POWER CORPORATION  LIMITED
AND THE MINISTRY OF POWER

- FOR THE YEAR 1993-94.

(SHRI P. V. RANGAYYA NAIDU) :
I bez to Ioy on the Table a copy of the
Memorandum (Hindi and English ver-
sions) of Understanding between the
National Thermal Power Corporation
Limited and the Ministry of POWER for
the year 1993-94.

[Placed in Library. See No. LT. 4590|93]
Proclamations under Article 356 (3)
of the Constitution in relation to the

Siates of Himachal Pradesh, Uttar
Pradesh and Rajasthan.

THE MINISTER OF HOME AFFAIRS

(SHRI S. B. CHAVAN) : I beg to lay

on the Table a copy each of the follow-
ing Proclamations (Hindi and English
versions) under article 356(3) of the
Constituiion :—

(1) Proclamation daied the 3rd
Decenber, 1993 issued by the President
under clause (2) of artcle 356 of the
Constitution revoking the earlier Pro-
clamation issued by him on the 15th
December, 1992 in relation to the
State of Himachal Pradesh, published
in Not fication No. G. S. R. 727 (E),
in Gazeite of India, dated 3rd Decem-
ber, 1993.

[Placed in Library. See No. LT. 4593]|93]

t2) Proclamation dated the 4th
December, 1993 issued by the President
under clause (2) of article 356 of the
Constiiution revoking the earl’er pro-
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clamation issued by him on the 6th
December, 1992 in relation to the
statc of U:tar Pradesh, . published in
Noification No. G.S.R. 730(E), in
Gazette of India, dated the 4th Decem-
ber, 1993.

[Placed in Library. Sec No. LT. 4594/931

- (3) Proclamaticn  dated the 4th
December, 1993 issued by the President
under. clause (2) of article 356 of the
Constitution revoking the earlier Pro-
clamation :ssued by him on the 15th
December, 1992 in relation to the
State of Rajasthan, published in Notifi-
cation No. G.S.R. 731(E), in Gazette
of India, dated the 4th Deccember,
1993.

(Placed in Library. Sec No. LT. 4595/93)

STATEMENT BY MINISTER

STRIKE NOTICE BY POSTAL
EMPLOYEES UNIONS

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : Sir, the staff unions
representing postal employees of all grades
and the extra-departmental agents have
decided to go on strike from 7th December,
1993. The unions had given a Charter of
Demands which has 27 items. Several
round of discussions at the level of Postal
Services Board were held with the unions
and I had also discussed the issues with
them on the 2nd December, 19932,

One of the main demands relates
to grant of pay scale and other benefits
like pensior, leave and subsistence allow-
ance for around three lakh extra-depait-
mental agents. These extra-departmental
agents serve mainly in the rural areas in
their own villages and are engaged part-
time on an average for 3 hours. They are
not regular Government servants. They are
paid an allowance based or their workload
and are also entitled for dearvess allowance,
gratuity and covered by an insurance
scheme. These agents can pursue their own

*Not recorded.
2559 LSS/94—24.
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profession, trade or avocation in addition
to their postal duties. The Government
during discussions have offered the appoint-
ment of an ED Committee with an inde-
pendent Chairman to look into the various
uemands in addition to an immediate pay-
ment of Rs. 35|- per month to each ED
Agent as interim relief costing Government
exchequer approximately Rs. 13 crores per
annum. :

The other demands of the unions
rclate to several benefits for different grades
of employees including revision of pay
scales of some cadres. There is a scheme
of Joint Consultative Machinery in the
Depratment of Posts for settlement of dis-
putes and ‘grievances which has been func-
tioning very well. The Government, during
discussions, as a goodwill measurc, have
offered to settle some of their demands
immediately like payment of Rs. 100j-
per month as an allowance for those
Postal Assistants who work on multi-pur-
pose counter machines in the post offices,
an increase in the Holiday Duty Allowance
for Postmen and relief to Group D officials
who even on their promotion to a Group €
scale would be enable to retire at the age
of 60 years. In the face of the above
and the fact that the Govt. have already
announced in interim relief to Central
Govt. servants and the constitution of the
V Central Pay Commission which will
look into all demands for revision of pay
scales, there is absolutely no justification
whatsoever for the postal cmployees to go
on strike causing considerable hardship
and inconvenience to the people.

I have faith that the postal employees
will see reason and will not go on strike,
especially when I have assured that the
doors for negotiations and talks are always
open. However, if the strike takes place
tomorrow, the Government will take action
against the striking employees in accord-
ance with the extant rules and would
maintain maximum possible postal services
with the aid of loyal workers. I am sure
the cooperation of all the Hon’ble Members
of Parliament would be available to ward
off the proposed strike keeping in view the
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nature of the public service that the De-
partiment -~ of Posts is rendering.
(Interruptions)

[Engﬁsh] .

SHRI BASUDEB ACHARIA
(BANKURA) : Sir, I have given notice on
the postal employees strike.

(Interruptions)

PROF. P. J. KURIEN (MAVELIKARA):
Sir, 1 appreciate the economic problems of
the Government. Also, 1 do net approve
of the strike by the employees. At the
same time, the plight of the ED Staif should
be more sympathetically looked into. They
should be given better facilities. They are
treated as slaves. (Iaterruptions)

SHRI LAL K. ADVANI (GANDHI
NAGAR) : The postal employees also have
a very strong case. It should not be taken
llike tois. (Interruptions)

SHRI BASUDEB ACHARIA : I have
given notice on the postal employees strike.
(Interruptions)

MR. SPEAKER : You follow some ruics
at least. You cannot raise it like this. It
is not going on record. (Interruptions)*

SHRIMATI SUSEELA GOPALAN
(CHIRAYINKIL) : I have given a <Call
Attention Notice on this. (Interruptions)

MR. SPEAKER : But [ have t¢ admit
it. Simply because you have given 1it, 1
does not come on record.

ASSENT TO BILLS

SECRETARY-GENERAL : Sir, 1 lay
on the Table following 19 Bills passed
by the Houses of Parliament during the
last session and assented to since a report
was last made to the House on the 27th
Tuly, 1993 :—

- (1) The Betwa River Board (Amend-
ment) Bill, 1993

{2) The Consumer Protection (Amend-
ment) Bill, 1993

3)

1G]

©)

(6)

m

®)

(&)
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The Recovery of Debts Due to
Banks and Financial Institutions
Bill, 1993

The Conservation of Foreign Ex-
change and Prevention of Smug-
gling Activities (Amendment) Bill,
1993

‘The Prevention of Mlicit Traffic in
Narcotic Drugs and Psychotropic
substances (Amendment) Bill, 1993

The Parliament (Prevention of
Disqualification) Amendment Bill,
1993

The Jammu and Kashmir Appro-
priation (No. 2) Bill, 1993

The Himachal Pradesh Appro-
priation (No. 2) Bill, 1993

The Rajasthan  Appropriation
(No. 2) Bill, 1993

(10) The Madhya Pradesh Appropria-

ay

12)

13)

14

tion (No. 2) Bill, 1993

The Uttar Pradesh Appropriation
(No. 2) Bill, 1993

The Appropriation (No. 3) Bill,
1993

The Appropriation (No. 4) Bill,
1993

The Appropriation (Railways)
No. 3 Bill, 1993

(15) The Appropriation (Railways)

ae)

an

asy

19

No. 4 Bifl, 1993

The National Commission for
Safai Karamcharss Bill, 1993

The Oil and Nataral Gas Com-
mission (Transfer of Undertaking
and Repeal) Bidl, 1993

The Extradition (Amendment)
Bill, 1993

The Delhi Municipal Corporation
(Amendment) Bill, 1993
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13.06 hrs, ‘
COMMITTEE ON GOVERNMENT AS-

SURANCES FOURTEENTH REPORT

DR. LAXMINARAYAN PANDEYA
(Mandsour) : 1 beg to lay the Fourteenth
Report (Hindi and English versions) of
the Committec on Government Assurances.

13.06 1/4 hrs.
STANDING COMMITTEE ON HOME
AFFAIRS
Sixth Report

SHRI SUDHIR SAWANT (Rajapur) :

¥ beg to lay the Sixth Report (Hindi and
English versions) of the Department-
related Parliamentary Standing Committee
on Home Affairs on the Human Rights
Commission Bill; 1993,

13.6% hrs.

JOINT COMMITTEE TO ENQUIRE
INTO IRREGULARITIES IN SECURI-
TIES AND BANKING TRANSACTIONS

Motion re : appointmeny of a Member
of Rajya Sabha to the Committee.

SHRI RAM NIWAS MIRDHA (Bar-
ner) = I beg to move :

“That this House do recommend to
Rajya’ Sabha tha; Rajya Sabha do
appoint one member of Rajya
Sabha to the Joint Committee to
enquire into irregularities in securi-
ties and banking transactions in the
vacancy caused by the resignation
of Shri Yashwant Sinha from Rajya
Sabha and do communicate to this
House the name of the member so
appointed by the Rajya Sabha to
the Joint Committee.”

MR. SPEAKER : Motion moved :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint one member of Rajya Sabha
to the Joint Committze to enquire
into irregularities in securities and
banking transactions in the vacancy
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caused by the resignation of Shri
Yashwant Sinha from Rajya Sabha
and do communicate to this House
the name of the member so appoin-
ted by the Rajya Sabha to the Joint
Committee.”

SHRI LAL K. ADVANI (Gandhi
Nagar) : Mr. Speaker, Sir, the Motion
just moved by Mr. Mirdha is a Motion to
fifl up a casual vacancy in the JPC which
is really odd because I presume that the
JPC has about completed its labour and
it was to submit its report. This is being
done towards the fag end of the Com-
mittee’s tenure. There can be no techni-
cal objection to it. So, I cannot oppose
this Motion. But I would like to submit
that according to the prsss report, IPC
report is to be given to the House around
21st of this manth and there will be only
two days more for the House. In this
House, this session at least, we should have
an opportunity to discuss this JPC report
because it has been talked about or so
long and debated in the country, outside
and periodically something or the other
discredits us.

SHRI SOMNATH CHATTERIEE
(Bolpur) : 23rd December may be fixed
for this discussion.

SHRI LAL K. ADVANI : And last day
some other business comes up, then it is
all I think, the BAC must consider fixing
some day for this. K the SPC can submit
its report earlier, it would be still better.
This is my submission.

MR. SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do ap-
pomnt one member of Rajya Sabha to the
Joint Comm ttee to enquire into irregu-
larities in securities and banking transac-
tions in the vacancy caused by the
resignaticn of Shri Yashwant Sinha
from Rajya Sabha and do communicate
to this House the name of the member
so appointed by the Rajya Sabha to the
Joint Committee.”

The motion was adopted.
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13.07 hrs.

STATE BANK OF INDIA (AMEND-
- MENT) BILL*

" THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) :
On behalf of Shri Manmohan Singh, I beg
to move for leave to introduce a Bill
further to amend the State Bank of India
Act, 1955,

‘MR. SPEAKER : The gquestion is :

“That leave be granted to introduce a
Bill further to amend ths State Bank
of India Act, 1955.”

‘_ The motion was adopted.

_SHRI M. V. CHANDRASHIKHARA
MURTHY : I introduce the Biil.

13.07-1|4 hrs.

EXPLANATORY STATEMENT GIVING

REASONS FOR IMMEDIATE LEGISLA-

TION BY THE STATE BANK OF INDIA
(RMENDMENT) ORDINANCE

THE MINISTER OF STATE OF THE
MINISTRY '  OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY)
On behalf of Shri Manmohan Singh, 1
beg to lay on the Table an explanatory
statement (Hindi and English versions)
giving reasons for immediate legislation by
the Statc Bank of India (Amendment)
Ord:inance, 1993.

[Placed in Library. See No. LT-4591/93]
13.07-1]2 hrs.

CHIEF ELECTION COMMISSIONER
AND OTHER ELECTION COMMIS-
SIONERS

(CbNDITlONS OF SERVICE) AMEND-
MENT BILL*

" *Published in Gazette of India Extra-

ordinary Part-1I, Section 2, dated 6-12-93.
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THE MINISTER OF STATE OF THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAYJ) : I beg to move for leave
to introduce a Bill to 2mend the Chief
Election Commissioner and other Election
Commissioners (Conditions of Service) Act,
1991.

MR. SPEAKER : Motion moved : -

“That leave be grantcd to introduce a
Bill to amend the Chief Election
Commissioner uand other Election
Commissioners (Conditions of Ser-
vice) Act, 1991.”

MR.. SPEAKER : Would you like to
spcak now or should we tak: it up after
the lunch break ?

SHRI GEORGE FERNANDES (Muza-
arpur) : Yes, Sir, after the lunch break.

(Interrupt.ons)

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : There is one
more Bill for introduction,

MR. -SPEAKER : But he huas to speak
on it.

(Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA) : The Motion has
been moved,. let us take ths opinion of
the House. He has to go to the other
House.

MR. SPEAKER : But he is opposing
the introduction and 1t will take some
time.” There will be a discussion on that.
That is the difficulty. Somebody on vour
behalf or even the Parliamerary Affairs
Minister may be-allowed to.do that.

13.114 hrs.

The Lok Sabha then adjourned for I.unch
till thirty micutes past Fourteen of the
clock.
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1435 hrs.

The Lok Sabha re-assembled after Lunch
at thirty-five minutes past Fourteen of
the Clock.

(Mr. Deputy Speaker in the Chatr)
CHIEF EL'ECTION COMMISSIONER
AND OTHER ELECTION COMMISSION
ERS (CONDITIONS OF SERVICE)
AMENDMENT BILL CONTD.

'MR. DEPUTY SPEAKER : The House
shall now take up Item No. 17. Shri
George Fernandes was on his legs.

[Translation]

SHRI GEORGE FERNANDES (Muja-
flarpur) : Mr. Deputy Speaker Sir, 1 have
given a notice against th: infroduction of
this Bill and I would like to draw your
ottention towards two things. Firstly 1
hold that this Bill is in tune with the ru'cs
of the House and secondly it is violating
so many provisions of the Constitution.
As such it is not possibie to introduce this
Eill. It would be against the spirits of
the Constitution. Mr. Speaker Sir, Elec-
tion Commission, is certainlv a constitn-
tionally elected body but it is not an offi-
cial body. 1t is an autonomous body and no
official intervention can be made in its
working, I am sorry to say that the cb-
jective of introducing this Bill was not
to enforce any new legislation as per the
provisions of the Constitution regarding
Election Commission but it has a limited
nbjective for promoting party politics. 1
am levelling this charge against the Go-
vernment with full responsibility. The
way Government has been treating the
Flection Commission is condemnable. 1
¢¢ not want to comment here upen the
behaviour and the statement made by
the Chief Election Commissioner. That
st ould not be discussed here since we have
to give special notice in order to mauke
my statements in that rcgard. But the
Government has been planning to foil all
efiorts made by the El::ticn Commission
to hold free and fair elections and this
ordinance symbolises it. It was a general
fecling that after makin: eforts to hold
elections through this ordinance and fac-
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ing advantages/disadvantagss you would
not bring forward this ordinance for enact-
ing a law in this regard after the elections
were over in four States.

But we are astonished as the way the
Government thought to present it before
the House to enact a law in this regard.
Mr. Deputy Spcaker Sir, all the sections
of this Bill violate the sections 1, 2, 3, 4
and £ of Article 324. We would like to
know as to who bestowed upon you this
right and under which section you have
brought this ordinance vide which vou
want to confer the powers of the Chief
clecticn commissioner provided in the
Constitution. Among these election
commissioners. This is the ultimate
objective of the Ordinance. I would come
to Chapter three later, which deals with
the rules. But rule 4 of the new legisla-
tion only states that the status, facilities
and rights admissible to Chief Election
Commissioner would also be admissible to
other election commissioners. The pre-
vious legislation permitted the appointment
of two other election commissioners, and
at the same time also clearly speaks about
the facilities to be given to Chief Election
Commissioner as well as to other two
Flection Commissioners under 324(2).
While the Chief Election Commissioner
would coniinue the other two election com-
missioners would be approved by the
President under laws legislated by Parlia-
ment. Section 324(3) enumerates that if
more election commissioner are to be
appointed then the Chief Election Com-
missioner would continue to be the Chdir-
man of the Commission. The sole objec-
tive of the Government in bringing this
Bill is to provide equal status to the two
election commissioners like the one which
is being enjoved by the CEC by circum-
venting the legislation enacted in 1991
but under the present Constitution, the
Government has no right to do that.

The pay ang allowance payable to them
are not that much important but ultimately
it has its relevance, within Government as
well as outside the Government. The status
of the Chief Election Commissioner is
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ogual to the judge of the Supreme Court.
The facilities and pay and allowances will
also be equal to the judge of the Supreme
Court. Similarly, the pay and perks of
Election Commissioners will be equal to
that pay and perks admissible to the High
Court Judges. Your only intention to make
charges in it was to bring the status of
CES equal to the other two ECs. In other
words you want to create three ECs. Mr.
Deputy Speaker, Sir, my humble submis-
sion in this respect is that it is not possible
because under section 324(2) of 324(3) of
our Constitution, the Government do not
have any such powers. '

. Mr. Speaker, Sir, now I would ‘come
to the rule and procedure of House and
I would submit that this ordinance is not
possible under this rule also. I would like
to draw your attention towards Rule 89
It says—

[English}

“The following conditions shall Gov-
ern the admissibility of amendments t»
" clauses or schedules of a Bill.”

[Translation]

Under rule 80, a Memi«. <an bsing an
amendment to a Bill. When the Govein-
ment wants to introduce any amendmen!
to any Bill, in this case.the rule docs not
clarify the type of amendment possible if
a Bill already exists. Since 1 could not
locate any such rule, I studicd Parliamen-
tary Practice and Procedure and May's
Parliametary procedure but I coull not
locate the rule regarding introduction ef
amendment by the Government. When 1
did not find any rule, I presumeé thaut Rule
80 would be applicable. How an amend-
ment can be introduced under Rule 80 and
whapy are the amendments which can be
refused by the Speaker or the Depattc
dealing with such amendments ? 1 wam to
submit that if these rules are applicable
on an M.P. Then these rules should also be
applicable ‘to the Government in the same
manner. Since enactment of laws and their
implementation is Government’s, business
if there are any limitations for me the same
are applicable to the Government also.
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Now Rule 80 says :—
[English]

“(¥) An amendment shall be within the
scope of the Bill and relevant to the
subject matter of the clause to which
it relates.”

[Translation}

Mr. Speaker, Sir, now I would like to
draw vour attention to page 473 fiom the
book written by Kaul and Shakdhar.
[English]

Every Bill has a title succinctly describ-
ing the nature of the proposed measure.
[Translation}

The long title of the Bill to which
Amendment is being made is as follows :—

IEnglish})

“THE CHIEF ELECTION COM-
MISSIONER AND OTHER ELECTION

COMMISSIONERS (CONDITIONS OF
SERVICE) AMENDMENT BILL.”

[Translation] .
The Bill already existing is :—
[English}

Chief Election Commissioner and other
Election Commissioners (Conditions of
Service) Act, 1991.”

[Translation)

I have already read out to you the long
title of the Bill. The long title and the
title are in the same statement Its long
title is :—

[English]

An Act to determine the conditions of
service of the Chief Election Commissioncr
ang other Election Commissioners and for
matters connected therewith or incidental
there.

[Transtation) '

Now what amendments do you intend o
bring in this Bill, the amendments being
brought by you do not have any connec-
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tion with any section of this law. The Gov-
ernmeat is bringing amendments regardung,
the way the Election Commission should
wransact its business and the existing Act is
regarding the service conditions. There is
sea difference between the two. Therefore,
my submission is that the Government can-
not introduce this amendment. Now 1
would like to draw your attention towards
page 509 of Kaul and Shakdhar :—

[English] .

The following conditions govern the ad-
missibility of amendments to clauses and
schedules of a Bill :

(a) The amendment should be within
the scope of the bill and relevant
1o the subject matter of the clause
to which it relates.”

[Translarion]

U have already submitted that the scopc
of the original Bill, which the Goverrment
wants to amend is totally differeat. It can-
not be introduced here.

Now I come to para (c) of admissibility
of amendment.

[English]

“An amendment should not be such
as to make the clause which it proposes
to amend unintelligible and ungrammati-
cal.”

[Translation]

If you have its copy with you, picasc
consult it. The Government has presented
page 3 of Amending law before the House.
Chapter three cnumerates the aims and
objectives of Bill. Rest is incideatal. Chap-
ter three has been introduced a fresh in M.
Its heading is Transaction of Business of
Election Commission i.e. the law is regard-
ing service conditions and violatiag its
original soope. The Governmeat is dealing
with the tramsaction of business of Elec-
tion Commission.
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[English}
Now, please sce Section 9 which says:

“The business of the Election Com-
mission shall be transacted in accordance
with the provisions of the Act.”

'Now,.wvhat is the business of the Elec-
tion Commission

[Transtation) .
We would like to have a clear reply
from the Minister of law in this regard.

[English}
What is the business of the Election

Commission which shall be transacted 1n
accprdance with the provisions of the Act.

[Translation)

Section 324(1) clearly states the func-
tions of Election Commission. In addition
it also speaks clearly as to now the job
will be performed under Representation
of People’s Act.

[English]
But Article 324(1) says:

“The superintendence, direction and
contro] .of the preparation of the electo-
ral rolls for, and the conducy of all elec-
tions to Parliament and to the Legisla-
ture of every State and of elections to
the offices of President ang Vice Presi-
dent held under this Constitution shall
be vested in a Commission (referred to
in this Constitution as the Election Com.-
mission).”

[Translan'on]

Since the Government has only mentiow-
cd the Business of the Flection Commis-
sion I would like to know as to what the
Government intends to do under this law,
which it is going to emact on the basis of
the ordinamce introduced ior this purpose.
[Enghish} '

What is the business of the Efection
Commission which shall be transacted in
aocordance with the provisions of the Act ?
I will again refer to the rule that an amend-
ment should not be such as to make the
clause which it proposes (0 amend unintel-
ligible or ungrammatical
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[Translation]

It is somcthing more than unintelligible.
It has no meaning. It is just to be fool tne
whole world. This is no business of Elec-
tion Commission. All the business of elec-
tion commissions have been specified in the
constitution. Election Commission has its
own responsibilities, judicial, semi-judicial.
administrative, advisory ang it advises the
President. Its executive responsibility is
considered to be the most important. It
has the responsibility of preparation of
electoral rolls and holding polls and the
declaration of results

[Eriglish]

So. which is the business which shall be
coverned by this Act, Mr. Law Minister

[Translationj

Just go through section 10. 1t is not a
confusion. not be fooling but efforts dele-
berately made to take all powers in their
hands. It has made fun of thz Election
Commission.

They should study all the clauses one
by one. Because, they have to put a check
on the tricks being played with the Elece-
tion Commission of the countrv

[English]

“10(1) the Election Commission may,
by unanimous decision regulatz th: pro-
cedure for transacticn of its business as
also allocation of its business amongst
the Chief Election Commissioner and
other Election Commissioners.”

Here, the word used is ‘may’. Does it
also mean ‘may not’.

[Translation]

You know law very well. What does
‘may’ mean here ? ‘Shall’ or ‘may not’.
Then 1 come to sub-clause 10(2) of it :
[English)
““I'he business of the Election Com-
_ mission shall be transacteq in accordance
with the provisions of the Act”. What
are the provisions that you are enunciat-
ing ? The first provision is that the Elec-
tion commission, by unanimous
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decision, regulate the procedure for trans- -
action of its business as also allocation

of its business amongst the Chief Elec-

“tion Commissioner and other Election

Commissioners.

[Translation]

You first provide that the Election Com-
mission may frame rules, but it is further
provided that all the business may be trans-
ucted unanimously. It means that you inay
not frame the rules. The Government is
providing this power to all the three Elec-
tion Commissioners. The Government has
appointed two more Election Commussiv-
ners besides one Chief Election Commis-
sioner. It is further provided.

[English)

Now, Clausc 10(2) says “Save as pro-
vided In sub-section (1), all business of the
Election Commission shall, as far as possi-
ble, be transacted unanimously”. As far
as possible has been added to it.
[Translation)

Now I come to Sub-clause 10(5).
[English]

All business of the Commission shall,
as far as possible, be transacted unanimous-
ly. This is what Clause 10(1) and 10(2)
say.

Wow, Clausec 10(3) says.

“Subject to the provisions of sub-scc-
tion (2), if the Chief Election Comnis-
sioner and other Election Commissioners
differ in opinion on any matter, such
be decided according to the opinion
of the majority.”

[Translation)]

What is left therein. Where is the dig-
nity of Election Commission ? What scope
is left ? There is no dignity of Election
Commission in it. The Election Commis-
sion has got to take a decision in this re-
gard. Either elections are declared or not,
the dispute remains as it is. That dispute
is resolved only when some telegram is
received. You have said that a decision
would be taken according to the majority
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opinion. For that, you have said. that there
shall be a debate first and then a decision

would be taken according to the maiority
opinion.

14.58 hrs.
[SHRI NITISH KUMAR in the Chair]

The Election Commissioner has tc fix
the date of elections and moreover it has
to settle executive and judicial matters
under its jurisdiction. The Government is
making all such provisions. As per the
provisions if consensus in a matter is not
arrived at then the matter shall be decided
according to majority opinion. This implies
that the Election Commissioner is not able
to perform his duty. As a matter of fact
the Government is interfering in his juris-
diction and is preventing him from dis-
charging his duty freely. Ultimately, what
is the dispute between the Government and
the Elsction Commissioner ? The Govern-
ment has absolutely no right to subvert the
whole election process by hitting at the
office of Election Commission. I, therefore.
oppose it on the ground of constitutional
provisions and rules and I do request that
the Government should withdraw this Bill.

This Bill cannot be introduced here under
the rules.

[English}
SHRI JASWANT SINGH  (Chittor-
garh) : Mr. Deputy Speaker Sir, rules

provide that when an hon. Member raises
objections on grounds of legislative com-
pctence, then a more general and detail-
ed d'scussion shall follew or can follow.
I am not gcing to repeat any of the
points wh'ch my esteemed colleague. hon.
George Fernandes has raised. I shall res-
trict myself simply to the legislative com-
petence of the House about this Bill
which intends to replace on earlier ord -
nance. I would not go into the  patent
polit'cal mala fide of the Government. 1
will also not go into the hamhanded
manner in which the Government went
about changing the entire election proce-
durc. T will also not go into reflecting on
the manner snd method of the selection
of personalities that went to inhabit the
office of the Chief Election Commis-
sioner.

2559 1SS|94—25.
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These arc issues of substance and these
ought really to be taken up when the
Bill proper, if admitted by you, s taken
up for consideration. They are very subs-
tantial issues. The Government brought
about this ordinance because the inten-
tion of the Government was mala fide,
because the intention of the Government

was to cnnvert the ent're election
tem as such.

Sys-

Why I I'mit myself to the aspect of
the question cf legislat've competence is
because at the present moment it is only
on grounds ot legislative competence that
the House can deny permisison to the
Government for leave to introduce ths
particular piece of legislation.

My friend has referred to Article 324
of the Cunstitution which provides
‘hree separate terms. There are three
nomenclatures;  Election Commiss on,
Ch'ef Electon Commissioner and then
there are Members of the Election Com-
m’ssion. What this ordinance attempts to
do or this Bill which now attempts to
do is to confuse the d's‘inction between
these three and to obliterate the difference
in the process nullifying the very purpose,
intent and the directon of the original
provision of Article 324. If a Bill attempts
to completely obliterate the difference
between an Elec*ion Commission, the
Chief Election Commss'onar ~n¢ the
Members of ihe Election = Commission
through an ordinance then I think you
are attemptng to turn on its head the
entire Constitutional arrangement  which

governs the office of the Election Com-
mission.

for

My nex* substantial point is that should
the Government in its wisdom or absence
cf wsdom nevertheless wish to do such
a thing then thc only manner in which
t can do sc is by amending the Consti-
tution and by amending Article 324. in
whatever way it wishes to do so. In my
vew the Governmen: cannot amend the
Constitution through an ordinance and if
the Government cannot amend the Consti-
tution through an ordinance, then a Bill
that purports to replace the ordinance
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cau also nol be permitted entry through
back-door to attemp: to completely over-
tarn the arrangements of our election
system and through the back-door to
attempt to amend the Constitution.

1 wll not 1efer to the observations of
the hon. Supreme Court in  this maiter
but 1 believe on the grounds that I have
already listed it stands established  that
outside of the pale of the mala fide in-
tenticns of the Government, the legis-
lat.ve competence of the House does not
extend to amending the Constitution
through either an ordinance or a Bill
attempting to replace the ordinance. We
request for your ruling on this  matter
before we can proceed further with the
leave 10 introduce the Bill. Sir, t would
bc better if you reserve your ruling on
this because this is a highly contentious
issue.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ) : How can it be done ?
We are still at the intrpductory stage. I
have cnly to satisfy the Chair that this
Hcuse is competent to consider and
pass th's Bill. You may kindly look to
ithe Seventh Schedule, Entry 72  which
says that the Election Commission ‘s in
the Union List. In 1991 we passed a
law about the Conditions of Service of
the Chief Election Commissioner. This
was assented tc on 25th January, 1991.

It 's now an Act of Parliament viz.
Act 11 of 1991. This relates to the Chief
Election Commissioner and other Elec-
tion Commissioners (Conditions of Ser-
vice) Act, 1991. So, this House has
already passed in 1991, this principal law
and now we seek to amend this Act
of parliament in the shape of this Bill.

I have already subm'tted with regard
to the list. (interruptions)

[Translation]
SHRI GEORGE FERNANDES
(Muzaffaipur) : You should not mislead

the House tha; the Bill has already been
passed. ‘Conditions of Serv'ce’ is different.
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SHRI H. R. BHARDWAJ : Please
listen to me. I do not appreciate this,
Once an Act of Parliament is passed and
you have determined the Conditions of
Service of Chief Election Comm ssioner
and the Election Commissiners, there is
no reason why the same should not be
amended. I am saying that the legislativc
competence of Parliament ‘s decided by
d.vision and Entry. There is Entry 72
in the Union List. So, we are competent
to bring this Amendment under Entry 72.

So far as the provisons with regard
to Election Cmmission in the Constitu-
tion are concerned, there is no dispute.
Article 324 as such is there and later on
there are other Articles. Article 324(1)
says

“The super'ntendence, direction and
control of the preparaton of the elec-
toral rolls for, and the conduct of,
all elections to Parliament and to the
Legislature of every State and of elec-
tions to the offices of President and
Vice-President held under this Consti-
tution shall be vested in a Commiss on.”
So, the Election Commission is an
institution which is given the power of
superintendence, direction and, control.

There is no dispute.

So far as the provision of a mult-
member Commission is concerned, I just
want to bring to your notice  Article
324(2). It says :

“The Election Commiss'on shall con-
sist of the Chief Elect'on Commisioner
and such number of other Election
Commissioners, if any, as the President
may from time to time fix and the ap-
pointment of the Chief Election Com-
missioner and other Election Commis-
sioners shall, subject to the provisions
of any law made in that behalf by
Parliament, be made by the President.”
Now, I am submitting about the com-

petence of the Parliament. My  learned
friend is arguing that Parl'ament is not
competent to lay down the Conditions
of Service in the work'ng of the Election
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Commission specifically. The same Arti-
cle 324(5) says th's :

“Subject to the provisions of any
law made by Parliament, the conditions
of service and tenure of office of the
Election Commissioners and the Re-
gioral Commissioners shall be such as
the President may by rule determine.”

So, these two sub-Articles clearly give
legislative competence to this House. If
you have still any doubts, I would like
to inform you that we had passed this
Act in 1991. 1 am just amending the
same Act.

There are two or three points which
my learned friend Shri George Fernandes
has raised. Thcy do not relate to  the
competence of this Parliament. He savs
that by amending this Act, we are doing
something hanky-panky with the Condi-
tions of Servce viz. by bringing the
Election Commissioners to the level of
the Chief Election Commissioner. They
are not matters relating to the compe-
tence of Parliament. So, the notice which
my learned friend has given for today’s
debate is that Parliament is not competent
to legislate. This is my first submission.
For that Article 324 is my answer. Entry
72 is the correct Entry on which we can
proceed.

He has also certan points regarding
other Aticles. We are not going to amend
other Articles. 1 will draw his kind atfen-
ticn that we are also going to amend the
Long Title. His objection was that the
same Amendment cannot be made. You
read Section 2. We are amending Sect'on
2 in the present Bill. The Chief Election
Commussioner and ohter Election Com-
missicners (Conditions of Service) Act,
1991 (hereinafter referred to as the prin-
cipal Act), in the long title, for the
words “and for matters”, the words “and
to provide for the procedure for transac-
tion of business by the Election Comms-
sion and for matters” shall be substituted.

We arc amending this specifically to
provide foi the chapter which our friend
Shri George Fernandes has pointed out.
So, it is absolotely in order because we
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are amending that provision also and
the earlier Act.

Now my learned ffiend—I never ex-
pected it—quoted Rule 80. Let us see.
Rule 80 deals with amendments to the
clause and clause by clause consideration
of the Bill. [ am only at the introduction
stage. This provision relates to  the Bill
when it is being considered on merits and
when there are amendments sought to
be made to that Bill, afterwards at the
time of consideration. That rule does
not apply, as a matter of fact, to the
present stage of the Bill. I am at the
introduction stage and there is only one
objection which is according to the tradi-
tions of this House when a Bill is introduc-
ed. Normally there is only one objection,
which is allowed and that is, that Parlia-
ment is not competent to legislate it, on
which a debate is allowed. I do not want
to was'e the time of the House talking
about that. I have already submitted that
this House had been able to pass it in
1991. I am amending the same Act. That
is why, I said that he has, word by word,
discussed the merits of the  whole Bill.
Today we are charged with this.

Let me introduce the Bill. He can argue
much more on this. I will answer him.
There s no question of any mala fide
intention against anybody. As a matter of
fact, if you kindly remember, during the
last session we all wanted that there
should bs a multi-member Commission.
It is a different matter that the hon.
Member wan‘s Government to have con-
sultations when other members are ap-
pointed. Shri Jaswant Singh is nodding;
I am happy. I was present in all those
deliberations where we all sat together.
Actually we were charggd with dragging
our feet in bringing these two additional
Members of the Election Commission.

Then there was a demand from a
major ty of the Advocate-General of this
country, from various States, led by one
of the most prominent Advocates-Gene-
ral of the country that there should be a
multi-member Commission. So, in order
to fulfil that demand, of a majority of the
opposition leaders this has been done
though belatedly. 1 agree that 't is a
little delayed. It should have been done
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then and there. We have brought this and
during this discussion hon. Members can
suggest 10 me how we can improve the
efficiency of the Election Commission., I
am very happy for the concern expressed
by the hon. Members for the Election
Commission as a whole. Let there be no
personalities involved in it. I would re-
quest—for Heaven’s sake—let us not
confuse personalities with institutions. The
institutions matter. If the Election Com-
mission func ons efficiently, it will be a
success of democracy and the rule of law
in the country. We will be the happiest
people if such a situation ‘s there. There
have been several occasions when there
have been controversies. We have been
able to sail across those controversies and
I am happy that we have had very good
elect ons recenily. So. it is the common
concern and thc people of India do under-
stand whenever there is any aberration on
any side. But let us not give prominence
to personalities. Some may not understand
this problem today. But tomorrow they
may be faced with the same  problem.
institutions have to function according
law, whether it is the Election Commission,
the Supdeme Court or the High Court or
even Parliament. Everybody has got a
role defined in the Constitution.

If I overstep n my submission to
Parliament from what is contained in
Article 324, by twistng of Article 324.
it will not help me or you either. It
says that there shall be an Election
Commission. Now. take for instance as
you say whether he should remain as the
Chief Election Commissioner. Can anybody
dispute it ? He is the Chief Election
Commissioner. Just as we have a Chair-
man of the UPSC—and the UPSC is an
institution-—there is a Chairman. But
even there, the Chairman allocates  the
work. He may. The word ‘may’ has been
used deliberately. We may say, that you
‘shall’. It is an institution. So, we have
left it to him. {f the Chief Election Com-
missioner likes to function unilaterally,
very good. But if they want tomorrow.
like the UPSC. that this Member may
deal with four States. and another can
deal with four States and the Chief Elec-
tion Commissioner can still supervise their
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work, what is the harm in it. I do mnot
understand why anybody should be an-
noyed about it.

Wt

[Translation]

SHRI GEORGE FtRNANDES . You

are not able to understand the implica-
ticns of the rules.

SHRI H. R. BHARDWAJ : You fully
understand what T am saying., but you are
saying like this ........ (Unterruptions)

[English]
Now please do not interrupt mc.

You have said somtthihg, to which I
am answering now. (Interruptions)

SHRI GEORGE FERNANDES : You are
not answering anything. You are confus-
ing (Interruptions).

SHRI H.R. BHARDWAJ . 1 cannot
improve my intelligencz or your intelligen-
ce. We are both egquals.

We are discussing an institution. It is
for this House to grab this cpportunity.
Let us debate this issuc. We shoulg not
come in the way nf debate. Sir. I have
sutmitted that we huve full competence.
So. kindly allow me to introduce this Bill.

SHRI JASWANT SINGH : Mr. Chair-
man. 1 would like to maks one sutmission.
I greatly value the learncd intervention by
the hon. Minister for Law. The point is
simple—legislative competence. The hon.
Minister has suggested that this is alrcady
covered under a certain entry and
that after all what he is doing s to regulate
the conditions of service of the Commis-
sioners in the Election Commission. My
submission is differsnt. My submission is
that under the guise of calling it “con-
ditions of service” the entire svstem and
functioning of the Flecticn Commission
is heing perverted. It merits a much
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clcser examination of the points that we
have raised. If the introduction of this
Bill is deferred by 24 hours, Heavens will
not fall and it will enable the Chair and
the House to apply itself with much great-
er depth to a very vital issue. After all it
is through elections all of us reach here.
If we vitiate the Flection Commission or
the Election Commissioners’ functioning,
how will we all reach here ?

SHRI H. R. BHARDWAT : With great
respect to my friend, I woula submit that
deferring it is no solution. We should
debaté this issue. ... (Interruptions). We
are setting up a very bad precedent when
we first say that we are not competent.
No Parliament should say that it is not
competent unless it 15 lcgally justified. T
tuke serious objection ta this.

MR. CHAIRMAN : Now, T shall put
the Motion to the voic of the House.

The question is :

“That leave be aranted to introduce
a Bill to amend the Chief Election Com-
missioner and other Election Commis-
sioners (Conditions of Service) Act.
1991™.

SHRI GEORGE FERNANDFS : M,
this is a very serious matter. T am no
prepared to allow the Government to get
away with subverting the Censtitution.
here. the Constitution is being subverted.
I have no doubt about it. Others may
have some doubt. But in my mind theie
is absolutely no doubt. Thi is an exer-
cise in subverting th: Constitution in  the
same manner as the Religion Bill  was
brought herc. They could not amend the
Constitution there. Therefore. they came
with the Bill, which this House had the
good sense to reject. This was brought
through an ordinance when the House was
not in Session and therefore. they can bring
it here today.

MR. CHAIRMAN : Are you demanding
division?

SHRI GEORGI. FERNANDES : Yes, 1
am demanding division.

AGRAHAYANA 15, 1915 (SAKA)

(Amendment) Bill 386

MR. CHAIRMAN : Let the Lobbies be
cleared.

15.21 hrs. [Mr. Speaker in the chair]

MR. SPEAKER : Now thc Lobbies have
been cleared. The question is :

“That leave be granted to introduce a
Bill to amend the Chief Election Com-
pussioner and other Eleciion Commis-
sioners (Conditions of Service) Act,
1991.”

The Lok Sabha divided.

Division No. 1}
AYES

ACHARIA, Shri Basudeb
ANJALOSE, Shri Thayi! John
AYUB KHAN, Shri
BARMAN, Shri Uddhab
BHAKTA, Shri Manoranjan
BttONSLE, Shri Pratapran B.
BROHMO CHAUDHURY, Shri Satyan-

dra Nath
CHARLFS. Shro AL

CHATTERIJEE, Shri Nirmal Kanti
CHATTERJEE. Shri Somnath

CHAUDHARY, Sqn. Ldr. Kamal
CHIDAMBARAM, Shri P.
CHOUDHURY, Shri Saifuddin
DAS. Shri Anadi Charan
DENNIS. Shri N.

DIGHE. Shri Sharad

DOME, Dr. Ram Chandra
GALIB. Shri Gurcharan Singh

GHANGARE, Shri Ramchandra Marotrao
GHATOWAR, Shri Paban Singh

GIRI. Shri Sudhir

GUPTA. Shri Indrajit

ISLAM, Shri Nurul

JAFFER SHARIEF, Shri C. K.
JEEVARATHINAM. Shri R.
KALIAPERUMAL. Shri P. P,

KAMBLE, Shri Arvind Tulshiram
KNARREDDULA. Shrimati Kamala Kumari
NUDUMULA. Kumari Padamasree

[15.25 hrs.



387 State Bank of India

KULI, Shri Balin

KURIEN, Prof. P.J.

MALIK, Shri Purna Chandra
MANDAL, Shri Brahmanand
MANPHOOL SINGH, Shri
MARBANIANG, Shri Peter G.
MATHEW, Shri Pala K.M.
MATHUR, Shri Shiv Charan
MISRA, Shri Satyagopal
MOLLAH, Shri Hannan
MUKHOPADYAY, Shri Ajoy
NAIK, Shri G. Devaraya
NANDI, Shri Yellaiah
ODEYAR, Shri Channaiah
PADMA, Dr. (Shrimati)
PALACHOLLA, Shri V.R. Naidu
PATEL, Shri Uttambhai Harjibhai
PATIL, Shri Vijay Naval
RAI, Shri M. Ramanna

RAM, Shri Prem Chand
SANIPAI LI, Shri Gangadhara
SAWANT, Shri Sudhir
SAYEED, Shri P.M.

SELJA, Kumari
SHANKARANAND, Shri B.
SHARMA, Shri Chiranji Lal
SHINGDA, Shri D. B.

SHUKLA, Shri Vidyacharan
SINGH, Shri Ramashray Prasad

SREENIVAASAN, Shri C.
SULTANPURI, Shri Krishan Dutt
TARA SINGH, Shri

THORAT, Shri Sandipan Bhagwan
TINDIVANAM, Shri K. Ramamurthee
UPADHYAY, Shri Swarup

URS, Shrimati Chandra Prabha
SVAGHELA, Shri Shankersinh

WASNIK, Shri Mukul Balkrishna

*Wrongly voted for Ayes.
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YADVA, Shri Ram Saran
YUMNAM, Shri Yaima Singh
ZAINAL ABEDIN, Shri

. NOES
ABDUL GHAFOOR, Shri
ADVANI, Shri Lal K.
BALIYAN, Shri N. K.
CuAUDHARY, Shri Rudrasen
CHHATWAL, Shri Sartaj Singh (Hoshan-
gabad)
CHIKHLLA, Shrimati Bhavna' (Junagarh)
CHOUDARY, Shri Ram Tahal (Ranchi)
FERNANDES, Shri George
GANGWAR, Dr. P. R. (Pilibhit)

GANGWAR, Shri Santosh Kumar (Barei-
lly)

JASWANT SINGH, Shri (Chittorgarh)
JOSHI, Shri Anna

JOSHI. Stri Daa Dayal

KASHWAN, Shri Ram Siagh
KATRERIA, Shri Prabhu Dayal
KUMAR, Shri Nitish

KUSMARIA, Shri Ramkrishna (Damoh)
MISHRA, Shr; Ram Nagina (Padrauna)
MUNDA, Shii Kariya (Kbhunti)

NAIK, Shri Ram

ORAON, Shri Lalit

PANDE A, . Laxminata,.n

PASSI, Shri Balraj

PASWAN, Shri Ram Vilas

PATEL, Siri Chandresh

PATIDAR, Shri Rameshwar (Khargone)
PRASAD, Shri Hari Kewal

RAI, Shri Lall Babu

KAI, Shri M. Rarianna

RAIJE, Shrimati Vasundhara

RAM SINGH, Shri

RAWAL, Dr. Lal Bahadur (Hathras)
RAWAT, Prof. Rasa Singh

RAY, Shri Rabi
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SHARMA, Shri Rajendra Kumat
SINGH, Shri Hari Kishore
THAKORH, Shri Gabhaji Mangaji
TOMAR, Dr. Ramesh Chand (Hapur)
TRIPATHI, Shri Lakshmi Narain Mani
VERMA, Prof. Rita

VIRENDRA SINGH, Shri
YADAYV, Shri Ram Kiripal
YADAYV, Dr. S.P.

] MR. SPEAKER : Subject to correc-
tion* the result of Division is

AYES—70
NOES—43

The motion was adopted

SHRI H. R. BHARDWA! : I in-
troduce the Bill.  Sir, I may just
mention to the hon. House that sub-
clause (a) and (b) of Clause 5

*The following members also re-
g_(ided their Votes;

Ayes :—

Shri S. B. Sidnal
Shri Anwari Basavarj Patil
Shri Probir Deka
Shri Kewel Singh
Shri K. P. Reddaiah Yadav
Shri Prabhu Lal Rawat
Shri Umrao Singh
Shri G. Ganga Reddy
Shri Roshan Lal
Shri Harchand Singh
Kumari Frida Topno

Noes :—
Shri Sobhanadreeswara Rao
Vadde
Shri Muhi Ram Saikia
Shri Ram Naresh Singh
Shri Shiv Sharan Sinha
Shri Shanker Singh Vaghela
Shri Jiwan Sharma.
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and sub-clause (a) of  Clause
7, and Clause 8 of the Bill, when en-
acted, will involve an expendiiure from
the Consolidated Fund of India.

Actually, these words should have
been in bold letters. They are not in
hold letters, so, I am menticning to
the House that this involves an ex-
penditure. This is for the notice of
the House.

MR. SPEAKER : O.K
15.25 hrs.

Explanary Statement giving reasons
for immediate legislation by the Chief
Election Commissioner and cther
Election Commissioners (Couditions
of Service) Amendment Ordinance.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. BHARDWAJj: Sir, 1
beg to lay on the Table an explana-
tory statement (Hindi and English
versions) giving reasons for imme-
dat> legislation by the Chief FElec-
tion Commissioner and other Election
Commissioners (Conditions of Servi-
ce) Amendment Ordinance, 1993.

[Placed in Library. See No. LT-4592/
93]

15.26 hrs.

PRESIDENT’S EMOLUMENTS
AND PENSION (AMENDMENT)
BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI P. M. SAYEED):
Sir, 1 beg to move for leave to in-
troduce a Bill further to amend the
President’s Emoluments and Pension
Act, 1951.

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
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President’s Emoluments and Fen- -

sion Act, 1951.”

The motion was adopted.
=%

SHRI P. M. SAYEED : Sir I in-
troduce the Bill.

15.27 hrs.
MATTERS UNDER RULE 377

(i) Need to implement pioposed
rail link from Jaipur-Todaraisingh to
Nathdwara via Kekri Shahpura and
Bhilwara, in Rajasthan.

SHRI SHIV CHARAN MATHUR
(Bhilwara) : Sir, Rajasthan has
very small network of broad-gauge rail
links and there are certain arcas
where, despite potentialities, the in-
frastructure in the form of railway
network has been totally abscnt. Rail
link proposed from Jaipur-Todarai-
singh to Nathdwara via Kekri, Shah-
pura and Bhilwara is one of some such
important projects which dcserved
Railway Board’s attention as the pre-
sent Minister of Railways, when he
visited the town of Gangapur in Dis-
trict Bhilwara in 1981, had aniaounced
to sanction this rail link. After that,
several engineering-cum-traffic surveys
have been conducted and each time
adequate data were supplied to the
Survey Team by the concerncd autho-
rities of the Government and the re-
presentatives of Trade, Commerce and
Industry and Member of Parliament
and M.L.As. The proposed 14il link
will shorten the length betwecn: Jaipur
and Nathdwara by forty kilometre and
pass through a very rich mineral and
agricultural potential zope of the
State. The Minister of Railway has

*Published in Gazette of India. Ex-
traordinary Part II, Section 2, dated
6-12-1993,

**Introduced with the rescommen-
dation of the President.
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several times assured the people’s re-
presentatives that this rail link will be
sanctioned in the new proposals of
the Railway Board. It is surprising to
note that taking the plea of paucity
of funds, such an important proposal
is being ignored.

I would, therefore, request the
Minister of Railway to reconsider this
proposal in view of its importance to
the area.

(ii) Need to provide adequate funds
to Rajasthan Government for provid-
ing drinking water in Bikaner and
other Parts of the State.
[Translation]

SHRI MANPHOOL  SINGH
(Bikaner) : Mr, Speaker, Sir wclls
in several villages of Rajasthan are
having hard water. There aie no
canals and ponds either in those vill-
ages. There is no drinking water faci-
lity for human beings and animals in
those villages even after so many years
of independence.

There are many such areas in Rajs-
than. Tahsils like Loon-Karnasar,
Bikaner, Kolayet, Nokha and scveral
villages of Jayal tahsil are such areas
that fall under my constitucucy of
Bikaner. The farmers of thesc tahsils
travel ten to fifteen miles to feich
drinking water on camel-back and
much of their time is wasted in fetch-
mg drinking water.

Similarly, people have 10 incur
heavy expenses for setting diesel en-
gines on those wells of different vill-
ages whose water is sweet and worth
drinking and that are very deep. The
poor village farmers cannot bear so
much expenses. Ii is, thereforz, abso-
lutely imperative to provide electricity
to those villages on priority basis. It
is the duty of the Government o pro-
vide facility of drinking water to every
citizen in every village.

I would, therefore, like to submit
to the Central Government to provide
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adequate financial assistance to the
- StaieGovernment of Rajasthan »so
that proper drinking water facility
could be made available in Bikaner.

[Translation]

SHRI LAL K. ADVANI (Gan-
dhi Nagar) : Mr. Speaker, Sir, 1
have come to know that aiscussions
on Dunkel Proposals have to be con-
cluded in the House today itself even
if the House may have to sit late.
1 would like to submit that discussions
on such am important issue should not
mciely be for formality’s sake; the
discussion thereon may be stretched
to aay as long as it is possible. Never-
theless, some more time should be
allotted for that purpose keeping in
view the thin attendance of Members
cduring the noon hour of businsss, you
can very well imagine the number of
members likely to sit late in the cven-
ing. Ritually we may conclude a dis-
cussion on the Dunkel proposals, but
that will not be a justice donc to the
issue. Though we do respect the
decision of the Business Advisory
Committee and do not want to say
anything against it because its deci-
sion carries weight, yet the Chair and
this august House enjoy certaiu rights.
1 would, therefore, request to recon-
sider this decision and extend the time
for a discussion on this issuc

SHRI' GEORGE FERNANDES
(Muzaffarpur) ¢ Mr. Speaker,
Sir, the Dunkel proposal issue is link-
ed with GATT in many ways. The
Government have its own point of
view in this regard. I am, howev;..,
aware that there are some persons in
this house and outside as well who are
serious about this issue. We know
that this Government is out {0 mortg-
age the very sovereignty of this coun-
trv by signing the Dunkel propnsals.
This is my personal opinion in this
repard. T would, therefore, Like 'the
Government to ensure that discussions
on Dunkel proposals should not
merely be a formality. I belicve that
the discussion on it would prove to be
2559 1SS/94—26
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the most important discussion ever
beld on any maiter in  this august
House. I would, therefore, like to
request that the Government should
not impose any time constraint for
holding discussion on that issuc. I do
not, of course, mean that this discus-
sion should be held for an indc-
ﬁmtq period, but concluding the dis-
cussion tonight itself as a formality will
be a gross injustice to this House
and to this country as well. I would
request that the Government should

by honouring the sentiments of the

Members of this House irrespective of
the decision of the Business Advisory
Comnmittee, provide continuation of
discussion on this issue for whole
day tomorrow.

SHRI NITISH KUMAR (BARH) :
Even during the last session this issue
was introduced in the House on tne
iast day for holding a discussion there-
on; Even during that time the general
opinion of the Members was that ther:
should be a detailed discussioi on tha!
matter. We have today about two
and a half hours left at our disposal.
1t will be of hardly any use to hold a
non-serious debate on that issue in
order to conclude it today itself. I
would, therefore, like to subiit that
the Government shoud undo the deci-
sion taken by the Business Advisory
Committee and should allow a discus-
sion thereon for two-three days so
that what is causing concern to the
whole of the country could be ex-
pressed here. Discussion held in a
hurry to conclude the complete course
of question and answer today itself
will not be proper.

SHRI HARI KISHORE SINGH
(SHEOHAR) : I would like to know
as to what is wrong in holding a dis-
cussion _on this topic for two-thnze

" more days if the Government has not
made any commitment on any inter-

notional forum.

MR. SPEAKER : Please lsten to
me and please do not hold discussion
on it right now.
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SHRI -HARI KISHORE SINGH :
J.would specially request -that the
Goxernment “should:-allow - discus-
sion on this matter for two -fuli-days.

. MR. SPEAKER : If you-patiently
listen to. me,.you will - ‘not: require
speaking :any:- further. :

[English]

SHRI. . SOBHANADREESWARA
RAQ VADDE (Vijayawada) :. Mr

.Speaker, Sir, actually it was to start :

at 2 O’ clock. Much time has already
been lost. We can take it and ‘conti-
Age-for tomorrow::also. .

MR. SPEAKER : Why do you
want to take-the -time of the~-House
when I-am going to-decide it m a
particular fashion ? Is it mecessary
that -every time you should get up and
-speak ?

. I do agree that this is an immportant
‘subject .and. the. Members. - should be
-allowed to. speak on this point. But
I would. like to. bring to.your notice
that this matter has been discussed
on the floor of the House, not.once,
- .but more ‘than once. Every time we
toak up the discussion on this import-
ant topic, the 'suggestion made .was
that it should be referred to a J.P.C.
This House should discuss ‘it rather
than referring it to a J.P.C. We will
like the Members to make their con-
sidered statements, without rcpeating
‘the points which have been made by
others, If the points-are repeated on
the-floor of the House, the . matter
does not become -more - clear.- So,
withont repeating the points, if = any
Members wants to - speak for any
amount of time, he would - be given
the timé. But, if the matter is being
just repeated, there is no point and
the presiding officer would certainly
say that ‘this-matter has come on re-
cord-and -it-is not necessary to repeat
it.
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So; with this' ridér that (he points
may ‘not ‘be repeatéd, the Members
shall have the time to discuss it. We
‘will sit late today _ and we will give
more time to the Members .and Jf it
is necessary we will take'it up tomor-

sgow also. '

" -THE MINISTER OF = WATER
‘RESOURCES AND MINISTLR® OF
PARLIAMENTARY °  AFFAIRS’
‘(SHRI VIDYACHARAN SHUKLA):
Mr. Speaker, Sir, sitting late and dis-
cussing any - - matter ‘doss not take
away -the seriousness of thc debate.

“-We-have had very-important debates

in our House late in - the evening.

< When we go late in the evciring, the

more “seriousness of the debate, the
‘more important the debate, thc grea-
ter the attention the Members pay
and “greater is-the attendance of the
Members in the-- House. I am not
- suggesting ‘that - the time - shculd be
curtailed and it should only be 2 ri-
tual. We want a full-scale and good
discussion on this ‘subject. But. we
will try and-see that as’ many Mem-

- bers as possible participate today “and
- we can-have the reply tomorrow.

MR. ~ SPEAKER : I understand
your constraints. But supposing some

" Members want to speak I will .use

my discretion and without affecting
your business we will try to see that

r:everybody: gets :an opportunity.

‘ [Trdnslation]
~ SHRI ' ‘LAL K. ADVANI
(Gdandhi- Nagar)' : The = hon. '‘Mi-

.- mister of Pardiamemntary: Affairs ‘shoulds

at least consider the point ihat only

" 110 members participated in * voting

PSS

- -for the division that was just conclud-

ed in the wake of objection regarding
introduction of a Bill. The attendance
- has been awefully thin. I would say .

* that it-would -‘become a ritual if - the

dlscusslon is-concladed right today.

“ ‘Today is ‘only" the" “opening ‘day  and
- gven - otherwise it 1s huped ‘that” on
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Monday : the itting“ of ﬂle'%lom!e
over- bv 6 O Clock:

Thmforwzl wouldrhka_m sabmit
to the hon, Minister of Parliamentary
Affairs that it would not:be propec
that after holding the discussion -
the nratter-today, reply is: given tom—
orrow. itself: as’ suggested: by him: But
there should be z fulfledged discussion
on it and reasonably snfﬁclent tlme
should be given for the :same.-

MATTERS UNDER RULE 377~ -
Contd.

15.31. hss.

(iii) Need to make Indian languages
the medium for examinmation . con-
ducted by UPSC.

{Tmnslatwnl

PROF. RASA SINGH RAWAT
Mr. Speaker, Sir, Indian  languages
should be made the medium . . fer
examinations ‘conducted by UPSC for
the sake of democracy, social justice
and social integrity of the country..
Hindi has been declared the . cffi-
cial language under the Consntu*um
of India. Tt is very necessary.to give:
nroper status to regional languages at
the state level and official language
Hindi at the hational level. for the
smooth administrative  funciioning.
However, English continues to occupy
a predominant position even after 46
years of independence. If Indian lap-
gnages are made the medium.for eV.a-
mination conducted by UPSC,.
would increase. the dignity. of theqe.
languages, promote national irtegra-
tion and provide opportunities to the
regionally talented candidates to come
forward and join Government servi-
tes. The Parliament has also .passed.
a resolution to. that effect twice. .to
provide that the medium of all  the
»examinations should -be Indian. regio-
nal languages. However, thesc Reso-

Intions have "not been -imnlcmented -
effectively so far. Since Indian’ Tangus

ap=s have not beert made the trediomi -
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there “is a. wxdesp}"ﬂd tzscntment—J gnd»
dxscontehtmem among the Indian youth. I
would, therefore, like.-to- urge-the -Central’
Government. .not only. to make ‘these
anguages the medium of UPSC examina-:.
tions with immediate effect.but also to-do .
away with the compulsion of- English as-a-
medium of such examinations and - -thus’
give a d:gmﬁed status to Hindi for that
matter.’’ w

(iv) NEED ‘TO ° INT-RODUCE “RAR
DHANI EXPRESS BETWEEN DELHI-
BOMBAY-«V.T. VIA CENTRA'L RAR*
WAY-ROUTR.:

[English}

SHRI VITAY NAVAL PATIL (Erandol):
There are two Rajdhani Express trains'

" running between Bombay-.Central via Kota

and Baroda on Western Railways. How-
ever, “there is ‘not ‘even a ‘single Rajdhant
Express for Bombay V.T. via Central Rail-
way ronte. There is general feéling among
the peopleresiding'at’ Agra, Jhansl, Bhopal
and Nasik for introducing Rajdhani Express,
The difference in-distance between Borbay
and DPelhi via Western Reziiway and Cen-

- tral Railway -route is'abouf 140 kilométres

only and thé running time will be  only
one hour und twenty minutes more. The
proposed: train” will ' be touching ‘Bhopal
and two “Railway Divis§ional Heéadquarters
of Jhansi and Bhuvsaval. It will also tonch
the historic city ‘of Afra and Industfially
Affluent town of Nasik.

1, therefore, .urge .upon the Minister of
Railway to introduce Rajdhani Express tet- .
ween Delhi and Bombay \.T. via Central.
Railway route. .

(v) NEED TO IMPLEMENT KAYAM-~
KULAM “THERMAL ROWER: ’PROIEQD-
TN KERALA.

SHRI THAYIL JOHN = ANJALOSE
(Alleprey) : Sir. T want to bring to the
notice of the Central Government the
inordinate delay in implementing = ‘the

. Kayamkulam- Saper ' Thermat ~Power Pro-

ject ven ax the Staté-of Kerdla <-is facicg
acute power shortage. After the distintegra-
tion of erstwhile U'S.S.R. which had agreed
to fungd the pioju:r;ua Central Gbvérnment:

for examination-cenducted by HPSG: ~. had promiseito seek %élp! from Japare:
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see the coal lmkage feasible. The coal
can be brought from Talcher to Alleppey
Fort via Paradeep. For this, a little im-
provement has to be donc in the Allerpey
Port. This will be a great help to both

the project and for the development of

of Alleppey.

I, therefore, urge upon the Central Gov;

ernment to initiate urgent measures to
manage OECF assistance. I also request
that the NTPC should implement the pro-
ject even if OECF refuses assistance. The
people ‘of Kerala are much agitated over
this matter and on the 14th December a

bandh is being observed in Alleppey district

for the same.
15.41 . hrs. T
STATEMENT BY MINISTER

EXPLOSIONS ON FIVE PRESTIGIOUS
PASSENGER TRAINS ON 5/6-12-93

The Minister of Railways (Shri C. K.
Jaffar Sharief) : It is with deep anguish that
1 apprise the House of the unfortunate
occurrence to 5 prestigious rassenger trains
at various locations on thrce Zonal Rail-
ways in the late hours of last night ard
early this morning. Blasts of explosive
devices occurred on 2306 Dn Rajdhani Ex-
press running from New Delhi to Howran,
2301 Up Rajdhani Express ex-Howrah to

New Delhi, 2951 Dn Rajdhani Expressex-

Bombay Central to New Delhi, 9022 Up
Flying Rani Express ex-Surat to Bombay,
and 2723 Dn Andhra Pradesh Express cx-
Secunderabad to New Delhi. While the
explosion in 2306 Dn Rajdhani Express

occurred around 23.00 hrs. on 5-12-1993

between Kanpur and Allahabad stations
of Northern Railway causing injuries to
2 Bearers, all the other four explosions
have taken rlace this morning  between
05.00 hrs. ad 07.10 hrs. In all, 1 passeger
has been killed and 18 others have sus-
tained injuries.

The explosision on 2723Dn AP. Ex-
press ex-Szcunderabad to New Delhi took

place -in one of -the Second Class coaches-

while entering Maula Ali station on Secun-
dertbad-Kazipet section of South Central
Railway at 07.10 hrs., leading to death of

1 passenger and injuries to 11 others. The -
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injured. have been admitteq in the Railway
Hospital at Secunderabad. On Wes-
tesrn  Railway, 2951 Dn Rajdhani
Express. - suffered an explosion  bet-
ween. Indergarh and Amli stations
on 'Kota-Gangapur City section. The ex-
plosion took place in' a Chair Car, re-
sulting in - injuries to 4 rassengers. In
another incident on Western Railway on.
Surat-Bombay section, the explosion took
place on 9022 Flying Rani Express while
the train was -entering Bhestan . station in: .
a double decker Second Class coach, re-
sulting in ‘injury to 1 passenger who has
been admitted in the Civil Hospital at
Surat. In the fifth incident of the series,
2301 Up Rajdhani Excress running from
Howrah to New Delhi also had an ex-
plosion this morning in one of the Chair
Cars between Panki and Bhaupur station
on Kanpur-Tundla section. Fortunately, in
this incident, one more device was rec-
covered from another coach which ex-
ploded subsequently at Bhaupur station,

In all these occurrences senior Railway
and Civil officers reached the respective
sites and necessary medical and allied
arrangements were made. The cases are
being registered with the police. Fortuna-
tely, none of the explosions led to fire on
running trains. Ex-gratia payments 1o the
affected passengers are being made.

The planting of these devices on selected
prestigious  trains seems to indicate a
design to create scare among public. Secu-
rity arrangements have been strengthened
in coord‘nation with the respective state
police authorities. The directives have been
given to the Railways to intenisfy checks
and inspections of empty coaching rakes
coming from maintenance lines as also on
the rersons leading to any suspicion. Tn-
structions have also been given to deploy
dog squads wherever necessary. Special
checking arrangements are being made at
the platforms, coaches and other strategic
locations. The Ministry of Home Affairs
have been requested to conduct detailed
investigations into the blasts.

My colleague, Shri- K. C. Lenka, all
Railway workers and. 1 extend our heart-
felt condolences to the. relatives . he
deceased and. sincere sympathies- to - the
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injured in these
(Interruptions).

Mr. SPEAKER : Plcase under-
stand that when a statement is made

unfortunate . - incidents. -

by the hon. Minister, we do not have

the practice of allowing the Members
to speak on that statement. If you
want, I will allow a little bit of dis-
cussion tomorrow after the Question
Hour.

15.43 hrs.

MOTION RE : IMPLICATICNS OF
THE DUNKEL DRAFT TEXT ON
TRADE NEGOTIATIONS

THE MINISTER OF COM-
MERCE (SHRI PRANAB MUK-
HERIJEE) : I beg to move :

“That this House do consider the
implications of the Dunkel draft
text on trade negotiations wiih
special reference to its effect on
India’s interests.”

The Uruguay Round of Multilate-
ral Trade Negotiations, which is the
8th round of negotiations since the
foundation of GATT leberalise inter-
national trade was launched at Punta
del Este in Uruguay in September,
1986. The negotiations cover not
only the traditional GATT subjects
snch as tariff and non-tariff measures
on eoods and the improvement of
GATT rles and disciplines bt 2lsn
included new subiects such as Trade
Rel~tzd Aspects of Intellectual Pro-
rerty Richts (TRTPs). Tradr Related
Tnvestment Measures (TRIMs) and
trade in Services.

These negotiations were mitially ex-
pected to conclude at a ministerial
mesting in Brussels in December,
1990. However, due to - differences. -
hetween the maior indnstrialized conn-

tries. particularly on agriculture; the---
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Brussels meeting erided in a stalemate.

In the phase of negotiations which .
ended in December, 1951, a sericus
attempt was made to resolve aX oui-

standing differences. However, com-

plete agreement could not be reached

interalia on TRiPs; Agriculture and
Textiles. To break the impasse the

then Director General of GATT sub-

mitted a comprehensive document on

20th December, 1991 which smbodied

the results of the negotiations and

presented compromise proposals where

agreement had not been possitle.

These propssals have besa the .
subject of debate in the public, indus-
try and media. The matter was also
discussed in Parliament first through
a private members resolution in
March 1992 and thereafter on a
Government mction in December,
1992. The Parliamentary Standing
Committee on Commerce and the
Consultative Committee for the Minis-
try of Commerce have alse discussed
these proposals extensively. Earlier
this vear I had also invited leaders of
political parties for discussions and
had benefited from their views.

Hon. Members will recall that Gov-
ernment has circulated two nape:s
addressing the concerns raisec in the
countrv on Urvguay Round issuwes.
The firet noner was circulat:d in May
1002 and the second in August 1993.

Sir, currently negotiations have en-
tered what is widelv believed to be
the final phose and there is a gereral
expectation that the Round would be
conclnded bv 15 December. India
has always had a stake in the con-
tinuation of a rule-based multilateral
trading svstem, and we are patticipa-
ting in the negotiations to ensure a
successful conclusion of the Ronnd
with balanced results acceptable to all
narticipants.

The debate in India has focussed
most:on issues:concerning agriculture”
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and intellectual , ; property- rights. -1
would like to first take this- opportu-
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mty to clarify certain doubts which A

have beeii expressed on the impact of
the Dunkel proposals.on our agricul-
tural sector. First-of all, our deve-
lopmental schemes concerning agricul-
ture including research, extension,
irrigation, - soil- conservation - etc,
totally exempt from any restiiants or
disciplines. Secondly, there is no
obligation on .us to unde:take any
reduction commitments in resnect of
any of the input subsidies that we
provide to our farmers, because such
subsidies are far lower -than the ceil<

ings proposed in the Draft. Final Act. -

Thirdly, there.is no obligation on us -

to establish minimum market access
opportunities for agricultural p:oducts.
I had .invited the present Director
General of GATT to visit New Dclhi
at the end of October. Thase impli-

cations of the text had been explicitly -

raised with him, and he had con-

are -

firmed-.our conclusions. Our trading -

partners have also beemn confirming
these to us.:

Another set of misgivings has been

expressed - regarding the -effect: of the

proposals- on agriculture on our pub-
lic distribution system. The ianguage
used in the text could -creats the
impression that it might impinge on
the public distribution system. We
have been assured by our trading
partners . that they- have no dispute
whatsoever with India’s continuance

of its public distribution system. This -

also I was able to confirm with -the

Director -General. GATT, and we are -
negotiating to achieve changes in the -
languace which will put the matter -

bevnad any shadow -of doubt.:

The most emotive issue of all has -

been the misapprehension that we

J

will have to grant patents f{or -seeds - -

and that our farmers will not be able
to retain seed for planting their subse-

across«the-fence - ‘exchanges er,.
would like to assure the House t‘hat
there is no obligation on us toc patent
seeds and we do not intend (o do it:

The mattes has been deeply gone into .

and a-view has emerged that having
some ‘sort of protection. for nlant
breeders is in our own intercsts. To

set all doubts at rest, Govérnuent in- .
tends to shcrily draft suitable legisla- -

tion which will incorporate the farmer’s
right to retain his seed from one corp

to another and to exchange seced in

the traditional manner.

One of the most difficult arcas . in
negotiations has been that of patents
in the proposed Agreement on Trad:
Related Intellectual Property Rights
(TRIPs). There are two basic issues

involved : patenting of gen:tic mate~ .

tial, and compulsory licensnig in cases
of non-working of patents. Rin-tcch-
nology is a new field and there is no
unanimity or uniformity regarding the :
scope of patenting .in this field even:
in the developed countries. The draft
agreement is itself ambiguous. We are -
secking to obtain an explicit cxclusion
of naturallv occurring genetic_matesial...
howsoever derived, from the scope of
patentabilitv.

Another area of concern has heen
the question of Government retaining
the right to grant compulsory licence

for the manufacture  of a patented .

jtem. in public interest. Apart from
compulsory licensing for Government
non-commercial use and. compulsorv.
licensing. in cases of :
competition practices. these are rigor-
ous conditions attached to the grant
of compulsory. licences in the draft
agreement on TRIPs. Grant of a
compulsory licence on the sole ground
that the patent is not being worked in
a cmintry is not envnsaeed We are
trving to obtain a provvsmn for com-
pulsory  licensing ™ in cases where
paterits-aré not worked.
agreement has beeﬂ posslb!e on tlﬂs m

quest:crops »- 801 -he tklecter makere issueso fav.
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_ While the commitment to.. finally
" -phase. out import quotas and integrate
- textile trade into the normal GATT
regime within a period of 10 ycars re-
presents a step forward,. . the- - draft
agreement on textiles has been a
. source of great. disappointment to us.
The quota regime which we had hoped
‘would end earlier is proposed to be
. prolonged. for another ten years. The
.. ~greatest-amount of liberalisation in
.. -the trade will -also take placc at the
end of -the transition period. We are
still trying to obtain enhanced market
. access in textiles and lock it in the
- multilateral process.

The next few days are going to be
crucial to the negotiations. 1 have
touched briefly upon some of the most

- widely raised:issues. A consideration
of these by hon. Members of the
House will undoubtedly provide very
valuable inputs to the Government for
participating in the concluding phase
of the nepotiations and securing our
national interests as best as possible.

. MR. ‘SPEAKER : Motion moved :

“That this House do coasider the
implications of the Dunkel Draft
text on trade negotiations with spe-
cial reference to its effect on India’s
interests.”

One thing should be very clear to
all of us that the Dunkel proposals
are before us. The Government has
not come to any final conclusions.

They would go by your advice. So .

the proposals and your views on the
proposals will be very helpful to the
Government.

- SHRI PRANAB MUKHERIJEE :
If you permit me, I would just like
to share some information about the
state of negotiation and what wopld
‘happen. There is a misapprehension
:that perhaps, everything is going' to
be concluded - by 15th December.

- Firstly, it is not -correct. Up to' 15th
- Decembey, if the negotiations. ccnli-
.- nue; thea- thereafter there will be some
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. ministerial - level s meeting -some  time

around April. - And:from" 1st of Jan-
uary, 1994 till 31st December, 1994,
will be given to all the contracting
parties and ‘the Government of -con-
3 parties to formulate - their
views about the proposals whether

-they would like to enter into the con-

tract or not. But the negotiation at

' the -megotiators: level fis' likely t0- be

concluded by the 15th of December.

SHRI INDRAJIT GUPTA (MID-
NAPORE) : Does it mean that you
are not to sign it by 15th?

SHRI PRANAB MUKHCRIJEE :

- No question of signing. (Interruptions)

SHRI SOBHANADREESWARA
RAO VADDE (VIJAYAWADA) :
But that is binding and the draft will
be finally ready. -(Interruptions)

MR. SPEAKER That nieans,
there will be ministerial meeting and
then there will be ratificatioa and so
many other things.

SHRI PRANAB MUKHERIJEE :
At the official level, it is likely to be
concluded by 15th December. There-
after, some time in April, there will
be a ministerial level discussion be-
cause the whole process started in
1986 after the ministerial levci meet-
ing. In between it is being discussed
at the official level. The Brusscls meet-
ing of Ministers in December could
positively.
Therefore, it was deferred. ‘And now
if the negotiation is over by 15th
December, then the ministerial level
meeting will take place some time

- around April.-

SHRI JASWANT SINGH (CHIT-

‘TORGARH) : Mr. Speaker, Sir,-1 am

grateful to the hon. Minister for at
least tentatively putting across tc us

- the significance of the- date cf 15th
‘December. I am really inclined to be

re-assured by what. he has- suggested
that 15th of December is merelv a
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date and we have got one more year.
But, Sir, you have very varied ex-
perience. You have youself handled
this matter. Once at the official level
a major international effort of this
- kind is concluded or not concluded by
15th of December and thereafter for
the hon. Minister of for any Govern-
ment to assert that they will be in a
position to up-turn it, to overturn it
would perhaps convey a very wrong
impression. There are certain com-
mitments that the Government has
already made during the process of
negotiations. There are further com-
mitments and concessions that the
Government through its ability would
-gither obtain or would give, 4s duc
process cof liegodation, before the
15th of December. It is possib'e that
therz are certain cards that the hon.
Minister would keep in his pockst
which he would pull out only 2t the
ministerial level in April. That is
what most Governments do. I think,
that is really a matter much more of
the negotiating detail or the tactics of
negotiating in an international foram
rather than a matter of substauce. Arc
we to understand from the hon.
Minister’s suggestion that the date of
15th December has no value what-
soever, that it has no relevance, that
on the 15th December if the rounds
are not concluded even at the official
level. nothing will happen aid that
until the whole of the next year there
is an opportunity for the countrv to
further debate this issue further refine
these proposals ? (Interruptions) Des-
pite the clarification which I valne snd
which the hon. Minister provided, I
am not left with a sense of re-assu-
rance that what concludes on the
15th December or is attempted to be
_concluded on the 15th December is
rot something definitive, is not some-
thing bindine and that the whole
chapter of the whole book is available
uo till Aoril or until the next vear. T
am sure, the hon. Minister during the
course of his replv would throw light
" on this aspect. But. I referred to it
in the very first instance because he
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 clarified of his own what the signi-

ficance or the importance of the 15th
Deccember is.

16.50 hrs.

1 am sure, Sir, everyone ia this
House will share with me my senti-
ment, as indeed the Treasury Benches
and the hon. Minister for Commerce
with whom I have had the pleasure of
having to work in the other House for
a very long period of time. In various
incarnations, I had seen him and I am
sezing him now, for the first time, in
his new incarnation, Sir, as inc Minis-
ter for Commerce. And I have no
doubt, he will bring to this new res-
ponsibility the same ability and acu-
men that he had displayed in the dis-
charge of his earlier responsibilities.
Nevertheless, some doubts and worries
ramain.  But as I started by saying
that at least on one aspect, i wculd
like to make the position of my party
very clear. And I have no doubt in
the statement of that principle, all
partizs assembled in this House would
also be in agreement and that, Sir, the
only principle against the critera,
against the litmus paper test of which,
we can examine what the Government
is doing and that is : in the puisuit of
arriving at an equitable internaticnal
trading agrement, are our national
interests being subserved 7 Is the
nation’s economic soverignty being
preserved and the measures that are
being advocated through GATT nego-
tiations, are they going (o serve
national, economic, commercizl or
fiscal good ?

1 have a difficulty with this discus-
sion and my difficult is the difficnlty
that has bezn voiced earlier by various
other friends; and, desnite ihe hon.
Minister’s atftmpts to explain the rele-
vance cof the 15th of December and
his informing us that this matter has

_heen discnssed in his Ministiv's Con-

sultative Committee ~ and that this
Hovse alse will examine it, T have &
feeling which ¥ must voice that “this
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discussion that we are holding today
in Parliament is rather profqrma; that
it is not just simply a question of too
little too late. I think it is more in
the nature of a Parliamentary sop.
But, when I say this, I mean no dis-
respect to the caution that you have
given to all the Members ihat the
Government will pay heed or atten-
tion to what we have to say. 1 rather
feel that when just merely seven
working days.

MR. SPEAKER : What I was try-
ing to make clear to the hon. Member
is that in this discussion the advice
given to the Government wculd be
more important than the criticism
levelled against them because tiey
have not yet come to any final con-
clusion. If there is any point which
you want to make, you can make.
They will accept or reject it and if
they reject it, they will explain.

. SHRI JASWANT SINGH : Fne, Sir,

1 appreciate the point. I wiil, there-
fore, heed your caution here again and
1 will restrain myself from critical
references.

The point I was trying to make is
that really now there are seven work-
ing days left between now-today-and
the 15th of December; by a rough
calculation, there are only seven
working days left. The process of
governance being what it is, by the
time the Government assimilates what
we are saying, and is able to commu-
nicate to its negotiators that this is
what the advice of the Parliament is.
I am not reassured in my mind that
the Government would really be heed-
ing to the Parliament’s advice; that is
why, 1T voiced the view that what is
beine attempted now is a kind of sop
being thrown to the Parliament so that
we feel as if we are also pari of the
decicion-makine process. I do not
think we are in a position to really
influence the Government’s decision
in this respect.

2559 1.55/94—27
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There is another preliminary difli-
culty which 1 would like t0 voice.
Some of the provisions, starting irom
the Uruguay Round or GAT1, you
can call them Dunkel proposals or as
modified by Mr. Sutherland or what-
ever, 1 hold, Sir, that some ¢i these
provisions directly affect the right of
the States of the Union. There are
aspects of commercial interests or
economic interests or industrial activi-
ties which influence the functioning
and the rights of the States of the
Union.

Whether it is on 15th December or
subsequently that you do what you
are doing, opcc the country is ccm-
mitted to these negotiations, has the
Government examined the conse-
quences of these commitments to the
rights of the States of the Union ?
Further, has the Government examin-
ed that if you are going to affect the
rights of the States of the  Union.
what exactly are you doing ? Are vou
going to completely upturn the entire
constitutional arrangement that we
have governing the Centre-State re-
lations in respect of economic, fiscal
or commercial matters and ar¢ you
therefore going to revamp the entire
Constitution of India ? We would
like to be educated and infornied on
this aspect of the implications of Dun-
kel proposals and the  Government
acceptance of them on the fiscal and
financial and economic inter-relation-
ship between the States and the Union
Goverument.

The Government has of course
every right to negotiate international
commercial arrangements on hehalf
of the Union. Yet, I do not think
that anyone has given a right to this
Union Government or any Union
Government for that matter to barter
away the rights of the  States. Not
just barter away the  rights of the
States, but indeed a commiiment is
being made by the Government
which will bind many successive ge-
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nerations of India to a certain kind
of trading arrangement,

I have a second difficulty. I would
like to have the benefit of the Govern-
ment’s views on it. Unde:r tihe be-
guiling impressions that what is
being attempted is a regulated inter-
national trading mechanism which
applies equally to everybody, I am
afraid I am left with a sense of unease
in this regard because I feel that a lot
of these measures—whether they are
GATT or MTCR or the NPT-—ars
interrelated. After all if control can
be exercised over technology  and
hence also over capital under the
guise that this falls within the purview
of the Missile Technology Control
Regime, if essential scientific instru-
ments or research instruments or our
attempts at moving in a certain direc-
tion are thwarted on grounds of
Non Proliferation Treaty, then how
is it that the Government states that
notwithstanding  the fundamentally
illiberal, the fundamentally strangulat-
ing nature of the MTCR or the NPT
merely because an illusion or a pro-
mise has been made of a larger, re-
gulated liberal international tracmg
arrangement, therefore give up and
accede to GATT and accede simulta-
neously to MTCR and simuitaneous-
ly to Non Proliferatfon Treaty ?

I am afraid—it is a view that 1
hold—that in international relations,
it is international economic relations
that are rather calling the shots and
in economic international relations,
aspects of high technology like missile
technology or our peaceful nuclear
programme, where great restrictions
are placed upon us, unless we exa-
mine this whole thing in the totality
of the picture, I am afraid we might
be going down a path from which
there is no coming back also com-
mitting the nation and suqcecd}ng
generations of the nation to a situaticn
wherein national interests would not
be best subserved.
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I have a few clarifications to ask
and a few suggestions to inake to
this Government. The first aspect is
on market access. The Government
has informed us earlier that under
market access though therc¢ is no
binding obligation on nations to bring
their tariffs to any globally uniform
level, it is the expectation c¢f  the
Dunkel Draft that 40 per cent tariff
will be the higher margin.

It includes industrial raw materials
and capital goods. Then we are  in-
formed that it is subject to certain ex-
ceptions. I am sure the hon. Minis-
ter understands what I am saying.
The Government itself in its inform-
ation has stated that this 40 per cent
is not uniform. The expectation is
that you bring it down to 40 per
cent. But, in the matter of capital
goods, it is subject to certain excep-
tions. What are those exceptioas ? In
which case—in the case of industrial
raw materials or capital goods-—will
those exceptions apply ?

There is also a provision. This is
a highly complex subject and the
Draft proposals themselves iun into
many hundreds of pages. I de not
claim to be a specialist in this field.
This is a job which really is that of
a specialist. Therefore the suggestions
or the questions that I am asking are
really the questions of a concerned
public activist, political activist be-
longing to a political party and the
questions that I ask are  questions
that really merit broader piccess of
education of the country at large.
When you are saying that this is
subject to certain exceptions, what
are those exceptions? It is my un-
derstanding that the tariff is to be
brought down and if it is already
lower than 40 per cent, then it is to
be reduced to'a maximum of 25 per
cent. We would like the  Govemn-
ment to clarify a bit more on this.
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The hon. Minister for Commerce
was good enough to explain on pa-
tent rights and seeds. He was  good
enough to explain that the rights of
our agriculture so far as patent
rights are concerned will not be
affected; that the Government con-
templates bringing forward legisla-
tions to the effect that this will not
compromise the  entire agricuiture
chapter of the Dunkel Draft proposal.

Also, Sir, there are two other
aspects ‘of the agriculture chapter, as
it were. One is the aspect of subsidies.
It is my understanding that so far as
India is concerned, the existing sub-
sidies, in any case, arc much lower
than the subsidies that are being
offered in the European countries. 1f
the French are worried, they are wor-
ried because the subsidies there are
already either in  excess of ten per
cent and that our subsidies, in fact,—
1 might be corrected on the cxactness
of my figure—vary betwean a total
percentage of two to three pcr cent.
Therefore, not only do we have an
ability to increase the subsidy, but
that subsidy does not really worry
me. My worry under the agriculture
chapter 1s not so much. So, I will wart
until the Government does what it
has to do about the seeds aspect. It
is about our buffer stock and the pub-
lic distribution system. No  matter
what we say about the process of li-
beralisation, no matter what we say
about the industrialisation of the
country, India is a country that is
essentially dependent on the vaga-
ries of the monsoon. It is  ihe mon-
soon that determines the well-being
of our country. I would like the Gov-
ernment to explain to us as to what
are the conditions of provisicns that
are being dictated, that are bcing de-
manded in the Dunkel Draft, when
it comes to the maintenance of buffer
stocks by sovereign States, not just
the maintenance of buffer stocks. but
along with  maintenance of buffer
stocks. the public distribution sys-
tem will also be affected.
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I do not want to keep on repeating
this point because I am suie the
hon. Minister understands  what I
mean by the question of buffer stock
and public distribution system under
the chapter on agriculture.

Sir, I am not satisfied on the tex-
tiles chapter and I am not satisfied
with what the hon. Minister has said.
After all, it is admitted by tke hon.
Minister himself that the Govern-
ment itself is also not satisfied. Why
is it that a major item of export by
India, by a number of dcveloping
countries for that matter, is back-
loaded rather than being front-load-
ed?

For ten years, India is not to get
the benefit of an equitabie, liberal.
global trading regime. What is being
done is to put textiles at the end of
these ten years. And even at the end
of these 10 years, it is subject to
the vagarics of a shifting international
situation. Who knows what will hap-
pen at the end of 10 years. I  for
one could never have foreseen in
1983 what the shape of the globe in
1993 was going to be or what it is
today. I do not think any commenta-
tor in 1983 could have authorita-
tively said that in 1993 this is what
the globe is going to look iike.

We are committed—I hear from
what is being said by the hoi:. Minis-
ter—to signing this at the  official
level certainly on 15th of December.
Are you committing the entire textile
industry of the country to this kind
of inequitous and unacceptable back-
loading for the next 10 vears, where-
as the other benefits continus to flow
elsewhere, and at the end of those 10
years, there still being no guarantee
that the proposals as envisaged now
would be implemented.

T will now come to trade related
investment measures, popularly and
atbreviatedly referred to as “TRIMS’.



415  Implications of

I would like to quote very briefly be-
cause it will better enablc me to put
across what I have to say in regard
to balance of payments provisions.
We have been informed that the pro-
posals curb the freedom of develop-
Ing couniries as contained in GATT
rules to apply quantitative trade res-
trictions for balance of payments plur-
poses. They make no distinction bet-
ween certain articles which are highly
technical—article 18 for developing
countries and article 12 for develop-
ed countries—in requiring the con-
tracting parties to conform to their
commitments to publicly announce
as socn as possible a time-schedule
for the removal of the restrictive
impori measures taken for balance
of payments purposes. It is a very
important aspect because inherent in
this particular provision lies the seed
of intcrnational dictation on currency
regulation within the country.

If I attemptcd to elaborate this
point, firstly, it will take too long. I
am surc the hon. Minister has under-
siood what I am saying, and rather
then keeping on repeating it, I would
request that the hon. Minisier pro-
vide a clarification to this particular
aspect of the Dunkel Draft proposals.

The provision in article 18, which
aliows the developing countries to
determine the incidence of restric-
tions on differen* products or classes
of products in such a way as to give
priority to the importation of those
products which are more essen‘ial in
the light of their policy of economric
development, has been done away
with. This is a provision. It is related
specifically to developing countries.
It is a beneficial provision. Why is
this being done away with ? Why has
the Government accepted a provi-
sion which is for the benefit of deve-
loping couniries ? Why are you ac-
cepting the removal of this ? Why
are you simultaneously accepting that
*he developed world will dictate to
us what kind of currency regulation,
currency policy we have . Broadly,
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three concerns arise in respect of
TRIMS. I would request the Govern-
ment to clarify these.

This is something the BJP has
been saying for a very long time.
Whereus we are advocates of dere-
gulation, we are advocates of debu-
reaucratisation, we are advocates of
lifting the deadening hand of the
‘Government fromr the creative genius
of India.

We believe ihat in the prioritisa-
tion of this programmc, internal
liberalisation miust precede external
liberalisation, and the sequencing of
the measures that you adopt or the
fine tuning of these measures must
take care of the internal or indige-
nous industry before you permit ihe
global competition in a full-fledged
torm to be present in the couniry.
There is, therefore, a valid fear that
we have that after these irade related
invesiment measures are implement-
cd. the Government may not be able
10 impose any phased manufacturing
programnre or indeed what we mean
by encouraging the indigenous as
against the external local conient
rule. When I say local content rule,
1 am talking of the entire small scale
sector which is the ancillary indusirial
sector of the country. The small
sector or the ancillary industry is
really about the local content rule.
In the other House, the hon. Minisier
piloted the nationalisation of Mariuti.
There was a certain commitment
made by th: Government then that the
indigenous content of Maruti will be
a cer.ain percent. Now, when 1 re-
mind the Government of those pro-
mises, there is the taste of ashes in
my mouth. I would request the hon.
Minister to explain he Government’s
position regarding the local content
rule about indigenous industry.

The o‘her difficuity which I foresee
in TRIMS is this. Currently we are
saying that if you wish to invest in
the country, make certain cxport
commiiment, given our balance of
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payments difficulty. It is considerably
better now and it has improved but
it is not that we are completely out
of the woods. We have, therefore,
pursued the policy and the BJP has
been advocating that there ought to
be an obligation upon certain sectors
which are coming for investment, an
obligation which we commonly call
export  obligation. Once these
TRIMS are introduced, to which the
Government i now committed to
signing, we will not be able to adhere
to such an export obligation or any
such thing.

16.23 hrs.

(SHRI NITISH KUMAR in the
Chair) For example, Pepsi Cola
15 patented. You started by say-
ing that Pepsi Cola can do
what it wishes (0 do in the coluntry
and it can produce beverage  with
some diinks as others do not drink
cnd that it can make potato chips
or whatever i does. I am now in-
formrzd that some other potato manu-
faciuring  company is coming.
(Interruptions) New licence has been
given to Kentucky fried chicken.
These are not lo: of facetious ques-
tions that I ask. Under TRIPS, Ken-
tucky fried chicken will have patent
right. But will zandoori chicken have
patent rights. (Interruptions). It is
not a facetious question. You are
granting licence 'o Kentucky fried
chicken to come and sell fried
chicken here in India and they have
natent richt. Now, T am asking whe-
ther tandoori chicken will have patent
righ's or not in the Uniteqd States of
America. (Interruptions). My query
might appear to be light-hearted.
Bu: 1 am deliberately putting it in
terms which are understood simply.

I think junk food called McDonalds
13 an obscenity and in my view it is
best kept out of India ! T don’t think
India needs another breakfast cereal.
We don’t need McDonalds to serve
fast food. You know Sir, the most
efficient and the mos' edible and
the fastest food chain in the world.
that serves hot food constantly, are
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the dhabas. You have to just go the
length and breadth of the country,
and you find that all the .dhabas
on the trunk routes, serve very good
food. Also Sir, I am sure you are
aware of the great excellence achiev-
ed by Udipi restaurants. They serve
first rate food. Is there a possibility
that we have patent rights on masala
dosa ? 1 say this because there must
be equal ireatment. If you are ready
to give Kentucky fried chicken and
the McDonalds certain position in the
country what about the masala
dosa ? Would you have a reciprocal
arrangement about masala dosa and
about all the various other items ?

1 give these examples not to reduce
thc impor.ance of the question,
but in fact to make it simpler to
understand. When we talk about all
these things, it is really something so
vasi, so complex and at the present
moment, so in equitous and balanced
in favour of the developed  world,
unless ‘Government  exercises the
grea‘es; restraint and the maximum
amount of cauation, we will be tying
down succeeding generations of India
to a regime that will remain in equi-
tous ! And all this is in one unified
who'e (00! You want freedom on
McDonalds, on coca cola, on pepsi
cola and on Kentucky fried chicken,
but you don’t want freedom on mis-
sile technology control regime and
you don’t wish to share high techno-
logy items. On those, you will place
restrictions ! That is why my worries
arise.

Let me take you Sir to the ques-
tion of TRIPS. So far as drugs are
concerned, 1 am afraid, the honour-
able the Minis'er has not answered
the most important question that has
worried the country in regard to
TRIPS. As a consequence of the ex-
tension of product patents, particu-
larly, in the pharmaceutical world.
drug prices in India would go up
very s'eeply. 1 know that the Gov-
crnment  has  gone into a very in-
volved cxercise to make a claim to
the country thai the application of
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product patents to pharmaceuticals
will result in drug prices only in some
particular * area to go up. I would
like the hon. Minister to set our
doubts at rest. I have very grave
apprehensions that this is like get-
ting a foot in the door and one it 1s
conceded, the entire field which has
been captured by the Western world
relating to pharmaceuticals and -pro-
duct patents would in fact be taken
away. It would caluse a great deal of
distress to Indian citizens because
India is still able to sell, despite the
wholly unbalanced situation in the
entire drug pricing would, reasonably
and modestly priced drugs to needy
indians.

I am afraid once the Dunkel Draf:
proposals are accepted, the drug
prices will be placed outside the field
of availability to thc common Indian.
I would also like to know from ihe
hon. Minister about the drugs of the
Ayurvedic systein or the Unani Sys-
tem. What will happen to Homoeo-
pathy, although Homoeopathy is not
of Indian origin . Today :he Homo-
eopathic drugs are amongst the chea-
pest drugs available to tne Indians.
Homoeopathy has its origin in Ger-
many. What wili happen to homoeo-
pathic drugs ? Somebody in Germany
will claim thc patent right for homo-
eopathic drugs and today what is
available for a low price will be-
come very costly, This is one aspect
of the pharmaceuticals which needs
to be clarified.

With your permission I would like
to reel out my worries. Importation,
being treated as working of ihe
patents, will result in domestic mar-
ket being served soicly by imports
and will preclude anv possibility of
local manufacturing in India. You
place pharmaceu‘icals under Drugs,
the cost of production goes up, ex-
ternal production keeps its  prices
down and so importation bsccomes
cheaper. That is the second aspect.
I would request the hon. Minister to
clarify this point and set our doubls
at rest. :
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The third point relating to the
TRIPS is cxtension of the term of
patents to 20 years, A-20-year term
to patent is arbitrary. To my mind
it is too long. It results in limiting
access to new technology and it
will result in the country being de-
nied, if not denied, certainly, delayed
in the introduction of new life saving
drugs also, whether they relate to
cancer, HIV or AIDS. So much re-
search is taking place in drugs atso
many places. Is the country going to
be denied access to these for 20
years to come merely because of this
provision ? .

Fourthly, products for  which
patents arc filed after the date of
eniry in the course of agreement can-
not bc marketed in India by Indian
companies  becausz of the intro-
duciion of what is calied as pipeline
proteciion. I need not go into the
ciaborate explanation of what  the
pipcline protection is.

The hon. Minis'er has just now
said that we will sign somewhere on
the 15th of December and so we
have got one full year. In the month
of April, the Minister will meet and
then there will be ratification, etc.
etc. One year is perhaps there but
in the pipeline is Dunkel Draft whi-*
is boginning to  close and there is
what is called pipeline protection. 1
would like the hon. Minister to ex-
plain to the Parliament the provi-
sions of Pipeline Protection and ex-
plain it with sufficient clarity so that
the nation is convinced that this pro-
vision will not be to the deterinrent
of national interest.

There are a number of other points
and 1 find it necessary for me to voice
thom btecanse I am not going to get
ano'her chance to have either con-
cultation or exchange of views with
tko hon. Minister.

TE: nexi point is about the Auto-
ma’ic licence of the right which
woluld beccome impermissible in  the
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new regime. Would the hon. Minister
please explain the Government’s
thinking on this particular aspect ?

Then there is a very major diffi-
culty which really affects the system
of the entire Evidence Act.

The burden of proof, Sir, as far
as India is concerned lies on ihe ac-
cuses. If we accuse some one of
charges, we have to prove them. So
the accused should be treated as in-
nocent until proven guilty.

In case of Dunkel Draft, when it
comes to patent violations, it will lie
with some company in the United
States of America or the United
Kingdom to claim a violation of
patent. It will then be upon the Indian
company to prove that there is no
violation. It will not be upon the
forzign company o prove that there
is a violation. The former Minister
of Commerce is shaking his head and
saying that this is not so. 1 would
request the precent Minister  of
Commerce, when he clarifies this
position, to confirm this. The burden
of proof will lie after the TRIPS
come :nto force on the accuser for
violation of paten: rights.

Sir, I have some worries in regard
0 research and development. I have
worries about plant variety protec-
tion and agriculrure. I have worries
about patenting of what the Minister
has  himself mentioned about bio-
technology and  genetic material. 1
fear that these areas which are of
very high concern to the country will
be affected adversely.

I wculd request the hon. Minisier tc
clarify this aspect. Because unless this
is clarified, I will find it difficult to be
convinced in my mind that the Goverp-
ment is addressea itsclf to this vital aspect
of piese.vatien cf naticnal intercst.

Sir, under the Chapter “Services”, if my
understanding of whejc the negotiations
have reached is correct, that banking and
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insurance must be open but the movement
ol personne] is not simultapeous with it
I would request the hon. Minister to
confirm to me what is the implication o-
opening the services sector, if there

no opening of personnel? This is higpl’
imbalanced and inequitous arrangement
Of course Sjr, there are larger banks.
My good friend Shri Ram Naik, who is
also an hon. Member in the Joint Parlja-
mentary Committee, is saying that they
are looking into the state of banking in
the country. I am inhibited from com-
menting on the state. Pending submission
cf the Report, I will not even say what is
the present state ¢t the Indian banking.

MR. CHAIRMAN : No.

SHRI NIRMAL KANTI CHATTER-
JEE (Dumdum) : The Standing Com-
mittee on Finance is also there which is
looking into banking. So, You quote
from that.

MR. CHAIRMAN :
quote.

Please don’t

SHRI JASWANT SINGH : The
Chairman is saying that I shculd not
quote. So, I will n..t quote from that.
It is common hearsay. I am informed
ancd it is also szen in the press that the
state of Indian banking is disastrous,
appalling. Given the state of Indian
banking, given the state of Indian ins.-
rance which is thc very inefficicnt mono-
poly, the GATT propcsal ill-serves the
Indian citizens. So, you open out the
services sectcr. It means, you cpen out
the banking, insurance and all the related
fields but it is not open to the personnel.
Fer example, if the Siate Bank of India,
today decides to go and oper branches
in the Republic of Russia, the State Bank
of India can gc bu; the perscnne] cannot
gc. If movement cf services can take
place, why not movement of personnel ?
I would request the hon. Minister tc
clarify this aspect.

Sir, there is one other aspect that worr-
ies me under Services and that is this.

(Interruptions)
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SHRI NIRMAL KANTI CHATTER -
JEE : It iscalleq factors of production.
Capitel will have free flow not the la-
bours.

SHRI JASWANT SINGH : That is
precisely my poiat. The Governmept
is tying usdown.

I would like the hon. Minister to ex-
plain this. There is one another aspect
of worry under ‘services’ and that is
‘audio-visual. The Government has
not explained its position in regard to the
audio-visual. I am sure you and other
hon. Members in this House are now
famiiiar with the invasion of the audio-
*isuzl from the sky.

The audio-visual invasion of India has
already taken place. The Dunkel Draft
requires al] the signatories to open out
their nations to audio-visual freedom.
If there isaucic-visual freecom, I wculd
Trequest the government, to clarify, given
by now globally tamous and renowneg
esteem cf an agency called Docrdasshan,
given the fact that the Dcordarshan sub-
serves very limited and patently parochial
interests, given the fact that Doordarshan
iscontinuousty losing even viewer interest,
given the factof the audjo-visual
invasion of India that has already
taken place through Star TV etc.,
what is the aspect of the Dunkel
Draft proposals on  audio-visual
freedom? What is the Government of
India’s stand on it and where do the
negcotiations precisely stand?

1 consider it necessary to highlight the
aspect of auaio-visual just as I consider
it necessaty tc relate the Dunkel Dratt
with the MTCR and NPT, etc., that these
are inter-related aspects. Audio-visual
is @ cultural invasion of Incia. There is
already existing a certain mental enslave-
ment 0 the country and economic and
commercial enslavement must not follow.
That is the simple critericn or yardstick
that I applied at the very beginning.
Again, and in theligh) of all this, if audio-
visual freedom to invade the country is
also occurring; and not only audio-visual,

but if liberalizaticn of this is considered,
then where will it stop? Will meuia
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also not be included? If a certain very
big investor in the field of media was to
just put 25 million dollars, he would be
able 10 buy out the largest circulating
newspaper in the country. If that is the
intention, if the frcedom of investment
results in the capturing of Indian meaia
and a simultaneous invasion of the audio-
visual, I dc notknow, if the criginal pur-
pose with which I started, that national
interests above all must govern the atti-
tude of the government in signing cr not
signing the Dunkel Draft, the nationsl
economic interest and c¢conomic sover-
cignty, these aspects worry us.

Unless, therefore, the Government
satisfies us on these aspects, I am afrajd,
1 for my Party will find it very difficult
to lend wholehearted or even partial
support to the Government’s proposi-
tion.

MR. CHAIRMAN : I would like to
be enlightened from the BJP. They have
given names cf 13 members to speak but
time will not permit. Ithink they should
do something from the Party itself so that
itdoes notcreate any confusion.

SHRI NITISH KUMAR (Barh)
Justice has to be done to all parties.

Anyway, this debate will go on.

MR. CHAIRMAN : Shri P, Chidam-
baram.

SHRI NITISH KUMAR : The former
Commerce Minister!

SHRI P. CHIDAMBARAM (Siva-
ganga) : Mr. Chairman, Sir, 1 welcome
this debate on the Dunkel proposals.

Last year this was debated on more
than one occasion. The first was on a
Private Member’s Resoluticn and inavit-
ably it had to be spread over several days,
it was a rather unsatisfactory debate.
Then, again towards the end of the last
year, we had ancther debate. But that
was a brief one and I think, constraints
of time and the desire to adjourn early
did nct raise that debate to a great level.
Even today Sir, we cannct congratulate
ourselves opn
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have begun this debtate. On the first
effective day of sitting of this Session, we
found that therc are only 114 Members
present and perhaps now only half of
that. . (Interruptions)

SHRI SOMNATH CHATTERIEE
(Bolpur) : By the time we finish, I do not
know how many Members will be pre-
sent.,

SHRI P. CHIDAMBARAM : I think,
the subject deserves greater attention,
greater degree of seriousness and if I may
say so with respect, I think it de-

serves greater attention even by the
media.

Sir, when 1 was first introduced tc the
subject of Uruguay Round, I was a tctal
novice, no less than my hon. friend, Shri
Jaswant Singh. But, I thipk it was a
great education in trying to undsrstand
how the wcrld works; how world trade
takes place; what had happened in the
years since the Kennedy Round and the
Tokyo Round; why we appear to have
missed the bus and why it is necessary
today despite our reservations, despite
many disappointments, to negotiate for
ourselves a package which is acceptable
and consistent with our national interests.

Sir, it is easy to portray the Dunkel
proposals as a colonial imposition. We
must remember, and this 1 believe is a
lesson in humility, that our share of world
trade is only 0.4 per cent. Why it js at
such a dismal level is nct the subject
matter of today’s aebate. But the fact
is a hard fact. Our share cf world trade
is 0.4 per cent. We are therefore not a
major player in world trade. We were
one of the first of the 28 or so contracting
parties, which concluded the first General
Agreement on Trade and Tariff in 1948.
Today that body has grown to about
108 members. Many countries, which are
smaller than India, which were poorer
than India, which had per capita incomes
Jower than the per capita income of India,
and which had virtually no exports, have
overtaken us, outclassed us and have
acquired for themselves a larger share of

world trad: ke France. Of France’s
2559 LSS/94—28
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global imports, imports from India is
about 0.21 per cent. What does it
mean? It means that France can do
without India’s imports. India cannot
do without exporting to France.

In fact, if you go down the lin e country
by country starting with the largest trad-
ing partner, the E.C.,the United States and
the areas to which trade has grown most
impressively, the Asia  Pacific Region,
every country with which India- trades
can do without goods from India. We
cannot do without exporting our goods
and services to those countries. We are
not a major player and for that reason
what we do and what we do not do will
not have a major impact on the rest of
the world. 1 can give my reasons why
we have reached such a situation. 1
am sure hon. Members will give their
own reasons. We may agree on some
of them and we may not agree on some
of them. But, I think, the principal
reason why India became a very small
player is the policy of autarchy. An
inward looking, protected, non-compe-
titive, closed economy has led the Indian
economy to a situation where we are not
a major player in the world trade. That
is my view. It is a view that is increa-
singly shared by the people in this country,
a view which is articulated by the Govern-
ment and a view which has gained accept-
tance among large sections of the people
of this country. It is, therefore, in our
own interest to joint the world and to do
business with the rest of the world.

Sir, GATT is no monster., GATT is
not some alien force. GATT should not
remind us of the East India Company.
GATT is a set of rules. It is a set of laws.
T do not mean any disrespect at all to my
learned friend. I hold him in great
respect. One of the reasons why he has
raised some questions is that he has not
Jooked upon the present GATT proposals
for what they are. They are only amend-
ments to the existing rules and new rules
arealsomade. Itis not possible to under- -
stand the Dunkel proposals if you read
it without reading the basic GATT text
which is in force today. The GATT text
in force is a set of rules and the Dunkel
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proposals proposes amendments to those
rules or add to the body of the rules.
So, when we look at the proposals we
must look at the existing rules. We
must ask ‘what is this proposal regarding
the existing rule; does it amend, does
it add to them? Without reference to
the basic rules which are already in force,
the Dunkel proposals will surely not
make much sense.

Is'it in our own interest to have world
trade done according to the rules or is
it in our own interest not to have rules?
I think, it is a basic question. It is good
to ask this question and I think we should
answer this question. What will happen
if GATT proposals are not there? If the
Dunkel proposals are not there, we still
have to do business according to the
existing rules. It is not as though there
is a vacuum. There are rules today
and we, among other countries, were at
Puntadel Estc. Our delegation was
led by the then Minister incharge, Shri
V.P. Singh and I think, he showed a
great deal of statesmanship and wisdom
in agreeing to sign that declaration subject
to protecting our safeguards. Again in
Montreal two years later, there was a
midterm review. 1 think, the Minister
incharge showed great wisdom in taking
the process forward. Why? If we do
not improve the set of rules which we have
today we would still have to do business
on the rules which we have pronounced
to be unsatisfactory. There is, of course,
another way out and perhaps some will
suggest that way out : get out of GATT
and no rules bind us. I only wish to
point out that China which has been
always out of GATT is knocking at the
doors of GATT to getinto GATT. Sure-
ly, no one who wishes great things for
India can suggest that we should get
out of GATT at a time when even China
wants to get into GATT.

And what happens if i we get out of
GATT? We would still have to do
business with the world. We need six
billion dollars for petroleum imports;
we need about ten million dollars for
importing raw materials, capital goods,
apd components; we need foreign ex-
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change even to run our Missions abroad;
we need to import equipment for
our Defence forces. Simply to keep the
Indian economy going, we need twenty
billion dollars worth of foreign exchange.
And this has to be earned. The Govern-
ment of India today has a budget deficit.
T suppose, the Finance Minister tells the
Reserve Bank and someone in the Reserve
Bank brings up the printing press aud
say : print more currency, which explains
the increase in the money circulation and
inflation. There is no easy way to print
Dollars or Pounds or Yen or Marks.
We would have to earn them by exporting
goods. And if we are out of GATT,
what do we do? We would still have to
negotiate with each country for a trading
arrangement. On the day we get out of
GATT, wewouldlose the *mcst-favoured
nation’ status. We would still have to
enter into bilateral agreements with every
single country of the world or take the
top thirty or forty trading partners of
India and negotiate with them a trade
agreement by which our goods will enter
their markets and, in return, some of their
goods wiil enter our markets. And none
of these trade agreements, none of these
trade arrangements will be any better
than GATT rules. There is no country
in the world today—and I would like the
Minister to confirm this—which is willing
to offer us a more favourable status, more
favourable trading arrangement that what
is envisaged in the GATT system or the
GATT rules.

There are concerns and I shall come
to the concarns towards the later part of
my intervention. Let me address the
concerns of Mr. Jaswant Singh first be-
cause I think he has articulated, as the
first speaker on the side of the Opposition,
points which have been made times with-
out number throughout this country. The
National Committee on Intellectual Pro-
perty Reforms, the Geme Campaign,
farmers’ organisations, scientists, all have
spoken up and said many of the things
which Mr. Jaswant Singh said. The
point is each of these concerns has been
addressed by the Government, Take,
for example, the Gene Campaign. I
invited Dr. Suman Sahay to meet with
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me and listened to her arguments, asked
her to tell me which provision of the pro-
posals affected the farmers. And 1 took
great pains to explain to her as to why
we think her understanding of the pro-
visions was wrong and why we think the
correct interpretation of the proposals is
in a particular manner. 1 am only using
that as anexample. A group of Ministers
was sct up. Very distinguished people
came gnd gave evidence. In fact, the
CPI(M)’s General Secretary, Mr. Surjeet,
at the end of his presentation, came to
me and complimented me for speaking
up against a possible danger of subscribing
to the TRIPS Draft as it is, namely, that
some drugs’ prices will go up far beyond
the reach of the common man. Econo-
mists came to us, diplomats came to us,
scientists came to us. Government, for
the first time, conduce:d a very transparent
and open discussion with not only Members
of Parliament but with very responsible
sections of the people. Therefore, even
if this debate comes towards the end of the
negotiations in Geneva—and we appre-
hend that the Trade Negzotiating Commi-
ttee will include its discussions on the
15th of December—-it is good that such a
debate takes place.

17.00 Hrs.

1t is good that the hon. Mr. Jaswant
Singh has raised these questions. I think it
is good that the Government will have an
opportunity to answer these questions defi-
natively and conclusively.

It would also be in our interest—and I
submit this with great respect to the
Minister—towards the end of this debate
to agreeupon half-a-dozen points on which
Wwe must express our unanimity that we
demand improvement in Geneva. We
cannot today reverse the process of ncgo-
tiation. With us or without us, there will
be a GATT agrecement. What we can do
is to express, in the strongest terms, thc
unanimous voice and opinion of this
Parliament that India, a country with 850
million people, demands improvement in
the Geneva talks on certain areas of vital
concern, not only to India but to all other
developing countries,
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With that rather long prefatory
statement may 1 address, Sir, address
myself to some specific issues?  Firstly
1 will speak about States’ rights. 1do not
see how States’ rightsareinvolved. - There
is nothing in the Dunkel text or Dunkel
proposal which effect the rights of indivi-
dual States in the Indian Union. The ac-
ceptance of the GATT system and the new
GATT rules will have a great impact upon
India’s macro economic policy-making
particularly cn imports and exports, on
patents on investments, on agriculture and
onservices. Each of thcse areas is an
area with which this Parliament is
concerned in laying down the policy and
making law. There is nothing at all in
the Dunkcl proposal which impinges upon
the rights of the States of India. I§assume
what hon. Mr. Jaswant Singh mentioned
was their rights under the Constitution,
either under the Chapt r desling with
Centre-State rclations or under List 2 or
List 3 of the Seventh Schedule. There is
nothingatall in the Dunke]l proposal
which takesaway or subtracts or diminishes
the rights of the Statcs to make laws or
make pr licies.

The main concern, I  think,
we should have is about market access.
Why do we do trade? And why do we
need more trade? We need mcre trade
because it will bring us greater investment,
greater technc 1ogy and better prices for our
producers. Today our farmers get
prices which are far less than internat-
ional prices. In fact that is one of the
reasons. Why we are not hit by the re-
duction in subsidy clause. We have taken
20 products. In 17 of these agricultural
products, Indian farmers get prices far less
than international prices. Why should
our farmers get prices less than internati-
onal prices? The only way in which our
farmers will get full value for their labour
is when they get a fair price, a full and fair
international price and that can be achiev-
ed only when our products find their way
to every market in the world. I will come
to thata littlzlater, Let me go back to the
main subject of market access. On mar-
ket access the Dunke} proposals contain
no conclusions just as in scrvices also the
Dunkel proposals contain no conclusions.
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Hon. Mr. Jaswant Singh remarked what
have we done about services, what have we
promised, what have we offeredand what
have we coacluded. The Dunkel proposals
contain no conclusions on tariff reduction
in goods as well as in services. Al] that
Arthur Duankel, the then Secretary-Gene-
ra} has recommended in his proposals of
December, 1991 is that the contracting
parties should, continue bilateral, peri-
lateral and multilatera] talks in order to
reach conclusions on goods and services.

Now what we have offered is—as far as
I am able to recall and understand—30
per cent reduction across the board on
tariffs on raw materials, components and
goods.

When we made that offer, a 30 per cent
reduction seemed very ambitious. Today,
after the budget presented by Dr. Man-
mohan Singh, it is universally accepted
that we have brought down tariffs, we
‘need to bring down tariffs further and
by the‘ year 1995-96, we should beon lavel
with other countries in the world. So,
reduction in tariffs, by itself, is not an
alarming proposition. In fact, it is a
stated goal. We should continue to re-
duce tariffs across the board for raw
materials, components and capital goods.
That is the only way in which we will make
our products competitive.

SHRIMATI MALINI BHATTA-
CHARYA (JADHAVPUR): Without
signing the Dunkel Draft you have sub-
mitted to his conditions.

"SHRI P. CHIDAMBARAM: We¢
have not signed the Dunkel Draft because
there is no concluded Dunkel Draft to be
signed. But that apart, by autonomous
decision making, we believe that we need
to reduce tariffs, 1f you oppose market
access, you must also stand up and say
that tariffs should not be reduced in this
country and tariffs shouid, go back to 300
per cent or tariffs should go back to 150
per cent. That is not the policy of the
Government and that is not the policy,
1 believe, which is shared by large sections
of the House. I realise there is a very
articulate section in this House which
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oppnses reduction in tariffs.  (Interrupt-
ions) Ido not deny thatatall. Thereisa
very articulate section which very pleas-
antly and very cflectively puts its point of
view, but the largest section of the House
believes in the policy we have followed,
namely tariffs must be reduced, and tariffs
have been reduced in the Jast three budgets.
And bzlicve me, if I read the mind of the
Government right, tariffs will again be
reduced, come February 28, 1994.
Therefore, when we talk of market access,
the offer that we made two years ago that
there will be a 30 per cent reduction
across the board on tariffs is, to me, no
longer a very material point because we
have reduced tariffs, we intend to reduce
tariffs and we intend to make the Indian
market more accessiblec cven as we want
other markets to be.accessible for Indian
goods.

Sir, the next crucial area is agricuiture.
We are basically a large producer of agri-
cultural goods anu: in the last twe years,
thanks to the new policies that have been
adopted, there has been a tremcndous
increase in agricultural exports and I
think it is for the good. When we made
a cajculation a couple of years ago, we
found that only one-half per cent to one
per cent of India’s agricultural produce
is exportea. This year, we will perhaps
export about Rs. 2,500 crore wcrth
agricultural produce whereas the potential
of thiscountry is to export, as I said once
to my learned friend in tnis House, Rs.
30,000 crore worth agricultural preducts.
We can be a world leader in cotton, silk,
sugar, tea, coffee, marine products, rice,
wheat and tobacco. A vast number of
agricultural products can be exported out
cf this country which will give to our
farmer for thc first time international
prices.

Now, what is the impact of Dunkel
Draft on agriculture ? The Dunkel Draft
says four things. The Dunkel proposals
say that domestic support must be reduc-
ed by 20 per cent. The short answer to
that is, it does not apply to us and we
would not have to reduce any kind cf
domestic support for at least the period
of the Dunkel proposals, namely 10 years,
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On the contrary how will this benefit us?
In fact, therc is a raging battle in Franc
today and thisbattle israging in German
tcday. When those countries are forced
to reduce domestic support, their prices
will go up, our products will flow into
France, our products will flow into
Germany and cur products will flow into
werld markets. Dunkel’s secone impact
is, export subsidics must be reduced,
budget outlays must be reduced by 36 per
centand quantities must be reduced by 24
per cent. Again, Sir, this has no applica-
tion to' us at all,

The aggregate measure of support, the
AMS as calculateq through a verycomplex
formula, says that it cannot exceed 109
of the tctal value of the output. When
you look at the international prices, we
find thatin 17 out of 20 products, AMS is
negative in thiscountry. There isnothing
that we neea to fear from this paragraph.
It is only in threc products, namcly
sugarcanc, tobacco and groundnut that
there is a positive subsiay but this is far
less than 109 and there is nc reason to
believe that we will ever exceed 10%.
In fact, if our goods get higher prices and
better prices, this figure which is alrcady
less than 109 will become cven smaller
and not bigger.

The third is about tariffication. We
have n¢. obligation to tariffy because we
are saved again by the BoPclause. There
is no obligation for tariffication by India.

Fourthly, the requirement that we
should give a minimum market access to
agricultural products. Again India is
exempt because of BoP clausc waich saves
us from tariffication.

Taken together, the Dunkel proposals
on agriculture are a great boon to the
Indian farmers. The Dunkel proposals
on agriculture willmake the costand price
of agricultural products produced in the
Western countrics, particularly, European
countrics far higher, making them less
competitive and we, in fact, will become
more competitive. You will find, Sir,
if and .when the Dunkel propcsals on
agriculture are implemented, therc is a
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great spuTtin export «f agricultural pro-
duce from India. i we genuinely carc for
the interests of the Indian farmers, we
must welcome whole heartzdly the Dynkel
proposals on agriculture because, they are
a great boon to Indian farmers. OQur
products willgo tc every part of the world
and w: will get international prices.

The next major area in Dunkel propo-
sals is TRIMS, investment measures. 1,
for a moment, was lummoxad, when Mr.
Jaswant Singh made thisas a majcr point.
In our paper for discussion, we thought it
was such a subsidiary point that we dia
nct even devote a chapter fcr TRIMS, 1t
I may take liberty with him, the clock
secems to have stopped fcr Mr. Jaswant
Singn twoyearsago. What are we talking
about ? We are talking about export
‘obligation; we are talking about local
content, carlier called Phased Manufzc-
turing Pregramme (PMP). Autonomously,
even before the Dunkel text was finalised
by Mr. Arthur Dunkel, even before the
dcbate was startad in this ccuntry, we
have given up PMP and we have given up
imposing export obligations except in
certain specified sectors. We think, this is
right. We thipk, this is the correct policy
to adopt. A make or a buy decision is an
economic decisicn. 1dc not know whether
all this is necessary for this debate. But
basically a decision to make on buy
must be left to the entarprise, must be left
to the industry. Ido not think, Govern-
ment should imposc any such decision
upon the industry. This is the intcrnal
libcralisation you are talking about.
When you talk about internal liberali-
sation for Indian industry, in the scme

‘breath, you say that the Goverrment

should tell the industry, you should make
and not buy or you should buy and not
make. When we talk about Phas:d
Manufacturing Programme, PMP, we
impose the decisicn upon the Inaian
industry that you shsll not buy
something but you shall make jit. 1f it
is cheaper tc buy rather to make, I think,
we should buy. If it is better to makc
rather than to buy, I think, we should
make. This is a decision which the
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industry has to take which the enter-
prises should take autonomously based
on purcly economic  considerations.
Therefore, rightly, we threw the PMP
out of the window. That was done.
it I recall, some time in late 1991.

Again on export oblig: tions, yes when
a foreign investment propcsal comes to
India today, the Gcvernmentdoesimpose
certain export obligations. But this is
not in all sectors. In many scctors, we
impose an export cblizatjon.

In some sectors we indicate a desired
level of export which should be achieved.
But in many other areas, we arc not so
much Concernzd about export obligation
as we are concerned about the flow of
goods and services into the country the
flow of technology, and the flow of cagital,

SHRI NIRMAL KANTI CHATTER-
JEE : Whydo you enter in thoscareasand
not liberalise those areas?

SHRI P. CHIDAMBARAM : I am
coming to it. Mr. Jaswant Singh said
that this will mean indiscriminate invest-
mentand therecannotbedirectinvestment
in certain areas. Nothing can be farther
from the truth. Even today, under the
industrial policy, there are only 35 arcas
open to foreign direct invesiment where
automatically we allow an investmen(
level of 519 of equity. I agree with
Mr. Nirmal Kant Chatterjce and others.
It is for us to decide whether 35 should
Temain 35 or 35 should become 45 or 45
shoula become 55. Thet is a right which
we have and there is nothing in the Dunkel
Proposals which tells us that you must
open up every sector for forcign invest-
ment. Please show me the chapter or
verse of the Dunkel proposals which telj
us to do that. There is nothing at al}
which says that. What has happened
in the last two yearsisamixed bag of good
and bad. There I am willing to accept
some part of the criticism. What has
happened in this country is, as foreign
directinvestment floweg into thiscountry,
we found that in some soft ar®as also
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FDI has come in. Nobody is denying
that. Butdo pot throw the baby with
the bath watcr.

" SHRI NIRMAL KANTI CHATTER-

JEE : What does your recognition mean?
You do notdeny. But whatdo you do?

SHRI P. CHIDAMBARAM : Eighty
per cent of FDI has come in the Core-
sector and into water power, tel:commu-
nication, capital goods, el:ctronics soft-
ware, marine products, food processing
and into areas which afe vital for the
well - being of this country. 209 of the
FDI has indecd come into scft area.
Perhaps if we had been a little more firm
and a little more vigilant we might have
reduced some of this FDI.

SHRI NIRMAL KANTI CHATTAR-
JEE : Within the 809, how much is
stopped”

DR. ASIM BALA (NABADWIP) :
You try to ailute the Dunkel proposal.
Kinoly tell us vivialy about agriculture,
textiles, pharmaceuticals and chemicals.

SHRI P. CHIDAMBARAM : I have
not yet touched upon texiiles or pharma-
ceuticals nor do 1 presume to be able to
talk about every aspect . The Minister
will talk about it. 1 am trying to touch
upcn as many subjects as possible within
the time allotted to me.

809, of investment has come into
core sectors and our industrial policy still
remains. I think the criticism that is
addressed against us is that the policy
Temains a very directed investment pclicy.
1 believe, and this is my view that jn the
neXt few years, our investment policy mus:
be based upon airect:d investment. May
be after five years or ten ycars we can
liberalise further and say that the airec-
tion of investment nced not be according
to a pattern suggested by Government.
But as we areliberalising, as we are
globalising, it is impcrtant that dir.ct
investment should go tc cor:areas. In
th: last two ycars. I think the record of
this Government has becn extremely
good. 80% of FDI has gone into the
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core arcas. If necessary, wecan
read out the list of industries where invest-
ment has gone. It is only in 20 per cent
of the FDI which has gone into the soft
arcas. But that is sometimes unavoia-
able. It is inevitable. Sometimes if
we wish to establish 80od relations with
Certain countries, sometimes if we wish to
openup new relationships with another
country, it may be nccessary in crder to
attract investment in certrin  oore
areas, asa baigaining point, as
tactical point to allow some investment
in soft areas. But one must be cons-

clons that the bulk of th: investm:nt
will 80 int0 the core areas, hard areas,
There is nced for capital and there: is need
for technology. There is nothing in
thz Dunkel proposal which militates
against foll >wing such a policy.

I come to textiles, This has been an
area of conce;n and disppoiatm nt. The
multi-fibre agr:cment is one of the most
anti-GATT agneemsnis 1t is regZresslve
1t is favours developed conlries. It im-
poses unacceptable turdens upon
developing countries. It tries to take
away the comparative advantage which
2 country like India hasacquired over the
years in textiles.

There is no gainsaying the fact that the
MFA is, infact, anti-trad=. Bat the MFA
is nOt som:thing which come up today the
MFA has been there fcr years "and the
MFA has been rolled over from time to
time. Whathashappened today isunder
the Dunkel proposals, the MFA will be
phased out in 10 years. Now, we have
lodged a strongest protest to the 10 yeais®
phase out and we have asked for a much
shorter time. But what happened in
Geneva? What happened in Geneva
was that India was the only country to
oppose it. When we were about to vote,
Pakistan was the only other country
which stood with us to oppose the roll
over of MFA untill the new proposals
came up for phasing itout over10 years.
No other country in the world would
stand by us. Pakistan stood by us. We
were assufed that improvements would
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be given in Geneva; that our concerns_.
India’s and Pakistan’s concerns_ would
be addressed in Geneva.  But as the
package was un folded, we found that
many of our concerns have not been
addressed. The integration percentages
are unacceptable. They are 16, 17 and
18 percent leading t¢ that famous expres-
sion that the agreement is back-
loaded and noi front loaded. Itsimply
means that onl]y 51 percent will
be integrated in the first 10 yearsand 94
per cent will be integrated on the first
of January 2003~ ow perhaps by 2004

or 2005. The growth percentages are
unacceptable. The growth percentages

are only 16 per cent, 25 per cent and 27
per cent. The new ccverage today
covers products which are nct under
restraint. For example, cctton, pure
silk, hanc-knitted carpets, synthetic
fibres are there. Altogether, the package
is unsatisfactory. But, for two years
India_ haswaged a lone battle with the
developed countries, with the U.S., with
the E.C. There is no country in the
world which joined us in the battle, not
Bangladesh which is now a major expor-
ter of textiles; not Hong Kong which is
a major exporter of textiles. The only
thing that we could secure was, when we
pressed the pcint, the U.S. gave us an
extra 50 million metres of textile goods
tc beimported in to thatcourtry. When
we raised thispointwith the E.C., the then
Vice-President Mr. Ardreisson, a great
friend of India- you can hardly find
anyone showing so much a sympathy
for India’s point of view— promised to
see what he can do in the talks in Geneva
on behalf of the E.C.Mr_ Arthur Dunkel
himself promised that while he cannot
assure that the 10 year period would be
reduced, he would stand firm against the
further extension of the 10 years’ period.
Every other country has promised us that
its Parliament or Government will make
laws to implement the MFA phase-outin
10 years. Today, the danger is not in
MFA being phased out only in 10 years.
The danger comes from Mr. Clinton who
has promised Mexico that he would
try for a phase out of 15 years. When
Mr. Clinton signed the NAFTA agreement
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with Mexico, he promised Mexico that
he woula try to extend the 10 year period
to 15 years. That is where the danger
comes from. So, we must do our best
to see that the 10 years phase-out is
reduced frcm 10 years to seven or six
years. But today, the threat comes from
not those who want to hold on to that
10 year period but it comes from a very
powerful trading bloc, the NAFTA
which will come into being on the first
of January, 1974, which threatens to
unravel the package and say that the 10

years period must be extended to 15
years,

Sir, this woild is an unequal world.
This is a cruel world. We have to do
business in an unequal, cruel world. 1
think our negotiators have done a remark-
able job in trying to win as many con-
cessions and as many improvements as
possible in Geneva. But given the cruel,
unequal world in which we function as a
minor player in world trade, how much
can we secure, how much we have to
yield, how much we can get isa matter on

which only the Government can speak
authoritatively.

But I must bring to the notice of this
House and the people of this country that
we are battling against the most severe
odds. I would be happy if the MFA is
phase out is reduced from ten years to
eight years. Last year in Davos, Hong
Kong which is a major exporter, I spent
a lot of time with them talking to them.
Will they join us in pleading for reduction
of MFA from ten yearstoa lesser number
of years ? They said, ‘no”. Singapore says
no; Jamaica says no; Bangladesh is
quiet; Pakistan gives us muted support.
Who in this world among the major
textile exporters is willing to stand by us ?
None. Well, T will be happy if the ten
year period isteduced. I think, I will be
happier if we can stop the NAFTA tirade
for unravelling the package and extending
ten years to fifteen years.

There is the area of services. Again, as
I said, there is no concluded package on
services in the Dunkel proposals, they only
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want us to negotiate. There is what is
known as the offer list and the request list.
India has made an offer list, India has

" made a request list and negotiations are

in progress. What our negotiators have
been able to arrive at, I am not in a
position to say. I do know if there is no
concluded package. It is the: Government
policy not to throw open many service
sectors to foreigners. Service - provi-
ders abroad wish to enter the Indian
market because there is a large market,
a growing market. But India wishes to
defend its service sector. India wishes to
strengthen and improve upon its own
banking, insurance, transport ;and tele-
communication. While India would
therefore, welcome technology, welcome
capital, welcome joint venturcs, we are
not going to throw open indiscriminately
or throw the doors open complétely to all
service providers in this country. At the
same time, we should look to the oppor-
tunities that will open to us as service
providers.

My learned friend mentioned only
about the movcment of personnel. That
is indecd one area. The movement of
skilled personnel is a major area in which
India can be a service provider.

SHRI SOMNATH CHATTERIJEE :
Which country will take Indian workers ?

SHRI P. CHIDAMBARAM: If we
are able to secure movement of skilled
personnel, India will indeed be a great
beneficiary in the services sector.

SHRI SOMNATH CHATTERIJEE :
A very big ‘if".

SHRI P. CHIDAMBARAM : Indian
service providers today are able to move,
for example, in computer and software.
What we want is other services area to be
thrown open to us for our service provi-
ders. Education and medical services are
the areas in which we have tremendous
strength. Our. strength is the human
resoprces. There are a million Indians in
the United States; there are another
million or so Indians in Europe. There
are several million Indians in Asia and

Africa. A large number of Indians arc
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service providers of the highest order of
skills. It is to our advantage to ensure
that many :services areas are opened .up
for movement of skilled personnel. Thisis
not only in computer software but in
education and medical services and in
many other services we can become
service providers.

SHRI NIRMAL KANTI CHATTER-

JEE (DUM DUM) : Why skilled only.
Why not semi-skilled ?
SHRI P. CHIDAMBARAM : There
are policies restricting immigration on
semi-skilled labour and unskilled labour.
Like we would not today accept, I know
here in this House a view has been ex-
pressed that we would not accept lar;e
scale immigrants of Bangladesh coming
to India as unskilled labour. Many other
countries will not accept unskilled Indian
labour moving in. 1t is a will of the wisp
itisadream. Youcannotchasea mirage..
But the skilled labour of a high order
can move from India all over the world.
In fact, they are moving all over the
world. It is to our advantage to cnsurc
that the services sector is opened up. 1p
return, we would have to open up some
of our services sectors. But that is an
autonomous decision. We can decide
what sectors will be opened up, what
sectors will not be opened up. For exam-
ple, in telecommunication, we havc
opened up hardware, we have opened up
value added services. We have not opened
up on basic telephones services. Similarly
we can open up in sectors which we
believe is right for us. But let us under-
stand that there is no way in which the
services sector will be opened up for
Indian skilled personnel unless therc is
some measures of reciprocity. What we
will open up and what we will not open
up is for us to decide. But the answer is
not to say, *‘our doors are closed but the
doors of other countries shall be opened
up our skilled personnel to move from
country to country’*. (Interruptions).

SHRI ANIL BASU (ARAMGAGH) :
You have to explain morc about the
service sector.

2559 LSS/94—29
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MR. CHAIRMAN : Please do not
disturb him; he is not a Minister.

SHRI P. CHIDAMBARAM : Sir,
with regard to TRIPS, this has been a
very contentious area, an area of great
concern to all of us, anarea in which many
of us have had an opportunity to express
ourselves, and Sir, it is something which
has given rise to a large degree of concern.
I think a very wrong message has gone
what India’s intellectual property laws do
not conform to the world’s laws.

TRIPS embra ces seven subjects : copy-
right, trademark, trade secrets, industrial
design, integrated circuit, geographic in-
dications or geographic locations and
patents. In six of the sevena reas, India’s
laws compare very favourably with the
faws of the werld. There is nothing in
India’s 1aws aboui which we need to be
ashamed about, and on every occasion
and in every forum, we have explained to
the world that our laws in six of the seven
areas compare very well with the laws of
other countries. In fact, in some areas
like computer software, we are ahead of
tire laws of other countries.

As ea:ly as 1983, India recognized
copyright in computer software. Many
countries” laws do not rccognize copyright
in computer software even today. Our
Copyright Act, our Trademarks Act
require some small amendments, which
we have made in our own interest and
there is nothing in the Copyright Act,
there is nothing in the Trademarks Act
which we do not have, which we need to
explain to anyone or which we need to be
ashamed about. Our laws are extremely
good and our laws have helped us. It is
only in the area of patent that there isa
great deal of concern.

SHRIMATI NALINI BHATTA-
CHARYA : There the Indian law is bud !

SHRI P. CHIDAMBARAM : 1 did
not say that the Indian law was bad,
Madam.

Sir, the first Patent Act which we made
was in 1557, Many of us may not have
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looked at that Act and 1 would unge
Members to look at that Act. The first
law recognized product patent. It recog-
nizes national and mon-discriminatory
treatment. It hasa good law made about
a hundred years ago. And .at that time,
nobody cavilled.against product patent-or
national and mon-discriminatory treat-
ment. In 1970, the law was amended in
this country and we introduced a new
patent regime. Many elements in the
patent regimc are good and compatible
with the world’s laws.

For example, we have a product patent,
except in three areas—food, chemicals
and pharmaceuticals—in which Indian
law recognizes only a process patent.
Our patent period is 14 years except where
we have process patent where we recognize
only seven years.

We have a prevision for compulsery
licensing and there is a provision fcr
compulsery licensing in most parts of
the world. We have aisc aunique pro-
vision, unique to Indian law, known as
the Automatic Licence of Right.

That applies to food, chemicals and
pharmaceuticals. In  Puntahdel Este
where the declaration was signed, we
signed the declaration saying that we
recognise the v iiaity of prctecting the
intellectual property, but we 21so wish
tou:ter a word of caution th.t protection
of inteljectual property should nctbecome
a barrjer to trade. ‘Sc our commitment
to IPR laws isin order to foster trade and
anything that will come in the way of
hindering or hampering the flow of trade
is unacceptable to us.

The Dunkel proposals will require us
to change our pateat laws. There is no
question about that; there js no gain saying
that fact. It will require usto change our
patent laws. Dunkel requires us to grant
product patent for every preduct, which
means we must-have a produ-t patent for
food, chemicals and pharmaceuticals.
intellectual property is in the product.
Today it isuniversally accepted that unless
the product is patented there is net likefy
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to be any kind of transfer of technology
or any kind of investment in that area.
What they demand isa protection for the
intelectual property inm the preduct.
Dunkel requires the period of patent to
be extended to twenty years. This -
again is almost universally -acoepted.
We can argue about seven years-or four-
teen years; but the universel demand
appears tc be for twenty years,

How do we address @ur concerns?
We have through negotiations secured a
a large number -of clarifications. When
I had the oppertunity talk to Mr. Arthur
Dunkel; and -again when Shri Pramab
Mukhberjee had the epportumity to talk
to Mr. Peter Sutherland, @ lange munrber
of clarifications have been @btained.
These have been dissued in the form of a
press note; 1 believe the press note has
circulated er made available; it is not
necessary to gc intg all she aspects ot the
press mote. Let me Confine myself to
TRIPS. Who has prospeted -and bene-
fited under the presentwegime? What are
the consequences of the mew wegime?
These are the hard guestions which must
be addressed.

The Inuian Pharmaceutical Industry
has inaeed benefited from the present
PR regime, by what is known as reverse
engineering, by taking a product aand
copying it and doing it ina different way.
Taking aavantage of the availability cf
raw.material and cheaper labour here, we
are able to produce the same product at
a much cheaper price. It has benefited
the Indian people, it has augmented our
exports, The holder «of the patent calls
it theft. Indian-companies call it reverse
engineering. I.do netwish te enter.into
any ethical.questions. But.I wish to peint
out that every CGountry in the wogld can
stop the entry of India’s pharmaceutical
products if they infringe a patent. This
has aothing to de with Dunkel- & point
which is always missed. If a product
infringes a patent, a country can stop its
importt like the United State today stops
the import of many products of India
which according to them infringes the
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patent of another owner, the holder of
the patent. Se we will not be able to
export these products: if they are patent
infringing products. We can sell them
im the domestic market; we can: sell them
to the peeple of our counwy Out of
270 drugs - which are listed as life sav-
in2 d¥ugs by the Wetld Health Organisa-
tiom about ten: tc twenty are patent drugs.
The rest are ¢ Tpatent. Atany give time
it is onlv twnty percent ef the geugs
available anywhere in the world which
are patented drugs, the rest are off-
patent.

For evety new patemted drug, therve is
an alternative off-patent drug. What
will happen if product patent becomes a
rale for drugs is that the prices cf
patented drugs will go up.

The only empirical study available
today is @ study by Mr. Arvind Subra-
maniam which has estimated the increase
to be between 20 percent to 70 per cent,
the average being about 45 per cent
That is the only empirical study available
today and there is no other empirical

_study. (Interruptions) Sir, either Mem-
bers shoula quote anotherstudy or Mem-
bers should accept a fact T am placing,
namely the only empirical study avail-
able is a stuydy by one Mr. Arvipnd Subra-
manian.

SHRI SOMNATH CHATTERJEE :
But, you are accepting it.

SHRI P. CHIDAMBARAM : In the
~ absence of any other evidence and being
the only empirical study, I accept it; and

I have no hesitation in accepting it.

It is.20 per cent te 70 per cent, the
average being about 45 per cent. But,
even that according to me is bad and
unacceptable. I am. npet defending a
45 per cent increase as an acceptable
increasc. I will tell you  why
it is sc, in a. moment. It has again been
estimated that only 30 per cent of the
Indian people have any access to allo-
pathic drugs. What goes in the name of
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primary health centres and what goes in
the name of pyblic: distributicm of drygs
is so pathetic that in terms of nealaccess,
only about 30 per cent or 35 per cent of
the: Indian pecple have access to allo-
pathic drugs. If prices go up even by
45 per cent,, that access will be reduced
and not enhanced:.

The point is so obvious and I accept
that point that the access will be reduced.
So, what do we do? What we do there-
fore is to take one of scveral optipns that
are available tc us. WHhat we do, what
we are doing and what we have been
doing is trying to negotiate in Geneva
to win this arrangement ang seek excep-
tiens. I think, we have been able to- get
some clarificati-ns in compulsary [i-
censing. But, there are three or four
clear options available to the Indian
people and te the Indian Ggevernment.
(Interruptions)

SHRINATHU RAM MIRDHA (Nag-
pur) : Kindly do not interrupt him, sen-
tence by sentence. (Interruptions)

SHRI P. CHIDAMBARAM : Docs
not matter, Nathu Ramji, we are used
to it. (Interruptions)

SHRT SOMNATH CHATTER-
JEE : Sir, it is the question of life
and death. (Interruptions).

MR. CHAIRMAN : Please do not
intervene, (Interruptions).

SHRI SOMNATH CHATTER-
JEE : We are listening it for one
hour. (Interruptions).

SHRY P. CHIDAMBARAM : Sir,
I have no cbjection. T have no com-
plant, T do not mind it. (Interrup-
tions).

SHRI SCMNATH CHATTER-
JEE : We want to hear you. But,
some clarifications are needed. (Inter-

ruglions).
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SHRI P. CHIDAMBARAM: 1
have no complaint,  Somnathji.
(Interruptions).

SHRI SOMNATH CHATTER-
JEE : We are closely listening.
FEverybody is perturbed, I know.
Are you not perturbed ? (Interry,

tions). co

SHRI P. CHIDAMBARAM: 1
am telling vou. Am I saying anv-
thing irrelevant ?

There are options available to us.
The first option is the drug price
control order. Today, it is an order
directed towards production control
as well as price control. Dunkel
rronosal. as T read i*—I think I read
i* as carefully as I can and the
clarification has been obtained from
Mr, Peter Sutherland as well as from
Mr. Dunkel and from the Secretariat
in GATT—h&s nothing which tak=s
away the sovereign right of a coun-
trv to impose drug price control.
So. the first eption that T  wonld
recommend to the Government is to
ensure that this is stated unambi-
guously : that we have the absohite
right—this Parliament has the abso-
fute—.tight to imnose drug price con-
trol on druss which we consider to
be essential. where the prices have
gone bevond thé reach” of the com-
rion man.

That option is available.

The second is a clause in the
Dunkel text 1tself which talks. about
nron-commercial public use. Non-
commercial public use, as we have
understocd it and has been explained
10 us, means that the national Gov-
ernment will be entitled to make
these drugs available a¢ Govern-
ment cost and comnulsory licensing
is available for non:commercial public

use. Rules are made by men. There’

are ways in which rules can be
interpreted with a certain dmount of
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ingenuity. With a certain amount of
legal compeience, rules can be inter-
preted and applied.

Compulsory licensing is -available
today under the Dunkel proposals for
non-commescial public use. I would
strongiy recommend to the Govern-
ment that we take advantage of this
clause and use compulsory licensing
tor non-commercia!l public use by the
national Government itself making
available these drugs—which we con-
sider essential, life-saving and im-
portant—-at Government cost. That
3s another option available to us.

SHRI INDRAJIT GUPTA : What
ts the meanmng of ‘non-commercial
oublic use’?

SHRI P. CHIDAMBARAM :
Wherz the national Government
makes available drugs at Govern-
ment cost, that is called non-commer-
cial public use. And for that, com-
pulsory licensing is available. Today,
ihe ‘Government of India dccides or
the Parliament decides to tell the Gov-
ernment of India that drugs ‘a’, ‘b,
‘c’ or ‘d’ must be made available to
the people of India, and the Govern-
ment undertakes this responsibility
tc make it available at Government
cost. You can compulsorily license
an Indian manufacturer to manufac-
ture that drug notwithstanding that
it is protected by patent.

SHRI INDRAJT GUPTA : That
is why you are closing down IDPL.

SHRI P. CHIDAMBARAM : That
is a qguestion you can address to the
Government,  Whether IDPL is
closed down, T do not know. If it is
inefficient and sick, it should be
made better. If it is not fit, naturally
it will die.

The third orition that is available
to us is to interpret article 30, para 1
ard aricle 8, para 1, that in pursuit
of public policy objectives, compul-
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sory licensing is  permissible.. So,
Government states public policy ob-
jectives ‘which are backed by law. I
think, .it is pessible to  compulsorily
license drugs for implementing public
policy objectives.

The last option, of course, for us
is what we are trying very hard in
Geneva and, I hope, we will succeed
in to ensure that there is an unambi-
guous statement that importaion is
_not equivalent to local manufacture.

'

17.48 Hrs. (SHRIMATI MALINI
{BHATTACHARYA ' in the Chair)

Now, I was able to secure at least
the EC’s approval—'he EC’s point
of view on this. EC seems to agree
with us that importation is not equal
to local manufac'ure. It is only the
United States which maintains = that
importation is equal to local manu-
facture. I think, there is still an op-
poriunity for us to get an unambi-
guous statement out of Geneva that
imrpor’ation is not equal to local
manufacture.

1 think, thercfore. that while the
Dunkel proposals will impact our
patent laws, and we will have
to make some changes, while 1 am
concerned that the drug prices will
increase, at least with patented drugs,
we should not present to alarming a
picture and make it appear that the
‘entire medical system and health sys-
tem of India will collapse if we are
forced to accept the proposals, as
they s'and, without any clarification
or improvement that we aie trying
to seek. ‘

There are one or two small aspects
of TRIPS which hon. Mr. Jaswant
Singh mentioned. First, he mention-
ed about reversal of burden of proof.
It is again based on inadequate under-
standing of the proposal. That para-
graph will apply only if one or two
‘conditions is satisfied.
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In th: second situation, the initial
burden of proof is on the complain-
ant, Only thereafter the burden
shif-s to the Indian manufacturer who
indulges in “reverse engineering”. It
applies only to a process patent, It
does not apply to a product patent.
Anyone will bcar one out that even
Indian Law today under section 106

.of the Indian Evidence Act incorpo-
‘rite” the' 'samk  principle. < L .

° If anything is within the spectal
knowledge of a

person, then the
burden is upon him. So, if anyone
indulges in reverse engineering ina
process patent when the initial
burden is discharged by the com-
plainant that the product as a result
oi that process is an infringement of
that patent. then the burden shifts to
the infringer and the infringer, under
Sec'ion 106, has to disclose the pro-
ces< that he has adopted. So, T do not
think there is anything great about
‘he reversal of burden of proof. A
five minute discussion on the Evid-
ence Act will clarify that there is no
change in the law that has been
brough: about in the Dunkel pro-
posal.  (interruptions). The only
arca which we will have to finally
give up is the automatic license of
right. Blut so far, I have not heard
on areument from anyone as to why
this feature is available only in the
Indian law of all the laws in the
world. This automatic licence of right
is <omething which is difficult to
mderstand and it impossible to con-
vince one’s interlocutars as to why
Ticence of right
when we have the  compulsory
Hicensing provision. Look at the
TRIPS package. Put the positives
and negatives. Capital will flow to
our country, technology will come to
us, new patent drugs will come to
us and perhaps there will be a great
deal of manufacture because the
Indian market is too large for any-
on: th <woport  importation. There
are negatives in the sense that prices
will increase to as much as 70 per
cent of 100 per cent : access will
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“be reduced to our people but there

are compensa‘ory provisions and the
Government must show a great deal
of alacrity and wisdom in using the
compensatory provisions to take care
of the adverse impact of the Dlunkel
proposals, if we are forced to accept
-them. as they are.

Sir, I do mot wish te continue of
TRIPS except to express my concern
about steds and naturally occurring
‘genes and life-forms. On seeds, again
a major campaign has been launched
i the country. I do net doubt the
motives of anyone who is presenting
his point of view but I think it is
based upon a great deal of misunder-
standing. There is neo requirement to
patent seeds. The requiremrent is to
make a law or an effective sui generis
system. This has been studicd in
oreat deal in consultation with scie-
tists and lawyers and to the best of
my understanding, Government is
clear in its mind that we can make
an effective sui gemeris system based
upon the previous UPOV Agreement
which dees not in any way require
us to patent seeds. Falks have clari-
" fied beyond doubt that there is no
requirement ar all for a farmer to
buy seeds for every crop. A farmer
.can keep his seeds, can use theny for
successive crops, can use them for
propagatiom and for what is called
-agross. the fence exchange and re-
search as well. Researchers rights are
not affected . farmers rights are not
affected. It does not affect for nen-
commercial exchange and propaga-
tion. We are absolutely clear about
it and it is wreng and unfair to raise
the chest agnin and again aften it
has been clarified beyond doubt. Sub-
ject to farmers rights being protected.
subject to vesearches rights being pro-
tected, as we have profected them,
we must protect the plant breeders
rights. There is no way in which
R&D will flourish in this country un-
less we wtotect the plant  breeders
rights and usless we protect the plant
breeders rights, I[CAR and similar
orgamisations will- mot be able to
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carry on research in this country. We
miast protect farmers rights as  we
have pretected them; we must protect
researchers rights as we have pretect-
ed thzm and we must also protect
the crucial plant breedses rights.

AN HONOURABLE MEMBER :
How will you do it?

SHRI P. CHIDAMBARAM
Farmers rights are protected because
today non-commercial exchange is
exempted, propagation is exempted,
across the fence exchange is exempted
and exchange of seeds within the
conumunity iS not covered by
the Dunkel proposals. Researchers
rights are protected because resear-
ches can i2xchange seeds and that is
not covered by the Punkel proposal
angd: there is no requirement to patent
seeds ; we can make a sui generis
system of law which will protect for-
mers rights and researchers rights
Having  protected the two, we
must also protect the plant breeders
rights. Please talk to any agricultural
scientist and he will tell you the im-
postance of pretecting plant breeders
rights also.

SHRI SOBHANADREESWARA
RAO VADDE (VIJAYAWADAY)
Will you yield for a muinute please ?
You are a legal luminary and we
want to know something from you.
Mr. Hoda has stated that the deve-
loped countries have not accepted fo
the exchanee of seeds by farmers.
Till now. this has beem a traditional
right enjoyed by famwrs Can you
clarify it ?

SHRI P. CHIDAM’BARAM 1
don’t know what Mr. Hoda said. Tf
Mr. Hoda said that, T think it is not
guite right.

SHRI SOBHANADREESWARA
RAO VADDE : He is Additional
Secretary General of the GATT. If
he savs something like that, what
does it mean. ,

SHRI P. CHIDAMBARAM : He
is. the Denuty Director General of
GATT. T think, he more than anyone
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else whom T worked with, cham-
pioned Inida’s rights and secured far
India a great deal of improvements
and coencessions, 1 doen’t know what
Mr. Hoda said and where he said it.
He never said that 40 me. 1 don’t
know if he has said that to the
Minister now. The point is ‘Govern-
ment has put out a press not where
it has beea clarified, quite clearly
and  categorically, ‘that farmers’
rights are not affected. Across
the fence exchange and exchange
of seeds within the  wvillage
community, which is what takes place
in your Vlllage or in any village, is
totally protected. Let us now say this
once and for all and let ws pur this
chost to rest. Farmers’ rights are fo-
tally protected.  Reszarchers’ rights
arc totally protecied. Having protoct-
ed the two, by a sui generis law
which will be made in this Parlia-
ment, we must also protect the plant
breeders’ rights.

Madam, 1 just want to express
some concern about maturally ocour-
ring genes and life forms. I think no
'puHK: interest is serviced by such
patenting. 1 want to briefly make a
statement—uvery briefly, just in two
minutes—on the history of what has
happened and what it has led to. The
Dunkel text provides for patenting of
micro ©organisms, This is mot mnew.
The European Patent
adopted in 1973 also provided {for
patents for micro -organisms. That
was in 1973. In 1980, the US
Supremre Court rtecognised, for the
first time, patents for genetically mo-
dified organisms and in 1988 came
the famous oncomouse. Madam, 1
submit that mankind has not realis-
cd the dangerous zone into which it
stepped when the Oncomouse  was
patented. We are breaking complete-
ly new ground. Tt raises not only eco-
nomic issues. Serious ethical, moral
and religious questions are involved
in patenting micro organisms, parti-
cularly naturally -occurring gemes
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and life-forms. That is why animal
rights groups, environmentalists and
religious groups like the World Coun-
cil tor Churches have spoken against
patenting naturally occurring life-
forms and genes. The oncomouse is a
terrible invention or discoveiy. We
don’t know what to call it. Is it a dis-
covery or is it an invention ? The
normal mouse lives to about 18
months. An Oncomouse has a life
of about six months. It deveiops hor-
rible tumours. But it has been recog-
nised as a genetically modified  life
forms and has been patented because
of some perceived public utility. Now,
where will this lead us ? The first
question that arises is : is this an
invention or a discovery ? 1s 'biotech-
nology which interferes with naturally
occurring life forms an inveiition or
discovery 7 And if it is a discovery, it
cannot be patented. The second ques-
tion is, if you accept and patent biolo-
gically modified animals today, what
about human genes ? There 15 a pro-
ject dealing with the DNA of human
beings. T think questions which are
very complex and very serious are
thzown up by patenting micro orga-
nisms and maturally occurring life-
forms. These questions have not yet
been seriously debated or even under-
stood. It will therefore be totally un-
safe at this point of time to wscognise
patents in micro orgamisms. A recent
study published by the British Medi-
cal Association traces the history of
genetic technology and it conics to the
conclusion, that the issue of patenting
of life forms is complex and i#mpor-
tant. The Reopzt says :

“We believe that it would ‘Tbe
premature to adopt fthe
European commission’s
draft Directive on patenting
without a fuller and more
public exploration of the
issues involved. At present,
conflicting  inferpretations
have been made including
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_one that the Directive would
-in eitect permit patenting or
not only geneticaliy modi-
tied but aiso naturally oc-
" curring plants and animals
which had not previously
been described. We uo not
believe that hiving v ganisnis
should be patenied aud urge
the European Comnussion
to oppose any relaxation of

regulations which would
result in such patents being
permitted.”

18.00 hrs. Madam, our view 1
India is broadly the same. We arc
stoutly opposed to patentung oi any
naturally occurring genes and life-
form. I would urge the Goveriuent to
stand firm and oppose any attempt to
patent the naturally occurring life-
forms and micro-organisms.

In conclusion, I would say that the
Uruguay round presents to India a
great opportunity. It has been cstimat-
ed that the additional on inc.emental
trade will be 270 billion doilars. We
will get our share. Our share oday is
0.4 per cent but the estimaic is that
we should gain about 5 billion dollars.
It is not much. Because we uie a
minor player, we cannot aun for a
major share today. It presents an cp-
portunity, an opportunity which we
seem to have missed after the Tokyo
round is present today. There are dis-
appointments. There are aspecis which
are unsatisfactory. There a:xc pro-
blems. But, if you accept my thesis
that we live in a cruel and unequal
world, we have to enter that world, we
have to play the game according to
the rules which the world acczpts. We
have to win and strike hard bargains.
We have to improve our bargaining
capacity.. and our trading strergth.
And, 1 believe in 6-10 years as we
improve our strength as a player in
the . world we -will see the advantages
of ‘joining the world rather than re-
maining away from the world. The
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option of not accepting the GATT
system for India is in my view an
unacceptable option. We have to join
the GATT system. We have to secure.
improvements, which we are t:ying to
do, but we will have to join thc GATT
system and improve our . position as
a major trading partner.

SHRI NIRMAL KANTI CHA1-
TERJEE : Madam, he has forgotten
the last sentence, which is, *“And,
therefore, the world is neither cruel
nor unequal”.

. MR. CHAIRMAN : The hoa. Spea-

ker has already announced that the
House will sit for some more time
after 6.00 o’clock. So. let us at least
extend the sitting for half-an-hour.

(Translation)

Shri Nitish Kumar (Barh): Mr. Chairman,
Sir, during the discussion on Dunke!
Proposals only two learned Members of
this House have expressed their views.
Whilce speaking on this subject, they have
concentrated primarily on the technical
aspect of the matter. However, 1, being
the representative of the commonman of
this country, would like to convey their
feelings and their concern in their language
in this House.

Shri Chidambaram while speaking on
this subject just now taught us like child-
ren and added to our knowledge by
emphasising that GATT is a law, a rule
that already existed there and only the
ignorant persons are raising a lot of huc
and cry against it. What has actually
happened is that there has been some
amendment in the existing rules and there
is nothing else in it. Had he been
present here at the moment, 1 would
haveasked him if GATTis onlyan amend-
ment to the existing rules and why
agriculture and services have been inclu-
ded in it ? The earlicr provisions of
GATT did not cover these two subjects.
Wherefrom they have been included in
it ? If it is only an amendment to the
previous rules. these should not have been
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included in it. He was to create a
confusion. Had Shri-Arthur Dunkel been
here to listen to this speech today, he
would have felt ashamed to hear his
arguments in favour of these¢ proposals
which speaks of his learnings and mental
subjugation. It is something really very
unfortunate. 1do believe that it is not the
personal view of Shri Chidambaram
alone but that of the Congress Party as a
whole. Even this Congress Government
sticks to that point, because what Shri
Chidambaram stated here was published
in the form of a booklet under the title
‘Dunkel Ek Bhramatmak Prachar, in both
English and Hindi versions and distribu-
ted lakhs of its copies all over the country.
Shri Chidambaram's statement is on those
very lines. It gives an impression that
the Congress Party has made up its mind
in favour of thesc proposals.

At the very outset of this discussion,
the hon. Speaker had submitted that the
Government had still not made up its
mind, to which the hon. Minister of
Commerce agreed and also assured us
that whatever suggestions are given by
the hon. Member during the discussion,
they would be given duc consideration
at the time of putting our signature on the
agreement. But 1 regret to say that now
we are being forced to agree to everything.
This isa clear indicaction that the Govern-
ment has made up its mind in this regard.

Similar views have been expressed by
our negotiator Shri Balkrishna Zutshi,
He was speaking in a meeting held here
and also in the Press Conference held
thereafter. In this country waether they
are Ministers or negotiators—all of them
tend to express their concern about the
common man of this country by making
public statements or through Press. but
they have not done the samz in that forum
where they ought to have done it to have
certain concessions in this regard. Incase
they have done it, then what sort of assu-
rances, they are talking about. Whom has
given those assurances and wherc? Now
when the matter is being discussed here,
I regret to say that this discussion is
simply for the sake of discussion, because
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they have alrecady made up their mind to
sign the agreement.

Today, the hon. Minister adding to
our knowledge has informed us that the
negotiator would complete the work
assigned to him by the 15th December and
thereafter the matter would be taken up at
Ministers level. In this regard, I would
like to remind the hon. Minister of his
categorical stalement during the last
session that the agreement should not be
rcached at without having an extensive
discussion in the House and thereby
taking the House into confidence. On
that statement, the hon. Prime Minister
had said that since it was a question of an
agreement at international level, the
Government would not give any guarantec
in this regard. It was such a question that
the agreement might be signed if docu-
ments would be signed for the economic
bondage of the country after 15th Decem-
ber, which is nothing but the confirmation
of an agreement to accept national sub-
jugation. An apprehension in this regard
is. therefore, not unnatural. The statement
of the hon. Prime Minister itself has
cracted this apprchension.

- A few days ago the hon. Minister of
Commerce in the meeting of the Parlia-
mentary Consultative Committee to the
concerned Ministry had stated that the
Government had expressed their concern
to Shri Peter Sutherland when he came
here and he did appreciate it. A common-
man of this country would like to know
the concerns of the Government. The
Government expressed their concern and
he, in turn. appreciated it. But what was
the result ? We aie concerned about the
outcome. The general public wants
concrete results. If concrete resulis are
not there and the provisions under GATT
remain as they are, our expression of
concern has been of no avail.

Therefore Madam, before expressing my
views and the concern of the common
man, through you, 1 would certainly like
to submit that when it is being discussed
in the House, the House must be taken
into confidencc.
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Not only in this House it is being
discussed all over the world. Recently, on
18th November the Republican Party had
passed a resolution in the Korean National
Assembly that they would not accept any
liberalisation in rice imports, because it
will not only affect the 60 lakh farmers,
but also would cause on upheavel in
Korean Political, Social and Economic
spheres.

When the Korean Parliament passed
this resolution, the Korean Government
did not remain silent. It informed all the
nations that its Parliament had passed this
resolution and urged the world to under-
stand their concern and to support them.
But what are we doing ? The kind of
discussion we have initiated in the House,
and we have chosen a man, who in the
name of Dunkel proposals, in the name
of so called liberalisation, is leading us
towards slavery. The Congress party, on
its behalf has chosen its greatest lawyer in
the House for one-and-a-half hours (to
defend its policies). This points towards
the fact that we are not sitting here to
express our committment, we are taking
part in the discussion fo r the sake of
it. And they would do every thing accor-
ding to their will.

These people talk of reputed intellectuals.

They had just now said that they would
not accept the patents. Tnere is nothing
great if they do not accept the patents.
As under GATT there is an option to
accept either patent or the Sui Generis
system.

In the last session the Commerce
Minister, Shri Pranab Mukherjee, in the
Rajya Sabha and the Agricultural Minis-
ter, Shri Balram Jakhar in Lok Sabha had
said that we would safeguard the interests
of our farmers through Sui  Generis
system. What is Sui Generis system ? It
is nothing. In the case of plant breaders
right and Sui Generis system, GATT
would not be able to save us. Sui Generis
system does not confer any rights. We
are not accepting patents but accepting
the Sui Generis System. Sui Generis is no
less dangerous than the former.
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say that in this matter they have got the
assurance. What right has GATT to
give any assurances ? As far as the
question of Sui Generis is concerned,
whatever laws are framed and whatever
discussion takes place in this regard, it
takes place in Europe, not in GATT.
Under that, if we need any protection
unaer the Sui generis system, then we
would have to follow the provisions of the
European Convention.

European Conventin of 1978, which
was in force till 1991, had given much
exemption. As per that convention the
interests of the farmers were safeguarded
in the case of seeds. But according to the
European Convention of 1991, the in-
terests of the researchers have been
safeguarded, not those of the farmers.
Researchers” Right is protected only so
far as they carry out experiments in the
laboratory. If, an experiment in the
laboratory is successful, then it cannot be
used by others. He is giving us sermons.
If our ICAR carries out research on that
patent, then it cannot send its (results)
outside. It is being said that the rights
of'the farmersare protected. It is protected
only to the extent that the farmers can
keep their seeds. But for this also they
will have to give royalty to the plant
breeders.

Today Shri Chidambaram was saying
that after the protection of the rights of
the farmers and the researchers, must
we not protect the rights of the plant
breeders. Who are the plant breeders ?
It is the Cargill, the multi-national com-
panies. The day the multi-nationai
companies enter into the field of seeds,
your ICAR will be blown away like a leaf
in the wind. Ever since the ICAR was
established, it has made remarkable pro-
gress. But ICAR would not be able to
compete with the MNCs, as the research
budget of every multi-national company
is equal to the budget of the Government
of India. In this way the multi-national
companies, will enter the field of plant
breeding because you are opening the
market for them. When the multi-natio-
nal companies will come, they will safe-
guard their interesl. If any concession is
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forthcoming it can only be given by the
plant breedres, not by GATT. Itis a
grand misconception that is being created
in this country that we would be able to
defend the rights of the farmers through
the Sut Generis system.

A bigger lie than this has not been
spoken in this century. GATT can now-
heore interfere in this. Either you get the
exemption or not. it depends on the
pleasure of the plant breeders. Who will

be the plant breeder ? The multi-national
companies. It depends on the sweet will
of the multi-national companies to
give or not to give you the exemption.

Here it is told that the interest cf the
farmers ate safe. The honourable Mem-
bers present here, who are associated
with farming, weuld be knowing that the
nation’s seed demand is about six lakh
tonnes. Out of this we are able tc give
two lakh tonne s of seeds through State
Seeds Corporations and National Seeds
Corporation. Only two lahh tonnes ot
seeds are given through all such organise-
tions. Where does the remaining four
lakh tonnes cf seeds come from ? It
ccmes from the farmer, who Saves the
(required) seed for himself and also sells
them to his fellow farmers. This sup-
plies four lakh tonnes »f seeds. Itmeans
we are able to supply gne-thitd of the
requirements. Even today the farmers,
meet the deficiency by transacting among
themselves and by selling the seed else-
where. The multinational companies
set their eyes on such a big market. This
has been done deliberately o that the
farmer can keep the seeds for his use but
cannot sell it or give to others. Where
willhe g6? Who willfill the gap of four
lakh tonnes. 1luwillbe filled by the multi-
national ccmpanies like the Cargill.
want to congratulate the farmers of Kar-
nataka, but I am not advocating violence,
as the farmers there set fire to the office
premises of Cargil Company. I want to
warn the Commerce Minister of India,
that if this happens and in the field of
seeds, in the guise of plant breeders, and
by spreading he propaganda of decelt
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regarding :llowing the multi-national
companies to come, then the day is not
far when lhe farmers would take to the
streets and will set a fire the farms, gar-
dens, and offices of the multinationals
and no one would be able to stop them.
You want that we should sign the docu-
ment of slavery. But the people of this
country will never accept this. You are
living uncer an illusion, You have been
the king of the fccls. The people of
this nation would nct be taken in by your
dubious propaganda. You are not the
well-wisher of the farmers. The electoral
success in one or two States nas gone to
your head and I doubt, if you would be
able to correctly gauge the feelings of
the people of thecountry. Really, you
willcommit such a blunder that the future
generations would never fcrgive you.
The nation's market in the field of seeds
would be opened to the foreigners.
Whatever you want to co in he npame f
small plant breeders, it would crush the
small plant breeders. Neither any plant
breeder nor the ICAR would survive
here. Only the system ot multi-pational
companies would survive here. Then
they would sell their seeds at exhorbitant
prices. And once they succeed in con-
vincing the tarmers, through the ads that
their seeds are superior and once they
develop a habit of using these seeds, they
would become their slaves. Farming
would become s¢ costly that small and
marginal farmers would be dispossessed
of theirlands. Iam saying this seripusly.
Policies do not change in isclaticn, it
takcsplace in a series.

The resclution regarding the agricul-
tural policy was placed in this House.
Land reforms are nowhere mentioned in
it. Similarly, when agriculture would

:Come expensive the small and marginal
farmers would be uprooted. It simply
mcans that such type of agricultural
Policy is in the making which will do
away with land reforms and land ceiling,
in bls country and thus pave way for
big farms. I want to say that when the
small and marginal farmers would be
diypossessed® big farmers would come
into existence. The land would go into
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th: hands of multi-nationals. Heze more
than 60 per cent of the farmers are sms 1l
and marginal. When they would be
(Jdispossessed, what alternative employment
would you.give to them. There would be
no provision of employment for them.
They would remain unemployed. And the
upheaval it would cause, you cannot
imagine. 1t is possible that the unity and
integrity of the country would be jeo-
parciscd.  Unemployment would be
on such a large scale, it would be cata-
clysmic and noihing worth the name of
law wculd remain. It is a trick to en-
slave the nation. An attempt is being
made tc spread the misconception with
dexterity. I would like to express my
views on what he saia regarding the field
of agriculture and aggregate measure of
support compared tc what he kept saying
on patents, what does the documents of
Congress party say? By quoting the
documents of the Congress party, I do
not want to waste the time of the House.
But in this document, America termed
Ingia as a patent thief. Chiming in
with this, he confirmed it in the Congress
document and he referred to the drugs
manufactured by the pharmaceutical
industry here as spurious drugs. Hon.
Miinister, duplicate drugs means spurious
drugs. You have termed the drugs
produced in the pharmaceutical industry,
in India as spurious in your decument.

America said patent theif and he said,
all the drugs produced by the pharmaceu-
tical industry are spurious. Apd if
spurious drugs are being prcduced here,
then ycu have no right to remain in power
aven for a sscond, bzcause you have been
giving spurious drugs to the patients in
the entire country. This either amounts
tc your slavery or incompetency. What
sort of situation is this and in turn you
pat yourselves on the back? (Interrup-
tions)

SHRI MANI SHANKAR AIYAR
(Manjiladuturan) : Where isthis written?
(Interruptions)

SHRI NITISH KUMAR : It is
written. It is your document only, not

DECEMBER 6, 1993

Dunkel Draft 4€4

of Janata Dal. You may read.jt. It is
in this.(Interruptions) Shri Mani Shankar
Aiyar, Idc not want to quote this type
of document. (Interruptions . .You
read it in Hindi. (Interruptions)

SHRIMANISHANKAR AIYAR :
The only inform. tion I want from you,
is to know the page on which ita ppears.
You may read it in Hindi. You tell us,
so that we may also trace itout.

SHRI NITISH KUMAR : First para,
page number 16. The only uifferencc is
that toaay these pharmaceutical companies
are in the field of export. They have
begun tc realise that market for spuricus
drugs, made after duplicating them is
shrinking. (Interruptions)

This is being said in your document.
These are being termea as spurious drugs.
(Interruptions)

It has bzen said by them, that the drugs
manufactured in India arespurious. Now
they say drugs would net become  ex-
pensive. (Interruntions)

1 do not know, I wonder from where these
people get all these documents. There
is a drug, called Renetidin, excuse me if
the pronunciation is not correct. This
drug is manufactured in India by Glaxo.
It is available in India for Rs. 29.03.
In Pakistan, 300 gr. of this drug is available
for Rs. 240.40. In England, for Rs.
481.31 and in America, for Rs. 744 .65.
So, do you want such a patent regime—it
can be termed as new patent regime—
should be allowed here, so that the drug
which is available in India for Rs. 29.03
should be made available for Rs. 744.65.
Can an Indian afford this drug?

Today, a large number of people die
for want of drugs in the country. Not
more than 25 per cent of the people in
India can afford to buy these medicines.
You want to keep several drugs out of
the reach of those 25 per cent of  the people.
Tichlofed is an ulcer drug. It is a common-
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anti-inflamatory drug, Its need
can arise any time, It may be required
if one is injured. In India, it is manu-
factured by CIBA company. Its cost
is Rs. 5.67 and it is either available in
40 gr. or 50 gr. pack. In Pakistan it is
available for Rs. 55.80, in England for
Rs. 95.84 and in America, for Rs. 249.47.
Do you want that this anti-inflammatory
tablet or drug, available in India for Rs.
5.67 should be sold for Rs. 249.47 ? He
is an advocate of new patent regime.
American brands the entire pharmaceuti-
cal companies of India as patent thieves.
But I want to tell you as to who is a
patent thjef.

TRIPS was discussed here. intel-
lectual Property Rights and plant breeders’
rights were mentioned, which is meant
for patents of seeds in the agricultural
field, also came up for discussion. It

“ means what right has America on patenting_
the patents. When America was dis-
covered, were wheat and rice grown
there? Every thing came from outside.
A person stole a plant and took it there
and later he became the President there in
18th century. What right does she have
to call other nations as patent thieves ?
What patents are being stolen and where?

I was to cite an example that water-
melons were grown in california. And
watermelon transactions worthmillion’s
of dollars used to take place. Once the
water melon crop was hit by a fungus,
causing immense anxiety. Water melons
produced in the desert of Rajasthan were
taken there and their genes were extracted
and they mixed it with the genes of their
watermelons and developed fungus re-
sistant watermelon seeds and became
rich. In this way we too should get
royalty.

My submission is that no other co-
untry is as big theif of patent as America,
but the same America is calling us pa-
tent thief. It is most unfortunate that
one of the hon. Members of the Congress
Party is rather advocating the New Patent
Regime and speaking against our own
Patent Law.

2559 1SS/94—31

AGRAHAYAN 15, 1915 (SAKA)

Dunkel Draft 466

If these hon. Members advocate for
the Patent Regime, we should be given
royalty, because we had advocated for
the impiémentation of Mandal Com-
mission Report and gave the slogan of
social justice, but the benefit was taken
in the form of votes by the Congress
Party in Madhya Pradesh and Rajasthan,
only because they implemented it. There-
fore, we should be given our due share of
royalty.. .[(Interruptions). . He is just
like our family member. It does not
matter if the profit is divided. We won’t
ask for royalty from him.

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-

SOURCE DEVELOPMENT (DEPART-
MENT OF YOUTH AFFAIRS AND

SPORTS) AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI MUKUL
WASNIK) :

People have given you the reward
you deserved. Now why are you insist-
ing onit?

SHRI NITISH KUMAR : The
people will teach you a lesson. Don’t
be too happy.

Hence, the New Patent Regime he
is referring to, is a document of slavery
for the country, who included agriculture
and other services intoit? The Congress
party has tried to present it clearly...
(Interruptions). . When the Uruguay dis-
cussions on GATT were held in 1986,
Shri Vishwanath Pratap Singh being the
then Minister of Finance, had led the
Indian delegation at Ministerial level.
The Congress Party in the document
released has deliberately tried to blame
him indirectly. Whatever decision has
been taken regarding Dunkel Proposals
so far....(Interruptions). .. .All this is
in records. If I am wrong, there are so
many learned Ministers who may refute
my statement. Today, efforts are being
made to bring other services under
GATT.

Shri Vishwanath Pratap Singh was
leading the Indian delegation. . (Interrup-
tions.). .
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SHRI A. CHARLES : I think it will

be a disaster.  (Interruptions)
TRANSLATION

SHRI NITISH KUMAR : When
Shri Vishwanath Partap Singh led the
delegation, America and other Western
Countries put their full pressure to bring
other services under GATT. However,
he like Angad, remained firm and refused
to bow. This gave rise to a dead-lock,
because he did not agree to bring other
services under it. He emphasised that
other agreements could be made for this
purpose. As soon as Shri Vishwanath
P ratap Singh was out of power, the Go-
vernment included the services in GATT.
And now this is the subject which is being
discussed here. Shri Mani Shanker
Aiyar is a very learned person and we
do respect him.

SHRI MANI SHANKAR AIYAR :
I am Jess learned as compared to you.

SHRI NITISH KUMAR : The hon.
Member can go through the record to
see the factual position.

SHRI MANI SHANKAR AIYAR :
When he took part in Uruguay meeting,
he was our leader and now when the
consequences of that meeting are coming
before us he is your Jeader. The people

have told you as to where do you stand. .

(Inserruptions)

SHRI NITISH KUMAR : He made
every possible effort that other services
should not be brought under GATT.
Despite denials, other leaders at that time
werg ready to agree with, (Interruptions),

SHRI MANI SHANKAR AIYAR :
Track-2 was adopted in his presence
only. Has he taught this much economics
to you.. (Interruptions). .;

SHRI NITISH KUMAR : You brust
into flames just to listen the name of Shri
Vishwanath Pratap Singh. . (Inferruptions)
[English}

MR. CHAIRMAN : Shri Nitish
Fumar, please address the Chair.

SHRI NITISH KUMAR : Madam,

1 am trying my best to address you. But

fic is interrupting without my yiejd-
ing to pim °
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MR. CHAIRMAN : Are you about
to complete?

SHRI NITISH KUMAR : Not at
all. Pfease give me some more time.
Pjease let me explain the matter.

MR. CHAIRMAN : In that case. we
have to extend the time.

Is it the pleasure of the House to extend
the time by another half-an-hour?

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : Shri Nitish
Kumar may continue.

(Interruptions)

SHRI A. CHARLES : Is there any
sense in what Shri Nitish Kumar is say-
ing?

SHRI NITISH KUMAR : Why are
you wasting my time?

SHRI A. CHARLES : You are wast-
ing the time of the House.

[Translation)

SHYRI NITISH KUMAR : In the ne-
gotiations for international agreements,
the present leadership has not been able
to put their stand properly and. forcefully
that is why they have failed to get any
relief so far. It was stated during the
meeting of the Consultative Committece
of Commerce Ministry that it was due to
the initiative taken by the third world
countries that agriculture had bgen brou-
ght under it. Are the interests. of the
third world countries and all other coun-
trics same ? It is necessary that what
is in the interest of another country must
be in the interest of our country to.
1 have also cited the example of Korean
Parliament. ....... (Interruptions).... I
have also warned the Government about
the crisis which the third world countries
will face in the coming days. But despite
this they are not likely to get any relicf.
1In the field of agriculiure minimum market
excess norms will be impelmented and
we are bound to give permision for im-
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port of 3% foodgrains out of the total
consumption since 1986 to 1988. More-
over, this pccentage of import would
notrestrict to 3% rather it would grad-
ually reach upto 5%. We are to show'the
minimum compulsory Excess—this  is
tte assumption of the Government.
However, arguments have been given
that this tule does not apply to us,
because ou. balance of payment js :.ot
balanced. Eut who js to decide whether
it is balanced or not. It s the IMF
which is to decide. The hon. Minister
of Finance may claim that our balance of
Payment is improving gradually. If
we have about 800 crore dollars in our
252rve, he takes it as an improvement in
the situation, When Shri Manmohan
Singh claims that the balance of Payment
has improved it means that 35 percent
of market will have to be opened. It js
just a defiance, The IMF and the wortd
bank have their own formuja to improve
the balance of payment and that is liberali-
-sation for trade deatings ultimatcly
leading to the import of footgrains.
_According to the provisions of GATT
if the balance of payment improves the
market will open and if not, then the
provisions of the World Bank would be
appticable. Last year abom 30 lakh
tonnes of wheat was imported. We had
opposed it and demorstrated at the Borj
Port against the unloadiag of that wheat
because import would bring down the
Prices in domestic market and this would
certainly not boost up the morale of our
farmers. Consequently, thcy would
produce less food grains thus giving rise
to the situation of starvation. It is wrong
on the part of the Government to claim
that the situation would improve Mivi-
mum market excess would be th re and
Prospects for the sale in the international
market would wicen.

Madm Chairman, | would like 1o ask
asto wichare the commodities to be
s0ld in the internationa) market is it Bas-
mati rice. America has developed ano-
ther quality named ‘Texamti on the
formula of Basmati, They stole patent
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and thz Goiernnicnt could not do any -
tning. Threfore, it is useless tv expact

the Gevernment 10 ascertain as to what

is to bz export=d and what is to be im-
ported. There is 10 need to make
fool of the farmers. Only a handful of
people would take the bencfits, but the

interests of the farmers and the freedom

of rural parts of the country cannot be

sacrified for the sake of it, Only 2000—
3000 farmers are likely to have theirreach

intheinternationa)] market and the intere-

sts of crores of farme:s canrot be sacrified

for it. The Government want to reduce

the support from 10 per cent dcownward,

and plead that it does not apply to them.

At thz samz timc Shri Chidambaram says

that the calculation formula has not

been prepared so far and that no specific

assistance can ;be claimed. Howver,

the atgument of the Government of
India is only that if the percentage of
assistance is reduced from 10 to a lower

fevel, only then they would benefit and

would reduce the subsidy. Who is
rcady to get the subsidy reduced? The
hon. members may take the instances of
Amecrica, Japan, Canada where 200
per cent subsidy is provided and nobody
is ready to get it withdrawn. So much

s0 that the farmers in France are not
ready forit. We would like to appreciatg.
the farmers of France who forced their
Government to bow to them and created

a sityation by mcans of agitations during
the last two ycars whereby the Govern-

ment could not go against their interests.
But it is something unforiznate for our

conntry that the farmers here are not

orcanised. that is why the Government

play with their interests and rights and

create class-distinction so as to Jessen
their welfare and get votes. Tacy are
expert in this job, Farmers in France
opposed the GoOvernment's decesion of

reducing subsidy and rcfused to accept

it. Now the Government is ajso
acting cn their advice.

‘When there was a proposal in the world
to reducc the subsidy frcm 36 per cent
the farmers were not reacy to get it
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reduced even to 20 per cent. What are
the commodities the prices which are
likely to come down thus making it
possible for the Indian farmers to
compete. What woyld be the use of it if
they are unable to do so in this country.
S> far as the question of calculation of
aggregate measures of support is con-
cerned, two types oOf assistance is likely
to be provided. Subsidy with regard
to 17 items is negative and only to three
items i.e. cotton, sugarcane and ground-
nut is positive. Farmers are being
exploited in this country. Injustice is
bzing done to them. 7T he specific subsidy
under aggregate measures includes only
fertilizer subsidy, water subsidy, electri-
city subsidy, sced subsidy and credi
subsidy. The Government withdrew
the subsidy on fertilizers ever before
signing the Dunkel Draft. Whom the
Government is making fool of 7 At
present 6 p:r cent subsidy is being provi-
ded, whereas the Government has been
reiterating to bring down the percentage
from 10 downwards to this effect. The
National Front and the Left Parties had
forced the Government in the Parliament
to provide subsidy to the small and
marginal farmers. Even today the
matter of clectricity charges was being
discussed in the House during the Ques-
tion Hour. It is only a particular section,
the farmers who are affected by revisiin
in electricity charges. In this manner,
it is the second important item for which
subsidy that was b:zing provided earlier
has been  withdrawn. Every other
day the Government tries to revise
the water charges. It has bzen the topic
of discussion throughout the country.
The Government want the water users to
give fuil charges. It means that subsidy
on water is likely to be withdrawnj The
Government has taken all these measures
even before discussing them. What
does it mean? Thus the non-product
subsidy on the items included in the
assessment of the aggregate measures of
support is being withdrawn gradually.
" All3he mecasures being taken are againgst
the intetests of farmers.
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The Government has been advocating
the TRIMS. Now the matter of services
has been raised by Shri Jaswant Singh.
1t has been pointed out that our market
will be opened with regard to services.
Dr. Manmohan Singh is never tired of
praising the foreign banks. He was
the Governor of the Reserve Bank of
India but he condemns the working
efficiency of the natonalised banks and

their employees. But Dr. Manmohan
Singh is as much to be blamed for this

as others, Will foreign banks be opened
here now ? Will the same policy be follo-
wed in the field of Insurance Companies
and telecommunications sector. The
agreement on GATT proposals proposed
to be signed in the name of concessions
to other services would help only the
multi national companies to establish

here. Whereas the Indian people have
no scope to go anywhere. Gone are the
days when any educated Indian citlzen
could go any where—England, America,
Canada etc. A number of pestrictions
have bcen imposed these  days.
Germany has fixed a quota, Now there
are problems everywhere. So far as tne
scholarship to Indian students in other
countiies Is concerned, people have been
coming to us with their problems they are
facing to go lo the countries like England
America, Canada et.

If a student fails to appcar in one
scmester due to any reason he is not
allowed to go taere next time. Restri-
ctions arc being imposed on the students
who go there on scholarship and also

on those who are skilled in any specific
ficsld. Which service have bzen given

concessions? When the input with
regard to seeds become costlizr, they
alongwth pesticides and insecticides will
have to be imported. All this  will
lcad to expansion of the trade of multi-
pationals. Our people would be rendered
jobless. In that situation even skilled
‘purions would not be able to go abroad.
They will be refrained from doing so.
However, the opportunities regarding
services will be open for them.

Just now Siri  Chidambaram pointed
out that we arc living in a world of
unequal trade and that we have sacrified
our self-respect. But it is not so, He
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says that we are minor players having
contribution of just 0.6 per cent. He
also said that they would interpret the
rule. Who interprets tiie rule ? A capable
or an incapable person ? When we are
just minor players in the world trade
howcan we interpret the rule.  Therefore,
b .
it as just like cheating.

Maiam Chairman, the prevailing situa-
don in the country is such that the GATT
is being sizned under pressurc and India
is unablc to adopt a clear attitude.
Whatever negotiations take place at
international level, the Indian delegation
fails to take a firm and strict stand.
Proper lobbying is also not done inthis
regard,

[Translation}

We should have opened a forum with
the people of the Third World. They
said they do not agree. Today Korea
can say that they would not agree at
any cost. Only Korea can say that they
would not accept import liberalisation in
basic food stuff, India cannot. We export
in the field of textile but the concessions
to be provided in this field would be
effective only after ten years. Whatever
agreement we are going to enter into
in regard to patents, TRIPS or intelle-
ctual property rights it will be effective
after ten years in textiles. The earlier
provision makes it 15 yearsand America
is calling it back-loading period. Mr.
Chidambaram is saying that it would be
a good thing if they made it 10 years.
It is a good thing. The period of 10 years
itself was unjustified enough and now it
is being extended to a period of 15 years
and they feel that it would be better if it
were to be brought down to 10 years,
America will do what it wishes. We are
not getting any concession in any field
and our Central Government is answerable
for that. They have a tendency to
surrender. I would like to warn the
Government through you, that it is going
to create a terrible situation which is
beyond the imagination of the people
in power because East India Company
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had enslaved our country in the name of
trade. Now, hundreds of multinational
companies will destroy our culture and
enslave our people. When India was
enslaved even at that time there was no
dearth of people who believed that
English were there for our welfare.
People who are in favour of multination-
als and GATT, and IMF were in favour
of English at that time. Now the people
having the same psyche are saying that
all this is in our favour. Nobody who
believes in the philosophy of Bhagat
Singh, Chandrasekhar Azad, Subhash
Chandra Bose and Mahatma Gandhi
will tolerate any thing like that and will
not let another East India Company
acquire a firm footing here. Are the
other countries going to decide what we
should have in our country? A thing
called food security will cease to exist.
The Public distribution system will be
badly affected and the needy people
would no longer be able to avail of low
priced foodgrains because it will be
under the control of GATT and other
countries. Who are the people to be
benefited. Through public distribution
system shops will no longer be decided
by the Government of India. In view of
their pusillanimity it will be decided by
GATT. And they did not make arrange-
ments in advance. A three member
committee was constituted. And the
Ministry ot Food constituted a committee
to separate a big class from the pubiic
distribution system and took its report.
It means that a separate PDS set up
under the Ministry of Food took its
report first. Now they will promise to
expand it but it will be constricted and
the food security will cease to exist.
A country without any food security
cannot be safe. Its unity, universality,
integrity and freedom get threatened.
That's why, we cannot compromise on
food security. I would like to warn that
by doing away with the concept of food
security, contricting public distribution
system, abolishing subsidy by GATT,
we will not be able to provide support
price to the farmers and wi  the inflow
of imported goods, foodgrains into the
markets our farmers will not be
able to produce foodgrains. And if
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you put stress on-the increase of exports
and the need to have a link with the
world, non-foodgrain items will start to
be produced in this country. The whole
-country will become Champaran.

When the English were in need of indi-
go they started to grow indigo plants and
as a result the traditional crops were
destroyed. One crore persons died of a
horrible famine that took place in Bengal.
This situation was created as a result
of doing away with the traditional crops
in that State. When outside forces give
incentives and try to grow something
of their choice it leads to the destruction
of traditional crops. And as a result
thereof our people will not be able to
grow foodgrains required to sustain life
everybody knows what became of
P.L. 480. Though we got foodgrains
at cheaper rates but it harmed us. I
do not want to go into the details as to
how the things reached such a pass.
But the day the concept of food security
is done away with we will lose our free-
dom. The big countries also disinte-
grated in the absence of the conmcept
of food sccurity. It was ome of the
cause leading to the disintegration of
the erstwhile U.S.S.R. A country which
cannot face the world with alacrity or if
a hungry man is suffering from hunger-
pangs he is forced to compromise in
some way. Only a few principled
persons stick to their principles despite
hunger but most of them are sometimes
forced to surrender to hunger pangs and
even sell themselves. Similarly, if a country
loses its food security then the whole
country will be forced to fall prey to
slavery. The rulers like you can create
such a situation in two minutes which
makes one surrender.

That’s why, the whole of this docu-
ment which tries to delude one into be-
lieving that it doesn’t go against his
interests is against the interests of the
formers and masses of India. People
are in need of all the medicines in India
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but when it comes to patenting them, do
you know what is the root of allopathy
medicines. There are so many medicine
which had their root in our Ayurvedic
system. You should stake a claim that
America has made sothe meditines based
on our ‘Charak Sanhita’and they should
pay us royalty and not that we are patent
thieves. We are worricd about these
things.

Mr. Chairman, Sir, the Chair has told
that we are not to take this discussion
in this manner. We are to express our
.worries here and if we have any sugges-
tions to make we can put them forward.
That’s why I would like to make a few
suggestions through you. There are
many tasks before us and one of them is
cross-retaliation. There is no time to
go into details. I won’t take much time
of the:‘House but I would urge the Govern-
ment that if any hope is left now it should
make efforts to maintain the unity in
the Country. You have done what you
wanted to do. Now if you stick to your
guas the whole nOtion will stand by you
and there is no need to surrender to the
world. You should recognise the
strength of our country. You should
stand up with head held high and should
never compromise-on certain things. You
should never accept cross-retaliation.

1 would like to say only one thing.
They talk of multilateral trade regime
and say that we cannot get out of it.
If we try to get out of it we will have to
enter into a bilateral trade arrangement.
This is correct, but what protection have
we got from GATT ? GATT is being
discussed and the discussion on TRIPS,

, intellectual property rights and patent
is yet to be completed. What protection
have we got from this ? America imposed
301 againstus. America has powers
to do that and retaliate. These days
Anmerica is indulging in hegemony the
world over and we also look awe-struck
before its hegemony and have been put-
ting up with it. If we were to receive
any protection from GATT, multilateral
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trade regime then why did we not get
it 7 If you are advocating it, we want to
know as to why did we not get any pro-
tection from GATT against 301 imposed
by America ? Americal wants to impose
special 301 through GATT by making
it more comprehensive. It does oot want
to withdraw any of its provisions.

1 do not want to go into whatever has
been said about Reverse Burden of proof
or cross-Retaliation because nothing can
be a matter of more injustice. And it is
being advocated by giving Indian. evi-
dence. If an allegation has been leveled
against a person in the case of bride
burning or rape then it becomes the res-
ponsibility of the accused to prove him-
self innocent. In case other than these
two, the prosecutor has to prove his accu-
sations against the accused and has to
produce proof in the court if he wants
him punished. It is unfortunate that as
in the cases of bride-burning and rape
in this case also the responsibility is
being shifted to the other party.

1 can go on and on about this. There
is no limit to that. That’s why I would
like to make a few suggestions. No
provision of cross retaliation should be
accepted at any case in regard to institu-
tional cases. Efforts should be made to
have a specific definition of the formuja-
tion of the world economic policy. Some
equipments used in Dunkel proposals
under TRIPS, TRIMS services are not
to be accepted, Our freedom is to be pro-
tected and to accept them only after
voicing doubts or making announcements.
The Indians should be entitled to easily
getting employment in foreign markets
in certain cases regarding services under
TRIPS. The multinational companies
should not be permitted to enter the field
of banks, Telecommunication and life
Insurance. So faras TRIPS is concerned
the patenting of living creatures should
not be accepted at any cost because it is
unnaturaj and sheer injustice. It is just
impossible to accept the patenting of the
life of Jiving beings, What we are going
to accept should not be accepted at any
cost. If we are forced to accept the intel-
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lectual property rights then in su
we should find protection for sonc: gli;agsse
The right of the farmer to produce:
develop and process seeds should be'
reserved, because farmers exchange seeds
with. each other. Al] the opportunities
should be provided to the scientists and
plantvgrowe;s to get genetic materia) and
?:::mtpulatms Tequired to develop

The: germ p'lazma deposited in national
and mtemafion&l 8ene banks shoujd pe
kept out of Intellectual property rights.
The onus of proofs should not be
at any cost. Indian Patent Iaw 1970
\’v’blcb undertakes  process Ppatenting,
8 .ould be protected. Our aim of self-
rliance should not be defeated under
TRIMS. The foreign investors should
be un.der compulsion to use the local
mat.enal, technique and equipments.
b‘l‘::?r f:edccess to foreign exchange shouid

Imited to the extent the i
exchange. Y cam forcign

Madam, permission had bee;
im, N granted

to Pepsi aqd they were told to export a
fixed quantity, but they are not exporting
;Izsc thm;g; for which permission had

€ granted to them but other jt
being exported and they have talkeez’i)gg
&nother agency,

19.00 hrs.

We have an example of 3 multinationa)
company before us. It violated the rules
set down for exports and is exporting
other items which were exported earlier
through other agencies. It has not ip-
creased our exports, So, the multina-

tional companies do not stick to their
words.

In view of these things I would like to
requ.esf the House that the dangerous
provisions of Dunkel proposals should
at no cost be accepted. Eeverybody
should rise above party lines in this matter
&nd be united. We must not accept alj
:hose documents which wil] be harmfu}
0 OUr economic  universality an
should learn a Jesson from the }l;aﬂiagne::
of Korea. We claim to be the Jargest
demoaagy inthe worid, We will request
the Parliament to 80 against the Dunkel
proposals. With these words Iconclude.



479  Business

{English]

MR. CHAIRMAN: Shri Rupchand
Pal is the next speaker. Shri Pal, would
you like to speak today?

SHRI RUPCHAND PAL
(HOOGHLY): I will speak tomorrow,
Madam.

MR. CHAIRMAN: O.K. Before we
adjourn, the Report of the Business
Advisory Committee has to be presented.
May I request Shri Shiv Charan Mathur
to present the same.

19.01 Ins.

BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT

MGIPRRND 2559 LSS/94— V1—14-12-94—670.
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SHRI SHIV CHARAN MATHUR
(BHILWARA): Sir, I beg to present the
Thirty-Fourth Report of the Business
Advisory Committee.

MR. CHAIRMAN: Now the House
stands adjourned to re-assemble on
Tuesday, the 7th December, 1993, at
1100 hours.

19.02 brs. The Lok Sabha then adjourned
till Eleven of the Clock on Tuesday,
December 7, 1993/Agrahayana 16, 1915
tSaka).





